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 The  Lok  Sabha  met  at  Eleven  of  the  Clock

 IMR.  SPEAKER  tn  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Crisis  due  to  non-Movement  of  Ores  in
 Orissa  and  Bihar

 241,  SHRIB.S.  BHAURA:  Will  the
 Minister  of  STEEL  AND  MINES  be  plee-

 sed  to  state  :

 (a)  whether  15,000  workers  of  the  iron
 ore  mining  industry  of  Barajamda  Sector
 in  Orissa  and  Bihar  are  faced  with  retren-
 chment  as  the  trade  is  facing  a  crisis  caused by  non-movement  of  ores;  and

 (b)  if  so,  the  steps  taken  to  ensure
 quick  movement  of  ores  f-om  the  mining areas  to  port-heads?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STERL  AND MINES  (SHRI  SHAH  NAWAZ  KHAN):

 (A)  Owing  to  the  difficulties  faced  by
 the  Railways  in  the  movement  of  iron  ore in  this  area,  stocks  of  iron  ore  have  accu-
 mulated  at  mme-heads,  The  Government Of  Orissa  have  intimated  that  a  number  of

 tora,
 connected  with  mining  and  trans- rt  OF  iron  i

 trenchment,
 orein  the  area  are  facing  १०

 seized  of  the  matter  and  steps  are  being taken,  in  consultation  with  State  Govern-

 =
 to  improve  the  Jaw  and  order  situ-

 they  Pea
 48  to  control  the  large  number  of Of  wagon  parts,  over-head  wires,  tele.

 staff.  The  Government  expects  thereby  to
 increase  the  supply  of  wagons  for  quicker
 tevement  of  ores,

 SHRI  B.S.  BHAURA  :  What  action
 has  been  taken,  in  consultation  with  the
 labour  department  to  ensure  that  the  strikes
 are  settled  as  early  as  possible?

 SHRI  SHAHNAWAZ  KHAN  :  As  I
 said,  it  is  primarily  a  law  and  order  situa-
 tion.  The  Railway  Minister  is  fully  seized
 of  the  problem.  He  hes  held  a  conference
 et  which  the  Home  Minister  at  the  Centre,
 representatives  of  the  West  Bengal  Govern-
 ment  and  all  other  interests  concerned  were
 present.  They  are  taking  effective  steps  to
 meet  this  menace.

 SHRI  B.  S,  BHAURA:  Are  Govern-
 ment  aware  of  the  fact  that  due  to  this
 crisis,  the  country  is  losing  valuable  foreign
 exchange  also  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMA-
 NGALAM):  We  are  aware  of  the  very
 serious  situation  that  has  arisen  as  a  result
 of  the  difficulties  faced  by  the  Railways  in
 this  area  and  we  know  it  will  have  repercu-
 ssions  if  we  are  not  able  to  bring  it  under
 effective  control  in  the  near  future
 That  is  why  the  Minister  of  Railways  has
 held  a  high  level  conference  and  we  are
 trying  to  take  all  the  steps  necessary  to  rea-
 tore  normalcy  in  that  srea.

 SHRI  CHINTAMANI  PANIGRAHI  :
 From  what  the  Minister  has  said,  perhaps
 it  has  become  a  kind  of  habit  to  shift  all
 responsibility  on  to  the  law  and  order  situ-
 ation.  From  the  Barajamda  area,  iron  ore
 is  transported  to  Nargundi  and  other
 stations  to  be  shipped  from  Paradeep
 port.

 There  is  no  question  of  a  law  and  order
 problem  there.
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 MR.  SPEAKER  :  No  argument,  only  a

 question.

 SHRI  CHINTAMANI  PANIGRAHI:
 The  Minister  is  not  aware  of  this.  So  will

 they  go  into  this  problem?  What  is  the

 wagon  allotment  made  in  January?  The

 railways  ‘have  failed  in  this  respect  anda
 number  of  workers  have  been  retrenched.

 SHRI  MOHAN  KUMARAMANGA-
 LAM:  Weare  aware  of  the  fact  that
 in  the  area  mentioned  by  the  hon.  Member
 there  is  no  serious  law  and  order  situation,
 andI  did  not  state  that  there  was,  not

 even“my  colleague.  The  difficulty  is  about
 the  availability  of  wagons  which  operate
 in  that  entire  area.
 actual  facts,  we  were  promised  I}  lakhs
 in  April,  97l  and  what  was  actually
 moved  was  76,328.  That  is  the  shortfall.
 That  shortfall  is  due  to  the  non-availa-
 bility  of  wagons,  and  the?  non-availability
 of  wagons  is  due  to  wagons  being  held
 up  in  the  area  where  there  is  the  law  and
 order  situation,  particularly  around
 Calcutta  and  Asansol.

 To  give  him  the

 श्री  अचल  सिंह :  क्‍या  कोई  ऐसा
 षडयंत्र  तो  नहीं  चल  रहा  है  या  कोई  ऐसी
 स्कीम  तो  नहीं  चल  रही  है  कि  गवर्नमेंट  को

 बदनाम  किया  जाए  ?  बैंगन  आजकल  मिल

 नहीं  रही  हैं।  मेरे  पास  शिकायत  आई  है

 उदयपुर  मिनरल  डिवेलपमेंट  सिंडीकेट  की

 कि  वे  एक  लाख  रुपया  महीने  का  रेलवे  फ्रेट

 देते  हैं  लेकिन  उनकी  तीन  चार  महीने  से

 वैगन  नहीं  मिल  रहे  हैं  इसी  तरीके  से

 आगरे  में  कोयला  वे गंज  की  कमी  की  वजह  से

 नहीं  आ  रहा  है  और  दुगने  भाव  पर  वह

 बिक  रहा  है।  मैं  जानना  चाहता  हूं  कि  क्‍या

 गवर्नमेंट  को  बदनाम  करने  का  कोई  षडयंत्र

 तो  नहीं  चल  रहा  है?

 अध्यक्ष  महोदय  :  उड़ीसा  और  बिहार

 का  मसला  था  ।  आगरा  कहां  से  आ  गया  ?
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 .taking  action.

 SHRI  0.  K.  PANDA:  This  is  a  very
 important  matter.  We  are  going  to  lose
 and  we  have  already  lost  some  foreign
 exchange.  There  is  also  accumulation
 of  stocks  to  the  tune  of  9  lakh  tonnes
 at  the  railway  station  and  5  Jakh  tonnes
 at  the  mines.  So,  for  lifting  all  these
 accumulated  stocks,  what  is  the  arrange-
 ment  that  the  hon.  Minister  is  going  to
 make  with  a  very  short  time  ?

 Secondly,  there  is  absolutely  no

 question  of  law  and  order  in  the  Bara-
 The  target  fixed

 for  export  of  iron  ore  from  this  sector
 was  .8  million  tonnes  and  actually  only
 twelve  lakh  tonnes  has  been  exported.
 In  view  of  the  huge  accumulations  at  the

 railway  station  and  the  mines,  what  step
 is  Government  going  to  take  immediately
 for  lifting  at  least  5  lakh  “tonnes  lying  at

 the  mines  ?

 jumda-Banspani  area.

 SHRI  MOHAN  KUMARAMANGA-
 LAM:  I  have  already  stated  that  we  are

 So  far  as  the  “railways  are

 concerned,  the  Minister  of  Railways  had

 convened  a  conference  which  was  atter  ded

 by  myself  as  well  as  the  Minister  of  State,
 and  we  hope  that  we  will  be  table  to

 improve  the  situation  so  far  as  railway

 transport  is  concerned.  The  hon.  Member
 will  appreciate  that  it  is  primarily  a

 question  of  improving  the  railway  position
 and  availabilily  of  wagons  in  that  area.
 We  want  to  take  steps,  we  are  taking
 steps  that  are  available  to  us,  in  order

 It  is  a  question  of  moving
 and  we  are  taking  the

 to  ensure  this.
 it  to  the  port,
 necessary  steps.

 SHRI  N.K.  SINHA:  Is  the  Minister

 _aware  that  this  is  a  chronic  problem  of
 the  area,  though  it  may  aggravate  some-

 times,  and  that  is  so  because  of  tack  of

 communications  and  lack  of  adequate
 mileage  of  railway  lines  ?  Will  the
 Minister  see  to  it  that  the  Transport
 Ministry  and  the  Railway  Ministry  look

 into  these  deficiencies  of  the  area  ?

 Oral  Answers  4



 “not  think  It  is  tack  of
 7

 ponimun
 What  is  responsible  is  lack  of  availabi-

 Hity  of  wagons  which  is  due  to  the  very
 diffcutt  Jaw  arid  order  situation  that  we
 are  facirig  due  to  theft  of  overhead  wires
 ete.,  which  have  been  listed  in  the  main
 answer,  in  the  Calcutta-Kharagpur  and
 Caicutta-Asanso!  areas

 SHRI'D.K,  PANDA’;  We  want  to
 get  an  assurance  from  the  hon.  Minister
 thet  within  a  specific  time  some  action
 will  be  taken  because  the  crisis  started
 slace  November  1970.  It  is  a  matter  of
 arranging  600  Railway  wagons  to  lift  the
 stock  which  would  avert  the  threatened
 retrenchment  of  15,000  workmen.

 MR.  SPEAKER:  Order,  please.
 Members  should  not  speak  unless  they
 are  called.  There  are  some  Members
 who  do  not  get  even  one  chance  while
 others  want  more  than  one  chance.  They
 must  wait  for  their  next  chance.

 Setting  up  of  Zonal  Research  Centres
 for  Improved  Agricuttural  machi-

 nery  and  Implements  by
 Indian  Council  of  Agri-

 ‘cultural  Research

 +243,  SHRI.  M.  KATHAMUTHU  :
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  the’  Indian  Council  of
 Agricultural  ‘Research  has  formulated  a
 scheme  for  the  establishment  of  two  zonal
 Research  Centres  for  improved  agricul
 tural  machinery  and  impiements:

 ha
 if  so,  the  main  features  thereof:

 an

 (>  the  estimated  cost.  of  the  scheme  ?

 THE  ‘MINISTER  OF  STATE  IN  THE.
 MINISTRY  नज  AGRICULTURE  GHRI ANNASAHER  Pp  SHINDE):  (४)  ४७,  ‘Sir.

 cations  that  fs  responsible  for  it.

 (0):  A.statement  is  laid  onthe  Table
 of  the  Sabha,

 ©  .The  full  scheme  will  cost  Rs.  34.04
 lakh  upto  the  end  of  the  Fourth  Five  Year
 Plan.

 Statement

 Two  research  and  testing  centres
 in  Agriculture  Engineering  at  I.A.R.T.
 and  Coimbatore  are  being  ‘strengthened
 under  a  coordinaied  research  scheme,
 with  the  main  objective  of  providing
 facilities  for  designing,  developing  and
 testing  agricultural  machinery  and  imple-
 ments  suitable  for  the  important  crops
 and  multiple  cropping  complex  of  the
 region  concerned.

 The  detailed  objectives  of  these  centres
 are  :—

 l.  Development  of  urgently  needed
 simple  implements  to  the  needs  of  high
 yielding  and  multiple  cropping  programme,
 and  the  dry  farming  areas  and  to  make
 suitable  prototypes  and  have  them  eva-
 luated  at  selected  Centres.

 2.  To  intensively  test  the  prototypes
 already  evolved  at  Research  Testing
 Centres  under  actual  dry  and  irrigated
 farming  conditions  and  also  others  entered
 under  prize  award  schemes  sponsored  by  —
 I.C.A.R.  at  selected  centres  and  coordi-
 nate  the  test.

 3.  Tocarry  out  field  sesearch  studies
 on  selected  imported  equipment,  modify
 the  same  if  necessary  to  suit  local  needs,
 and  organise  prototype  production  and
 trials.

 The  scheme  will  be  coordinated  by  a
 research  engineer  in  the  grade  of
 Rs.  1300-1600  from  LA.R.I.

 Necessary  additional!  equipment,  staff
 and  laboratory  facilities  have  been  sanc-
 tioned  fot  both  the  centres  viz.  I.A.R.I;
 New  Delhi  and  Agricultura]  University,
 Coimbatore.
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 Shortfall  in  the  target  for  Fertiliser
 Consumption

 *246  SHRI  INDRAJIT  GUPTA  :  Will
 the  Miniter  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  for  the  third  successive
 year,  target  fixed  for  fertiliser  consumption
 has  not  been  realised;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  Government  propose  to

 take  to  achieve  the  consumption  target?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  to  (c).
 A  statement  is  placed  on  the  Table  of  the
 Sabha.

 Statement
 (a)  Yes  Sir.  The  shortfall  in  the  achie-

 vement  of  consumption  target  operational
 was  however,  8%  in  1970-71  as  against
 37%  in  1968-69.  and  23%  in  1969-70.  Some
 of  the  States  like  Madhya  Pradesh,  Mysore,
 Rajasthun  and  Maharashtra  have  realised
 the  targets  of  fertiliser  consumption  fixed
 for  them.

 (b)  The  main  reasons  for  the  low  tevel
 of  consumption  in  comparison  to  the  tar-
 gets  are  :—

 (i)  natural  causes  such  as  cyclones
 and  floods  in  some  States;

 (ii)  constraints  in  the  availability
 of  credit  for  fertiliser  distribu-
 tion  and  use;

 (iii)  inadequacies  in  the  fertiliser
 distribution  arrangements;

 (iv)  gaps  in  extension  and  promo-
 tional  efforts;  and

 (v)  unfavourable  price  ratio  bet-
 ween  inputs  and  the  produce.

 (c)  The  Government  have  recently  set
 up  a  Credit  Guarantee  Corporation  to  en-
 courage  banks  to  provide  greater  credit
 facilities  to  farmers  and  dealers  of  fertili-
 sers.  ‘The  State  Governments  have  also

 JUNE  a  I974

 .  5
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 bern  urged  to.  ensure  the  aveilabjlity  of
 production  credit  to  farmers  in  larger
 measure  through  cooperatives.  The  Gove-
 rnment  of  India  are  also  continuing  to  give
 short-term  loans  to  the  States  for  stocking
 and  distribution  of  fertilisers.  The  distri-
 bution  system  was  Jiberalised  by  replacing
 licensing  by  a  simpler  and  quicker  method
 of  registration.  Besides,  the  Central  Ferti-
 liser  Pool  maintains  buffer  stocks  in  various
 States  where  the  distribution  system  is  not
 efficient  and  transport  infrastructure  is
 weak.  The  Pool  also  liberalised  distribu-
 tion  arrangement  by  making  direct  supplies
 to  cooperatives,  Agro-Industries  Corpor -
 tions,  Zilla  Parishads  and  cven  private
 dealers.

 As  regards  extension,  two  important
 schemes  having  a  direct  bearing  on  ferttl-
 ser  consumption  atc  in  operation,  viz.  (a)
 national  demonstrations  and  (b)  farmers,
 training  programme  under  which  latest
 technology,  including  optimum  and  balan-
 ced  use  of  fertilisers,  is  sought  to  be  exten-
 ded  to  farmers.  The  Government  are  also
 considering  the  setting  up  of  a  Fertiliser
 Promotion  Council  as  a  joint  venture  be-
 tween  the  Government  of  India,  State  Go-
 vernments,  Agricultural  Universities  and
 fertiliser.  manufacturers  in  order  to  supple-
 ment  the  promotional  measures  undet  taken
 by  the  State  Governments  and  manu  factu-
 rers.

 SHRI  INDRAHIT  GUPTA  ;  In  the
 statement  I  find  certain  reasons  are  given
 for  the  low  level  of  consumption  but  the
 remedies  are  very  unsatisfactory.  Is  it
 not  @  fact  that  the  chronic  trouble  with
 fertiliser  consumption  has  been  maldistri-
 bution  and  secondly  the  fact  that  the

 smajler  farmers  cannot  afford  to  purchase
 fertilisers  at  their  existing  prices.  What
 is  being  done  to  improve  the  system  of

 distribution,  This  has  been  going  on  for

 anumber  of  years,  Secondly,  will  the

 prices  be  adjusted  in  such  #  WAY  that
 smalier  farmers  can  avail  of  it  to  their
 maximum  capacity  ?
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 SHRt  ANNASAHEB  P  SHINDE  Be-
 fore  U  reply  to  this  supplementary,  I  want
 to  make  one  correction  in  the  statement  :
 the  statement  should  read  the  shortfall
 in  the  achievement  of  operational  consu-
 mption  target  The  word  ‘operatronal’
 should  be  added

 Shri  Gupta  has  raised  avery  funda-
 mental  question  m  regard  ta  fertiliser
 consumption  in  the  country  It  relates
 first  of  all  to  the  availability  of  credit  to
 the  small  farmers  It  is  a  major  hurdle
 we  have  come  acruss  The  credit  links
 are  weak  =  Eflorts  are  made  to  strengthen
 the  co-operatives  The  commer.ial  banks
 have  been  asked  {o  cater  more  to  the
 needs  of  small  farmers  and  a  credit  guaran-
 tee  corporation  has  been  established  (०
 guarantee  loans  to  the  tune  of  Rs  1,000
 to  small  farmers  The  loans  were  basod
 00  security  and  we  have  changed  the  secu-
 tity  basis  now  (7००६  have  been  adupted
 as  security.  Various  measures  are  taken
 {o  improve  the  availability  of  credit  But
 this  isa  problem  of  vast  magnitude  We
 have  now  relaxed  some  conditions  and  no
 \uence  38  required  to  become  a  distribu-
 tion  agent  Anybody  can  become  a  dis-
 tributor  by  tegistortng  himself

 SHRI  INDRAJIT  GUPTA  Figures
 Show  that  the  lowest  rate  of  consumption
 is  by  and  large  m_  the  eastern  region  of  the
 country  May  I  know  from  the  hon
 Minister  whether  it  is  not  a  fact  that  con-
 sumplion  m  the  é¢astern  region  is  mainly
 accounted  for  by  the  plantations  which
 means  that  the  smaller  farmers  are  hardly
 consuming  any  fertilisers,  May  4  know
 from  him,  m  view  of  the  fact  (a)  that  tho
 Co-operatives  are  very  undeveloped  in  the
 eastern  region,  (b)  the  banks,  in  spite  of
 what  he  has  said,  dre  not  yet  giving  credit
 easily  to  the  small  farmers,  (c)  in  respect
 al  the  Credit  Guarantee  Corporation  which
 's  being  set  up,  there  is  no  guarantee  also
 that  if  Wilf  cater  ptithadily  to  the’smatler
 farnters,  the  whold  of  the  eastern  region
 ७  beittg’  adversely’  afecteld,  have  they  got
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 any  special  measures  in  view  to  step  up
 the  consumption  of  fertilisers  in  the  ०१९
 tern  region  7

 SHRI  ANNASAHEB  P  SHINDE  It
 is  (rue  that  i  the  castern  region  the  main
 bulk  consumption  ts  by  the  plantation
 crops  and  th:refore  there  5  need  to  look
 to  the  requirements  of  the  small  faimers
 In  the  eastern  region,  we  have  also  come
 across,  m  addition  to  the  difficulties  men-
 tioned  by  the  hon  Member,  tenurtal  difit-
 culties  and  also  natural  calamities  Tenu-
 rial  difficulty  is  the  basic  one  —  For  provi-
 ding  credit  and  foi  tilisers,  even  the  names
 of  the  tenants  aro  not  recorded  Steps
 are  being  taken  by  the  Government  In
 Wist  Bengal  We  have  also  conferred
 permanent  tenancy  rights«r  the  farmerse
 when  there  was  President  ५  rule

 Ag  far  as  credit  is  conceined,  we  are
 taking  a  number  of  steps  in  the  castern
 region

 SHRI  8  ५  MURTHY  Is  the  Minis-
 ter  aware  that  most  of  the  medium  and
 small  scale  cultav  ६६०7५  are  slowly  becoming
 averse  to  the  use  of  more  and  move  chemi-
 cal  fertilisers  and,  oF  30,  what  is  the
 reason  ?

 SIIRI  ANNASAHEB  P  SHINDE  At
 least  the  reports  in  the  Ministry  donot
 ridicate  that  the  medium  ot  the  small  far-
 mers  ate  becoming  avelsc  Really,  terti-
 Aseers:  mn  this  county  havo  becume  quite
 populat  The  point  ts,  l€5  ७७०५  are  not
 available  ,  credit  is  not  available  and  the
 distribution  arrangements  are  not  satis
 factory  ‘These  are  the  problems  which
 we  have  come  across

 st  बो०  पी०  मौर्य  क्‍या  कृषि  के

 विशेषज्ञों  ने  ऐसी  रपट  दी  है  कि  जहा  जहा

 किसान  को  भ्रावपाशी  की  सुविधा  प्राप्त  नही

 है,  वहा  वहा  वह  खाद  को  इस्तेमाल  करना

 फसल  के  लिए  खतरनाक  समझता  है,  क्योकि

 खाद  फसल  को  जीवन  देने  के  बजाये  उसको
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 ett  लगती  है?  क्‍या  मंत्रालय  ते  इस  शौर

 कोई  ध्यान  दिया  है  कि  यदि  खाद  को  ठीक

 सुविधापूर्वक  इस्तेमाल  किया  जाता  है,  तो

 किसान  को  झावपाशी  की  सुविधायें  दी  जायें,

 क्योंकि  वे  दोनों  इन्टर्रलिवड़  हैं?

 SHRI  ANNASAHEB  P.  ‘SHINDE  :
 This  is  also  engaging  our  attention.  A

 very  large  demonstration  programme  has
 been  taken  up  in  consultation  with  the
 State  Governments.  We  are  seized  of  it.

 Taking  over  of  Assam  Silimanite  Factory
 by  Bokaro  Steel  Piant

 *247  SHRI  DINESH  JOARDER  :  Will
 the  Minister  of  STEEL  &  MINES  be
 pleased  to  state:

 (a)  whether  any  negotiations  have  taken
 place  by  Bokaro  Steel  Plant  to  take  over
 the  Assam  Silimanite  Factory  which  is  in
 the  privat  sector;

 (b)  whether  Government  sre  aware
 that  the  owners  of  the  Assam  Silimanite
 factory  are  facing  prosecution  for  mak-
 ing  false  claims  and  the  factory  has  in-
 curred  a  liability  of  Rs.  60  Lakhs  due  to
 mismanagement;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  Bokaro
 Steel  Limited  has  been  examining  the
 feasibility  of  taking  over  a  Refractory
 Plant  and,  in  this  connection,  have  had
 discussions  with  Assam  Silimanite  Ltd,
 as  well  as  some  other  units  in  the
 private  sector,

 (8)  Government  are  awar  of  the  liabi-
 lities  of  the  Company  and  also  the  fi
 that  the  Registrar  of  Companies  had  iJ
 acase  against  the  company  for  certain
 violations  of  the  Companies  Act,
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 (०)  There  is  yet  no  proposal  before
 Government  for  purchase  of  the  Comp-
 any  by  Bokaro  Steel  Limited.  If  sucha
 proposal  is  received,  all  relevent  fectors
 will  be  taken  into  considerations  before
 taking  a  decision  on  it.

 SHRI  DINESH  JOARDER:  Sir,  may  |
 know  whether  the  Assam  Silimanite  fact-
 ory  has  &  capacity  to  produce  the  specified
 quality  and  the  required  quantity  of  fire-
 bricks,  as  it  is  alleged  that  it  never  can
 produce  such  sophisticated  fire-bricks  of
 Russian  specification  as  required  by  the
 Bokaro  steel  plant?  On  the  other  hand,  the
 Asien  Refractories,  Bhandardihi,  is  a
 modern  plant,  and  may  I  know  whether  the
 Government  have  enquired  if  it  can  be
 a  better  proposition  to  purchase  the  same
 instead  of  purchasing  the  Assam  Silim-
 anite  factory  which  was  originally  purch-
 ased  by  the  Wali  Brothers  at  UPCC  at  Rs.
 .4  crores  and  now  its  value  is  going  to  be
 fixed,  as  is  alleged,  at  Rs.  2  crores,  an  over
 estimation  of  the  price  of  the  factory?
 May  I  know  wether  this  is  correct  or  not  ?

 SHRI  SHAH  NAWAZ  KHAN:  The  Ast-
 em  Silimanite  Refractory  can  produce  the
 bricks  that  are  required  by  Bokaro.  It  will
 require  some  remodelling  and  some  extra
 exponditure  will  have  to  be  incurred.  It
 will  take  about  two  years  to  go  into  prod-
 uction,  The  other  factory,  the  Asia
 Refractory,  is  also  good.  I  quite  egree
 with  him  that  it  could  also  serve  the  pur-
 pose.  A  committee  is  going  in  to  all  these
 aspects  and  we  have  an  open  mind.  There
 ate  three  refractories  under  consideration.
 They  are  examining  the  pros  and  cons  of
 taking  over  one  or  more  of  these;  that  is
 under  consideration.  No  firm  decision
 has  been  taken  so  far.

 SHRI  DAMODAR  PANDEY  :  Is  the
 Minister  aware  of  the  fact  that  almost  the
 entire  investment  of  Assam  Silimanite  has
 come  from  the  public  exchequer  either  in
 the  shape  of  loan  or  by  same  other  method
 and  the  employer  is  misappropriating  the
 money  !  He  is  not  making  payment  (०



 Fer  the’  last  thre
 ot  four  months-no  payment  has  been  made,

 fot  which.  an-enquiry.  committee  has  been
 éet  up  by  the  State  Government.  So,  will  it
 not  be  desirable  to  takee  over  the  factory

 "immediately  without  any  further  delay?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGLAM)  :  As  my  colleague,  the
 Minister  of  State,  has  already  men
 tioned,  &  committee  has  been  appoin-
 ted  consisting  of  Mr.  Appu  Rao.  Director,
 Hindustan  Steel  Limited.  a  reprossentative
 of  Bokaro  Steel  Limited,  and  the  Senior
 Industrial  Adviser  in  the  ministry,  Mr.
 Hari  Bushan.  We  expect  their  repost
 within  this  month  itseif.  All  the  matters
 raised  by.  the  hon.  mombers  including
 my  hon.  friend  there  will  be  taken  into
 consideration  before  coming  to  a  final
 decision  in  the  matter.

 Industrial  Peace  in  Public  Undertakings

 *248,,  SHRIN.  K.SINHA:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  the  steps
 taken  to  ensure  an  era  of  Industrial  peace
 in  the  country  with  special  reference  to  the
 working  of  public  undertakings  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABQUR  AND  REHABI-
 LITATION  (SHRI  BAL  GOVIND
 VERMA)  :  The  Settlement  machinery  envi-
 saged  ‘under  the  Industrial  Disputes  Act,
 ‘1997,  together  with  voluntary  arrangements
 like  the  Code  of  Discipline,  govern  industrial
 relations  in  the  ‘public  as  well  as:private
 sector  undertakings,  The  main  effort  is  to
 minimise  industrial  disputes  throgh  the  pro-
 cesses  of  preliminary  ‘discussions,  informal
 mediation,  conciliation  and  adjudication  or
 arbitration,  as,neceasary,  under  the  ०४७  ting
 Statutory  ond  voluntary  arranges  ts
 Government  “have”  also  been  holdit  dis-
 cussions  .  with  the  -werkers  and  en.  ‘oyers
 representatives  with.  a  view  {o.  évolving
 agreed  measures  for  securing  76०४0  intpro-
 vements  jn  the  industrial  relatio*s  system
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 SHRIN.  K'SINHA:  In  view  of  the.
 fact  that  970  was  the  worst  year  from  this
 Point  of  view,  do  Government  propose
 to  bring  about  some  kind  of  structural
 changes  in  the  organisation  of  trade  unions.
 and  also  in  the  management  style  and  also
 provide  for  a  permanent  machinery  to
 settle  disputes  and  introduce  some  kind  of
 educational  and  cultural  revolution  in  the
 factories  ?

 SHRI  BALGOVIND  VERMA  :  So
 far  as  changes  in  the  structure  of
 the  unions  as‘well  as  the  management
 of  factories  are  concerned,  discussions  are
 being  held  with  the  representatives  of  emp-
 loyees  and  employers  and  we  have  not  come
 to  any  concrete  conclusion.  Government
 are  of  the  opinion  that  there  must  be  some
 sort  of  achange  in  the  structure  of  the
 management  and  90६65  must  be  made  to
 feel  that  they  are  members  of  the  manage-
 ment  and  they  should  share  the  responsi-
 bility  of  the  management  as  well.  But
 nothing  has  come  oui  so  far.  It  is  under
 discussion.  Regarding  permanent  machi-
 nery,  the  National  Labour  Commission
 is  of  the  opinion  that  the  system  which  has
 been  in  vogue  is  not  of  a  very  satisfactory
 nature.  Theiefore,  a  conference  was  held
 of  emploees  and  employers  on  20,  2I  and
 2and  last  month  respectively.  Some  consen-
 sus  has  been  reached  on  broad  issues  but
 no  concrete  proposals  have  come  forward.
 Government  have  asked  the  employees  to
 consult  among  themselves  and  put  forward
 certain  suggesions  which  may  be  consi-
 dered  by  the  Government.

 SHRI  N.  K.  SINHA:  What  are  the
 terms  of  the  agreement  so  far  reached  ?
 Secondly,  some  kind  of  cultural  and  educa-
 tional  revolution  on  patristic  lines  has  to
 be  brought  about  in  side  the  factory.  What
 has  the  Government  to  say  about  that  ?

 SHRI  BALGOVIND  VERMA  :  Gover-
 nment  have  a  scheme  for  workers’  educa--
 tion.  .  Workers  fare  collected  from  every
 undertaking  and  they  are  put  under  train-
 ing.  Then  these  worker  go  and  take  cla-
 sses  inside  the  undertaking.  This  process
 is  golig  on.  But  we  are  not  getting  is
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 much  co-operation  from  the  management
 side  as  we  want.  We  gre  looking  into  it
 and  we  will  see  what  wecan  do  in  the
 matter.

 ओ  ह्क्म  चन्द  कछवाय  :  मैं  मानती
 मंत्री  जी  से  जानना  चाहता  हूँ  कि  उद्योगों  में  ये

 जितने  विवाद  होते  हैं  उसके  विभिन्‍न  कारण
 होंगे  लेकिन  उन  कारणों  में  मुख्य  कारण  यमुनी-
 यास  को  मान्यता  देने  के  प्रदान  को  लेकर  है,
 तो  क्या  श्राप  मान्यता  उसी  यूनियन  को  देने
 के  प्रदान  पर  बिचार  कर  रहे  है  जो  चुनाव
 के  भाधार  पर  मान्यता  प्राप्त  करे,  चुनाव
 में  जिसे  बहुमत  प्राप्त  हो,  उसी  को  श्राप

 मान्यता  प्रदान  करें,  ऐसा  श्राप  करने  जा

 रहे  हैं  ?

 शी  बालगोविन्द  वर्मा:  इस  बारे  मे
 भिन्न-भिन्न  रायें  है।  भ्रम  20  धौर  2]
 को  एम्प्लाईज  के  यूमियन्स  के  रेप्रेजेन्टेटिव्ज
 की  मीटिंग  हुई  थी  श्र  वहा  पर  दो  मत

 प्रकट किए  गए  थे।  एक  तो  यह  था  कि

 चुनाव  करके  मेजारिटी  तय  की  जाय
 कि  बहुमत  किसका  है  शर  दूसरा  यह  था
 कि  वेरिफिकेशन  किया  जाय  ।  वेरिफिकेशन
 के  बाद  अगर  यह  मालूम  हो  कि  किसका

 बहुमत  हैं  तो  उसको  मान्यता  दी  जाय।

 ष्ब्कि  कोई  फैसला  नहीं  हो  पाया  था  इसलिए
 गवनमेट  ने  जो  यूनिवर्स  के  लीडर्स  थे  उनसे

 यह  कहा  कि  श्राप  लीन  महीने  के  पुरन्दर
 आपस  में  तय  करके  एक  फैसला  “दीजिए

 जिससे  कि  हेम  उस  पर  कार्यवाही  कर  सर्फे  ।

 SHRI  RAJA  KULKARNI  :  Does  the
 hon.  Minister  agree  that  the  man-days  lost
 is  not  the  criterion  for  maintaining  indus-
 trial  peace  or  settlement  of  industcial  dis«
 putes?

 SHRI  BAL  GOVIND  VERMA  :  Sp  far
 as  the  man-days  lost  is  concerned,  there
 can  he  many  factors  responsible  for  it.  We

 gannot  blame  the  industrial
 diaputes

 for
 the  entire  man-days  lost.
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 ot  राणा  विकल  :  में  सानिया  मंत्री

 जी  से  यह  जानना  चाहता  हैं  कि  श्रमिक
 नेतायों के  साथ  जो  दिल्ली में  बातचीत हुई
 उस  में  मुख्य  मुख्य  बातें  ब्या  थी  ?

 1. ह  बिलगो  रिन्द  बर्मा :  प्रत्यक्ष  भहोदय,
 जो  यहाँ  श्रमिक  नेताप्नों  से  बातचीत  हुई
 उसमें  मुख्य  बात  एक  तो  मान्यता  की
 थी  कि  मान्यता  किस  प्रकार  दी  जाय
 और  एक  यह  थी  कि  बारगेनिंग  एजेन्ट
 किस  प्रकार  से  चुनो  जाय  ।  जहां  तक
 बारगेनिंग  एजेन्ट  की  बात  है  सभी
 लोग  सहमत  हैं  कि  कम्पोजिट  बार-
 गेमिंग  एजेन्ट  होना  चाहिए।  जो  मान्यता
 प्राप्त  यूनिवर्स  है  जिनके  पास  मेजारिटी  है
 वह  माइनॉरिटी  यूनिवर्स  के  साथ  में  लेकर
 के  एक  अपनी  कमेटी  बनाए  जो  कि  वहाँ
 मनेजमेट  से  बारगेनिंग  करें।  इस  बात  पर
 सभी की  सहमति  हो  गई  है।  एक  मुख्य
 बात  तो  यही  है।  दूसरी  बात  जो  मान्यता
 की  है  वह  भ्र भी  तक  तय  नही  हो  पाई  है
 लेकिन  उम्मीद  है  वह  भी  तय  हो  जायेगी  |

 शी सर णु  बडी:  प्रभी  रेलवे  मन्त्री
 श्री  गुलजारी  लाल  बन्दा  ने  तमाम  रेलवे
 भ्र धि कारियों  को  यह  आदेश  दिया  था  कि

 बह  उन्हीं  यूनिवर्स  के  लोगों  से  बात  करे

 जो  मान्यता  प्राप्त  हों  जौर  बहुत  सारी

 ऐसी  यूनिवर्स  हैं  जो  फर्जी  है  जिनका  कोई

 मेम्बरशिप  नहीं  है  कौर  जाली  तौर  पर  है

 को  मान्यता  दी  गई  है।  यहाँ  तक  कि  लोक

 सभा  के  सदस्यों  का  भी  कोई  रेप्रेजेस्टेशन

 रेलवे  अधिकारी  सुनने  को  तैयार  नहीं  है।

 तो  क्या  इस  सबंध  में  भाप  रेलवे  मंत्रालय

 से  बात  करेंगे  कि  कम  से  कम  शीक  सभा  के

 सदस्य  जिन  केसेज  को  रेप्रेजस्टे  करते  है

 तो  उन  को  तो  ह  करें  ?
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 eft  बाशमोतिस्त  बर्मा :  जहां  तक  लोक
 सभा  के  सदस्यों  की  बात  है,  जो  भी  बात  ने

 हमारे  सामने  लाते  हैं  उस  के  प्रति  केवल
 लेबर  समि मिस्ट री  ही  नहीं,  बल्कि  सभी

 मिनिस्ट्रियल  काफी  ध्यान  देती  है

 जहाँ  तक  यूनियनों  की  मान्यता  का

 प्रदान  है--मान्यता  प्राप्त  यूनियनों  को  पहले
 से  ही  यह  सुविधा  प्राप्त  है लेकिन  कभी  कभी

 ऐसा  भी  होता  है  कि  छोटी  यूनियनों  से  भी

 फैक्टरी  था  अन्डरटेकिंग  बन्द  हो  जाती  है।
 मान  लीजिए  एक  फैक्टरी  मे  टर्न  चल

 रही  है,  उस  में  पचास,  साठ  प्राप्ति  काम

 करते  हैं,  उनकी  जो  यूनियन  बनी  हुई  है  यदि

 बहू  काझापरेट  न  करे  तो  सारी  फैक्टरी

 बन्द  हो  जाती  है।  इसलिए  यह  तय  किया

 गया  है  कि  भागे  चल  कर  ऐसी  व्यवस्था

 की  जाए  कि  फैक्टरी  की  प्रोडक्शन  बढ  सके,

 उस  की  प्रोडक्टिविटी  गिरे,  इस  दृष्टि  से

 यूनियनों  के  लीडर  कोई  ऐसा  मामू ला
 इवो  करे  कि  फैक्टरी  मे  स्ट्राइक  न  हो

 और  देवा  की  प्रगति  हो  सके  ।

 शी  सतपाल  कपूर  :  अध्यक्ष  महोदय,
 बेसिक  प्राब्लम  यह  है  कि  पब्लिक  ईन्डर-

 चेकिंग  और  प्राइवेट  सेक्टर  दोनो  के  साथ

 ट्रेंड  यूनियनों  के  जो  एग्रीमेट  हो  जाते  है,
 उन  पर  इम्पलीमेटेशन  नहीं  होता।  इस
 प्रकब्लमं  को  दूर  करने  के  लिए  मिनिस्ट्री
 क्या  कर  रही  है  ?

 की  धालभोतिग्द  वर्मा  :  प्रखर  भाप  कोई

 स्पेसिफिक  मामला  हमारे  सामने  लाएगे  तो

 हम  उसको  जरुर  देखेंगे।  वैसे  हम  यह
 कोशिश  करते  हैँ  कि  जिस  मामले  पर  सह-
 पति ही  जाती  हैं  मा  भो  बात  आपमें

 तम  हो  जाती  हैं  उस  कौ  जरूर  केरी  ब्राइट
 किया  जाए  ।
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 थ्री  कूलचम्द  वर्मा  :  भ्रष् यक्ष  महोदय,
 जो  मीटिंग  हुई  थी  उस  मे  अधिकांश  यूनियनों
 के  प्रतिनिधियों  बे  कहा  था  कि  मान्यता  के
 लिए  निर्णय  चुनाव  के  माध्यम  से  होना
 चाहिये  यानि  यूनियन  को  मान्यता  चुनाव
 के भ्ाघार  पर  दी  जानी  चाहिए।

 शी  बालगोविन्द  वर्मा  :  प्रत्यक्ष  महोदय,
 यह  तो  इन्होने  सजेशन  दी  है।  अभी  तो
 इस  सम्बन्ध  मे  बातचीत  चल  रही  है।

 श्री  फूल चन्द  वर्मा  मै  जानना  चाहता
 था  कि  किन  किन  यूनियनों  के  प्रतिनिधियों  ने
 बात  कही  थी  ?

 MR  SPEAKER  You  did  not  ask  a
 question,  that  was  a  suggestion  Ask  था  the
 Shape  of  a  question,  then,  the  question  can
 be  replied  to  If  you  give  the  suggestion,
 what  can  he  say  ?  You  should  read  the  rules
 tor  asking  questions  It  should  not  give
 suggestions,

 et  फूल चन्द  बर्मा ;  भ्रध्यक्ष  महोदय,
 मैंने  बेचन  पूछा  है।  उस  बैठक  में  जो
 प्रतिनिधि  थे  उन्हांने  कहा  था  कि  डाइरेक्ट
 मान्यता  नहीं  देनी  चाहिए।  मान्यता  देने
 के  लिए  चुनाव  कराना  चाहिए।  मै  जानना
 चाहता  हूँ  कि  किन  किन  लोगों  ने  ऐसा  कहा
 था

 SHRIA  P  SHARMA  Su,  I  rise  ona
 point  of  order,

 MR  SPEAKER  I  have  not  allowed  t.

 SHRI  A  P  SHARMA  Iam  only  seek-
 ing  a  clarifvation  fiom  the  hon  Minister
 that  if  the  answer  given  by  him  varies  from
 the  fact  stated  there  .  Cnterruption)

 MR.  SPEAKER  Ihave  not  allowed  you.

 ot  फूलचंद  बर्मा :  भ्रध्यक्ष  महोदय,
 इस  प्रकार  गलत  तरीके  से  मान्यता  देने  के
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 कारण  नागदा  में  गोलीकांड  हुआ,  तीन
 भामी  मारे  गये  भोर  भी  भी  वहां  पर
 प्रौद्योगिक  भ्रान्ति  का  खतरा  बना  हुमा
 है।  सरकार  मनमाने  ढंग  से  रिको गनी शन
 देती  है।  मैं  जानना  चाहता  हैं  कि  उस
 मीटिंग  में  किन  किन  प्रतिनिधियों  ने  मान्यता
 देने  के  लिए  चुनाव  करवाने  का  सुझाव
 दिया ।

 शी  दामोदर  पांडे  :  कोड  ग्राफ  डीसी-
 पलिन  में  प्रोविजन  है  कि  ग्रीवेसेज  निपटाने
 के  लिए  वालेंटरी  आर्गनाइजेशन  मंजूर  की

 जाए  .  .

 अध्यक्ष  महोदय  :  श्राप  भी  उसी  तरफ
 अल  पड़े  |

 SHRI  DAMODAR  PANDEY:  It  is  im
 relation  to  this  question.  It  mamly  referr-
 ing  to  public  sector  undertakings  and  that
 too  concerning  industrial  relations.  So,  I
 want  to  know  whether  the  public  sector
 undertakings  invariably  do  not  accept  the
 code  of  discipline  and  the  method  for  elimi-
 nating  the  grievances  of  workmen  by  not
 accepting  arbitration  immediately  even—
 after  conciliation  and  mutual  discussion.

 SHRI  BALGOVIND  VERMA  :  What
 the  hon.  Member  is  suggesting  is  not  co-
 rrect  because  there  is  a  definite  procedure
 to  look  into  the  grievances.  First  of  all,
 the  Supervisor  is  there  to  look  into  it;  then
 there  is  a  committee  to  look  into  it  and

 _  there  is  the  Head  of  the  Factory  to  look
 into  it.  There  is  also  a  joint  works  co-
 mmittee  which  goes  into  it.

 MR.  SPEAKER  :  Shri  Indrajit  Gupta.

 SHRI  DAMODAR  PANDEY  :  My
 question  was  very  specific,  whether  public
 sector  undertakings  are  invariably  refusing
 (interruption)

 MR.  SPEAKER:  I  have  called  Shri
 Indrajit  Gupta.
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 SHRI  DAMODAR  PANDEY  :  He  has
 not  replied  to  my  question,

 SHRI  INDRAJIT  GUPTA  :  In  view  of
 the  fact,  as  the  Munister  has  stated,  that
 three  months  time  has  been  given  to  the
 central  tr  ide  union  organisations  to  arrive
 at  an  agreed  consensus  on  the  question  of
 collective  bargaining,  may  I  know  whether
 the  Government  of  India  has  considered
 taking  steps  to  see  that  this  effort  to  reach
 &  consensus  is  not  vitiated  by  the  fact  that
 in  the  meantime  certain  State  Governments,
 particularly,  the  Governments  “of  {Mahara-
 shtra  and  Andhra  Pradesh,  have  already
 brought  forward  Bulls  covering  the  same
 sphere  and  have  taken  certain  positions
 and  that  the[3Government  will  see  that  those
 Bills  are  not  given{approval  or  consent  un-
 til  time  is  given  to  reach  a  conseusus?

 SHRI  BAILGOVIND  VERMA:  That
 IS  a  suggestion.

 Bokaro  Steel  Plant

 *249.  SHRI  NIHAR  LASKAR  :  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  the  first  stage  of  Bokaro
 Steel  Plant  will  be  completed  by  1973;  and

 (b)  if  not,  the  reasons  therefor?

 JHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  and
 (b).  According  to  the  present  schedule
 construction  of  the  entire  first  stage
 of  .the  Bokaro  Stecl  Plant  is  to  be
 completed  by  March,  1973.  All  efforts  are
 being  made  to  adhere  to  this  schedule.

 SHRI  NIHAR  LASKAR :  It  is  refresh-
 ing  to  hear  the  hon.  Minister  that  they  are
 trying  to  complete  the  entire  first  stage  of
 the  Bokaro  Steel  Plant  by  1973,  I  wou  \d
 like  to  know  what  are  the  reasons  for  this
 optimism,  whether  they  have  overcome  all
 the  difficulties  in  regard  to  machinery  and
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 afi  that,  whether  machinery  ry  arriving  in
 tame  and  also  whether  they  have  overcome
 labour  troubles  What  are  the  reasons  for
 this  optimistic  reply?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMA-
 NGALAM)  So  far  as  the  construction  of
 the  Bokaro  Steel  Plant  1s  concerned,  the
 position  has  substantially  improved  =  That
 is  the  basis  for  our  statement  that  we  ex-
 pect  that  we  should  be  able  to  keep  up  the
 revised  schedule,  that  is,  the  schedule  as
 revised  in  the  middle  of  969

 SHRI  NIHAR  LASKAR  My  question
 was,  what  are  the  reasons  for  this  optimts
 ticreply  Have  you  overcome  all  the  diffi-
 culties?

 SHRI  MOHAN  KUMARAMANGA
 LAM  We  have  overcome  difficulties

 ‘That  5  why  we  atc  optimistic  about
 keeping  upto  the  schedule

 SHRI{NIHAR’LASKAR  I  would  like
 to  know  whether  it  8  not  a  fact  that  be-
 cause  of  the  delay  in  completion  of  the  first
 stage  of  the  Bokaro  Steet  Plant,  the  public
 exchequer  is  losing  money  and,  if  so,  what
 gs  the  amount  that  our  exchequer  ts  losing
 on  account  of  the  delay

 SHRI  MOHAN  KUMARAMANGA
 LAM  Our  assessment  is  that  we  lose
 about  Rs  25  lakhs  for  every  month’s  delay
 That  328  why  we  are  naturally  anxious  that
 there  should  be  no  further  delay  and  we
 should  keep  up  to  the  schedule

 Fall  ia  Target  of  Wheat  Procurement

 *250  GHRIC  K.  CHANDRAPPAN
 ‘Will  the  Muhister  of  AGRICULTURE  bc
 pleased  state

 a  whether  wheat  procurement  during
 the  current  marketing  season  (1971-72)  is
 \skely  to  fall  short  of  the  four  million
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 lounes  target  due  to  inadequate  arrange-
 ments  in  respect  of  movement  and  storage
 of  foodgrains,  and

 (b)  if  so,  the  steps  taken  to  ensure
 specdy  movement  and  proper  storage  of
 foodgrains?

 s
 THE  MINISTER  OF  SIAIEL  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDL  (a)  No  Sir,
 Although  there  had  been  some  initial  diffi-
 culties  im  the  movement  and  storage  of
 wheat,  it  is  expected  that  the  target  of  four
 million  tonnes  will  be  achieved

 (b)  In  addition  to  the  noimal  move-
 ment  of  foodgrains,  contige:  cy  plans  have
 already  been  framed  for  movement  of  addi
 tional  quantities  of  wheat  by  rail  and  road
 The  Food  Corporation  of  India,  besides
 arranging  for  additional  hired  godowns,  ts
 taking  emergent  measures  including  cons
 truction  of  plinths  for  temporary  storage
 of  wheat

 SHRI  (  K  CHANDRAPPAN  The
 hon  Munster  has  stated  that  every  arrange
 ment  had  been  made  to  complete  the  target
 of  procurement  of  wheat  But  the  Minister
 of  Agriculture  of  the  State  of  Punjab  has
 recently  made  a_  statement  He  said
 that  due  to  lack  of  wagons  availability
 the  wheat  movement  is  very  slow  He
 feared  that  they  would  not  be  able
 to  ieach  the  procurement  targets  He
 had  also  said  that  due  to  the  non-availa-
 bility  or  inadequacy  of  the  storage  facili-
 ties  there  wheat  in  Punjab  is  spoiled,  3s
 getting  spoiled  and  rotten  during  the  rainy
 season  Therefore,  what  I  would  like  to
 know  from  the  hon  Munster  is  this
 What  measures  have  they  taken  with  regard
 to  the  fears  expressed  by  the  Mmister
 m  the  State  of  Punjab  ?

 SHRI  ANNASAHEB  P  SHINDE  I
 have  reade  the  statement  of  hon
 Minister  of  Punjab  I  have  had  a
 talk  with  him  =  In  consultation  with  the
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 Punjab  Government  we  have  ‘worked  out
 a  plan  of  movement  We  have  worked  out
 an  elaborate  plan  of  procurement,  storage
 and  movement  In  the  month  of  June  we
 propose  to  move  out  of  Punjab  and
 Haryana  62  lakh  tonnes  of  wheat  For
 the  rest  of  the  wheat,  we  have,  m  consul
 tation  with  the  procurement  agencies,
 tade  arrangements  for  local  storage

 SHRI  C  K  CHANDRAPPAN  I  would
 like  to  know  from  the  hon  Minister  whether
 they  have  made  a  fooi-proof  arrangement,
 because,  the  Minister  in  Punjab  had  said
 It  very  clearly  that  during  the  rainy  season,
 particularly  by  the  end  ol  June  he  feared
 that  several  lakhs  tonns  of  wheat  are
 likely  to  get  perished  in  rain  beeause  there
 are  no  protection  arrangements  and  storage
 facilities  He  also  said  that  no  wagons  are
 available  I  do  not  know  what  actual
 measures  have  been  taken  by  the  Govern-
 ment  I  would  like  to  know  from  the
 Government  aboat  those  measures

 MR  SPEAKER  Thank  you  very  much
 for  taking  interest  in  Punjab  !

 SHRI  ANNASAHEB  P  SHINDE  About
 the  wagons,  I  may  say  there  had  been  some
 difficulties  because  of  the  problems  of  the
 return  of  wagons  from  the  eastern  region
 But  the  Ratlways  are  giving  their  maximum
 possible  help  and  cooperation  and  there~
 fore,  asi  said,  avery  ambitious  plan  of
 moving  about  62  lakhs  tonnes  of  wheat
 out  of  Punjab  and  Haryana  has  been  taken
 in  hand  and  this  will  be  moved  out  m  the
 month  of  June  Upto  Monday  last  almost
 2.4  muillxons  tonnes  of  wheat  had  been
 procurod  We  have  been  procuring  at
 the  rate  of  about  one  lakh  tons  of  wheat
 ier  day  So,  we  are  tryiig  to  cope  with
 the  situation

 श्री  मुल्की  राज  सेनी  :  प्रत्यक्ष  महोदय,
 माल  के  लाने  ले  जाने  और  भंडार  की  उचित
 व्यवस्था  मं  करने  से  क्रि सानो  को  करोड़ो
 रुपये  का  नुंकसान  हो  गया  है,  एजैस्टो  को
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 पेमेन्ट  भू  सिलते  से  मुसकान  हो  गया  है  शौर
 साथ  ही  वर्षा  मैं  भीग  जाने  से  सरकार  को

 नुक्सान  हो  गया  है  तो  में  जानना  चाहता
 हूँ  क्या  सरकार  ने  उन  अ्रधिकारियो  झर
 कर्मचारियों  के  खिलाफ  कोई  कोताही  वी

 है  जोकि  इसके  लिए  जिम्मेदार  हैं?

 SHRI  ANNASAIIFB  P  SHINDE  The
 Officers  of  the  FCI  have  been  instrycted  to
 take  stringent  measures  against  such  cases
 For  mstancc  in  UP  there  were  some  difficul
 ties  because  the  market  arrivals  were  4  to
 5  times  more  than  previous  year
 The  market  arrivals  were  400  per
 cent  or  200  per  cent  of  what  was
 originally  estimated  by  the  State  Govein
 ment  or  the  FCI  But  now,  I  may  say
 the  situation  has  improved  and  we  are
 attending  to  this  problem

 at  arg  रास  भ्रहिरवार  प्रत्यक्ष

 महोदय,  मै  जानना  चाहता  हूँ  क्‍या  सरकार
 की  जानकारी  मे  यह  दिक्कत  आई  है  कि

 बोरो  को  स्टोर  करते  क ेलिए  गोदाम  नहीं

 है  और  किसान  अपने  माल  का  पैसा  भी  नहीं

 पा  रहे  है,  किसानो  की  नाडिया  गोदामों  से

 वापिस  जा  रही  है,  कोआपरेटिव  सोसायटीज

 कहती  है  कि  वे  पैसा  नही  पा  रही  है  इसलिए
 वे  खरीद  नही  सकती  है  तो  इस  सम्बन्ध  मं

 किसानो  को  राहत  देते  के  लिए  सरकार  क्‍या

 उपाय  करने  जा  रही  है  ?

 SHRI  ANNASAHFB  P  ‘SHINDE  .
 Punjab  and  Haryana  Procutement  ७  going
 on  well  In  UP  there  are  some  problems
 relating  to  serving  district  magistrates  and
 local  authorities  We  have  made  certain
 arrangements  If  there  are  any  disputes  the
 district  magistrate  Would  be  taking  final
 decision  The  Féod  Corporation  staff
 would  be  implementing  those  decisions

 ओ  किम  कुमार  शास्त्री  अध्यक्ष

 भोंदू, पिछले  कई  कों  से  अन्य  लाने  ले
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 जानें  के  लिए  जिन  डिब्बों  का  प्रयोग  किया
 जाता  है,  पाय"  उनको  ढकने  का  कोई  प्रबन्ध
 नहीं  होता  है  जिसके  करेगा  बहुत  बडी
 मात्रा  में  गेहू  भींग  जाता  है  और  फिर  उसके

 लिए  किसी  वो  जिम्मेदार  नही  ठहराया
 जाता  है।  क्या  इस  समय  सरकार  की  ओर
 से  यह  सावधानी  बरती  जा  रही  है  वि  ऐसे
 डिब्बों  में  गेहू  लाया  जाये  जिनमे  उसका
 भीगने  से  बचाया  जा  सके  ?  क्‍या  उस  प्रकार
 के  आदेश  दे  दिये  गए  है  ?

 SHRI  ANNASAHEB  ?  SHINDE  Theie
 has  rot  been  much  damaye  altcr  the  wheat

 iy  received  in  the  mandis  ot  in  wagons  The
 damage  has  been  consjderable  mm  the  firms
 where  it  was  harvested  ard  lyirg  in  the
 open

 eft  ara  सिह  दौरा  स्पीकर  साहब,
 इस  देश  में  पजाब  सबसे  बड़ा  सुबा  है  जहाँ  7
 कि  सरकार  को  गेहू  प्रोक्टर  करना  है  लेकिन
 अगर  आप  स्टेशनों  पर  जाकर  देखिए  तो
 हजारो  गह  क॑  बोरे  खराब  हो  रह  हैं।  इसलिए
 में  पूछना  चाहता  हुँ  क्या  सरकार  दूसरी
 जग्नो  से  डिब्बे  मारा  कर  स्पेशल  रेन्स  चला-
 यंग  ताकि  गेहू  का  वहा  से  उठा  लिया  जाए
 धीर  इस  नुक्सान  को  बचाया  जा  सक  |

 SHRI  ANNASAHEB  P  SHINDL  ६७०००)
 trains  are  also  bemg  rnn  fiom  Punjab  end
 Haryana  and  as  for  the  wheat  lying  in  the
 Station  yards,  theie  are  instructions  that

 ut  should  be  properly  covered  with  tar-
 paulins  eq

 Wauchoo  Working  Group  s  Report  on
 Pricing  of  Alumimum

 "251  SHRI  DD  DESAI  Will  the
 Minister  of  STEFL  AND  MINES  be  pleas ed  to  state

 (a  the  time  by  which  Government
 would  pubhsh  Wanchoo  W  orking  Group
 Report  px  pricing  of  aluminium,
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 (b)  whether  its  recommendations  will  be
 implemented  without  any  delay,  and

 (c)  the  steps  p,  oposed  to  ensure,  adequate
 ind  genous  production  of  electrolytic  grade
 a  umimuium  and  is  distribution  to  priority
 mdustiics  ty  meet  plan  ti  gets  of  electri
 fication  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SIFFL  AND
 MINFS  (SHRI  SHAH  NAWAZ  KHAN)
 (and  (b)  The  recommendations  made
 by  the  Working  Group  on  Aluminium
 constituted  to  tunction  under  the  Chairman
 Burcau  of  In  tustiial  Costs  and  Prices  and
 the  wton  taken  or  proposed  to  be  taken
 by  the  Government  on  these  recommenda
 tio  a  have  bcon  announced  in  Government
 Resolutioa  No  5  (II8)  Met  70  published
 in  the  Gazette  of  India  Extraordin  sry  dated
 245  17k  Avcoyy  ०!  the  Resolution  ts  laid
 onth  fab'e  of  the  Hous  =  |  Placed  in  Lib-
 saty  See  No  LE  29373]

 The  Report  of  the  Working  Group  was
 meant  to  be  for  official  uso  ont,  to  enable
 the  Government  to  fix  the  selling  prices  of
 alummium  ad  some  of  its  products
 However  ३5४  some  requests  from  the  alu-
 minium  producers  and  others  tor  coptes  of
 the  Report  have  been  received  the  question
 of  maki  g  wopies  ३५३४७)  to  them  ts  under
 consideration  of  Gove  rmnicnt

 w  Phe  current  demand  of  alummum
 ay  estimutcd  ४  205  000  to  mes  which  As:

 likely  tn  go  up  to  2  74.000  tonnes  by  ‘1973-
 74  The  present  installed  ¢  ipacity  for  pro
 duction  of  alummiunt  in  the  country  88  l,
 68,850  tonnes  per  anoum  and  wt  ts

 propused  to  set  up  addition!  capacity  of
 2  61,000  tonnes  per  annum  (I  50  000  tonnes
 in  the  public  »  ctor  and  4,7]  000  tonnes  in
 the  private  sector)  during  the  Fourth  Plan

 pertod  Thus  by  the  end  ol  the  Fourth
 P  an  or  early  m  the  Fifth  Plan  the  installed
 capacity  would  go  up  to  4  29  850  tonnes
 which  would  not  only  result  In  self  suffict-
 ency  imalummium  but  may  also  enable
 export  of  about  50  000  tonnes  of  aluminium
 per  annum
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 SHRLD.  0.  DESAI:  May  I  know  the
 average  requirements  of  EC  grade
 aluminium  which  is  principally  used
 for  eiectric  transmission  lines  electric
 cables  and  electrical  machinery  has
 been  about  50  percent,  and  each  time
 an  industrial  lic  nce  is  issued,  :t  1S  made
 clear  that  50  per  cent  of  the  capacily
 be  used  for  manufacture  of  EC  grad.
 My  I  know  whether  Government  have
 taken  an«  steps  to  see  that  the  producers
 adhere  to  50  per  cent  production  and  effect
 deliveries  on  a  weekly  or  monthly  basis  on
 the  basis  of  industrial  licence  and  the  Go-
 vernment  policy  of  producing  50  per  cent
 of  aluminium  in  the  EC  grade?

 SHRI  SHAH  NAWAZ  KHAN  Yes,
 Government  are  keeping  a  \ery  heen  eye
 on  it.

 SHRID  9,  DESAI!  may  inform  you,
 Sir,  that  -the  Government  have  failed
 miserably,  and  the  clectrification  prog-
 ratames  are  seriously  atfected.  Anyway,

 let  me  now  ask  my  second  suppiementars
 question.  The  imported  alumintum,  which
 is  about  25,000  to  30,000  tonnes,  has  been
 channelised  through  the  MMTC  Would
 Government  accept  the  recommendations  of
 the  Wanchoo  Commission  on  pricing  to  be
 applicable  to  MMTC.  imports  or  would  the
 MMTC  be  allowed  to  demand  extortionate
 prices  as  they  have  done  in  recnt  months?

 SHRI  SHAH  NAWAZ  KHAN  ;  No
 extortion  would  he  permitted  and  the  im
 ported  aluminium  would  be  distributed
 on  a  pro-rata  basis  to  all  consumers.

 at  fore  चौधरी:  कया  मंत्री  महोदय
 गह  बतलाने  की  कृपा  करेंगे  कि  सन  71-72
 में  प्राइवेट  कम्पनियों  को  कितने  लाइसेस  देने
 की  योजना  है  ?

 कभी  हाहुतवाल  खां  :  प्रभी  कोई  इरादा
 नहीं  है  ।

 थी  ईश्वर  चौधरी:  योजना  नही  है  या
 इरादा  नहीं  है  ?
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 सावंत  महोबा  सब  कुछ  ही  हैं।
 माननीय  सदस्य  बैठ  जायं  |

 Strikes  in  Units  of  Hindustan  Steet
 Limited  and  Heavy  Engineering

 Corporation,  Ranchi

 SHRI  S  R.  DAMANI  :  Will
 AND  MINES  be

 #252,
 the  Minister  of  STEEL
 pleased  to  state  :

 (a)  the  number  of  man-days  lost  during
 1970-71  in  the  thee  units  of  the  Hindustan
 Steel  Limited  and  the  Heavy  Engineermg
 Corporation,  Ranchi  on  account  of  sirikes,
 lock-outs  etc,

 (b)  the  loss  of  production  thereby  ,

 (c)  the  extent  of  losses  due  to  damage
 to  the  plans  by  worker's  violent  activities,
 and

 (d)  the  steps  taken  to  streamline  the
 Management-workers  relations  and  to  en-
 force  discipline  to  get  better  working
 results  ?

 THE  MINISTER  OF  STATE  IN  [HE
 MINISTRY  OF  STEEL  ANID  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  to  (५)
 A  statement  is  laid  on  the  Table  of  the

 House

 Statement

 (a)  The  number  of  man-days  lost  dui-
 mg  1970-71  on  account  of  labour  troubles
 including  strikes,  lock-out  etc,  in  the  three
 plants  of  Hindustan  Steel  Limited  and  in
 the  Heavy  Engineering  Corporation,
 Ranchi  were  as  under  :—

 Hindustan  Stee!  Limited  Plants  2,57,010

 Heavy  Engg  Corporation  14,936

 (b)  On  account  of  the  man-days  lost
 referred  to  in  (a)  above,  production,  of  the
 value  indicated  below,  was  lost  :

 Hindustan  Steel  Limited

 Plants:  Rs,  23.20  crores
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 Heavy  Engg  Corpora-
 tron  Rs  87,094

 प्  During  violent  demonstration  by
 some  workers  of  the  Stee}  Melting  Shop
 m  Durgapur  Steel  Plant  on  26-9,  70,  sonie
 doors  and  windows  of  the  Steel  Melting
 Shop  and  adjacent  buildings  were  broken
 office  records  burnt  and  some  tvpewriters
 damaged

 At  Rourkela,  Bhilai  and  in  the  Heay
 Engg  Corporation  Ranchi  the  loss  was
 ni

 (d)  The  policy  of  the  Management  has
 been  to  follow  and  implement  the  require-
 ments  of  the  various  labour  laws  and  to
 resulve  industrial  disputes  by  mutual  dis-
 cussions  as  fat  as  possible  To  ensure
 better  understanding  ol  the  points  of  view
 of  the  employees  periodic  discussions  are
 held  with  them  with  a  view  40  ensuring,
 better  results  by  co  operative  effort  and
 good  team  work

 SHRILS  7  DAMANI  According  to
 the  statement,  the  loss  im  production  due
 to  the  loss  of  2,57,010,  man-days  is  Rs
 23  20  crores  Recently  there  has  been  a
 wage  settlement  under  which  the  workers
 are  going  to  get  Rs  I5  crores  per  annum
 After  this,  has  the  positioy  and  efficiency
 improved  ?  If  not  what  are  the  reasons
 therefore,  and  what  action  the  hon
 Minister  is  going  to  take  in  this  segard  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM)  The  position  has  improved
 in  so  far  as  the  Rourkela  and  Bhilai  s  eel
 plants  are  concerned  As  {or  Durgapur,
 it  has  had  improvement  for  some  ume
 But  recently,  there  has  been  some  deteriora-
 Won  Government  are  taking  steps  by
 further  discussions  with  the  unions  and
 the  management,  particularly  for  the  better
 functioning  of  the  joint  wage  negotiating
 committee  and  also  by  improving  the  co
 mnmunication  with  the  unions  at  the  plant
 level,  and  we  hope  we  will  be  able  to  see
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 that  a  further  movement  im  the  situation
 19  effected

 SHRIS  ॥ अ  DAMANTI  _  Lalso  read  in
 the  papers  today  that  in  Durgapur  there
 will  again  be  a  strike  What  improvements
 hive  been  made  in  the  management,  as  it
 was  not  because  of  the  fault  of  workers  but
 ot  faulty  management  thi  the  production
 losses  are  there  ?

 SHRI  MOHAN  KUMARAMA-
 NGALAM  We  have  not  stated  that  what-
 ever  losses  that  have  been  suffered  in
 these  steel  plants  have  been  sulcly  due  ta
 these  strikes  and  so  on  we  know  there
 have  been  certain  weaknesses  in  the  mand:
 gement,  bul  we  have  raken  steps  to  mprove
 man  ygertal  control  particularly  ॥  the  telds
 ol  mamtenance  =  proper  =  planning  and
 production

 Programme  for  scientitic  storage  and
 Warehousing  facilities  by  Central

 Warehousing  Corporation

 95%  SHRI  ५  &  MURUGANAN-
 THAM  Will  the  Minister  of  AGRICUL-
 PURE  be  plewed  to  state

 (४)  whether  the  Central  Warehousing
 Corporation  proposes  to  launch  a  crash
 pre  gramme  to  promote  scienuhe  storage
 end  bringing  We  rehousing  facilities  to  the
 largest  number  of  farmers  and

 (b)  if  so  the  main  features  thereof  ?

 JHE  MINISTER  OF  STATE  IN  THE
 MINISFRY  OF  AGRICULTURI  (SHRI
 ANNASAHFB  P  SIIINDE)  fa)  and
 (०)  Yes  Sir  the  Central  and
 State  Warehousing  Corporations  are  consi-
 dering  a  propos!  to  maximise  the  utili.
 sation  of  their  scientific  storage  facilities
 by  tarmes  A_  scheme  for  establishing
 warehouses  in  the  regulated  markets  and
 lmking  them  with  the  farm  and  community
 level  storage  by  providing  tansport  tact
 lites  78  beng  worked  out  by  4  Committee
 consisting  of  the  representatives  of  he
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 Central  and  the  State  Warehousing  Cor-
 porations.

 SHRI  S.A.  MURUGANANTHAM
 Have  Government  approached  the  World
 Bank  for  financial  assistance  for  mecreasing
 warehousing  facilies  ?  If  so,  has  avy
 help  been  offered  in  this  respect  ?

 SHRI  ANNASAHEB  P.  SHINDE  I
 Tequire  notice

 दिल्‍ली  में  सुपर  बाजारों  को  सभा  लाभ
 और  हानि

 *255,  शी  जगन्तांथराव  जोशी  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  दिल्‍ली  में  सुपर  बाजारों  को
 1969-70  से  जब  तक  कितना  लाभ  सभा

 और  कितना  घाटा  हुमा,

 s
 (ल)  गत  तीन  वर्षो  में  सरकार  ने

 दिल्‍ली  से  सुपर  बाजारों  को  कुल  कितनी
 राशि  का  ऋण  दिया,  और

 (ग)  दिल्‍ली  में  सुपर  बाजारों  के  काय-

 करण  मे  सुधार  करने  के  लिए  सरकार  का
 क्‍या  कायवाही  करने  का  विचार  है  ?

 कृषि  मंत्रालय  में  उप-स्त्री  (भरी  जगन्नाथ

 पहाड़िया):  (क)  30  जन,  L97L  को  समाप्त

 होने  वाले  सहकारी  ब्र  में  फ्रोआपरेटिव
 स्टोर  लि०  (सुपर  बाजार),  नई  दिल्‍ली  को
 लगभग  9  लाख  to  की  हानि  होने  का

 अनुमान  है।  सही  राशि  का  पता  इसके
 लेखा शो  की  लेखा-परीक्षा  (री  होने  के  बाद

 चलेगा,  जो  कि  इस  समय  की  जा  रही  है।
 वर्ष  970-7i  की  स्थिति  का  पता  जून,
 974  £ उ  seer  वर्ष  के  समाप्त  होते
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 और  उस  वर्ष  के  लेखाशों  को  श्रुति  रूप
 दिये  जाने  तथा  लेखा  परीक्षा  किए  जाने  के
 उपरान्त  चलेगा

 (ख)  960  में  इसके  प्रारम्भ  से  लेकर
 सरकार  ने  72,97  लाख  रु०  की  धनराशि
 के  ऋण  दिए  है,  जिसमे  से  सुपर  बाजार
 ने  2.26  लाख  रु०  की  धनराशि  सरकार
 को  वापिस  की  है  1

 (ग)  सुपर  बाजार  के  कार्यकरण  मे

 सुधार  करने  के  लिए  एक  योजना  बनाई  गई

 है,  जिसमें  अन्य  बातो  के  साथ-साथ  इनकी
 व्यवस्था  है--किफायत  के  उपाय  प्रपनाना,
 जिसमें  स्थापना  लागत  में  कमी  करना  भी

 शामिल  हे,  परिचालन  तथा  लेखा  प्रक्तियाग्रो

 को  सरल  तथा  कारगर  बनाना,  बिक्री  वी

 बढावा  देना  शौर  विज्ञापनों  तथा  न्य  स्रोतों
 से  राय  में  वृद्धि  करता  7  हाल  ही  भे  65  लाख
 रुपये  की  भ्र ति रिक्त  वित्तीय  सहायता  दी  गई  है,
 ताकि  सुपर  बाजार  अपनी  देयता  को  समाप्त

 कर  सके  नया  माल  खरीद  सके  और  काटकर

 पूजी  के  लिए  बेक  ऋण  प्राप्त  करने  हेतु
 उपाय  रख  सके

 श्री  जस्ता  राज  जोगी  :  अध्यक्ष  महोदय,
 सरकार  मे  यह  जो  सुपर  बाजार  खोला  है

 बहू  जनता  को  चीजे  अच्छी  मिलें  श्लोक  साथ

 ही  सस्ते  दामो  पर  मिले  इन  दो  बातों  को

 ध्यान  मे  रखा  खोला  है।  जभी  जैसा  कि

 मंत्री  महोदय  ने  बताया  उस  में  घाटा  होने
 का  अनुमान  है  और  जो  लौस  हुमा  वह  तो

 उन्होंने  बता  ही  दिया  है  2  #  Super  Bazar  is

 not  expecied  to  imcur  Supper  Joss
 जब  शासन  इसे  चलाता  है  तो  उस  ने

 भले  ही  कोई  मुनाफा  हो  या  से  हो  लेकिन

 यह  तो  वह  चाहता  ही  है  कि  जनता  को  नो

 प्राफिट  नो  लौस  बेसिस  पर  भक्ति  भौर

 सस्ती  लीखें  मिले  -  शासन  में  वह  जो  72
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 लाख  रुपये  का  एडवांस  सुपर  बाजार  को
 जब  तक  दिया  है  तो  मैं  यह  जानना  चाहता

 .  हूँ  कि  पिछली  बार  जब  शासन  को  आभास

 हो  गया  था  कि  सुपर  बाजार  को  लौस

 आने  की  सम्भावना  है  तो  उस  के  बाद  उन

 को  यह  एडवांस  किस  आधार  पर  दिया

 जाता  है  ?

 श्री  जगन्नाथ  पहाड़िया  :  श्री मन,  पहले
 तो  मैं  यह  स्पष्ट  कर  दू  कि  सुपर  बाजार
 केवल  इसलिये  नहीं  खोले  गये  थे  कि  वस्तुश्रों
 के  दाम  सस्ते  रक्खें  बल्कि  उन्हें  खोलने  का

 |
 'उदेश्य  यह  था  कि  वस्तुओं  की  कीमतें  स्थिर

 रख  सके  ।  जैसा  कि  माननीय  सदस्य  जानते
 |  हैं  सुपर  बाजार  की  स्थापना  उस  समय  की

 गई  थी  जिस  समय  रुपये  का  अवमूल्यन

 हुआ  था  और  देश  के  अन्दर  कीमतें

 बढ़ने  का  अनुमान  था  तो  सरकार  ने  सुपर
 बाजार  खोल  कर  जनता  को  उनकी  आव-

 इयकता  की  चीजें  मुनासिब  मूल्य  पर  देने  का

 प्रयत्न  किया  ।  शब  निश्चित  रूप  में  इसमें

 कुछ  हमारी  हानि  हुई  है।  उसके  कारण
 मैं  इस  सदन  में  बतला  चुका  हूँ  लेकिन  अब  इस

 बात  का  ध्यान  रक्खा  जायेगा  कि  पिछले

 अनुभव  के  आधार  पर  जो  हम  को  नुकसान

 हुआ  है  उसको  हम  पूरा  कर  सकें  और  आगे

 से  इस  काम  को  ठीक  तरीके  से  चला  सकें

 और  जनता  को  सही  कीमत  पर  सुविधा  के

 साथ  उस  की  आवश्यकता  की  तमाम  वस्तुएं

 सुलभ  कर  सके  |

 श्री  जगन्नाथ  राव  जोशी  :  सुपर  बाजार

 में  जितनी  माल  शादी  की  बिक्री  होनी  चाहिये

 वह  उस  मात्रा  में  नहीं  होती  है  और  क्या

 पर्याप्त  बिक्री  न  होने  का  कारण  सुपर

 बाजार  के  कर्मचारियों  का  वहां  पर  आने

 वाले  खरीददारों  के  साथ  व्यवहार  है.?

 उचित  यह  है  कि  सुपर  बाजार  के  कर्मचारी
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 लोग  बाने  वाले  कस्टमर्स  के  साथ  ऐसा  व्य-
 बहार  रक्खें  ताकि  वे  दुबारा  सुपर  बाजार
 खरीददारी  करने  के  लिए  आने  की  रुचि
 रक्ख  |

 मैं  बहुत  मतंवा  अपने  सुपर  बाजार  में
 गया  हूँ  और  मैंने  विदेशों  के  भी  सुपर  बाजार
 देखे  हैं  और  वहां  के  डिपार्टमेंटल  स्टोर्स  देखे  हैं।
 अभी  oF  अपने  सुपर  बाजार  को  जहां  मशीन
 से  रस  निकाल  कर  पिलाने  का  प्रबन्ध  है  उस
 व्यवस्था!  को  देख  कर  बड़ी  शर्म  लगी  ।  वहां
 जो  रस  पीने  की  जगह  है  वह  गन्दी  है  और
 जिस  मशीन  से  रस  निकालते  हैं  वह  मशीन
 भी  गन्दी  है  और  वहाँ  का  वातावरण  ऐसा  है
 कि  एक  बार  जाकर  दुबारा  फिर  आदमी  वहाँ
 रस  पीने  के  लिए  नहीं  जाना  चाहेगा।  मैं
 मन्त्री  महोदय  से  जानना  चाहूंगा  कि  यह
 अपना  बाजार  शअ्र्थात  सुपर  बाजार  में  क्‍या
 वैसी  अनुकूल  स्थिति  और  वातावरण  लायेंगे
 शौर  वहाँ  के  कर्मचारियों  मैं  कस्टमर्स  के  प्रति
 उचित  व्यवहार  करने  की  भावना  लायेंगे
 ताकि  यह  सुपर  बाजार  कामयाब  हो  सके  ?

 श्री  जगन्नाथ  पहाड़िया  :  माननीय  सदस्य
 ने  सुपर  बाजार  को  जनता  में  कामयाब  बनाने

 के  लिए  जो  सुझाव  दिए  हैं  उन  पर  पहले  से

 विचार  किया  जा  रहा  हैं  और  सभी  आवश्यक

 कार्यवाही  की  जा  रही  है  ।

 SHRIS.  M.  BANERJEE  :  I  would  like
 to  know  whether  the  creation  of  Super
 Bazaars  and  Apna  Bazaars  in  Delhi  has
 forced  the  private  shop-owners  to  keep  the
 prices  within  reasonable  limits,  if  so,
 whether  mere  Super  Bazaars  will  be

 established  in  various  areas,  because  this  is
 giving  a  fillip  to  the  consumers  that  they
 can  buy  things  at  a  reasonable  rate  ?

 अध्यक्ष  महोदय  :  सुपर  बाजार  में  तो

 घाटा  होने  की  बात  बतलाई  है  कौर  माननीय
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 सदस्य  शौर  भ्र धिक  संख्या  में  सुपर  बाजार
 खोलने  का  सुभाव  दे  रहे  हैं  1

 भी  fo  do  बनर्जी  :  घाटा  होने
 दीजिये  बह  तो  ठीक  हो  जायेगा।  थोड़ा
 बहुत  घाटा  बहू  तो  ठीक  हो  जा ग्रे मा

 I  want  to  know  whether  more  Bazaars
 will  be  opened  so  that  there  may  be  more
 sales  which  will  mean  less  cost  and  natu-
 raly  less  loss.

 भ्रध्यक्ष  महोदय  :  मंत्री  महोदय  जवाब
 दे  ।  उनके  घाटे  का  जवाब  दीजिये  t

 SHRI  JAGANNATH  PAHADIA:
 Yes,  I  agree  with  the  proposal.  We  have
 opened  some  more  branches  in  New  Delhi
 and  Delhi  areas,  Apart  from  the  Super
 Bazaar  in  Connaught  Circus,  there  is  one  in
 INA,  another  in  Patel  Nagar  and  ono  in
 Irwin  Hospital.  Recently  one  has  been
 started  in  Willingdon  Hospital.

 श्री  टी०  सोहनलाल  :  जेसा  प्रभी  मंत्री

 महोदय.  ने  कहा,  भोर  मैं  समझता  हूँ,  जिन
 लोगो  को  सुपर  वाजार  से  फायदा  होता
 चाहिये  था,  उनको  उसका  फायदा  नही  होता।
 मगर  जगह  जगह  पर  छोटे  छोटे  सुपर
 बाजार  खोले  जाये  तो  मैं  समझता  हूँ'  कि
 लोगो  को  ज्यादा  फायदा  हो  सकता  है।
 क्या  सरकार  इस  बारे  में  विचार  कर  रही
 है?

 भी  जगरनाथ  पहाड़िया  :  हम  तो  ज्यादा
 से  ज्यादा  सुपर  ब्राजार  खोलना  चाहते  हैं।
 लेकिन  यह  कोभ्रापरेटिय  सोसायटीज  को

 दिए  जाते  हैं  a  मगर  माननीय  सदस्य
 कोआपरेटिव  सोसायटी  बनवा  लें  तो  सरकार
 जरूर  सहायता  करेगी  |
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 Import  of  Byelares  Tractors,

 *256,  SHRI  S.  M.  BANERJEE  :  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state  ;

 (a)  whether  it  is  the  policy  of  Govern-
 ment  to  import  tractors  which  have  an
 approved  manufacturing  programme  and
 which  have  been  tested  at  Budni;

 (b)  whether  Byelarus  tractors  have  been
 imported  in  the  country  without  fulfilling
 the  above  mentioned  conditions;  and

 (c)  If  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (c)
 A  statement  is  laid  on  the  Table  of  the
 Sabha.

 Statement

 (a)  to  (c).  The  Government  of  India
 have  allowed  import  of  such  make/mekes
 of  tractors  @  as  have  a  manufacturing
 programme  approved  by  the  Ministry  of
 Industrial  Development  and  Internal  Trade
 and/or  the  manufacture  of  which  48  likely
 to  be  established  in  the  country  in  the
 foreseeable  future  and  ai)  which  had  either
 been  tested  at  Tractor  Training  and  Testing
 Station,  Budni  and  found  satisfactory  oF

 alternatively  which  had  been  imported  i
 the  past  and  about  which  we  have  had
 sufficient  experience  as  to  their  satisfactory
 performance  under  Indian  conditions
 Byelarus  tractors  were  imported  in  large
 numbers  in  the  past  and  their  performance
 was  found  satisfactory.  A  programme  for
 the  manufacture  of  Byclarus  tractors
 was  also  under  consideration  of

 Government  at  the  time  the  import  45
 recommended.  In  the  circumstances,  the

 import  of  Byelarus  tractors  was  agreed  to

 against  the  requirements  for  1969-70.
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 SHRI  S.  M.  BANERJRE:  May  I
 know  whether  permission  was  given  to  the
 particular  company  to  import  these  tractors
 and  tractor  parts  without  taking  into
 consideration  the  utility  of  these  tractors
 m  our  country  ?

 SHRI  ANNASAHEB  P  SHINDE
 There  are  two  critena  which  we  apply
 while  exanuning  imports,  Budn:  test  firstly,
 and  alternatively  if  the  tractor  has  been
 used  m  the  country  and  found  to  be  suita-
 ble  to  our  conditions,  licences  are  given  to
 import  tractors  on  these  criteria  provided
 there  B  demand  for  these  tractors.

 WRITTEN  ANSWERS  TO  QUESTIONS

 बोकारों  इस्पात  कारखाने  के  लिये

 लौह  वयस्क  को  खान

 +242,  श्री  झील  ब्रितानी  वाजपेयी
 थी  एस०  एस०  कृष्ण  :

 क्या  इस्पात  कौर  खान  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बोकारो  इस्पात  कारखाने
 ने  सुझाव  दिया  है  कि  उसकी  अपनी  लौह
 अयस्क  की  खाने  होनी  चाहिए,  शौर

 (ख)  यदि  हाँ,  तो  इस  पर  सरकार  की
 क्या  प्रतिकिया  &  ?

 इस्पात  शौर  खान  मंत्री  (श्री  एम०

 मोहन  कुमारमंगलम)  :  (क)  जी  हा।

 (@)  मासला  विचाराधीन  है  कौर
 शीघ्र  ही  निर्णय  किये  जाने  की  सभावना  है।

 Scheme  of  the  Unemployment  Insurance
 for  Retrenched  Colllery  Workers

 “244  SHRI  ROBIN  SEN  Will
 the  Minster  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state‘
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 (a)  whether  Government  are  formu-
 lating  any  scheme  of  unemployment imsurance  for  retrenched  colliery  workers,

 )  ifs0,  the  salient  features  thereof, and

 (c)  the  time  by  which  the  scheme
 Is  going  to  be  implemented  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BALGOVIND
 VERMA)  (a)  to  (c)  The  National
 Commission  on  Labour  has  recommended
 Inter-alia  enhancement  of  the  rate  of
 Provident  Fund  contribution  from  8  per
 cent  to  730  per  cent  of  pay  and  suggested
 that  the  additional  contribution  may  be
 used,  with  marginal  adjustment,  to  finance
 new  benefits  mcluding  unemployment
 insurance  The  question  of  introducing
 a  Scheme  of  Unemployment  Insurance
 will  be  considered  after  a  decision  ७
 taken  on  the  recommendation  of  the
 National  Commission  on  Labour

 छह  जमाने  की  सरकार  के  साथ  भारत
 से  प्रयोग  किये  जा  रहे  ढ्रक्टरों

 के  सबन्ध  मे  नया  करार

 245,  श्री  रामावतार  श्ञास्शी:  क्‍या

 कृषि  मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  कया  सरकार  ने  पूर्व  जमाने  के

 साथ  उनके  भारत  मे  प्रयोग  किए  जा  रहे

 ट्रैक्टरों  के  बारे  म ेएक  नया  करार  किया

 है,  और

 (ख)  यदि  हा,  तो  उसकी  मुख्य  बातें

 क्‍या  है  ?

 कृषि  सम्प्रदाय  में  राज्य  मंत्री  (शी

 प्रष्णासाहिव  पी०  दिस्वे) :  (क)  कौर

 (ख).  जी  नहीं।  फिर  भी,  भारतीय
 व्यापार  निगम  ने  आर०  एस०-09
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 ट्रैक्टरों  के  सम्बन्ध  में  2i-2-97)  को

 पूर्वी  जमाने  के  सम् भरण कर्ताओं  के  साथ

 एक  नयाचार  पर  हस्ताक्षर  किये  हैं।  एक
 प्रति  सलग्न  है|

 मया चार

 ग्रा शोधित  आर०  एस०  09  ट्रैक्टरों
 को  वापिस  लेने  और  परस्पर  स्वीकृत  निर्णय
 तक  पहुँचने  के  लिये  पूर्वी  जमाने  के  प्रति-

 निधि मण्डल  के  साथ  उनके  पत्र  दिनाक  24

 दिसम्बर,  970  और  2  फरवरी,  (97!

 में  निहित  प्रस्तावों  पर  विचार  करने  हेतु
 एक  बैठक  झाम त्रित  की  गईं  |

 दोनो  ओर  से  लम्बी  बातचीत  और

 विचार  विमश  के  बाद  जिन  बातो  पर  सह-
 मति  हुई  वे  निम्न  प्रकार  हैं

 l.  नयाचार  पर  हस्ताक्षर  किये  जाने
 की  तारीख  तक  भ्राशोधित  दूँ कट रो  को  वापिस
 लिया  जायेगा  i  इस  तारीख  के  बाद  आशो-
 गीत  किये  गये  ट्रैक्टरों  को  किसानों  को
 दे  दिया  जायेगा  और  उन्हे  2-3  महीने  तक

 इन  ट्रंक टरों  को  प्रयोग  में  लाने  का  एक
 ग्र बसर  दिया  जायेगा  ।  यदि  ये  ट्रैक्टर

 उपयुक्त  नही  पाये  गये  तो  इन्हें  भी  आ्रापस  मे
 तय  की  गई  दातों  के  अनुसार  वापिस  ले

 लिया  जायेगा।

 2.  इन  ट्रैकटरो  को  8  प्रतिश्त  मूल्य-
 द्वार  काट  कर  बम्बई  को  बन्दरगाह  पर  भाई
 लागत  तथा  किराये  के  आधार  पर  वापिस
 ले  लिया  जायेगा।

 3.  एक  तकनीकी  समिति  बनाई  जाएगी
 जिसमे  पूर्वी  जर्मनी  के  सप्लायरो  तथा

 वि निर्माता शी,  खाद्य  और  कृषि  मंत्रालय  तथा

 सम्बन्धित  राज्य  कृषि  उद्योग  निगमों  के
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 प्रतिनिधि  होगे।  &  उन  उपकरणों  और/
 या  झातुषगिक  उपस्करों  की  समस्त  कमियों
 के  तकनीकी  पक्षों  और  मूल्य  पर  विचार
 करेंगे  शौर  केवल  उपकरण  के  मूल  कीमतों
 के  आधार  पर  लागत  तथा  भाड़े  मूल्य  मे  से

 मूल्य हास  घटा  दिया  जायेगा  |  यदि  तीरगी
 से  चलने  वाले  पुर्जे,  जो  ट्रैक्टरों  के साथ
 दिये  गये  थे,  किसानो  द्वारा  उपयोग  में  लाये
 जा  चुके  हो  तो  उनको  लौटाए  जाने  के  प्रदान
 पर  जौर  नहीं  दिया  जायेगा।  उप सा धनो
 शोर  ध्रतिरिक्‍त  पुर्जों  की  समस्याओ्रो  पर  पूर्वी
 जमनी  सप्लायरो  और  कृषि  उद्योग  निगमों
 के  प्रतिनिधियों  के  मध्य  विचार  क्रिया

 जाएगा  |  किन्तु  200-  २०  से  अधिक

 मूल्य  के  मामले  तकनीकी  समिति  को  सौपे
 जायेगे  |

 4.  इस  नयाचार  पर  हस्ताक्षर  करन
 के  बाद  कृषि  उद्योग  निग्रह  वापिस  दिए
 जाने  वाले  ट्रैक्टरों  के  सम्बन्ध  मे  मैसेज

 ट्रासपोट  मैसचीन  को  तोन  मद्दी नो  के  इन्दर

 ट्रैक्टरों  के  मोटर  नम्बर,  चेसिस  नम्बर,  जिले

 तथा  राज्य  का  नाम  जिसमे  ट्रैक्टर  चलाया
 जा  रहा  था,  संयोजना  की  तारीख,  गारन्टी
 की  अवधि  मे  कृषि  नियमों  द्वारा  तीन  बार

 की  गई  निशुल्क  सेवाए  की  तारिखे  लिख-

 कर  भेजेंगे  |

 5.  ट्रैक्टर  वापिस  करने  से  पहले,

 सम्बन्धित  कृषि  उद्योग  निगम  यह  सुनिश्चित
 करेगे  कि  उनके  पास  वापिस  किए  गए

 ट्रैक्टर  का  स्पष्ट  अ्रधिकार  भौर  स्वामित्व  है।

 6.  पूर्वी  जरमनी  सप्लायर  प्रत्येक  राज्य

 में  एक  था  दो  एंकर  केन्द्र  नामजद  करेगे  |

 सम्बन्धित  कृषि  उद्योग  निगमों  द्वारा  ट्रैक्टर

 एक ब्र रण  केन्द्रों  को  सौप  दिये  जायेगे  भर

 खर्च  उनके  द्वारा  ही  वहन  किया  जाएगा।
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 उसके  बाद  यदि  कोई  भी  खर्च  हुआ  तो  वह

 पूर्वी  जमाने  के  सप्लायरो  द्वारा  वहन  क्या

 जाएगा  1  क्षतिग्रस्त  ट्रैक्टरों  को  वापिस  नहीं
 लिया  जाएगा।  विवाद  उठने  पर  मामले  को

 तकनीकी  समिति  को  सौप  दिया  जाएगा  i

 7.  भारत  मे  पूर्वी  जर्मनी  सप्लायरो  की

 वितरणो/विक्रव  सस् था धो  के  माध्यम  से

 प्रत्यक्ष  या  अप्रत्यक्ष  रूप  से  आर०  एस०  -09

 ट्रैक्टरों  की  पुन  बिक्री  वी  अनुमति  देने  में

 कोई  आपत्ति  नही  होगी  बचाते  निम्नलिखित

 दत  पूरी  वी  जाये

 ()  वितरण/विक्रय  संस्था  के  नाम

 के  बारे  मे  राज्य  व्यापार  निगम  |
 खाद्य  तथा  कृषि  मंत्रालय  से

 पूर्वानुमति  प्राप्त  की  जाएगी  ।

 (u)  ट्रैक्टरों  की  सख्या  को  ध्यान  में

 रखते  हुये  भ्रपेक्षित  मूल्य  के  प्रति-

 रिक्त  पुर्जों  को  आयात  करने  मे

 पूर्वी  जमीनी  के  सप्लायरों  की

 सहायता  की  जाएगी  ।

 8,  ट्रैक्टर  प्रशिक्षण  केन्द्र  बुदनी  से  जहाँ
 पर  ट्रैक्टर  पहले  ही  परीक्षाधीन  है  परीक्षण
 रिपोट  प्राप्त  होने  के  बाद  बेचे  जाने  वाले
 ट्रैक्टरों  के  सम्बन्ध  मे,  ट्रैक्टर  बि निर्माता भो
 के  प्रतिनिधियों  और  प्रशिक्षण  केन्द्र  के
 निदेशक  की  आपसी  सहमति  के  प्रसार
 आर०  एस०  -09  ट्रैक्टर  में  और  भागे  परि-
 बेन  किये  जा  सकेंगे  ।

 क्व्ते  राज्य  व्यापार  निगम

 हस्ताक्षर-मेजर  जनरल  एस०  पी०

 बोहरा
 24-2-71
 इसे  ट्रांसपोर्ट..  द्रैक्टोरन  वर्क
 मैस चो नन  बलीन  स्कोर्नवक
 ह  कोष तज यक  हु०  कोहल
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 Procurement  Price  and  Issue  Rates  of
 Wheat

 *254  SHRI  N  K  SANGHI  Will
 the  MINISTER  OF  AGRICULTURE
 be  pleased  to  state

 (a)  whether  Government  have  taken
 any  decision  on  the  procurement  prices
 of  different  varieties  of  wheat,

 (b)  if  80,  the  rates  fixed  and  how  they
 compare  with  the  previous  rates,

 (c)  while  fixing  the  rates  whether
 Government  have  taken  imo  account  the
 differine  views  expressed  by  the  Chief
 Ministers  of  both  producing  and  consum-
 ing  States  anc’  cost  of  production,  and

 (d)  whether  increase,  if  any,  in  the
 procurement  prices  will  also  affect  the
 issue  rates  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  ए  SHINDE)  (a)
 Yes,  Sur

 (b)  It  has  been  decided  to  contimue
 last  year's  price  in  respect  of  all  varieties
 of  wheat  except  indigenous  red  Only
 small  quantities  of  this  variety  are  pro-
 duced  and  procured  in  some  of  the  States
 These  prices  have  been  fixed  by  State
 Governments  in  consultation  with  the
 Central  Government,  as  per  last  year’s
 practice  and  are  at  the  same  Ievel  as  Jast
 year

 (c)  Yes,  Sir

 (d)  Does  not  arise

 Review  of  Success  of  Green  Revolution

 #257  SHRI  R  S  PANDEY  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state

 (a)  whether  Government  have  reviewed
 the  success  of  the  Green  Revolution  in
 the  country  and  if  so,  the  details  thereof,
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 0)  whether  Government  have  taken
 some  further  steps  to  step  up  Green
 Revolution  in  the  country  in  future  and
 if  go,  the  main  features  thereof  ;  and

 (c)  the  special  facilities  provided  to
 the  farmers  under  this  programme  to  help
 them  proper  exploitation  of  their  lands
 and  to  increase  the  production  therefrom  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICLILTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Government  have  no_  specific  pro-
 gramme  called  “Green  Revolution”  as
 such.  The  success  of  the  New  Agricul-
 tural  Strategy,  launched  from  Kharif,  1966,
 has  often  been  described  as  “Green
 Revolution”  by  many  Foreign  and  Indian
 observers.

 The  High-Yielding  varieties  and  Multi-
 ple  Cropping  programmes  constitute  the
 two  major  planks  of  the  New  Strategy,
 which  have  made  this  “break-through”
 possible.  The  progress  under  these  pro-
 grammes  is  reviewed  by  the  Government
 from  time  to  time.  The  general  finding
 is  that  taking  the  country  as  a  whole  and
 taking  all  crops  together,  the  progress
 made  is  satisfactory.

 (b)  Besides  bringing  larger  areas
 under  the  High-Yielding  Varieties  and
 Multiple  Cropping  Programmes,  the  other
 steps  taken  include  intensification’  of
 research,  extension  and  farmers’  traning
 programmes;  intensive  development  of
 irrigation;  _  particularly  ground-water
 resources;  surveillance  of  pests  and  dis-
 eases  and  well  organised  plant  protection
 operations,  etc.

 (©)  The  participating  farmers  are
 assured  of  required  inputs  viz.  seeds,
 fertilisers,  pesticides  and  credit.  They
 are  also  provided  training  in  the  latest
 methods  and  techniques  of  raising  high-
 yielding  variety  crops;  efficient  use  of
 Inputs,  particularly  fertilisers  and  better
 water  management,  Besides,  effective  and
 purposeful  demonstrations  are  organised
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 om  farmers’  fields  alongwith  National
 Demonstrations,

 Setting  up  of  Steel  Plant  in  Kerala

 9258,  SHRI  M.  K.  KRISHNAN  :  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  : if

 (a)  whether  the  decision  on  setting
 up  of  &  862  plant  in  Kerala  would  be
 taken  after  knowing  the  extent  and  quality
 of  the  ore  deposits  in  Kozhikode;

 (b)  if  so,  the  findings  of  the  geological
 survey;  and

 (०)  the  steps  taken  to  set  up  a  Steel
 Plant  in  Kerala  7

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM)  :  (a)  to  (०).  The  Geulogi
 cal  Survey  of  India  are  yet  to  complcte
 the  investigations  on  the  Kozhikodo  :ron
 ore  deposits.  A  view  can  be  taken  on  any
 investment  proposal  only  after  the  mvest-
 gations  have  bccn  completed.

 Help  by  Indian  Red  Cross  Society  to
 East  Pak.  Refugees

 *259,,  SHRI  M.  M.  JOSEPH  ;  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TAI  (१६  ६९  pleased  to  state  the  aid  oF

 help  given  by  the  Indiar.  Red  Cross  Society
 to  the  refugees  who  came  from  East
 Bengal  to  India  during  the  period  January,
 97]  to  May,  19712

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHAEILITATION  (SHRI  BALGOVIND

 VERMA)  :  The  Indian  Red  Cross  Society
 have  informed  that  their  headquarters  have

 ४०  far  allocated  supplies  worth  about  rupees
 eight  lakhs  eighty  thousand  to  their  State
 branches  for  providing  relief  to  Bast
 Bengal  refugees.  A  statement  showi"é
 the  details  of  allocation  is  laid  on  the

 Table  of  the  Sabha,
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 Statement

 Indian  Red  Cross  Society

 Supplies  allocated  by  headquaters  to  various  State  Branches  for  East  Bengal
 refugee  relief

 gam a  We beet Tripura  West  Bengal

 i  Milkpowder  22,500  kes  10,200  kgs  15,800,  kgs

 2  Baby  milkpowder  5i6  kgs  276  kgs  3i2  kgs.
 3  Ovomaltme  300  kgs

 4  Clothes,  cotton/woollen  3,500  8,600  6,500
 5  Woollen  pullovers  6,770  1,690
 6  Sarees  and  dhoties,  cotton  ,2i5  5,250

 7.  Blankets,  woollen  200  60

 8  Khes,  cotton  300  1,200
 9  Footwears,  pairs  200

 0  Penicillin,  vials  1,000  9i5  1,715
 Il  Serums/vaccine,  amp  3,436
 2  Medicaments,  assorted,  tabs-/

 tubes/vials/capsules  etc  122,000,  20,400  150,000
 43°  Vitamins  and  Medicaments  29  cartons
 l4  Dressings,  rolls  2,400
 5  Cotton  wool,  surgical  200  pkts  ‘1,008  pkts
 6  Tents  00  00  45

 Approximate  value  Rs  2,23,450  5,12,275  1,44,750

 World  Bank  Loan  for  special  Land
 Development  Scheme  in  Tamil  Nada

 e
 *260  SHRIP  GANGADEB  Will  the

 Mintster  of  AGRICULTURE  be  pleased
 to  state  *

 (a)  whether  the  World  Bank  has  agre-
 ed  to  exten  a  loan  of  Rg  33  26  crores  for
 special  land  development  schemes  in  Tamul
 Nadu,

 (७)  if  so,  whether  the  representatives
 Of  the  State,  Cantral  Government  and  the

 Agricultural  Refinance  Corporation  have
 visited  Washington  to  finahse  the  terms
 and  conditions,  and

 (c)  When  the  work  is  likely  to  start  on
 the  Schemes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNA  SAHEB  P  SHINDE)  (a)  On  the
 basis  of  the  negotiations  held  with  the
 World  Bank  from  25th  April  to  3rd
 May,  1971,  the  IDA  have  agreed
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 to  lend  the  equivalent  of  §  35  million
 {Rs.  26.25  crores)  for  the  Tamil  Nadu
 Agricultural  Credit  Project.  A  statement
 regarding  the  details  of  the  project  is  laid
 on  the  Table  of  the  Sabha.

 (b)  The  Indian  Team  for  negotiation
 consisted  of  the  representatives  of  the
 Government  of  Iadia,  State  Government
 of  Tamil  Nadu  and  Agricultural  Refinance
 Corporation.

 (c)  This  will  be  known  only  after  the
 agreement  is  signed.

 Statement

 The  project  isa  two  and  a  half  year
 programme  to  finance  farmer's  investments
 in  minor  irrigation,  land  levolling,  land
 drainage  and  improvement  and  farm
 mechanisation  through  Primary  Banks  and
 Participating  Commercial  Banks,  It  relates
 to  some  talukas  of  Thanjavaur  (North)
 district,  Tiruchirappalli,  South  Arcot  dist-
 trict  for  7000  filter  points,  3,800  shallow
 tubewells,  700  medium  tubewells  and  4000
 electric  pumpsets.  Dugwell  development
 has  to  take  place  in  districts  of  Chingleput
 Dharmepuri,  North  Arcot  and  Salem.
 The  total  investment  for  the  now  dugwells
 and  improvement  and  onergising  of
 existing  dugwells  is  not  to  exceed  Rs.  25
 million.  The  other  component  of  the
 Projects  is  the  import  of  about  500  trac-
 tors  and  their  mitial  spare  patts  in  amount
 equal  to  6  percent  of  the  G.I  F.  cost
 of  tractors.

 Category  wise  allocation  of  items  to  be
 financed  out  of  the  proceeds  of  the  I.D.A.
 eredit  is  given  below.-

 Category  Amount  in
 dollars  in
 million

 (i)  Loans  for  minor  irri-
 gation  22.70

 (ii)  Loans  for  land  leve-
 lling  .50

 (iii)  Loans  for  drainage  0.60
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 (iv)  Tractors  and  initial
 spare  parts  5,00

 (v)  Wall  drilling  equip-
 ment  and  earth
 ™Toving  machinery  2,70

 (vi)  Consultancy  Ser-
 vices  (Ground-
 water  Directorate
 Aerial  Survey)  2,50

 ‘  35,00/
 Total  Rs.  26.25  Crores

 The  project  is  part  of  a  lending  prog-
 ramme  for  agricultural  development  in
 Tamil  Nadu.

 The  project  is  likely  to  be  signed  in  the
 first  week  ot  June.

 American  aid  to  East  Pak.  Refugees

 *261  SHRI  SHYAMNANDAN
 MISHRA  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 State  ;

 (a)  whether  any  consultation  has  taken
 place  between  India  and  the  United  States
 over  the  American  aid  to  refugees  from
 East  Pakistan,  and

 (b)  if  so,  the  assistance  expected  from
 the  United  States  in  this  respect?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BALQOVIND
 VERMA)  :  (a)  The  Government  of  India
 have  approached  various  foreign  Govern-
 ments  including  that  of  the  United  States  of
 America  for  aid  for  providing  that  relief  to
 East  Bengal  refugees.

 (b)  The  United  States  Government
 have  so  far  pledged  $  2.5  million  for  this
 purpose,
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 Issues  Discussed  at  Chief  Ministers’
 Conference  Held  at  New  Delhi

 «262  SHRI  BISHWANATH  JHUN-
 JSHUNWALA  Will  the  Minister  of
 AGRICUL  TURE  be  pleased  to  state

 (a)  whether  at  the  Chief  Ministers’
 Conference  held  in  New  Delhi  in  April,
 1971,  the  difficulties  about  the  transporta-
 tion  of  foodgrains  from  the  producing
 States  to  the  receiving  States  were  discu-
 ssued,  ard

 (b)  if  so,  the  tssues  discussed  and  the
 steps  taken  to  resolve  the  transport  diffi-
 culties  particularly  after  harvesting?

 THE  MINISTER  OF  STATI  IN  THE
 MINISTRY  OF  AGRICUI  TURE  (SHRI
 ANNASAHERB  P  SHINDE  (a)  Yes,  Sir

 (b)  Surplus  States  expressed  concern
 over  the  difficulties  faced  by  them  in
 movement  of  gia  procured  A  state-
 m  nt  mdicating  the  steps  taken  for  spee-
 ding  up  transportation  of  foodgrains  35
 laid  on  the  table  of  the  Sabha

 Statement

 The  following  steps  have  been  taken
 to  speed  up  the  transportation  of  food-
 grains

 4)  Movement  to  West  Bengal  and
 Assam  is  being  maximised  to  the
 extent  possible

 (u)  In  order  to  give  additional  outlet
 for  despatches  from  Punjab  and
 Haryana,  a  contmgency  plan  was
 formulated  for  transporting  wheat
 all  the  way  from  Punjab  and
 Haryana  to  the  3  Southern  States
 This  contingency  plan  is  already  in
 Operation  from  May  1971,

 (in)  Additional  storage  accommodation
 AS  bemg  obtained  m  Gujarat  and
 Mahatashtra  States  so  that  des-
 Patches  to  these  two  States  could  be
 increased.
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 (tv)  Arrangements  are  being  made  to
 obtain  additional  storage  avcommo-
 dation  im  Rajasthan  so  that  wheat
 from  Punjab  and  Haryana  can  be
 accommodated  in  addition  to  heavy
 internal  procurement

 (v)  Despatches  of  wheat  by  road  fiom
 various  mandis  of  Haryan3  to  Delhi
 ts  beemg  increased  by  obtammg
 additional  storage  accommodation
 in  and  around  Delhi

 The  position  is  being  constantly  reviewed

 istimate  of  Inland  Fisheries
 Potential

 4263  SHRISAMAR  MUKHI  RJFL
 Will  the  Minister  of  AGRICUL  TURE  be
 pleased  ९०  s.ate

 (a)  the  estimated  potential  of  mland
 fisheries  in  India  and

 (b)  whether  it  is  fully  bemg  utihsed  ?

 THY  MINISTER  OF  STATO  IN  THF
 MINISTRY  OF  AGRICUITURF  (SHRI
 ANNASAHCB  P  SHINDL)  (a)  The
 potential  of  inland  fisheries  in  India
 has  been  estimated  to  be  about  4
 millon  tonnes  annually  The  estimate  of
 potential  of  4  million  tonnes  has  been
 worked  out  with  reference  to  the  entire  cul-
 tivable  water  area  in  the  country,  including
 areas  requiring  reclamation  for  fish  culture,
 and  onthe  assumption  that  technological
 advances  पा  fish  culture  methods  will  be
 extensively  applicd  so  as  to  secure  substan-
 tially  higher  yields  than  are  being  obtained
 at  present

 (b)  No,  Sir

 The  production  of  fish  from  inland
 water  areas  m  970  was  07  million  tonnes

 Check  on  rise  in  price  of  L  oodgrains
 Onls  and  other  Ldibles

 *264  SHRI  $  C  SAMANTA  Will
 the  Mimster  of  Agriculture  be  pleased  to
 state
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 @)  the  reasons  that  the  prices  of  food-
 grains,  oi!  and  other  edibles  remain  more
 than  the  prices  fixed  by  Government  ;  and

 (b)  the  steps,  if  any,  being  taken  or
 are  likely  to  be  taken  to  see  that  the  shop-
 keepers  do  not  charge  more  than  than  the
 reasonable  margin  of  profit  on  such
 commodities  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a).  Prices
 of  foodgrains,  oil  and  other  edibles  are  not
 fixed  by  the  Government  except  in  case
 of  Vanaspati  and  or  rice  in  twoor  three
 States.

 (b)  Government  are  keeping  a  con-
 stant  watch  on  the  prices.  In  case  of
 commodities  hke  foodgrains,  sugar,  vana-
 sapati  etc.,  action  :s  taken  to  arrange  for
 additional  supplies  through  public/open
 market  channels  in  order  to  control  prices,
 The  State  Government  will  also  utilise  the
 powers  available  to  them  under  the  Essen-
 tial  Commodities  Act  to  check  undue  pro-
 fiteering  by  traders  in  respect  of  essential
 commodities.

 Steel  for  Travancore  Titanium  Factory,
 Kerala

 *265.  SHRI  A.  K.GOPALAN  :  Will
 the  Minister  of  STEEL  &  MINES  be  plea-
 sed  to  state:

 (a)  whether  Government  propose  to
 supply  necessary  quantity  of  Steel  for  the
 expansion  of  Travancore  Titanium  Factory
 in  Kerala;  and

 (b)  If  so,  what  quantity  ?

 THE  MINISTER  OF  STEEL  &  MINES:
 (SHRI  MOHAN  KUMARAMANGALAM)
 (a)  and  ).  In  February,  97  a  re
 quest  was  received  from  the  Kerala  Gover-
 nment  for  allotment  of  about  1,800,  tonnes
 of  various  categories  of  steel  for  expansion
 of  the  Travancore  Titanium  Factory,
 Kerala,  The  procedure  for  obtaining
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 priority  for  supply  of  this  steel  was  explain-
 ed  to  the  State  Government,  As  and
 when  the  priority  Requisitions  are  recei-
 ved,  they  will  be  given  full  consideration
 by  the  Steel  Priority  committee  in  the  can-
 text  of  the  availability  and  the  total
 demands  from  ail  priority  sectors.

 Visit  by  the  Ispat  aur  Khan  Mantri  to
 Durgapur  Steel  Plant.

 *266.  SHRI  TRIDIB  CHAUDHURY
 Will  the  Minister  of  STEEL  &  MINES
 be  pleased  to  state  :

 (a)  whether  he  visited  Durgapur  and
 inspected  the  Durgapur  Steel  Plant  fac-
 tories  on  the  8th  and  9th  of  May,  I97!  and
 also  held  discussions  with  the  management
 and  Labour  Union  representatives  about
 raising  the  Jevel  of  stecl  production  in
 Durgapur  Steel  Plant,  and

 (b)  the  specific  new  measures  smitiated
 since  than  on  the  basis  of  these  discussions
 for  improving  production  and  utilising  the
 productive  capacity  of  the  Plant  in  full  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM)  :  (a)  Yes,  Sic.  During  my
 visit  to  Durgapur  Steel  Plant  on  8th  May,
 1971,  I  had  discussions  with  the  manage-
 ment  and  Labour  union  representatives  on
 measures  to  raise  the  production  of  Steel
 in  that  plant.

 (b)  The  need  for  concentrating  atten-
 tion  on  increasing  production,  on  preven-
 tive  maintenance  and  creating  a  congentol
 atmosphere  for  work  by  co-operative
 effort  was  recognised  during  the  discussions
 held  with  the  employees  and  itis  hoped
 that  better  results  may  now  be  expected.

 Central  Assistance  for  Famine  Areas
 and  Scarcity  areas  of  Bihar

 #267,  SHR]  H.M,  PATEL:  Will  the
 Minister  of  AGRICULTURE  be  pleased  ०
 state  :

 (a)  whether  Government  of  Bihar  have
 declared  4  blocks  as  “famine  areas”  and



 33  Written  Answers

 43  Sinck  as  ‘‘scarcty  areas"  in  Patna,
 Gaya,  Monghyr,  Champaran  and  Darbh-
 anga  Districts,  and

 (b)  if  so,  whether  the  Central  Govern-
 ment  have  given  any  assistance  to  the
 Government  of  Bihar  to  meet  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDE)  (a)  The
 Government  of  Bihar  has  declared
 20  blocks  as  ‘famine  affected  areas’
 and  03  blocks  as  “scarcity  affected
 areas”  im  the  districts  of  Patna,  Gaya,
 Monghyr,  Champaran,  Darbhanga,  Hrazai-
 bagh,  Saharsa,  Muzaffarpur,  Dhanbad,
 Santhal  Parganas,  Shahabad  und  Bhagal-
 pur

 (b)  The  State  Government  has  request-
 ed  the  Central  Government  for  an  ad-hoc
 financial  assistance  of  Rs  3  crores  A
 Central  Study  Team  8  visiting  the  State
 for  an  on-the  spot  assessment  The  quan-
 tum  of  assistance,  if  any,  will  be  decided
 on  receipt  of  the  Team  8  report

 Comumissioning  of  a  Sccond  mine
 cut  at  Neyveli.

 *268  SHRI  MURASOLI  MARAN
 Will  the  Manister  of  STEEL  AND  MINES
 be  pleased  to  state

 (a)  whether  a  decision  has  been  taken
 to  commission  a  second  mune  cut  at
 Neyveli,  and

 (0)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES

 (SHRI  SHAH  NAWAZ  KHAN)  (a)  No
 Sir

 (b)  The  proposal  to  commission  a
 second  mine  cut  at  Neyveli  is  directly
 linked  with  the  question  of  setting  up
 additional  capacity  for  power  generation
 to  meet  the  estimated  power  shortage
 in  the  southern  region  after  ‘1973-74  The
 Matter  is  presently  under  exammation  in
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 the  concerned  Departments  of  the  Govern-
 ment  of  India

 New  Process  of  Making  Steel

 *269  DR  RANEN  SEN  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  Whether  a  new  process  of  making
 Steel  has  been  invented  by  an  Indian
 Metallurgist  and  has  proved  useful  in
 actual]  practice,  and

 (०)  If  so,  whether  Government  have
 given  any  trial  to  the  method  and  if  so,
 the  result  thereof  ?

 THE  MINISTER  OF  STFLL  AND
 MINES  (SHRI  MOHAN  KUMARAMAN-
 GALAM)  (a)  The  reference  presumably  75
 to  the  concept  of  Shri  I  K  Bharatt,  which
 envisages  production  of  sponge  iron  ore¢  in
 a  Static/rectangular  chamber  by  the  reduc-
 tion  of  iron  oxide  with  the  help  of  carbon
 monoxide  and  hydiogen  generated  from
 non-coking  coal  This  process  has  not
 yet  been  proved  in  actual  practice

 (b)  A  number  of  complex  technical
 features  are  involved  even  before  pilot
 tests  could  be  considered  Ministry  has
 given  consideration  to  the  process,  how-
 ever,  in  the  context  of  the  nature  of  the
 process  It  has  been  remitted  for  evaluation
 to  experts  Their  report  s  awasted

 Stock  of  Foodgrains  with  FCI  and
 taking  over  of  wholesale  trade

 in  foodgrains

 *770  SHRI  BHOGENDRA  JHA
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  The  total  stock  of  foodgrains
 acquired  by  Food  Corporation  of  India
 and  the  target  tor  the  next  year,
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 b)  Whether  it  is  proposed  to  take  over
 the  entire  wholesale  trade  in  foodgrains  by
 the  F.C.I.;  and

 (c)  If  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  A
 statement  is  laid  on  the  Table  of
 the  Sabha  indicating  the  stock  of  food-
 grains  acquired  by  the  Food  Corporation
 for  the  kharif  season  ‘1970-71  and  the  rabi
 season  1971-72.  It  is  too  early  to  fix  a  tar-
 get  of  procurement  for  the  next  kharif  and
 the  rabi  seasons  since  this  will  depend  on
 the  expected  production.  However,  for
 the  coming  kharif  season,  the  Food  Cor-
 poration  is  preparing  plans  to  cope  with
 procurement  of  4  million  tonnes  of  rice.

 (b)  and  (c).  Government  are  carrying  on
 aconsiderable  volume  of  wholesale  trade
 प्रा  mayor  foodgrains  through  public
 agencies.  Complete  take  over  of  the  whole-
 sale  trade  of  all  foodgratns  is  not  contem-
 plated  at  present  as  the  procurement  and
 distribution  carried  out  through/public
 agencies  have  helped  to  stabilise  the  prices
 and  regulate  trade.  Moreover  complete
 take  over  of  wholes  ve  trade  will  require  an
 elaborate  organisation  and  huge  finances.

 STATEMENT

 The  total  quantities  of  foodgrains  pro-
 cured  by  the  Food  Corporation  of  India.

 000  tonnes)

 Rice  (970-7i  season)  2374.2

 Wheat  (1971-72  season)  720.8

 Kharif  coarsegrains,  pulses  and
 other  grains  (1970-71  season)  420.7

 Barley  (!97i-72  season)  L.8
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 ‘Concession  earned  by  Sugar  Factories

 1139,  PROF.  8.  L.  SAKSENA  :  Will
 the  Minister  of  AGRICULTURE  be  pleas-
 ed  to  state  the  total  rebate  in  (i)  cane  price
 (ii)  in  Excise  duty  (iii)  any  other  concession
 earned  by  each  sugar  factory,  State-wise  in
 the  crushing  seasons  1969-70  and  1970-71
 (Up  to  30th  April,  1971)  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  No  rebate  in  cane  price
 was  allowed  during  the  season  1970-71.
 However,  in  1969-70  season,  the  Govern-
 ments  of  Mysore,  Andhra  Pradesh,  Assam
 and  Tamil  Nadu  were  permitted  to  grant
 suitable  rebate  in  minimum  sugarcane
 price  mainly  on  noncontracted  cane  crushed
 by  factories  towards  the  end  of  the  crush-
 ing  season,  so  that  the  amount  of  the
 rebate  did  not  exceed  5.36  paise  per  quintal
 for  every  0.i  percent  fall  in  actual  recovery
 below  9.4%,

 As  regards  rebated  in  excise  duty,
 Government  of  India  had  allowed  a  rebate
 of  Rs.  Ble  per  quintal  in  excise  duty  on
 sugar  produced  by  a  factory  during  the
 year  1969-70  in  excess  of  I05  percent  of  that
 produced  by  it  in  the  year  1968-69.  A
 further  rebate  of  Rs.  8/-  per  quintal  was
 allowed  in  excise  duty  on  sugar  produced
 by  a  factory  during  the  period  from  Ist
 July  to  30th  September  970  m  excess  of  that
 produced  by  it  during  the  corresponding
 period  in  1968-69,  provided  that  the  total
 sugar  produced  by  it  durmng  1969-70  was
 in  excess  of  l05  percent  of  its  production
 during  the  corresponding  period  in  1968-69.
 No  excise  duty  rebate  was  allowed  70

 970-7l.

 Other  concessions  granted  to  sugar
 factories  by  the  State  Governments  in  the

 seasons  1969-70  and  1970-71  as  per  infor
 mation  available  were  88  under

 Uttar  Pradesh  :  £969-70
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 (i)  Rebate  of  25  paise  per  quintal  of
 sugarcane  on  all  sugarcane  purchas-
 ed  upto  14  5  970  by  sugar  factories
 in  U.  P  in  excess  of  05  percent  of
 that  purchased  by  them  during  the
 corresponding  period  in  1968-69
 The  remission  was  available  only
 to  those  factories  which  commenced
 operation  on  or  before  5th
 November,  1969,

 dh)  Rebate  of  the  entire  cane  purchase
 tax  of  5]  paise  per  quintal  on  alt
 sugarcane  purchased  after  14th
 May  970

 (sit)  Draw  back  of  ri  pase  cs  cane  pur-
 chase  tax  on  all  sugarcane  purchased
 after  9th  July  970

 1970-71

 (a)  Rebate  of  25  paise  per  quintal  of
 sugarcane  purchased  from  date  of
 start  to  2ist  November  970  in
 case  of  factories  in  West  and
 Central  Uttar  Pradesh  and  upto
 28th  November  4970  for  factories  of
 East  Uttar  Pradesh,  provided  fac-
 tories  started  crushing  operations

 on  or  before  l5th  November  970

 (a)  Rebate  of  5i  passe  per  quintal  of
 left  over  cane  of  1969-70  season
 purchased  m  1970-71  season

 Maharashtra  :  1969-70

 Full  remission  in  sugarcane  pur-
 chase  tax  (50  paise  per  quintal)  on
 all  sugarcane  purchased  after  5th
 May  970

 Andhra  Pradesh  1969-70

 ‘Waived  purchase  tax  on  sugarcane
 to  the  extent  of  80%  on  the  non-
 contracted  cane  crushed  by  the
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 sugar  factories  after  30th  April,
 1970,  subject  to  the  condition  that
 the  concession  would  apply  only
 where  the  recovery  of  the  factory
 falls  below  the  average  recovery  of
 the  sugar  factory  during  the  season
 or  9  4  percent  whichever  t5  less

 Madhy  Pradesh  .  1970-71

 Remitted  purchase  tax  of  30  paise
 per  quintal  on  sugarcan  purchased
 during  1970-71

 Haryana  1969-70

 Remitted  the  entire  amount  of  pur-
 chase  tax  of  50  patse  per  quintal  on
 sugarcane  purchased  with  effect
 from  24th  May  970  till  the  close
 of  the  crushing  season

 The  factory-wise  information  in  res-
 pect  of  rebates  and  concessions  earned  by
 each  sugar  factory  ts  not  available

 Sugar  Produced  and  Sold  During
 1969-70  and  1970-71

 40  PROF  S  L  SAKSENA  Will
 the  Minster  of  AGRICULTURE  be
 pleased  to  state

 (a)  the  total  amount  of  sugar  produced
 in  quintals  factorywise,  in  each  State  in  the
 seasons  1969-70,  and  1970-71  (upto  30-4-71),,
 and

 (b)  the  total  amount  of  Levy  Sugar
 and  Free  Sugar  sold  and  unsold,  factory-
 wise,  m  each  State  on  the  30th  April,  1971
 out  of  suger  produced  in  the  seasons  1969-
 70,  1970-71  (upto  30-4-1971)?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  SHER  SINGH)  :  (a)  A
 statement  showing  production  of
 sugar  factorywise  in  each  State  during
 1969-70,  and  970-7l  (upto  30-4-97l)  is
 laid  on  the  tableof  the  House.  [Placed  in
 library.  See  No.  LT—293/7}

 (b)  Information  in  respect  of  quanti-
 ties  of  sugar  sold  and  unsold  by  factories
 is  not  available.  A  statement  showing,
 factorywise  in  each  State,  quantities  of
 both  levy  and  free  sale  sugar  despatched
 and  in  stock  out  of  1969-70  and  970-7l
 season's  prrduction  as  en  the  30th  April
 397  is  attached.

 Target  for  Food  Procurement

 141,  SHRI  MUHAMMED  SHERIFF:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  the  Food  Corporation  of
 India  has  drawn  up  any  specific  food
 procurement  targets  for  fulfilment  during
 the  current  financial  year  ;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE)  :  (a)
 and  (b).  The  estimates  of  procuro-
 ment  are  not  made  by  the  Food  Corpo-
 tation  of  India  financial  year-wise.  These
 estumates  are  made  seasonwise  and  the
 estimates  of  procurement  for  Rab:  marke-
 ting  season,  April  97l  to  March  972  and
 Kharif  Season,  November  970  to  October
 1971,  are  as  under:-

 Rabi  Marketing  Season-April  973—
 March  972

 Wheat  40.25  lac  tonnes

 Barley  0,.I5"iac  tonnes

 Pulses  0.08  lac  tonnes
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 Kharif  Season  -  November  £970—Ortober

 Rice
 7

 28.55  lac  tonnes

 Pulses  0.2  lac  tonnes

 No  estimates  for  pocurement  of  coarse
 grains  viz.  Maize,  Jowar  and  Bajra.  have
 been  made  as  procurement  is  being  mado
 as  a  price  support  measure.

 Options  for  Family  Pension  Scheme  for
 Workers

 1142,  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state:

 (a)  whether  there  is  confusion  among
 workers  while  exercising  options  in  Form
 Iof  the  Family  Pansion  Scheme,  1971,
 because  the  scheme  is  silent  asto  whether
 the  workers  will  also  get  Provident  I  und
 benefit  if  he  opts  for  pension;

 (b)  whether  in  the  statement  of  Objects
 and  Reasons  of  Bill  No.  35  of  497  (now
 Act  46  of  97l),  it  has  been  stated  that  the
 benefits  payable  under  the  pension  scheme
 will  be  in  addition  to  the  payments  due
 to  the  workers  from  the  Provident  Fund
 because  only  a  part  of  the  Provident  Fund
 was  being  diverted  to  the  Pension  Scheme,
 and  that  this  point  has  been  omitted  in  the
 Pension  scheme;  and

 (c)  if  so,  whether  this  important  factor
 will  be  made  clear  for  workers  benefit
 and  incorporated  tn  the  Family  Pension
 Scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND  VER
 MA)  :  (a)  to  (c).  As  stated  in  para  I  of  the



 Statement of  Objects  and  Reasons:  appen-
 dedto'the  Labour  Provident.  Fund  Law
 {Amendment)  Bili,i97i,  the  benefits  pay-
 able  under  the  Family  Pension  Scheme  will
 be  in  addition  to  the  payments  due  to  the
 employees  from  the  Provident  Fund.  The
 Family  Pension  Scheme  contain  provi-
 sions  for  family  pension  benefits  and

 Provident  Fuads  Scheme,  contain  provisions
 for  provident  fund  benefits.  There  is  no
 confusion  about  the  nwo  benefits  and  it  is
 not  necessary  to  amend  the  Family  Pension
 Scheme  to  provide  that  provident  fund
 benefits  will  be  paid  in  addition  to  the
 family  pension  benefits.

 Definition  of  Rules  under  Family  Pension
 Scheme,  972

 I43.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  the  wordings  in  the  provision
 to  Clause  3l  and  Clause  32  (l)  of  the  Family
 Pension  Scheme,  97]  are  confusing  and
 leave  one  in  doubt  about  the  actual  benefits
 accruing  to  workers  above  the  age  of  25
 years  ;

 -(b)  whether  these  two  rules  are  proposed
 to  be  properly  defined  with  some  examples
 by  way  of  illustrations  so  as  to  clarify  the
 doubts  of  workers  ;

 (c)  whether  in  view  of  the  complicated
 nature  of  this  scheme  the  last  date  for
 exercising  option  by  workers  on  Form  I
 ls  being  extended;  and

 (१)  If  so,  the  period  of  extension  being:
 given?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BAL-
 GOVIND  VERMA):  (a):  and  (b).’  The
 Provisions  of  ..paragraphs  3l:  and  32
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 Ww  of  the  Employees’  Family  Pension
 Scheme,  1971,  are  independent  of
 each  other  and  are  not  likely  to  create  any
 confusion  in  their  implementation.
 Paragraph  34  regulates  the  grant  of  benefits
 to  members  entering  the  Family  Pension:
 Fund  after  attaining  the  age  25  years.  It
 is  not  considered  necessary  to  amend  these
 Paragraphs.  However,  the  Central  Provident
 Fund  Commissioner  has  circulated  a
 Pamphlet  containing  illustrative  examples
 to  all  the  establishments  and  the  members.

 (c)  and  (d).  The  period  of  exercising
 option  has  already  been  extended  by  3
 months  from  the  3lst  May,  97l  to  the
 3lst  August,  1971.

 Industrial  Tribunals  and  Labour  Courts

 1144,  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  _  be  pleased  to
 State:

 @)  the  number  of  Industrial  Tribunal-
 cum-Labour  Courts  functioning  in  India
 as  on  the  Ist  of  January,  497)]7  each  of
 the  industrial  towns  of  India  separately
 under  the  Central  sphere  ;

 (b)  The  number  of  fresh  disputes  and
 adjudication  cases/applications  received,
 disposed  of,  and  pending  before  each  of
 these  Tribunals  during  each  of  the  calendar
 years  1968,  4969  and  970  separately  year-
 wise,  category-wise  and  Tribunal-wise  ;

 (c)  whether  the  percentage  of  disputes/
 cases  is  on  the  increase  during  the  past  three
 years  and  there  is  a  noticed  increase  in  the
 accumulation  of  pending  cases  in  each  of  the
 Tritunal  ;  and

 (d)  if  so,  the  steps  being  taken  to  arrest
 the  accumulation  of  pending  cases  7
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :

 (a)  Bombay  2

 Calcutta  l

 Dhanbad  3

 Jabalpur  oo  ee  4

 The  Industrial!  Tribunal-cum-Labour
 Court  at  Culcutta  and  another  at  Dhanbad,
 are,  in  addition,  also  functioning  as
 National  Industrial  Tribunals;  there  is
 also  a  Nationa!  Industrial  Tribunal  at
 Delhi.

 (b)  to  (d).  The  information  is  being
 collected  and  will  be  placed  on  the  Table
 of  the  House  after  it  is  received.

 Industrial  Disputes  in  the  Country

 1145,  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state:

 (a)  the  number  of  industrial  disputes,
 workers  involved  and  man-days  lost  in
 different  States  of  India  during  1970,  State-
 wise  and  category-wise,  separately;

 (b)  whether  the  figures  for  970  are  said
 to  be  the  highest  for  the  past  few  years,
 and

 (c)  if  so,  what  steps  are  contemplated
 to  improve  the  industrial  relations  at  the
 industry-level,  especially  with  a  viev  to
 encourage  joint  labour-management  parleys
 away  from  the  bargaining  table's  heat?

 DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  Two  statements  showing  the
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 available  provisional  information,  State-wise
 (Statement  J)  and  category-wise  (Statement
 I),  are  Laid  on  the  Table  of  the  House.
 [Place  in  Library.  See  No.  LT  ain

 (b)  The  provisional  figures  for  970  are
 not  the  highest.

 (c)  Does  not  arise.

 Shortage  of  fats  in  the  Country

 1146.  H.  M  PATEL:  Will  the  Minister
 of  AGRICULTURE  be  pleased  to  state

 (a)  whether  Government  are  aware
 that  the  shortage  of  fats  in  the  country
 has  now  developed  into  a  major  and  Jong
 term  phenomena,  and

 (b)  ४8  80,  the  steps  Government  propose
 to  take  for  coping  with  the  problem  on
 short  term  and  on  Jong  term  basis?

 THE  MINISTER  OF  STATF  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  SHER  SINGH)  (a)  An  overall

 shortage  Mm  the  supply  of  oils  and
 fats  has  developed  during  recent  years
 due  to  contimuously  increasing  demand
 owing  to  increasing  population  and  moncy
 mmcomes.

 (b)  In  the  short  run,  the  deficit  s
 sought  to  be  covered  by  import  of  suybean
 oil,  copra,  tallow  and  rapeseed  to  the
 extent  necessary,  Steps  of  a  Jong-term
 nature  are  aimed  at  maximizing  indigenous
 production  through:

 (i)  adoption  of  package  approach  7

 large  areas  under  assured  rainfall
 and  irrigated  conditions,

 (ii)  extension  of  irrigation  facilities,

 (ili)  multiple  cropping,  use  of  high

 yielding  varieties  wherever  these
 have  been  developed,
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 Gv)  stlontion  of  moistute  conservation
 and  other  dry-farming  practices,

 (v)  cultivation  of  new  oilseed  crops
 like  soybean  and  sunflower  seed

 Review  of  Rehabilitation  work  in
 West  Bengal

 ‘3147,  SHRI  S  C  SAMANTA  Will
 the  Minister  of  LABOUR  AND  RFHABI-
 LITATION  be  pleased  to  state

 (a)  the  number  of  famulies/persons
 belonging  to  the  categories  of  old  and  new
 migrants  to  be  benefited  under  the  schemes
 accepted  by  Government  which  have  been
 outlmed  in  the  Reports  of  the  Committee
 on  Review  of  Rehabilitation  Work  in
 West  Bengal,  and

 (b)  the  number  of  the  beneficiarics  foll-
 owing  the  agricultural  and  the  non-agri-
 cultural  pursusts  separately  ?

 THE  DEPUTY  MINISIER  IN  IHE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA).  (a)  and  (b)  Ww  8024  families
 of  old  migrants,  consisting  of  554
 families  of  agriculturists,  7627  families
 of  non-agricultursts  and  203  families  of
 P.L.  Category.

 a)  78]  non-agriculturist  femulies  of
 new  migrants.

 Qu)  85,800  students  belonging  to  agn-
 culturist  and  =  nen-agnicullurist  families

 of  new  migrants

 हों  मंत्री  से  कार  एस०-09  के
 भारतीय  ट्रैक्टरों  का  मूल्य

 748.  थी  शूलचस्व  डागा.  क्या
 थी  मंत्री  यह  बताने  की  कृपा  करेंगे कि
 प्रकार  द्वारा  पूर्वी  अमीनो  से  कार  एस०
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 -O9  की  किस्म  के  आयात  किये  गये  हूँ  कारों
 का  मूल्य  क्या  है  तथा  उन्हें  किस  वर्ष  खरीदा
 गया  था  |

 कृषि  सम् जा लय  में  राज्य  सूत्री  (भी
 झण्सासाहिब  पी०  विदेश:  1969-70

 के  दोरान  पूर्वी  जमाने  से  2,i,78,800
 रुपये  की  कीमत  के  चार  एस०-09
 ट्रैक्टरों  का  रायात  किया  गया  था  ।

 छोटे  स्तर  के  किसानों  की

 सहायता  ससस्‍्थन्धो  योजना

 I49,  क्रि  मूलचन्द  डागा  :  क्या

 कृषि  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  कितने  जिलो  म  छोटे  स्तर  के
 किसानों  सम्बन्धित  विकास  योजना  प्रारम्भ
 की  गई  है;

 (ख)  उक्त  योजना  से  कितने  किसानों
 को  लाभ  मिलने  की  सम्भावना  है,  भौर

 (ग)  ऐसी  योजना  के  लिये  कितने  परि-
 व्यय  की  मसूरी  दी  गई  है  ?

 कृषि  भोजनालय  में  उप-महतो  (भरी
 जगन्नाथ  पहाड़िया)  :  (क)  छोटे  कृषकों
 के  विकास  के  लिये  भी  तक  45

 परियोजनाये  मजूर  की  गई  है।  में  5l

 जिलो मे  हैं  t

 (ख)  उक्त  योजना  द्वारा  प्रति  परि-

 योजना  प्रौसतन  लगभग  50,000  छोटे

 कृषकों  के  लाभावित  होने  की  सभावना  है।

 और

 (ग)  970-71  में  भारम्भ  की  गई

 परियोजनाओ्रों  के  लिये  3  करोड  ०  की
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 राशि  इस  छह  नियुक्त  की  गई।  इस

 योजना  के  लिये  1971-72  में  8  करोड़
 झपने  की  बजट  परिव्यय  की  व्यवस्था  की  गई

 है।  चौथी  योजना  की  सारी  क्रिया  के  लिये

 67,50  करोड़  रु०  की  व्यवस्था  है।

 Purchase  of  Wheat  from  Mandies

 450  SHRI  VIKRAM  CHAND
 MAHAJAN  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state

 (७)  whether  Government  Corporations
 have  not  entered  all  the  Mandies  and  con-
 sequently  the  wheat  prices  to  th»  farmers
 are  being  paid  below  the  prices  fixed  by
 Government,

 (b)  inwitch  =  Mandies  the  Government
 Corporations  have  made  purchases  of
 wheat  so  faraniin  which  Mandies  no
 purchases  have  been  made  so  far,

 (c)  whether  the  payment  to  farmers
 by  the  Corporations  are  made  after  a  tong
 time,  if  so,  the  reasons  thereof,  and

 (d)  what  percentage  of  farmers  have
 been  paid  withm  a  month  of  purchase  and
 what  percentage  within  six  months?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE):
 (a)  The  Food  Co.poration  of  India
 operates  only  in  such  mandies  as  are  allo-
 tted  to  them  by  the  State  Governments
 taking  into  consideration  their  relative
 importance  F.C  I  entered  the  markets
 assoon  as  the  arrivals  of  wheat  started
 and  is  paying  the  farmers  the  procurement
 price  fixed  by  the  Government.

 (b)  A  list  of  Mandies  where  the  Food
 Corporation  of  India  has  made  purchases

 80  far as  well  as  a  itst  of  such  Mandies
 where  it  operating  but  ne  purchases
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 have  been  made  eo  far  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Sabha

 (©)  The  payment  to  the  farmers  i5
 made  by  the  Corporation  mm  accordance
 with  the  rules  and  regulations  m_  force  in
 the  regulated  markets  At  those  places
 where  there  are  no  regulated  markets,  the
 payments  sre  made  to  the  farmers  m  acc-

 ordance  with  the  traditional  system  and
 the  payment  38  prompt  In  most  of  the
 mandies  payments  have  to  be  made  to
 the,  farmers  on  the  dey  of  the  purchase  it-
 self  ard  this  is  tei  g  done  by  the  Corpora-

 tion

 (d)  All  the  farmers  are  paid  as  mdi-
 cated  m  answer  to  (c)  the  delay  in  pay-
 ment  if  at  थी  can  cnly  be  a  day  or  two
 Therefrre  there  AS,  nermally  no  case  ofa
 fermer  not  bemg  paid  by  the  Feed  Cor
 poration  of  India  for  more  than  a  month
 after  ‘purchase

 Tapping  and  Utilisation  of  underground
 water  for  Irrigation.

 1151,  SHRI  BHOGENDRA  JHA
 Will  the  Minister  of  AGRICULTURE  he
 pleased  to  state

 @)  whether  any  step  is  being  under
 taken  to  fully  tap  and  utilise  underground

 water  throughout  the  country  for  Tiga
 tional  pur  poses,  and

 (b)  if  so,  what  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUI  TURE
 (SHRI  SHER  SINGH)  (a)  and  (b)

 Yes,  Sir  The  steps  being  taken  include
 G)  supplementing  the  =  State  Plan
 resources  available  for  ground  water

 development  schemes,  to  a  very  jarge
 extent,  by  mobilising  credit  through
 institutional  egencies  hke  Land  Develor”
 ment  Banks,  Agricuftural  Refinarce  Com
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 poration,  Central  Corperative  Banks  etc  ;
 Gi)  increasing  availability  of  ciedit  by
 processing  suitable  proyects  for  world  Bank
 assistance;  (iii)  strengthening  of  the  ground-
 water  organisations  in  the  States  as  well  as
 at  the  Centre  for  handling  expanded  pro-
 gramme  of  groundwater  development;  (vy)
 introducing  modern  drilling  techniques  for
 fast  drilling  of  tubewells  and  borewells  in
 all  types  of  formations,  (v)  introducing
 improved  methods  for  revitalisation  of
 dugwells;  (vi)  intensifying  arrangements  for
 groundwater  surveys  and  investigations;
 and  (vii)  introducing  sophistication  in
 groundwater  evaluation  studies  with  the
 assistance  of  foreign  agencies

 Voluntary  Arbitration

 1152,  SHRI  CHANDRA  SHFKHAR
 SINGH  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state

 (a)  the  number  of  labour  dispute  cases
 which  went  in  for  Settlement  through  volu-
 untary  arbitration  in  each  of  three  years
 1968,  969  and  1970,  State-wise  and  year-
 wise,  °

 (b)  the  number  among  them  that  were
 successful,  unsuccessful  and  partly-succe-
 ssful  in  the  above  three  years,  category-
 wise,  year-wise  and  State-wise,

 (c)  whether  the  voluntary  arbitration
 method  ison  the  decline  in  the  past  three
 years  and  it  is  considered  to  be  a  failure,
 and

 (d)  if  so,  the  steps  contemplated  to
 streamline  this  method  for  better  accep-
 tance  by  all  t

 (६)  and  (a)  :  The  information  is  being
 collected  and  would  be  placed  on  the
 Table  of  the  Houses  after  it  is  received.
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 ey  प्रवेश  में  लाधान्नों  के  लिए  माल
 गोदामों  की  कसी

 L54.  श्री  गंगा  चरण  दीक्षित  :  क्‍या
 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  मध्य  प्रदेश  में  अनाज  को

 इकट्ठा  करने  के  लिये  माल  गोदामों  की  कमी
 है  जिसके  परिणामस्वरूप  गत  तीन  वर्षों  में

 कुछ  अनाज  खराब  हो  गया  था;  शौर

 (ख)  स्थिति  में  सुधार  करने  के  लिये
 क्या  कार्यवाही  की  गई  है  ?

 कृषि  मंत्रालय  में  राज्य  स्त्री  (श्री
 झण्णासाहिच  पो०  दिन्वे) :  (क)  कौर

 (ख).  उपलब्ध  सूचना  के  अनुसार  मध्य-
 प्रदेश  में  भाण्डागारों  की  कमी  के  कारण
 खाद्यान्न  खराब  नहीं  हुआ  था।  भारतीय
 खाद्य  निगम  रखने  गोदामों  कौर  यथा-

 बद यक  गैर  सरकारी  गोदाम  किराये  पर

 ले  कर  खाद्यान्नों  का  भण्डारण  करने  के  लिए
 पर्याप्त  प्रबन्ध  कर  रहा  है|  मध्य  प्रदेश  में

 काफी  सख्या  में  गोदाम  बनवाने  का  एक
 कार्यक्रम  भी  शुरू  किया  गया  है।

 मध्य  प्रदेश  में  रूसी  उपकरणों  वाला

 सरकारो  कृषि  फार्म

 1155.  शी  गंगा  चरण  लोकित  :

 बया  क्ष  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  मध्य  प्रदेश  में  रूसी  उप-

 जरखों  के  साथ  कोई  सरकारी  फार्म  स्थापित
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 feat  गया है.  कौर  यदि  हा,  तो  किसे
 स्थान  पर,  दौर

 (ख)  क्‍या  इसका  कार्य  संतोषजनक

 है  कौर  क्या  वर्ष  969-70  मे  इससे  लाभ

 अजित  किया  गया  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  थी
 अष्णासाहिब  पी०  शिन्दे)  (क)  जी  नही

 (ख)  प्रश्न  नही  होता  ।

 अन्य  प्रदेश  मे  फसलों  के  लिए  चूहों  का
 खतरा  समाप्त  करने  की  योजना

 56  श्री  गा  चरण  दीक्षित  क्‍या
 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  गत  तीन  वर्षों  में  मध्य  प्रदेश
 में  बड़े-बड़े  चूहों  ने  अनाज  की  फैसला  को
 भारी  क्षति  पहुँचाई  है  ,

 (ख)  यदि  हाँ,  तो  इसके  परिणामस्वरूप
 किसानो  को  कितनी  हानि  उठानी  पडी  ,

 (ग)  क्‍या  चाहो  के  खतरे  को  समाप्त
 करने  के  लिये  सरकार  ने  कोई  व्यापक
 योजना  बनाई  है,  और

 (घ)  यदि  हाँ,  तो  उसकी  रूपरेखा  क्‍या

 है  और  उसे  कब  तक  शुभारम्भ  किया  जायेगा  ?

 कृषि  सला लय  में  राज्य  मंत्री  (भी
 ऋष् णा साहिब  पी०  शिन्दे)  :  (क)  भारत
 सरकार  को  पिछले  तीन  वर्षों  में  मध्य
 प्रदेश  से  बडे  चूहों  द्वारा  भ्र नाज  की  फसलों
 को  बहुत  हानि  पहुँचाने  की  कोई  रिपोर्ट
 प्राप्त  नहीं  हुई  है।

 (ख)  राज्य  के  किसी  क्षेत्र  विशेष  से

 किसी  प्रकार  की  हानि  की  रिपोर्ट  न  सिलने
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 के  कारण,  हानि  का  कोई  अंशुमान  नही
 लगाया  गया  है।

 (ग)  शोर  (घ).  केन्द्रीय  सरकार  तथा
 राज्य  सरकारें  चूहा  नियन्त्रण  योजनाएं  लागू
 करती  रही  है।  969-70  तक,  चूहे-नाशक
 दवाई  के  उपयोग  से  चाहो  पर  नियंत्रण  की

 एक  योजना  भारत  सरकार  द्वारा  राज्य
 सरकारो  के  माध्यम  से  केन्द्रीय  प्रायोजित
 योजना  के  रूप  मे  लागू  वी  जा  रही  थी।
 जब  1969-70  से  इस  योजना  की  जिम्मे-
 दारी  राज्य  सरकार  को  परिवर्तित  कर  दी

 गयी  है।  मध्य  प्रदेश  सरकार  चिटो  की

 समस्या  को  समाप्त  करने  के  लिए  एक  नई
 योजना  बयार  कर  रही  है  जिसका  विस्तृत
 ब्यौरा  उनके  विचाराधीन  ह्

 Asian  Seminar  or  population  and  [  amuly
 Planning

 WN57  SHRIR  KADANAPALLI
 SHRI  T  S  SAKSHMANAN

 Will  the  Minster  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state

 (a)  the  main  points  of  discussion  held
 be  the  Asian  Seminar  on  population  and
 Family  Planning  durmg  the  month  of
 March,  I97!,  and

 (b)  the  decisions  arrived  at  im  the
 seminar?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BALGO  VIND
 VERMA)  (a)  and  (b)  The  International
 Labour  Organisation,  in  collaboration
 with  the  United  Nations  Development
 programme  and  United  Nations
 Fund  for  Populaton  Activities
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 ‘organised  an  Asian  Employers  Seminar
 on  Population  and  Family  Plan-

 ning  in  New  Delhiin  March,  97]  for
 which  the  Government  of  India  provided
 host  facilities.  Such  Seminars  are  pro-

 jects  undertaken  by  the  I.  L.O.  under  its

 technical  assistance  programmes  and  are

 not  conferences  aimed  at  reaching  deci-

 sions.

 _  Effect  of  Imports  on  India’s  Industrial
 Growth

 4i58.  SHRI  ron  छू.  CHANDRAPPAN  :

 Will  the  Minister  of  STEEL  AND  MINES

 be  pleased  to  state  :

 (a)  whether  Government  have  allowed

 import  of  large  number  of  equipment,
 machinery  and  parts  for  coal  mines  in  the

 Private  Sector;

 (b)  if  so,  the  names  of  companies
 which  applied  for  the  imports  of  parts  etc.

 in  1969,  970  and  97l  along  with  the  list
 of  the  spare  parts  during  these  years;

 (c)  whether  these  equipments  could
 have  been  manufactured  in  the  Mining
 and  Allied  Machinery  Plant  at  Durgapur
 or  in  other  factories  in  the  country;  and

 (d)  whether  bulk  importation  of  foreign
 equipment  machinery  spare  parts  and
 bulbs  greatly  harm  and’  retard  the  indus-
 trial  growth  of  the  country?

 THE  MINISTER  OF  STATEIN  THE

 MINISTRY  OF  STEEL  AND  MINES

 (SHRI  SHAHNAWAZ  KAAN):
 (a)  Government  has  not  allowed  im-

 port  of  Capital  equipment  for  coal  mines
 in  the  Private  Sector  during  the  years
 1969-70  and  1970-71.  Import  of  spare
 parts  and  component  only  was  allowed,

 (b)  A  statement  showing  the  names  of
 thej  companies/collieries  which  were  allo-
 wed  import  of  spare  parts  and  also  des-
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 cription  of  stores,  during  the  years  1969
 970  and  97l  islaid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT
 295/71]

 (c)  The  Mining  and  Allied  Machinery
 Corporation  and  the  Indian  Engineering
 Association  are  represented  on  the  Import
 Licence:  Screening  Committee  which  screen
 the  applications  for  Import  Licences  and
 spare  parts/components  available  from
 indigenous  sources  are  rot  allowed  to  be
 imported.

 (d)  Import  of  minig  machinery  and
 aquipment/spare  parts  etc.  are  resorted
 to  when  the  same  are  not  available  from
 indigenous  sources.  To  that  extent,  the
 industrial  growth  of  the  country  is  not
 retarded  because  the  indigenous  industry
 is  not  geard  to  produce  those  items  which
 are  imported.

 Bangia  Desh  aid  Committees

 ‘1159,  SHRI  P.  K.  DEO:
 SHRI  PRAFODH  CHANDRA  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to
 state  :

 (a)  whether  a  number  of  Bangla  Desh
 Aid  Committees  have  been  constituted  in
 the  country  in  the  wake  of  political  deve-
 lopments  in  Bangla  Desh;  and

 (b)  whether  Government  have  ensured
 that  the  money  collected  by  these  Com-
 mittee  is  properly  spent  for  the  purpose
 for  which  the  same  is  being  collected  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BAL  GOVIND
 VERMA)  :  (a)  As  far  as  the  Government  is
 aware,  an  Organisation  called  ‘Bangla  Desh
 Assistance  Committee’  has  been  set  up
 under  the  cheirmanship  of  Shri  M.  ९.
 Setalvad  in  Delhi.
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 (b)  Bangla  Desh  Assistance  Committee
 isa  registered  body  has  been  recognised
 by  the  Government  for  the  purpose  of
 chanrelising  all  donations  in  cash  or
 kind  by  voluntary  agencies  through  this
 Committce.  The  accounts  are  checked
 by  the  approved  auditors  in  order  to  en-
 sure  that  the  amount  spent  is  being  utili-
 sed  for  the  purpose  for  which  it  is  inten-
 ded.

 Conference  of  Secretaries  to  Push
 through  crash  Programme  of  Employment

 ‘1160.  SHRI  SHYAMNANDAN
 MISRA  :  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state

 (a)  wether  a  two-day  conference  of  the
 Chief  Secretaries  was  held  in  April  Jast  to
 push  through  the  crash  progrmme  of  emp-
 loyment;  and

 (b)  if  so,  the  main  decisions  taken  at
 the  conference  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  and  =  (b).  A
 Conference  of  Chief  Secretaries  of
 State  Governments  and  Union  Territories
 was  held  in  New  Delhi  on  the  22th
 and  3th  April,  1971,  to  discuss  inter-alia
 the  Crash  Scheme  for  Rural  Employ-
 ment,

 2.  The  Conference  had  been  convened
 to  consider  the  operation  problems  likely
 to  arise  in  the  implementation  of  the
 Scheme.  After  discussing  the  scheme  in
 all  its  aspects  it  was  decided  that  the
 scheme  will  be  implemented  by  the  States
 and  Union  Territories  with  the  urgency
 and  earnestness  it  deserves  so  that  its  basic
 Objective  of  alleviating  the  prevailing  con-
 dition  of  unemployment  and  under-employ-
 ment,  in  the  country  is  fulfilled.  The
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 Centra}  Government  on  their  part  gave  the
 assurance  to  al]  States  and  Union  Territo-
 ries  that  afl  projects  of  States  and  Union
 Territories  under  the  Scheme  wil}  be  sanc-
 tion  d  with  the  utmost  expedition  if  they
 conform  to  the  objectives  of  the  Scheme
 It  was  decided  further  that  for  this  purpose
 the  guidelines  that  have  already  been
 issued  by  the  Central  Government
 will  be  observed.  It  was  emphasised  upon
 all  States  and  Union  Territories  that
 their  projects  should  bo  designed  to  creafc
 durable  assets  which  will  promote  the
 development  of  the  districts.

 Consolidation  of  Land  in  Rural  areas
 of  Delhi

 ‘161.  SHRI  DALIP  SINGH  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  statc

 (a)  the  steps  Government  intend  to
 take  in  regard  to  the  consolidation  of  laud
 in  rural  areas  of  Delhi  where  it  has  not
 been  done,

 (b)  the  last  target  date  to  complete  the
 job;  and

 (०)  the  number  of  villages  in  Dethi
 where  the  work  of  consolidation  of  land
 is  yet  to  be  done  ?

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to
 (०.  The  Union  Territory  of  Delhi
 consists  of  357  villages.  Out  of
 these  327  villages  were  not  to  be  consoli-
 dated  as  they  are  hilly,  riverine  or  af
 under  acquisition.  Consolidation  work
 has  already  been  completed  in  wn  village
 Dethi  Administration  has  framed  8  scheme
 to  consolidate  the  remaining  59  villases-
 In  pursuance  ef  the  scheme  5  village
 were  consolidated  during  the  year  endiné
 3tst  March,  1971,  Work  is  in  progress
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 another  5  villages  The  remaining  villa-
 ges  will  be  taken  up  for  consolidation
 during  ‘1972-73  The  entire  work  38  likely
 tobe  completed  by  the  end  of  973
 Delhi  Administration  has  appointed  spe-
 cial  consolidation  staff  for  this  purpose

 Complaints  Re.  Distribution  and  IHlega!
 re-sale  of  Steel

 62  SHRI  MANORANJAN  HAZ
 RA  Will  the  Minister  of  STEEL  &
 MINES  be  pleased  to  state

 (a)  the  total  number  of  complaints
 received  by  his  Ministry  about  steel  distri-
 bution  and  tlegal  i:e-sale  during  1969-70
 and  970  Th,

 (b)  the  broad  features  thereof,  and
 (c)  the  action  taken  against  those  res

 ponsible  for  this  ?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  STEEL  &  MINFS  (SHRI
 SHAH  NAWAZ  KHAN)  (a)  to
 (c)  Statutory  Control  over  the
 price  and  distribution  of  all  catego~
 ries  Of  Tron  &  Steel  was  withdrawn  with
 effect  from  J-5-4967  Resale  of  Steel,  there-
 fore,  did  not  attract  any  legal  penalty  m
 1969-70,  and  970-7i

 2  According  to  an  amendment  to  the
 Iron  &  Steel  (Control)  Order  notihed  on
 29-3  ny,  use  of  tron  of  steel  otherwise  than
 for  the  purposes  mentioned  by  the  person
 in  his  application  78  prohibited.  Therefore
 if  a  person  obtaining  steel  uses  st  for  pur-
 poses  other  than  what  indicated  by  him
 in  his  application  for  that  steel  he  will  now
 be  Hable  to  prosecution  and  conviction
 under  Section  7  of  the  Essential  Commodi
 ties  Act

 3.  Whenever  any  case  comes  to  the
 Notice  of  Government,  suitable  action  will
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 be  taken  Regional  Offices  of  the  Iron  &
 Steel  Controller  have  been  recently  set  up
 and  one  of  their  functions  will  be  to  check
 against  such  abuses

 हैवी  हजीनिर्यारग  कारपोरेशन,  शोखी  के
 कर्मचारियों  पर  पुलिस  हारा  लाठो  चार्ज

 1163.  श्री  रामावतार  श्ञास्त्रो  क्‍या
 इस्पात  कौर  ख़ान  मंत्री  यह  बतान  की  कृपा
 करेंगे  कि

 (क)  क्‍या  पुलिस  ने  if  अप्रैल,  97)
 को  हँसी  इंजीनियरिंग  कारपारेशन,  राँची
 के  क्यारियों  पर  लाठी  बाज  क्या  था  ,

 (ख)  यदि  हा,  तो  यह  कहाँ  तक  न्याय-
 चित  था,

 (ग)  कया  पुलिस  ने  अनेक  कम  मारियो
 शौर  उनके  नानो  के  विरुद्ध  मुकदमे  चलाये

 है  और  प्रबन्धकों  ने  प्रवेश  कर्मचारियों  को

 मुरत्तिब  कर  दिया  है  कौर  यदि  हा,  तो
 इसके  क्‍या  कारण  है  ,

 (घ)  क्या  कर्मचारी  और  उनके  सो
 ने  l  अप्रैल,  97]  की  घटना  के  जाच  करने

 लिए  जाच  आयोग  नियुक्त  करने  की  माँग
 की  है,  भोर

 (ड)  यदि  हा  तो,  इसके  बारे  मे  सरकार
 की  क्या  प्रतिक्षिया  है  ?

 इस्पात  और  खान  मंत्रालय  में  राज्य

 सत्री  (भी  शाहनवाज  खान:  (क)  और

 (ख).  कर्मचारियों  की  भीड  ने  भारी  इजी-
 नीयरी  निगम के  भ्रध्यक्ष,  निदेशक  (वित्त)  तथा
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 कुछ  वरिष्ठ  अधिकारियों  को  3  मार्च,  फ्71
 को  बाद  दोपहर  से  तथा  पूरी  रात  मुख्यालय
 में  बन्द  रखा  1  |  ब्रप्रैल  को  सुबह  5  30  बजे

 जब  पुलिस  ने  अपने  संरक्षण  मे  अ्रध्यक्ष  तथा

 अन्य  अधिकारियों  को  मुख्यालय  से  बाहर
 निकालने  की  कोशिश  की  तो  कर्मचारियों
 ने  कार  का  रास्ता  रोक  दिया  और  पथराव

 इरादी  करना  आरम्भ  कर  दिया।  स्थिति
 पर  काबू  पाने  तथा  हिंसक  भीड  को  तितर-
 बितर  करने  के  लिए  पुलिस  ने  पहले  हल्का
 लाठी-चाज  किया  श्र  बाद मे  भ्रमण  गैस  के

 गोले  छोडे  ।

 (ग)  पुलिस  ते  कुछ  कर्मचारियों  पर
 फौजदारी  मुकदमे  भी  चलाये  है।  भारी

 इजीनियरी  निगम  के  प्रबन्धकों  ने  3.  मार्च
 कौर  -  अप्रैल,  97]  को  प्रदान  तथा

 घेराव  करने  के  निए  किसी  भी  कम जारी  को

 मुभ्नत्तिल  नही  किया  है।

 (घ)  ऐसी  सूचना  मिली  है  कि  प्रदर्शनों
 तथा  भाषशो  में  यूनियन  के  नेताओ  ने

 4  अप्रैल,  971  की  घटनाप्रो  वी  जाच
 करने  के  लिये  जाच  आयोग  नियुक्त  करने
 की  माँग  की  है  ।

 (ड)  जाच  आयोग  नियुक्त  करने  की

 आवश्यकता  नहीं  समझी  गई  विवाद  का

 विषय  महंगाई  भत्ते  क ेसमायोजन  का  आधार

 था  और  इसे  प्रबन्धक  वर्ग  शौर  मान्यता
 प्राप्त  यूनियन  ने  सीधी  बातचीत  से  शान्ति-

 पूर्ण  ढंग  मे  हल  कर  लिया  है  1

 U.N.  Help  for  Refugees  from  East
 Pakistan

 64  SHRI  JYOTIRMOY  BOSU
 SHRI  P  VENKATASUBBAIAR
 SHRTB  S  MURTRY
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 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state

 (a)  whether  India  has  formally  presen-
 ted  a  request  to  the  U  N  Secretary-General
 U  Thant,  for  help  and  assistance  trom  the
 U  N  and  its  specialised  agencies  to  deal
 with  the  ever  increasing  fiow  of  refugees
 from  East  Pakistan  because  of  Pakistan
 Gove:nment’s  military  suppression  there
 and

 (b)  if  so,  the  response  of  the  U  N
 Secretary-General  to  the  sa  ne  ?

 THE  DEPUrY  MINISTFRIN  FAL
 MINISTRY  OF  LABOUR  AND  RFHA
 BILHIAIION  (SHRI  BALGOVIND
 VERMA)  (a)  Yes,  Sir

 (b)  Athree-man  team  headed  by  tle
 U_  N.  Deputy  High  Commissioner  for  7५
 gees  Came  to  India  to  make  an  on-the  spot
 assessment  of  the  dimensions  of  tle  prob
 lem  created  by  the  Influx  of  refugees  On
 the  basis  of  the  assessment  made  bi  the
 team,  the  Secretary  General  has  mide  an
 appeal  to  all  nations  and  private  organiza
 tions  to  provide  emergency  assistance  for
 the  relief  of  the  refugees  from  Last  Bengal
 In  response  to  Secretary-General’s  aj  १९  |
 some  countries  have  already  announced
 offers  of  assistance

 Central  Assistance  for  Rural  works  Pro
 grammes  in  States

 1165  SHRIM  KATHAMUTHU
 SHRI  BHOGENDRA  JHA

 Willjthe  Minister  of  AGRICULTURF  १५

 Pleased  to  state

 (a)  whether  the  progress  made  inre

 gard  to  rural  works  programmes  m  the

 State  had  been  satisfactory,

 (b)  if  not,  the  reasons  for  the  slow

 progress  in  this  respect,
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 (c)  -  the  total  allocation  made  by  the
 Central  Government  tor  rural  Works  pro-
 grammes  in  the  year  1970-71;  and

 (d)  how  much  of  it  has  been  spent  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  SHER  SINGH):  (a)  to  (d).
 A  total  outlay  of  Rs.  3.85  crores  was
 approved  for  implementation  of  various
 schemes  under  the  Rural  Works
 Progamme  during  the  year  1970-71  in  45  of
 the  54  selected  districts.  The  identification
 and  selection  of  hard  core  of  the  drought
 affected  arcas  could  be  finalised  only  by  the
 middle  of  October  970  on  the  basis  of  the
 data  furnished  by  the  State  Government.
 The  project  reports  furnished  by  the  State
 Governments  were  processed  and_  the
 schemes  sanctioned  very  quiekly.  In  most
 of  the  States,  there  was  only  ashort  work-
 ing  season  available  after  the  sanction  of
 the  schemes.  In  addition.  the  States  had  to
 clear  the  required  technical,  financial  and
 other  procedural  formalities  and  arrange
 for  the  immediate  appointment  of  staff
 before  the  actual  field  implementation  of
 the  schemes  could  commence.  Conse-
 quently  a  sum  of  Rs.  9,05  crores  only
 could  be  released  to  the  States  during  the
 year  970-7l.  The  figures  of  the  amount
 actually  spent  by  the  States  have  not  been
 received  so  far.

 Legal  Status  of  refugees  from  East
 Bengal

 ‘1166,  SHRI  TRIDIB  CHAUDHURI  :
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  LABOUR  AND
 RELABILITATION  be  pleased  to  state  :

 (a)  whether  Government  have  consi-
 dered  and  taken  any  decision  in  regard  to
 the  legal  status  of  new  refugees  who  have
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 been  forced  to  enter  in  India  from  East
 Bengal  since  March  25,  97l  asa  result  of
 West  Pak  Military  depredations;

 (b)  whether  these  refugees  are  to  he
 treated  as  ‘alien’  refugees  under  item  7  of
 the  Union  List  under  the  Seventh-Schedule
 of  the  Constitution  or  as  Displaced  Persons
 under  item  27  of  the  Concurrent  List  or  as
 Stateless  persons;  and

 (c}  whether  the  question  of  regarding
 them  as  alien  subjects  of  the  newly  formed
 ‘Peoples  Republic  of  Bangla  Desh’  who  have
 taken  temporary  refuge  and  asylum  in  India
 has  also  been  considered  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  and  (b).  The  new  refugees
 who  have  been  forced  to  enter  India  from
 East  Bengal  since  March  25,  1971  are  Pakis-
 tani  Nationals.  They  aro  ‘alien’  refugees
 under  Item  7  of  the  Union  List  under  the
 Seventh  Schedule  of  the  Constitution.

 (c)  The  question  of  regarding  them  as
 ‘alien’  subjects  of  the  ‘Peoples  Republic  of
 Bangla  Desh’  does  not  arise  as  the  Repub-
 lic  of  Bangla  Desh  has  not  yet  been  recog-
 nized  by  the  Government  of  India.

 Drawing  Attention  of  U.  N.  O.  and
 other  World  Organisation  to  Problems

 of  Refugees  from  East  Bengal

 1167,  SHRI  SAMAR  GUHA  :
 SHRI  हर  LAKKAPPA  :

 SHRI  BISHWANATH  JHUN-
 JHUNWALA  :

 Will  the  Minister  of  LABOUR  AND
 RFF  ABILITATION  be  pleased  to  state  :
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 (a)  whether  the  attention  of  the  U.N.O.
 and  other  world  organisations  has  been

 drawn  with  a  view  to  send  representatives
 to  visit  the  border  camps  of  the  homeless
 East  Bengalees  and  give  help  for  relief
 works  for  thase  people;

 (b)  whether  it  has  been  stressed  that
 these  homeless  East  Bangatees,  should  be
 the  concern  of  the  U.  N.  O.;  and

 (c)  if  so,  the  response  received  by
 Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  and  (b).  Yes,  Sir.

 (c)  A  three-man  team  headed  by  the
 U.N.  Deputy  High  Commissioner  for  re-
 fugecs  came  to  Indiato  make  an  on  the
 spot  assessment  of  the  dimensions  of  the
 problem  created  by  the  influx  of  refugees.
 On  the  basis  of  the  assessment  made  by
 the  team,  the  Secretary  General  has  madc
 an  appeal  to  all  nations  and  private  orga-
 nizations  to  provide  emcrgecy  assistance
 for  the  relief  of  refugees  from  East  Bengal.
 In  response  to  Secretary  General's  appeal,
 some  countrics  have  aiready  announced
 offers  of  assistance.  An  inter-agency  con-
 sultation  unit  consisting  of  representatives
 of  UNICEF,  F.A  O.,  W.H.O.  and  the
 World  Food  Programme  has  been  establi-
 shed  at  Geneva.  The  U.N.  High  Commie
 ssioner  for  Refugees  will  act  as  the  focal
 point  for  coordinating  assistance  from
 various  organisations  of  the  U.  N.  system.

 Report  of  Energy  Servey  of  India  Commi-
 ttee,  965

 i68.  SHRI  BALATHANDAYU-
 THAM:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  the  Energy  Servey  of  India
 Committee,  965  had  reported  that  the
 Principal  increase  in  Energy  in  the  form  of
 oi!  would  be  in  transport  and  in  the  dome-
 stic  sector;
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 (b)  whether  keeping  the  Energy  Servey
 Committee’s  report  in  view,  the  Fuel  poh.
 cy  Committee  is  faced  with  disconcerting
 factor  and  the  anticipated  smprovement  in
 fuel  efficiency  has  not  materialised,  and

 (०)  ifso,  that  Government  intend  to
 do  to  improve  the  fucl  consumption  ?

 THE  MINISTER  OF  STATEIN  IHL
 MINISTRY  OF  STEEL  AND  MINIS
 (SHRI  SHAH  NAWAZ  KHAN).  (a)  १८५,
 Sn.

 (b)  A  preliminary  study  made  hy  the
 Energy  Servey  Unit  of  the  Planning
 Commission  which  was  made  available  to
 tbe  Fuel  ,Policy  Committee,  seems  to  indi-
 cate  that  the  rate  of  consumption  of  energy
 in  terms  of  coal  replacement  appears  to
 have  gone  up  as  compared  to  the  proje-
 tions  made  by  the  Energy  Servey  of  India
 Committee,  965

 (c)  The  matter  is  being  studied  further
 by  the  Fuel  Policy  Committee.

 Pakistan  Efforts  to  disown  Responsibility
 for  Refugees  in  India.

 69  SHRI  BISHWANATH  JH‘  N-
 JHUNWALA  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state

 (a)  whether  Radio  Pakistan  in  a  broad-
 cast  has  stated  that  the  refugees  going  over
 to  India,  are  in  fact,  Indians  who  had  infi-
 itrated  into  Pakistan;

 (b)  whether  Government’  of  Pakistan
 are  trying  to  disown  responsibility  of  tak-
 ing  back  such  refugees;  and

 (c)  whether  it  is  Government’s  decl-
 sion  not  to  rehabilitate  the  refugees  perme:
 nently  and  to  encourage  them  to  go  back
 to  Pakistan  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  and  (b).  No,  Sir.  According  to
 Radio  Pakistan  News  Bulletin  on  (25-5-1971,
 the  President  of  Pakistan,  while  addressing
 a  news  conference  at  Karach),  infer  alia,
 referred  to  the  question  of  refugees
 and  declared  that  ‘‘those  bonafide  citizens
 of  Pakistan  who  had  to  leave  the  country
 will  be  taken  back.  Some  of  them  were  in-
 cited,  he  said,  while  some  were  driven  away
 forcibly  by  forces  not  friendly  to  Pakistan.
 Some  had  to  leave  under  threat  or  duress.
 His  Government  would  make  sure  that  bo-
 nahde  citizen  refugees  returned  to  the  coun-
 try.”

 (c)  It  3s  the  firm  intention  of  the  Govern-
 ment  that  the  refugees  from  East  Bengal
 wlio  have  come  to  India  followmg  internal
 ‘stfe  there  should  go  back  to  their  homes
 when  favourable  conditions  are  created
 thee.  ‘There  is  no  question  of  rehabilita-
 ting  them  tn  India.

 Shortage  of  Coal  in  Delhi

 1170.  SHRI  PRABODH  CHANDRA:
 SHRI  JAGANNATHRAO  JOSHI  :

 Wil  the  Minister  of  STELL  AND
 MINIS  be  pleased  to  state  :

 (a)  whether  there  is  acute  shortage  of
 coal  in  Delhi  resulting  in  exhorbitant  price;
 and

 (b)  the  steps  Government  propose  to
 take  to  meet  this  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN).  (a)  Yes,
 Sir.

 (b)  This  is  due  to  Railways’  inability
 {o  move  full  supplies  of  coal  to  Delhi  ow-
 ing  to  shortage  of  wagons  which  is  the  out-
 come  of  deteriorating  law  and  order  con-
 ditions  in  Bengal/Bihar  area.  The  Govern-
 ment  are  fully  aware  of  the  situation  and
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 are  taking  all  possible  steps,  in  consultation
 with  the  respective  State  Governments,  to
 improve  the  iaw  and  order  situation  there
 and  to  restore  normaly  in  the  Railway
 operations.

 Iron  ore  produced  by  the  National
 Mineral  Development  Corporation  Ltd.

 7l.  SHRI  S.  R.  DAMANI:  will
 the  Minister  of  STELE  ANID  MINES  be
 pleased  to  state

 (a)  tho  working  results  of  the  National
 Mineral  Development  Corporation  I  imited
 for  1970-71  and  how  they  compare  with
 those  for  the  previc  us  year;

 (b)  the  quantities  of  iron  ore  produced
 during  the  yeat  for  internal  consumption
 aid  for  shipments  and  the  realizations  from
 the  «amefand

 (c)  the  main  features  of  the  pricing
 policy  for  ore  supplied  through  M  M.T.C,
 for  shipments  and  the  basis  for  calculating
 the  price?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  The
 annual  accounts  of  the  National  Mineral
 Development  Corporation  Ltd.  for  the  year
 i970-7)  have  not  yet  been  finalised.

 (b)  Details  are  as  below  :
 quantity  (in  Sales  realisation
 lakh  tonnes)  (mm  lakh  Rs.)

 Internal  consumption  0  7  3.00
 Shipments  :  49.39  3311.90,

 (provisional)

 (c)  The  export  contract  is  on  FOBT
 basis  and  is  entered  into  by  the  Minerals
 &  Metals  Trading  Corporation  with  the
 foreign  buyers.  According  to  the  present
 arrangement,  all  costs  upto  the  FOBT  stage
 and  the  risk  upto  the  destinational  port,  as

 provided  in  the  contract,  are  borne  by  the
 National  Mineral  Development  Corpora~-
 tion.  The  National  Mineral  Development
 Corporation  is  paid  the  FOBT  price  less  all
 expenses  incurred.
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 Production  costs  of  Iron  ore  by  National
 Mineral  Development  Corporation

 I72.  SHRI  8.  R.  DAMANI  :  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  how  the  production  costs  of  iron
 ore  by  the  national  Minera!  Development
 Corporation  compare  with  those  of  the
 private  operators;

 (b)  in  which  operations,  the  National
 Mineral  Development  Corporation  is
 incurring  more  costs;  and

 (c)  the  steps  taken  to  reduce  the
 costs  in  order  to  bring  down  losses  of  the
 Corporation  every  year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN)°-  (a)
 The  cost  of  production  of  sron  ore  by
 National  Muneral  Development  Corpora-
 tion  compares  favourably  with  that  in
 private  sector  iron  ore  mines.

 (b)  At  the  present  level  of  production,
 the  cost  of  production  of  Bailadila-!4
 is  more  than  that  at  Kiriburu  mine.

 (c)  A  decision  has  now  been  taken,
 in  principle,  that  with  effect  from  April  ,
 1971,  National  Mineral  Development
 Corporation  should  supply  ore  to  Minerals

 &  Metals  Trading  Corporation  for  export  at
 an  agreed  F.O.R.  price.  This  is  expected
 to  reduce  the  losses  of  National  Mineral
 Development  Corporation.

 Closure  of  Washery  built  at  Gidi  in  Bihar
 I73.  SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  Rs.  8.32  crore  washery
 built  at  Gidi  in  Bihar  to  wash  non-coking
 coal  is  facing  the  prospect  of  being  locked
 up  even  before  it  i8  commissioned  due  to
 want  of  customers:  and

 (b)  if  so,  the  steps  taken  to  find  out
 customers  fo:  the  washery  ?
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 THE  MINISTER  OF  STATE  IN  THr
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  Yes,
 Sir.

 (b)  The  possibility  of  utilising
 the  Gidi  Washery  to  the  best  advantage  is
 being  explored,

 wears  की  बारोधाट  खानों  में
 झलक  का  उत्पादन

 LI75,  श्री  नरेन्द्र  सिह  बिष्ट :  क्या

 इस्पात  और  खान  मंत्री  यह  बताने  की  क्षा
 करेगे  कि  :

 (क)  क्‍या  गढ़वाल  जिले  की  वारीधाट

 खाना  मे  से  अधिक  निकाला  जा  रहा  है  ,

 (ख)  यदि  हा,  तो  वर्ष  भर  में  उसका

 कुल  उत्पादन  कितना  है  और  उस  था  कुल

 मूल्य  कितना  है;  कौर

 (ग)  वहा  पर  विभिन्‍न  वेतन  मानों  में

 कितने  श्रमिक  काम  कर  रहे  है  शर  उन

 नियुक्त  स्थानीय  श्रमिको  की  सख्या

 कितनी  है  ?

 इस्पात  झोर  खान  मंत्रालय  मे  राज्य

 मंत्री  (भी  शाहनवाज  खां):  (क)  जी,  नही

 (ख)  और  ग).  प्रदान  नही  उठते  है  ।

 उत्तराखण्ड  में  खनिज  निक्षेप  के  बारे

 में  भृगर्भोय  सर्वेक्षण

 1176.  श्री  नरेन्दर  सिंह  बिष्ट  क्या

 इस्पात  और  खान  मत्रो  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  उत्तराखण्ड  मे  विभिन्‍न

 खनिज  निक्षेपों  की  भारी  मात्रा  मे  उपलब्धि

 को  ध्यान  में  रखते  हुए  इन  क्षेत्रों  का  विस्तृत

 भूगर्भीय  सर्वेक्षण  करने  का  सरकार  वा

 विचार  है  ताकि  इन  क्षेत्रों  म ेखनिज  निक्षेपों

 का  पता  लगाया  जा  सके  ;  कौर
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 (a)  af  हा  तो  तत् सब धी  ब्यौरा
 या  है  कौर  सर्वेक्षण,  कब  तक  किया
 जायेगा  ?

 इस्पात  और  खाल  सवाल  से  राज्य
 मंत्री  (शी  शाहनवाज  ह]  :  (क)  और

 (ख)..  इस  समय  भारतीय  भूवैज्ञानिक
 सर्वेक्षण  द्वारा  फास्फोराइट  के  लिए

 कुमा यू  के  हिमालयों  मे,  मैग्नेसाइट  के
 लिए  पिथौरागढ़  जिले  मे,  चूना  पत्थर

 के  लिए  अल्मोड़ा  और  पिथौरागढ़  जिलों  से
 तथा  आधार  धातु  के  लिए  पिथौरागढ़
 जिले  के  असकाट  क्षेत्र  चमोली
 जिले  मे,  पोख डी  शौर  कानपुर  क्षेत्रों
 में  अन्वेषण  किए  जा  रहे  है।  सुव्यवस्थित
 मानचित्रण  को  सम्मिलित  कर  इन  भू
 वैज्ञानिक  अन्वेषणों  के  अतिरिक्त  पिथौरागढ़
 जिने  के  असकोट  क्षेत्र  कौर  उत्तर  प्रदेश  के

 हिमालयों  के  सभी  जिलो  में  भूरासायनिक
 ग्रोवर  भूभौतिकीय  समन्‍्वेषण  गए  जा  रहे  है।

 खनिज  समन्वेबण  निरन्तर  प्रिया  है
 और  इसी  कारणवश  इसे  प्रर्याप्त  कालावधि
 तक  चालू  रखा  जायेगा।  उत्तर  प्रदेश  के
 समस्त  हिमालय  भूभाग  को  श्रन्तनिहित
 करते  हुए  भारतीय  भूवैज्ञानिक  सर्वेक्ष  ने  भू-
 वैज्ञानिक  मानचित्रण  और  खनिज  अन्वेषण
 का  व्यापक  कार्यक्रम  बनाया  है।  उससे
 प्र्याप्त  क्षेत्रों  मे  भूवैज्ञानिक  अन्वेषण  किए
 जाने  सभा  हो  सकेंगे  फ्लोर  उत्तर  प्रदेश  के

 हिमालय-भूभाग  में  ऐसे  निजीकृत  क्षेत्रों  का
 प्रतिज्ञान  होगा  जिनमे  प्रगामी  5-6  वर्षों
 के  भीतर  विस्तृत  रूप  से  आगे  कार्य  किया
 जा  सकेगा  |

 अलमोड़ा  शोर  पौड़ी  गढ़वाल  जिलों  में
 खनिज  विलापों  के  बारे  में  सुगठित  सर्वक्षण

 Ji77.  शी  नरेगा  सिह  'निष्ठ:  क्‍या
 इस्पात  और  सोम  मंत्री  यह  बताने  की  कृपा
 करेगी:
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 (क)  क्या  भूगर्भीय  सर्वक्षण  से  बागेश्वर
 (जिला  अल्मोड़ा)  ओर  पौदों  गढ़वाल  जिले
 में  क्रमशः  मैंगनीज  ब्रोकर  एस्वस्टास  के  विशाल
 निक्षेप  के  उपलब्ध  होने  का  पता  चला  है,

 (श्र)  यदि  हां,  तो  इन  निक्षेप  को  कब
 तक  निकाला  जायगा,  कौर

 (ग)  इसके  परिणामस्वरूप  कितने
 व्यवसायों  को  रोजगार  मिलने  की  सभावना
 है  1

 इस्पात  शोर  खान  मंत्रालय  में  राज्य
 मंत्री  (शो  शाहनवाज  खा)  :  (क)  अल्मोड़ा
 जिले  के  वागदेवी  मे  मैंगनीज  के
 शौर  पोगो  गढ़वाल  जिले  में  एसबेस्टस
 के  कोई  भो  काय  योग्य  निपेक्ष  बताए
 गए  है।

 (ख)  श्र  (ग)  प्रश्न  नही  उठते  हैँ  ।

 Report  of  the  High-level  Fuel  Policy
 Committee

 78)  «SHRI  S$  A  |  MURUGANAN-
 THAM  Will  the  Minister  of  STELI
 AND  MINES  be  pleased  to  state

 (a)  whether:  any  progress  has  been
 made  by  the  high-level  fuel  policy  commi-
 tice  mits  work,  and

 (b)  whether  the  committee  will  be  able
 to  submit  its  report  within  the  stipulated
 period  of  one  year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STELL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  (a)  The
 Fuel  Policy  Commiuttee’s  work  ts  at  present
 in  its  preliminary  stages

 (b)  While  the  Committee  has  not
 asked  for  extension  of  time  so  far,  it  is
 ukely  that  it  may  not  be  able  to  submit
 its  report  within  the  stipulated  period  of
 one  year  from  October,  970
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 Zinc  Metal  Deposits  in  Rajasthan

 1179,  SHRI  N.  K.  SANGHI:  Will
 the  Minister  of  STEFL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  Rajasthan  possesses  the
 largest  lead,  zinc  deposits  in  the  country
 at  present;

 (b)  ifso,  the  reasons  why  the  Hindus-
 tan  Zinc  Ltd.  has  only  developed  one
 mine  while  there  is  potential  for  establish-
 ment  of  four  large  mines  near  Udaipur;

 (c)  whether  delay  in  cine  metal  pro-
 duction  1s  causing  a  heavy  burden  on  the
 country  by  way  of  foreign  exchange,  and

 (d)  if  so,  the  development  plans,  if  any,
 of  these  metal  deposits  in  Rajasthan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  Till
 recently  the  only  known  workable

 lead  and  sinc  deposits  in  the  country
 were  confined  to  the  Zawar  area  of
 Rajasthan  which  covers  Mochia  Magra,
 Balaria,  Zawar  Mala  and  Baroi  mines.
 Further  workable  deposits  have  been
 located  in  Dariba-Rajpura  and  Der:  areas
 in  Rajasthan.

 (b)  The  Hindustan  Zine  Ltd.  are  at
 present  woiking  the  Mochia  Magra  deposit
 in  Zawar  area  in  Rajasthan  and  have  taken
 up  detailed  exploration  of  other  deposits
 in  the  area,  namely,  Balaria  and  Zavar
 Mala.  Plans  have  also  been  drawn  up  to

 explore  the  lead  and  zinc  deposits  in  Baroi
 tin  Zawar  area)  and  Dariba-Rajpura  areas.
 The  exploration  and  development  of  lead
 and  zinc  deposits  take  considerable  time.

 (c)  and  (a).  Production  of  zinc  metal
 commenced  in  the  country  in  1967-68  in
 the  smelters  (one  in  the  private  sector
 based  on  imported  zinc  concentrates  and
 the  other  in  the  public  sector  at  Debari,
 Rajasthan  based  on  Zawar  area  ore)  with
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 a  total  installed  capacity  of  38,000  tonne.
 per  annum.  Present  production  1S.  of  the
 order  of  about  26,000  tonnes  per  annun  8५
 against  the  country’s  requirement  of
 1,17,000  tonnes.  Durmg  the  Fourth  Pian,
 itis  proposed  to  double  the  capacity  oj
 both  the  existmg  smelters  and  also  to  set
 up  a  new  Zinc  Smelter  at  Visakhapatnam,
 based  on  imported  concentrates  with  a
 capacity  of  30,000  tonnes  per  annum
 Plans  ure  also  being  drawn  up  {o  increase
 production  further,  based  on  the  deposits
 in  the  country  including  those  in  Rajasthan
 so  as  to  meet  the  increasing  requirements
 of  the  non-ferrous  metal  to  the  maximum
 extent  possible.

 Setting  up  of  Zinc  Smelter  Plant  at
 Visakhapatnam  by  the  Hindustan

 Zinc  Limited

 ‘1180.  SHRI  PK.  DEO:  Will  the
 Minister  of  STEEL  AND  MINIS  be
 pleased  to  state

 (a)  whether  the  Zinc  smelter  at  7१५४7
 im  Rajasthan  is  proposed  to  he  extended
 or  there  3s  a  proposal  to  establish  a  new
 plant  at  Visakhapatnam  by  the  Hindustan
 Zinc  Limited,  and

 (b)  if  so,  the  main  features  of  the
 proposal  ?

 THE  MINISTER  OF  STATL  IN  THE
 MINISTRY  OF  STEEL  AND  MINFS
 (SHRI  SHAHNAWAZ  KHAN)  (a)
 The  Zmc  Smelter  at  Debari  (near
 Udaipur),  based  on  the  Zawar  deposits,
 being  operated  by  the  Hindustan  Zinc
 Limited,  is  proposed  to  be  expanded
 Administrative  approval  has  also  been
 accorded  to  the  Company  to  set  up  another
 new  Zinc  Smelter  at  Visakhapatnam,  based
 on  imported  zinc  concentrates.

 (b)  The  main  features  of  the  two
 schemes  are  briefly  as  follows  :—

 (i)  Debari  Zine  Smelter  (Exaprsion)
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 It  is  proposed  to  expand  the  Smelter,
 capacity  from  18,000  to  36,000  tonnes  per
 annum  with  corresponding  sucrease  in  the
 preduction  of  by-products  wz  Cadmium
 and  Sulphuric  Acid  Along  wih  the
 expansion  iti3  also  proposed  to  modify
 the  existing  Super  phosphate  Plant  (utilising
 production  of  Sulphuric  Acid)  to  producc
 Tup'c  Superphosphate  instead  of  Single
 Superphosphate

 (n)  Vizag  Zine  Smelter

 It  will  have  a  capacity  to  produce  30,000
 tonnes  per  ennum  of  zinc  nuetal  (electro-
 lytic  grade)  and  1,500  tonnes  per  annum
 of  zmc  dust  The  Smelter  will  also  pro-
 duce  Sulphuric  Acid,  Cadmium  and  Lead
 as  by-products  The  project  is  based  mainly
 on  tmnported  zinc  concentrates  but  will
 also  make  use  of  sludge  arising  in  the
 existing  Zinc  Smelters  im  the  country  and
 m  the  Vizag  Zinc  Smelter  itself

 Both  these  schemes  are  expected  to
 matenalise  carly  in  the  Sth  Plan

 Associating  of  Bangla  Desh  Govt.  to
 look  after  Refugees  from  Bangla

 Desh  in  India

 48]  SHR]  TRIDIB  CHAUDHLRI
 Will  the  Minster  of  LABOUR  AND
 RIHABILITATION  te  pleased  to  state

 (a)  whether  the  Government  of
 People’s  Republic  of  Bangla  Desh  ७
 Tast  Bengal  hes  made  any  requests  (०
 India  to  be  allowed  facilities  for  looking
 after  the  vast  nunibers  of  Bangla  Desh
 refugees  mn  India  who  have  been  torced  out
 of  the  country  by  the  oppression  of  West
 Pakistan  armed  foices,  and

 (b)  whether  in  our  eflorts  to  get  the
 help  of  imternational  organisations  for
 tackling  the  problem  cf  refugees  from
 Bangla  Desh  tre  clams  of  Bangla  Desh
 Government  to  be  associated  with  the
 work  of  looking  after  them  have  been  borne
 in  mird  by  our  Government  and  impressed on  the  mternational  Organisations  con-
 cerned  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RBHABI-
 LITATION  (SHRI  BAI  GOVIND
 VERMA)  (a)  Lhe  Government  of  India
 are  not  aware  of  any  such  request

 (b)  Does  not  arise

 Closure  of  Manganese  ore  Mines

 W182  SHRI  SR
 tho  Minister  of  STEP!
 pleased  to  state

 DAMANI  Will
 AND  MINES  bc

 (a)  how  many  manganese  ore  mimes
 876  working  et  piesent  in  the  country,

 (b)  how  many  new  mines  have  teen
 opened  o:  how  many  working  mines  have
 been  closed  down  during  the  last  three
 years  and

 (०)  the  reasons  for  closures,  the  loss
 suffercd  asaresult  in  terms  of  employ-
 Ment  opportunities  as  woll  as  financial
 and  the  steps  taken  tc  re-cpen  them  /

 THE  MINISTFR)  Of  STATF  IN
 THF  MINISTRY  OF  STFLI  AND
 MINES  (SHRI  SHAHNAWAZ  KHAN)

 (a)  196,  excluding  Goa,
 January,  1971

 (b)  The  number  of  mines  opened
 and  those  closed  during  the  last
 three  years,  i5  as  under

 as  on  Ist

 Year  Opened  Closed

 (10,  mines  reopened
 Subsequently)

 I968  24  52

 969  24  48  (3  mines  reopened
 subsequently)

 970  ie  26

 (c)  The  reasons  —_  responsible  for
 closures  have  been  slump  in  the  market,
 uneconomic  working,  labour  shortage
 and  heavy  monsoons  im  certam  places
 The  losses  st  fad  toth  fmanwal  and  im
 terms  of  employment  opportunttics,  based
 on  production  and  Jahour  cmployed  in  the
 years  pleccding  the  years  in  which  the
 mines  closed,  ate  mdicated  below  :
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 Year  Financial  loss  Loss  of  employment

 968  Rs.  27,70,000  2,198
 969  Rs.  23,0i,000  1,435
 4970  Rs.  9,55,000  8ii

 There  ia  a  keen  competition  in  the
 world  market  due  to  emergence  of  new
 sources  of  supply  nearer  the  European
 market,  rendering  our  prices  compara-
 tively  Ingh.  However,  demand  in  the
 local  market  has  picked  up  last  year,  and
 the  sale  price  of  high  grade  ore  is  impro-
 ving,  Reopening  of  mines,  which  were
 marginal  producers  could,  theretore,  be
 expected.

 Simultaneously,  the  Government
 appointed  last  year  s»  Working  Group  on
 Manganese,  which  has  made  useful  recom-
 mendations  in  their  interim  report.  Action

 38  being  taken  on  these  lines  to  strengthen
 the  industry  as  a  whole.

 Sheep  received  as  gift  from  abroad

 i83.  SLIRIG.  Y.  KRISHNAN  :  will
 the  Minister  of  AGRICULTURE  be  plea-
 sed  to  state:

 (a)  the  number  of  sheep  received  as
 gift  during  the  year  4970  along  with  the
 names  of  the  foreiga  countries;

 (b)  the  names  of  the  States  to  which
 these  sheep  were  given;  and

 (c)  whether  the  climate  of  India  is  sui-
 table  for  these  sheep  and  if  so,  the  further
 steps  for  purchasing  more  sheep?

 THB  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  and  (b).  7529  sheep
 were  received  from  Australia  during  970
 as  gift.

 030  sheep  were  retained  for  use  at
 Central  Sheep  Farm,  Hissar.  The  rest  were

 given  to  Jammu  &  Kashmir,  Andhra  Pra-
 desh  and  Mysore,
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 (०)  Exotic  sheep  have  been  brought  in
 the  country  from  time  to  time  and  kept
 under  different  climatic  conditions.  Thc
 Sheep  have  fared  well.  Government  is  ne-
 gotiating  purchase  of  sheep  from  U.S.S.R  ,
 New  Zealand  and  other  countries.  A  num-
 ber  of  sheep  were  bought  in  U.S.A.  in  the
 Jast  financial  year.

 Land  revenue  grants  to  village  puncha-
 yats  in  Chandigarh

 1484,  SHRI  A.  N.  VIDYALANKAR
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  it  is  a  statutory  obligation
 of  the  Government  to  allot  land  revenue
 grants  to  the  village  Panchayats;

 (b)  whether  since  the  formation  of  the
 Union  Territoty  of  Chandigarh,  no  land
 revenue  grants  have  been  disbursed  to  the
 village  Panchayats  of  that  Union  letitory,
 if  so,  the  reasons  thciefor,  and

 (c)  the  action  proposed  to  be  tahun  ie
 the  matter?

 ~THE  MINISTER  OF  STATE  JN  THE
 MINISTRY  OF  AGRICULTURL
 (SHRI  SHER  SINGH)  :  (a)  Panchayats
 Ray  is  a  State  subject  and  gaat  of
 Jand  revenues  to  the  village  panchayals
 is  regulated  by  the  Acts/Regulatioss
 in  fosce  in  the  State;Union  Territory
 which  are  not  uniform.

 (0)  and  (c).  The  Punjab  Gram  Pancha:
 yat  Act,  I952  provides  for  assignment  of

 land  revenue  to  the  village  panchayats
 This  Act  is  m  force  in  areas  constivlng
 Chandigarh  Union  Territory.  The  village

 panchayats  in  Chandigarh  Union  Terror)
 were  reconstituted  by  Punjab  Zila  Parr

 shads,  Panchayat  Samitis  and  Grem
 ae

 (Reconstitution  and  Reorganisation)  =

 969  which  came  into  force  on  9.1969.
 9  ©

 number  of  villages  were  transferred
 a

 the  district  of  Ambala  to  the  Unioo  om
 tory  of  Chandigarh  by  this  Order
 transfer  of  necessary  records  and  det:
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 nation  of  land  revenue  grants  due  to  village
 panchayats  in  Chandigarh  Union  Territory
 took  time  The  records,  it  3s  reported,
 hase  now  been  obtained  and  land  revenue
 grants  due  to  village  panchayats  are  likely
 to  be  released  shortly

 Tube-wells  erected  and  energised
 in  Chandigarh

 4i85  SHRIA  N  VIDYAI  ANKAR
 Will  the  Minister  ot  AGRICULTURE  be
 pleased  to  state

 (a)  the  aumber  of  tube  wells  erected  in
 the  Chandigarh  Union  Territory  which
 could  not  work  due  to  want  of  electric  con-
 rections

 (b)  the  reason  for  not  giving  priority
 to  the  tube-wells  for  electric  connections  in
 view  of  the  importance  of  food  production  ,
 and

 (५)  the  tume-bound  programme  of  ener-
 kising  the  tube  wells  within  this  Union
 Territory?

 THE  MINISTER  OF  STATF  IN
 THF  MINISTRY  OF  AGRICULTURE
 (SURI  SHFR  SINGH)  (a)  There
 ac  at  present  32  tube-wells  =  in
 Chandigarh  Union  Territory  गा  respect
 of  which  applications  for  sanction  of  elec-
 tue  connections  are  being  processed  by  the
 ए  ह्  Adnunistration  Out  of  these  de-
 mand  notice  have  already  been  served  in
 Tespect  of  22  applications  and  connections
 will  be  given  as  soon  as  the  Test  Reports
 are  furnished  by  the  consumers

 (b)  Applications  for  electric  connec-
 tions  in  Chandigath  Territory  are  enter-
 tamed  freely  and  there  is  no  restriction  on
 the  grant  of  electric  connection  As  such
 the  question  of  giving  priority  does  not
 arise

 (c)  Because  of  free  availability  of  elec-
 tric  connections,  the  question  of  time  bound
 Programme  does  not  arise
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 फरवरी  970  में  लुधियाता  में  हुए  कृषि
 विश्वविद्यालयों  के  सम्मेलन  को

 सिफारिशों  की  कार्यान्वित

 LI86  श्री  शटल  बिहारी  वाजपेयी
 क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्या  श्रीशैल,  [97]  में  पंतनगर  में

 हुए  कृषि  विश्वविद्यालयों  के  प्रशासकों  के

 सम्मेलन  में  यह  बताया  गया  था  फि  सरकार
 ने  फरवरी,  1970  मे॑  लुधियाना  में  हुए
 सम्मेलन  की  सिफारिशों  को  वाय रूप  देने  की
 शोर  कोई  ध्यान  नहीं  दिया  है  ,  बौर

 (ख)  यदि  हाँ,  तो  लुधियाना  सम्मेलन
 में  दिये  गये  मुख्य  सुझाव  क्या  है  और  उसके

 प्रति  सरवार  की  क्या  प्रतिक्रिया  है  ?

 कृषि  सरला लय  में  राज्य  मंत्री  (श्री

 अ्रष्णासाहिब  पी०  शिन्दे)  (क)  कृषि

 विश्वविद्यालयों  के  संघ  के  अध्यक्ष  ने

 अप्रैल,  1971  में  पत नगर  में  हुए

 दूसरे  समागम  में  भ्र पने  भाषण  मे  कहा  कि

 लुधियाना  में  हुए  समागम  वी  सिफ़ारिशों

 पर  भारत  सरकार  ने  सहानुभूतिपूर्वक  विचार

 नही  किया  1  तथापि  वास्तविकता  यह  है  कि
 सब  सिफारिशों  पर  न  केवल  पूत  विचार

 किया  गया  है  बल्कि  उन  पर  कृषि  विश्व-

 विद्यालयों  के  सघ  के  प्रतिनिधियों  के  साथ

 मन्त्री स्तर  पर  पूर्णरूप  से  विचार  विमश

 भी  किया  गया  है।  इन  विचार-विमर्शों  से

 उत्पन्न  हुए  अधिकाश  मामलो  पर  पाय वाही

 भी  की  गई  है।

 ख)  लुधियाना  में  हुए  समागम  में  वी

 गई  मुख्य  सिफारिश  कौर  उन  पर  भारत

 सरकार  की  प्रतिक्रिया  नीचे  दी  जाती  है
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 सिफारिशों

 विश्वविद्यालय  के  लिए  प्रति रिक्त

 वित्तीय  सस मा धनो  के  रूप  में  एक
 स्थायी  निधि  बनाना।

 कृषि  विश्वविद्यालयों  की  परि-

 योजना  के  लिए  32  करोड  रुपये

 की  मूल  योजना  व्यवस्था  को  पुन
 स्थापित  करने  की  श्रावक्यकता

 है  प्रत्यक्ष  विश्वविद्यालय  के  लिए

 2  करोड़  रुपये  की  निर्धारित  राशि

 न्यूनतम  होनी  चाहिये  न  कि

 अधिक्तम  ।

 विश्वविद्यालय  वो  दी  धन  राशि

 पर  मद वार  व्यय  सीमा  नहीं  लागू

 होनी  चाहिये  ।

 भारतीय  कृषि  अनुसंधान  परिषद

 को  साविधिक  निकाय  बनाया  जाये  |

 प्रत्येक  कृषि  विश्वविद्यालय  के  लिये

 पच-वर्षीय  योजना  की  सीमा  पक्‍के

 आधारों  पर  बतायी  जानी  चाहिये  |

 परिचालन  कार्यक्रमों  के  लिए

 स्वीकृत  योजनाओं  का  आधार

 होना  चाहिये  ।

 संघ  ने  भारतीय  कृषि  अनुसंधान

 परिषद्‌  की  अनुसार  नीति  में

 कुछ  परिवर्तन  करने  की  सिफारिश

 ी  थी।
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 सरकार  को  प्रतिक्रिया

 मामले  पर  भारत  सरकार  द्वारा  सक्रि  रूप
 से  बिलार  किया  जा  रहा  है।

 सरकार  विश्वविद्यालयों  को  सर्वाधिक

 सहायत।  देन  की  इच्छुक  है  जो  देश  के  जिस

 पर्याप्त  योजना  संसाधनों  की  उपलब्धता  पर

 निभा  करती  है  1

 यह  सुझाव  मान  लिया  गया  है  |

 ¢
 2  मामले  पर  भारत  सरकार  कार्यवाही  बर

 रही  है

 विश्वविद्यालयों  से  अनुरोध  किया  गया  हैं  कि

 सारी  चौथी  योजना  के  लिये  विकास  याज नाय

 तैयार  करे  ।  इस  पर  विचार  जिमेल  ब

 पश्चात्‌  सामान्य  मज़ूरी  दी  जायेगी  ।  बा८  मे

 दौरा  करने  वाले  दल  विदववविद्यातया  वें

 दौरे  करेगे  और  समय  पर  राणा  निम  सकी

 करते  के  लिये  सिफारिशे  करेंगे

 इसके  लिए  नीति  में  मूल  परितोष  की

 आवश्यकता  है।  मामले  पर  दौर  1562

 विचार  करने  की  झआावंदयकता  है  |
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 of  an  Agricultural  Univer-
 a  sity  in  Gujarat.

 I87.  SHRI  JADEJA:  Will  the  Mini-
 ster  of  AGRICULTURE  be  pleased  to  state:

 (a)  whether  ‘there  is  any  proposal  to
 establish  an  Agricultural  University  in

 Gujarat;  and

 ‘(b)  if  so,  the  main  features  thereof?

 ‘THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes,  Sir.

 (b)  The  State  Legislature  has  already

 passed  a  Bill  for  the  establishment  of  an

 Agricultural  University  in  the  State.  De-
 .tails  of  the  project  are  awaited.

 Demand  of  fertiliser  from  Gujarat

 i88.  SHRI  JADEJA:  Will  the  Mini-
 ster  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  the  total  demand  of  Gujarat  State
 for  fertilizer;

 (b)  the  demand  met  by  the  Centre;  and

 (c)  the  steps  taken  to  help  the  State  to
 meet  the  full  demand  ?

 THE  MINISTER  OF  STATE  _  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P._  SHINDE)  :
 (a)  The  Gujarat  Government  indicated

 the  following  fertiliser  requirements  for
 1970-71  in  terms  of  plant  nutrient  :

 (figures  in  tonnes)
 N  P  K

 90,000  36,400  6,000
 \

 (b)  Normally,  the  entire  requirements
 of  N  and  P,O;  of  Gujarat  are  met  by  the
 domestic  manufacturers,  mainly  Gujarat
 State  Fertiliser  Company  and  that  of  K,0
 by  Indian  Potash  Supply  Agency  (now
 Indian  Potash  Ltd.).  However,  due  to
 shortfall  in  production  in  the  Gujarat

 =
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 State  Fertiliser  Company,  the  State  Govern-
 ment  requested  the  Government  of  India  to
 supply  the  following  quantities  from  the
 Central  Fertiliser  Pool  for  the  year  970-71  :

 (figures  in  tonnes)

 N  P  K
 CAN  6,700  742  _—
 Urea  20,000  9,200
 DAP  10,000  1,800  4,600

 Total  12,742  4,600

 The  State  Government,  however,  furni-
 shed  despatch  instructions  for  774  tonnes
 of  urea  only  and  this  quantity  was  duly
 supplied;  for  the  balance  quantity  they  did
 not  give  any  despatch  instructions.  Re-
 quirements  of  CAN  were  met  in  full,  but
 supply  of  DAP  fell  below  their  requirement
 because  of  limited  availability  of  stocks
 with  the  Pool.  In  short,  the  actual  supply
 made  by  the  Central  Fertiliser  Pool  is  indi-
 cated  below  :

 (Figures  in  tonnes)
 N  P  K

 CAN  8404  285

 Urea  774  356

 DAP  4872  877  224ी

 Total  348  224I

 The  total  fertiliser  consumption  of  the
 State  during  1970-71  was  as  follows  :

 (figures  in  tonnes)

 N  RP  K

 74,097  46,713  6,762

 (c)  The  requirement  of  the  State  for
 97l-72  and  the  supplies  to  be  made  from
 the  Central  Fertiliser  Pool  were  assessed  in
 the  Zonal  Conference  held  on  29.4.1971
 and  steps  are  being  taken  to  meet  the
 full  requirement  of  the  State  from  the
 Pool.
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 Aerial  spray  in  Gujarat

 1189,  SHRI  TADBSA:  Will  the  Mini-
 ster  of  AGRICULTURE  [95  plaised  to
 state:

 (a)  whether  Government  have  placed
 at  the  disposal  of  Gujarat  State  any  air-
 craft  or  helicopters  for  aerial  spray  :

 (b)  ifso,  the  number  of  aircraft  and
 helicopters;  and

 (c)  the  total  area  covered  under  the
 scheme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  No,  Sir  The  Government  of
 Gujarat,  however,  requisition  ancraft  from
 the  Aerial  Unit  of  the  Government  of  India
 whenever  needed.  They  can  also  draw  upon
 the  fleet  of  agricultural  aircraft  available
 in  the  private  sector.  They  have  not  made
 any  proposal  to  have  any  aircraft  of  ther
 own  for  agricultural  aviation  purposes.

 (b)  and  (c)  Do  not  arise.

 Variable  Dearness  Allowance  Paid  in  Coll-
 feries  in  Raniganj,  Asansol  Coa)  Belt
 1190.  SHRI  ROBIN  SEN:  will  the

 Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  the  names  of
 the  coilie:  ies  who  are  paying  Rs.  1.53  Rs.
 4.6  and  Rs.  4.86  as  Variable  Dearness
 Allowance  respectively  in  Ranigan),
 Asansol,  coal  belt  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND

 REHABILITATION  (SHRI  BALGOVIND
 VERMA)  :

 A  statment  is  laid  on  the  table  of  the
 house.  [Placed in  Library.  See  No.  LT-
 296/71]

 Abolition  of  Recruitment  Through
 Coalfield  Recruiting  Organisation

 1191.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :
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 (a)  Whether  any  decision  was  taken  in
 the  Tri-partite  meeting  held  ou  the  26
 December,  963  to  abolish  recruitment
 through  Coalfield  Recruiting  Organisation
 (CRO);  and

 (b)  if  30,  the  steps  Government  propose
 to  take  to  implement  the  decision  ?

 TRE  DEPUTY  MINISTER  IN  THI
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  No  final  decision  to  stop
 reciuitment  through  —  the  Coaliteld
 Recruiting  Organisation  was  taken  at  the
 meeting,

 (b)  Does  not  arise.

 Gratuity  Scheme  for  Colliery  Workers

 1192,  SHRI  ROBIN  SFN-  Will  the
 Minister  of  LABOUR  AND  REIABILIT-
 ATION  be  pleased  to  state:

 (७)  whether  Government  have  enacted
 any  scheme  of  gratuity  tor  colliery  workers

 (b)  if  so,  the  salient  features  of  the
 scheme,  and

 (०)  the  time  by  which  the  gratuity  sche
 me  is  going  to  be  implemented  ?

 THE  DEPUTY  MINISTER  जीरे  THE
 MINISTRY  OF  LABOUR  =  AND
 REHABII  ITATION  (SHRI  BAI  GOVIND
 VERMA),  :  (a)  to  (c)  The  proposal

 under  consideration.

 Problems  Faced  by  Labour  in  Baraun
 Industria)  Belt

 I93.  SHRI  ROBIN  SEN  Will
 e Minister  of  LABOUR  AND  RFHAB

 TATION  be  pleased  to  state:

 (a)  whether  Government  are  awaté  ot

 the  problems  faced  by  the  Labour  in  Baral
 ni  industrial  belt,  which  is  causing  sre
 unrest  among  the  workers;

 (b)  if  so,  what  are  those  problem’  and

 (©)  the  steps  Government  are  taking  fo

 remedy  the  situation  ?
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 JHE  DEPUTY  MINISTER  IN  THL
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND  VERMA)
 (a)  to  (०)  The  matter  fails  essentially
 in  the  State  spheres

 ECAFE  Report  and  Workers  Wages

 494  SHRIA  K.  SAHA  Will  the
 Minister  ot  LABOUR  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  Government  have  taken
 not  ol  the  report  of  ECAFE  which  !  eld  its
 27th  session  at  Mama  on  April  20,  97]
 Which  recommended  that  workers  must  be
 paid  more  in  Asian  Countries  and  urgent  st-
 eps  taken  for  more  equitable  distribution
 of  national  wealth,  and

 (9)  uf  50  the  steps  Government  ate  tak-
 ing  toumplement  the  UN  expert  Body’s
 findings  !

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  LABOUR  AND
 RLHABIL  ITATION  (SHRI  BALGOVIND
 VERMA)  (a)  and  (b)  Government  has
 taken  note  of  the  ECAFE  Report  which
 Inter  aha  emphasised  blending  of  economic
 growth  with  social  gustice  including  progres-
 sive  reduction  im  income  dispaiities,  wider
 employment  opportunities,  better  sharing
 of  benefits  of  development,  improved  social
 services,  etc  tor  all  sections  of  the  society
 Governnisnt’s  policies,  already  accepted
 and  being  tmplemented,  a'e  also  aimed  at
 the  same  goals

 बिहार  सरकार  का  रोजगार  सीधी
 नीति  के  बारे  में  ज्ञापन

 LL95,  थ्री  रामावतार  शास्त्री  क्‍या
 शम  और  पुनर्वास  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  विचार
 सरकार  ने  एक  ज्ञापन  सरकार  को  प्रस्तुत
 किया  है  जिसमे  केन्द्र  सरकार  की  रोजगार
 सीधी  नीस  के  दोषों  प्र  प्रकाश  डाला  गया  है,
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 (व)  यदि  हाँ,  तो  उसकी  मुख्य  बाते
 क्या  है  ,  और

 (ग)  उस  पर  सरकार  की  प्रतिक्रिया
 क्या  है?

 अम  दौर  पुनर्वास  सवाल  से  उप-मली
 (भी  बाल  गोबिन्द  वर्मा)  :  (क)  और  (रख)
 सम्भवतः  यहाँ  देहाती  क्षेत्रों  म ेनियुक्ति  अवसर

 जुटाने  हंतु  निर्धारित  केन्द्रीय  सरकार  के  विशेष
 कार्यक्रम  का  उल्लेख  किया  गया  है।  बिहार
 सरकार  का  सुझाव  आया  है  कि  इस  योजना
 के  भ्र धीन  धन  राशि  का  विनियमन  विकास
 खण्डो  की  सख्या  और  जिलो  म  देहाती
 आबादी  को  ध्यान  म॑  रखकर  पिया  जाना
 चाहिए  न  कि  समान  रूप  स  प्रत्येक  जिले  के
 लिये  2.50  लाख  रुपय  वी  दर  से  जैसा
 कि  योजना  में  निश्चित  है।

 (ग)  मामल  पर  विचार  किया  जा

 रहा  है  1

 क्षेत्रों  मध्य  निधि  प्राधिकार

 1196.  को  रामावतार  शास्त्री  :  क्‍या
 अम  कौर  पुनर्वास  मत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (+)  क्‍या  क्षेत्रीय  भविष्य  निधि
 अधिकारी  देश  के  सभी  राज्य  में  काय  कर

 रहे  है  ,

 (स्व)  यदि  हा,  तो  एस  प्रत्येक  राज्य  में

 जहाँ  भविष्य  निधि  शभ्रधिनियम  लागू  है.  इस
 प्रकार  के  संस्थानों  तथा  उनमे  काय  करने
 वाले  कर्मचारियों  की  सख्या  क्‍या  है  ,-

 (ग)  क्या  दूसरे  राज्यों  की  तुलना  में
 बिहार  में  ऐसे  समस्त  संस्थानों  में  से  कर्म-
 चारी  भविष्य  निधि  प्रीमियम  के  श्रन्तगंत
 शाने  वाले  ओऔद्योगिक्र  और  वाणिज्यिक
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 संस्थानों  के  कर्मचारियों  की  संख्या  सब  सें

 कम  है;  और

 (घ)  यदि  हाँ,  तो  इसके  क्‍या  कारण

 हैं  और  इस  असंतुलन  को  दूर  करने  के  लिए

 सरकार  का  विचार  क्‍या  कार्यवाही  करने

 का  है?

 श्रम  और  पुनर्वास  मंत्रालय  में  उप-

 मंत्री  (श्री  बालगोविन्द  वर्मा)  :  कर्मचारी

 भविष्य.  निधि  के  प्रशासन  का  सबंध

 न्यासियों  के  केन्द्रीय  बोर्ड  से  है  जो

 कि  कर्मचारी  भविष्य  निधि  और  परिवार

 पेंशन  फंड  अधिनियम,  952  के  श्रुतांत

 नियुक्त  किया  गया  है,  और  इसका  केन्द्रीय

 सरकार  से  सीधा  संबंध  नहीं  है।  भविष्य

 निधि  प्राधिकारियों  ने  निम्नलिखित  सूचना

 दी  है  m—

 (क)  कर्मचारी  भविष्य  निधि  संगठन

 का,  आन्ध्र  प्रदेश,  असम,  बिहार,  ग्रुजरात,

 केरल,  मध्य  प्रदेश,  महाराष्ट्र,  मैसूर,  उड़ीसा,

 राजस्थान,  तामिलनाडु,  उत्तर  प्रदेश,  पश्चिम

 बंगाल  के  प्रत्येक  राज्य  में  और  दिल्‍ली  और

 चण्डीगढ़  के  प्रत्येक  संघीय  क्षेत्र  में  क्षेत्रीय

 कार्यलय  हैं  |

 (ख)  अपेक्षित  सूचना  विवरण  में  दी

 गई  है  जो  सभा  पटल  पर  रख  दिया  गया

 है  [ग्रंथालय  में  रखा  गया  ।  देखिये

 संख्या  LT-297/7]]

 (ग)  कर्मचारी  भविष्य  निधियाँ  और

 परिवार  पेंशन  अधिनियम,  952  और

 उनके  अन्तर्गत  बनाई  गई  योजनाएं  कतिपय

 विशिष्ट  उद्योगों/प्रतिष्ठानों  के  वर्गों  में

 नियोजित  कर्मकारों  पर  लागू  होते  हैं  बातें

 कि  वे  कुछ  दाते  पूरी  करें  और  भविष्य
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 निधियों  के  सदस्य  बनने  के  अधिकारी

 प्रतिष्ठानों  और  उन  में  नियोजित  कर्मकारों

 का  सीमा क्षेत्र,  प्रत्येक  राज्य  के  औद्योगिक

 कौर  अन्य  विकास  पर  निर्भर  होते  हुए,  एक

 राज्य  से  दूसरे  राज्य  में  भिन्‍न  होगा  ।

 (घ)  प्रश्न  नहीं  उठता  |

 Dangers  of  Unemployment

 I97,  SURI  K.  LAKKAPPA:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  press  reports
 in  the  ‘Hindustan  Times’  dated  the  3rd
 February,  1971,  wherein  it  has  been  stated
 by  the  Director-General,  International
 Labour  Organisation  that  short  of  the  final
 catastrophe  of  nuclear  war,  unemployment
 of  a  growing  population  was  the  greavest
 danger  to  political  stability,  economic
 growth  and  social  justice  now  confronting
 the  world;  and

 )

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  (IN  THE
 MINISTRY  OF  LABOURAND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  Yes.

 (b)  Creation  of  employment  opportuni-
 ties  on  an  increasing  scale  has  been  one  of
 the  major  objectives  of  planning  in  India.
 Government  are  seized  of  the  problem  of
 unemployment  and  are  taking  all  possible
 steps  to  tackle  it  resolutely,  and  as  speedily
 as  possible,  within  the  available  resources,
 through  economics  development  programm-
 es.  Steps  are  also  simultaneously  being
 taken  to  bring  down  the  rate  of  growth
 of  the  population.
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 Increase  iu  Price  of  Levy  Sugar

 “4198,  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 increase  the  price  of  Levy  sugar;

 (b)  if  so,  the  extent  of  price  increase
 proposed;  and

 (c)  the  reasons  for  increasing  the  price?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  Control  on  price,
 distribution  and  movement  of  sugar  has
 been  removed  with  effect  from  25th  May,
 JOTL.  There  is,  therefore,  no  question  of
 increasing  the  price  of  levy  sugar.

 (b)  and  (c).  Do  not  arise.

 Legislation  to  Take  Over  Concerns
 Closed  Down  due  to  Industrial  disputes

 ‘4199,  SHRI  INDRAJIT  GUPTA  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to  enact
 Legislation  to  empower  the  Government
 to  lake  over  all  industrial  concerns  which
 have  closed  down  on  account  of  Industrial
 disputes;  aud

 (b)  if  so,  when  the  proposed  Legislation
 is  expected  to  be  brought  before  the
 Parliament?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BALGOVIND
 VERMA)  :  @)  No  Sir.

 (b)  Does  not  arise.

 Wage  Negotiation  Committee  for  Stcel

 Industry

 “4200,  SHRI  INDRAJIT  GUPTA:
 SHRI  8.  K.  DASCHOWDHURY:

 :  Will  the  Minister  of  STEEL  &  MINES
 be  pleased  to  state:..
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 (a)  whether  Government  are  considering 4  proposal  to  set  up  «  Wage  Negotiation
 Committeo  for  the  stec!  industry;  and

 (b)  if  so,  tne  main  features  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OFSTEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 {b)..  Presumably  the  reference  is  to  the
 Joint  Wage  Negotiating  Committee  for  the
 Steel  Industry  which  arrived  at  an  agree-
 ment  on  the  27th  October,  1970,  in  regard
 tu  the  revised  wages  structure  and  some
 other  conditions  of  service  for  workers  in
 Steel  Industry.  This  Committe:  has  appo-
 inted  a  Standardisation  Committee  to  stan-
 dardise  designations  and  scales  of  pay  and
 to  bring  about  uniformity  concerning  ame-
 nities  in  respect  of  leave,  holiday,  medical
 benefits  and  retirement  age.

 The  Joint  Wage  Negotiating  Committee
 will  supervise  and  ensure  implementation
 of  the  agreement  as  well  as  decision  con-
 verning  standardization  during  the  period
 of  the  agreement  i.  e  4  years  from  Ist
 September,  1970.

 Schemc  for  setting  up  of  Agro-Service
 Centres  in  Rural  Areas

 20l.  SHRI  INDRAJIT  GUPTA  :
 SHRI  B.K.  DASCHOWDHURY:
 SHRI  २.  C.  VIKAL:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  Government  have  formula-
 ted  ascheme  for  setting  up  agro-service
 centres  in  rural  areas  on  a  pilot  basis:

 (b)  if  so,  the  main  features  thereol;

 (०)  the  number  and  location  of  centres
 to  be  set  up,  Statewise;  and

 (d)  the  estimated  cost  of  the  scheme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,  Sir.

 (b)  Under  the  scheme,  Engineer  entre-

 prencurs  will  be  assisted  in  the  establish-
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 ment  of  workshops  in  the  rural  areas  for
 repair,  maintenance  aod  hiring  of  agricul-
 tural  machinery  such  as  tractors,  drilling
 tigs,  plant  protection  and  irrigation  equip-
 ment  and  for  taking  up  such  allied  acti-

 vities  as  sale  of  spare  parts,  inputs  etc.
 which  would  provide  added  income  and
 work.

 Investments  per  centre  may  range  from

 Rs.  50,000  to  Rs.  2  lakhs  depending  upon
 the  type  and  size  of  activity  which  would

 be  met  by  the  entrepreneurs  out  of  loan

 from  State  Bank  of  India,  nationalised
 banks  and  other  financial  institutions.  To
 assist  the  entrepreneurs  in  the  setting  up
 of  the  centres,  the  Government  of  India

 has  also  earmarked  imported  tractors  and
 other  agricultural  machinery  for  priority
 allotment  to  the  centres.  The  State  Govern-
 ments/Agro-Industries  Corporations  have
 also  been  requested  to  assist  entrepreneurs
 in  formulating  viable  schemes  and  in  secu-
 ring  loans  from  the  financial  institutions.

 (c)  Initially  it  is  proposed  to  set  up
 500  centres  on  a  pilot  basis  throughout  the
 country.  The  number  of  centres  would  be
 increased  depending  upon  the  experience
 and  response  from  entrepreneurs.  The
 scheme  envisages  establishment  of  20  to  30
 centres  in  the  bigger  States;  I5  to  20  cent-
 res  in  the  smaller  States  and  3  to  0  cent-
 res  inthe  Union  Torritories  in  the  initial
 stages.

 (d)  The  finance  required  for  procure~
 ment  of  machinery  etc.  for  establishment
 of  Agro-service  centres  is  to  be  obtained
 by  the  individuals  from  the  State  Bank  of
 India,  Nationalised  Banks  and  other  finan-
 cial  institutions.  The  Ministry  of  Indus-
 try,  Government  of  India,  is  implementing
 ascheme,  ‘Training  of  and  Assistance  to
 Engineer  ,Entrepreneurs”.  Under  this
 scheme  3  months  training  with  free  boad
 and  lodging  or  Rs,  250/-  p.m.  in  lieu
 thereof,  and  subsidy  of  about  4  12%  on
 the  interest  charges  on  the  loans  advanced
 by  the  commercial  banks  are  paid.  A
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 provision  of  Rs.  3  crores  has  been  made
 during  IV  Plan  for  the  training  programme
 and  financial  incentives  under  the  above
 scheme.  The  scheme  for  establishing  Agro
 Service  Centres  of  Agriculture  Ministry
 also  qualify  for  assistance  under  the  above
 scheme  and  steps  are  being  taken  to  set
 up  new  centres  under  this  scheme.

 Allocation  to  States  for  Relief  to  Un-
 employed  Persons

 1202.  SHRI  _N.  K.  SINHA:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  the  amount  allotted  to  each  Statc
 for  reef  to  the  unemployed  persons  as
 per  vote-on-account  budget  1971-72;  and

 (b)  the  suggestion  made  by  the  Central
 Government  to  the  State  Governments  for
 spending  the  amount  in  any  particular
 manner  ?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND  VER-
 MA)  :  (७)  Presumably  the  reference  is  to  the
 Crash  Scheme  for  Rural  Employment  foi
 which  an  outlay  of  Rs.  50  crores  has  been
 provided  during  the  current  year  1971-72
 Allocations  to  the  State  Governments  and
 Union  Territories  are  to  be  made  at  the
 rate  of  Rs.  2.50  lakhs  per  district.

 (b)  In  the  guidelines  issued  by  the
 Department  of  Community  Development
 to  the  State  Governments  and  Union  Tertt-
 tories  for  formulation  and  implements-
 tion  of  the  schemes,  it  has,  inter-alia,
 been  suggested  that  :-

 (a)  Careful  attention  should  be  paid  to
 the  proper  identification  of  areas  to  ensure
 that  (i)  additional  employment  opportuni-
 ties  through  these  schemes  reach  out  to
 those  areas  where  they  are  needed  most,
 and  (ii)  areas  selected  are  those  where
 appropriate  works  of  labour  intensive
 naturé  can  be  fruitfully  undertaken  and
 the  work  projects  proposed  in  them  are
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 really  additional  to  the  schemes  4nd  pr--
 ‘grammes  that  are  being  implemented
 under  the  normal  plans.

 (b)  The  work  projects  undertaken  in
 the  area  have  to  be  basically  labour  inten-
 sive;  they  must  also  be  backed  sdequately
 by  considerations  of  productivity  in  releva-
 nce  to  the  overall  development  needs  of
 the  area.

 (c)  In  selecting  workers  for  employ-
 ‘ment,  families  in  which  no  one  is  emplo-
 yed  are  to  be  given  priority.

 (d)  Since  the  Crash  Scheme  seeks  to
 alleviate  the  problem  of  unemployment
 locally,  the  work  drojects  under  the
 Scheme  should  not  encourage  migration  of
 labour  to  the  project  sites  from  distant
 areas,

 (७)  The  wages  paid  to  the  workers
 should  correspond  to  the  locally  prevai-
 ling  off-season  rates  not  exceeding  in  all

 Rs.  100  per  head  per  month.  An  amount
 not  exceeding  afourth  of  the  total  wage-
 bill  for  any  project  will  be  available  for
 materials  and  equipment  for  that  project
 to  ensure  its  productivity  and  durability.

 Import  of  wheat  under  PL-480

 1203.  SHRI  NIHAR  LASKAR  :
 SHRI  S.M.  KRISHNA  :

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  :

 (a)  the  total  wheat  U.S.  will  supply
 to  India  under  PL-480  during  1971;

 (b)  how  much  has  already  been
 supplied  and  how  much  is  still  to  be
 supplied;

 (c)  whether  in  970  the  PL-480  wheat
 was  much  less  than  that  of  ‘1969;  and

 (०)  whether  Iudia  still  needs  wheat
 to  be  imported  and  if  so,  how  much  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  क  SHINDE)  :  (a)  The

 P.L.  480  Agreement  of  164-71  provides
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 for  a  supply  of  about  157  million
 tonnes  of  wheat  all  of  which  is  likely  to
 be  shipped  in  1971,  There  is  also  a  possi-
 bility  of  some  additional  quantity  becom-
 ing  available.

 (be)  Out  of  the  above,  about  0.29
 million  tonnes  has  already  been  received
 in  India.  The  rest  is  yet  to  come.

 (c)  No,  Sir.

 (d)  For  97t,  the  quantity  of  wheat
 required  to  be  imported,  for  consumption
 and  buffer  stocks,  has  been  assessed  at
 about  3  million  tonnes.

 Interim  Report  and  Formation  of  Sub-
 committee  on  Agricultural  Deve-

 lopment  of  National  Commission
 on  Agriculture

 1204,  SHRI  NIHAR  LASKAR  :
 SHRI  S.M.  KRISHNA  :

 Will  the  Minister  of  AGRICULTURE
 be  pleased  be  state  :

 (a)  whether  the  National  Commission
 on  Agriculture  proposes  to  submit  certain
 interim  reports  to  the  Government;

 (b)  if  so,  the  subjects  of  reports  and
 their  recommendations;

 (c)  how  long  the  Commission  will
 take  to  complete  its  work;

 {d)  whether  the  Commission  has
 decided  to  set  up  five  new  sub-committees
 on  various  aspects  of  agricultural  develop-
 ment;  and

 (e)  if  so,  the  purposes  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes.

 (b)  As  per  the  terms  of  its  reference,
 the  Commission  was  asked  to  make
 interim  recommendations  on  the  following
 items  :—

 Le  Agricultural  Research  and  Exten
 sion.
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 mm  Administrative  Organisations  for

 agricultural  Research  and  Develop-

 ment.

 3.  Employment  Potential  of  agricul-
 tural  sector.

 4.  Problems  of  small  farmers  and

 agricultural  labour.

 5.  Programmes  for  Integrated  Area

 Development.

 6.  Any  other  items  that  the  Commi-
 ssion  may  deem  fit.

 Keeping  these  in  view  at  its  first

 meeting.  held  in  October  1970,  the  Commi-
 ssion  decided  to  furnish  interim  reports  on
 the  following  items  related  to  the  subjects
 mentioned  above  :—

 l.  Application  of  science  and  techno-

 logy  to  agriculture,

 2.  Arrangements  for  multiplication
 and  distribution  of  quality  seeds,

 3.  Arrangements  for  supply  of  ferti-
 lisers  and  chemicals,

 4.  Pilot  projects  for  ‘creation  of

 employment  potential  in  different

 types  of  areas,

 5.  Agricultural  credit  with  particular
 reference  to  the  needs  of  small  and
 medium  farmers,

 6.  Land  Reforms,  and

 7.  Agricultural  Extension  (if  time
 permits).

 At  the  fifth  meeting  held  in  March  ol,
 the  Commission  felt  that  the  following
 other  areas  would  also  be  important  from
 the  point  of  view  of  the  need  for  making

 interim  recommendations  :

 rea)  Present  status  of  the  soil  map  with
 soil  classification  and_  soil  profiles;
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 (2)  Present  status  of  experiments  on
 surface  water  and  groundwater
 utilisation-economics  of  ground-
 water  exploitation  and  restrictions
 on  their  exploitation;

 (3)  Fertiliser  sale,  promotion,  distri-
 bution  and  financing;

 (4)  ‘Operation  Flood’—dairy  project
 and  the  working;

 (5)  Use  of  mixed  hardwood  for  manu-
 facture of  paper-pulp;  and

 (6)  Improvement  of  existing  irrigation
 resources  with  particular  reference
 to  controlled  irrigation.

 At  thé  6th  meeting  held  on  7-5-1,  the
 Commission  felt  that  it  should  submit
 Interim  Reports  on  the  following  two  areas
 in  the  field  of  Agricultural  Labour  :—

 (1)  House  sites  for  landless  labourers;
 and

 (2)  Rural  Works  Programme  as  an
 employment  oriented  programme
 to  maintain  wage  levels.

 Recommendations  will  be  known  when
 the  reports  are  received.

 (c)  The  Commission  has  been  asked  to
 submit  its  report  as  soon  as  practicable
 and,  in  any  case,  within  a  period  of  2
 years,  i.  e.  by  August,  ‘1972.

 (d)  Yes,  The  Commission  at  its  6th
 ‘meeting  held  on  7-5-7I  decided  to  set  up  5
 more  working  Groups  on  various  asp-
 ects  of  agricultural  development.

 (e)  These  working  Groups  will  study  in
 Gciail  the  problem  referred  to  them  and
 make  recommendations  for  consideration
 by.  the  Commission.  The  Government
 propose  to  refer  to  the  Commission  for  any
 early  interim  report  regarding  ‘Post  Har-
 vest  Technology’,  as  this  problem  has  assu-
 med  considerable  significance  owing  to  the
 vagaries  of  weather,  expiernced  lately  in
 the  Northern  India.
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 Agency  for  research  work  in  fruit
 industry

 1205,  SHRI  NIHAR  LASKAR

 SHRI  8.  M.  KRISHNA:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  conside-
 ring  to  set  up  an  agency  for  carrying  out
 research  work  on  the  fruit  industry  in  the
 country;

 (b)  if  so,  whether  the  World  Bank  has
 also  decided  to  assist  in  setting  up  fruit
 industry  in  Assam;  and

 (c)  if  so,  the  main  purpose  of  setting
 up  the  agency?

 MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):

 (a)  No  sir.

 (b)  The  proposal  for  horticultural
 development  and  processing  of  fruits  was
 one  of  the  proposals  looked  into  by  a
 World  Bank  Agro-Industries  Reconnaissa-
 nce  Mission  in  February,  97l.  A  detailed
 project  will  be  prepared  on  the  basis  of  the
 Report  of  the  Mission  which  is  yet  to  be
 received.

 (c)  Does  not  arise.

 Central  Assistance  for  Exploitation  of
 Sea-Food  available  in  Kerala  Coast

 1206.  SHRI  C.  K.  CHANDRAPPAN  :
 Will  the  Minister  of  AGRICULTURE  be

 pleased  to  state  ;

 (a)  whether  any  proposal  is  under
 consideration  to  finance  the  State  Fisheries

 Corporation  in  Kerala  for  intensely  exploi-
 ting  the  sea-food  available  in  Kerala  coast;
 and

 (b)  if  so,  the  salient  features  thereof
 and  the  decisions  taken  thereon?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE)
 (a)  and  (b).  There  is  no  proposal  under
 consideration  of  the  Central  Government
 for  financial  assistance  to  the  State  Fishe-
 ries  Corporation  in  Kerala,

 Winding  up  of  State  Farm  in  Hirakud.

 1207.  SHRI  C.  K.  CHANDRAPPAN  :
 Will  the  Miniser  of  AGRICULTURE  be

 pleased  to  state:

 (a)  whether  the  State  Farm  in  Hirakud
 is  going  to  be  wound  up  as  it  is  running  at
 a  deficit;  and

 (b)  if  so,  the  reasons  for  this  deficit  in
 this  particular  farm,  while  most  of  the
 other  farms  run  by  State  Farms  Corporat-
 ion  had  shown  good  results?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  In  view  of  the  consistant  and

 continued  agitation  by  the  local  tenants

 displaced  by  the  construction  of  Hirakud

 Dam,  cultivation  operations  at  the  farm

 have  been  severely  hampered  resulting  in

 huge  losses  in  running  the  farm  from  year
 to  year.  The  State  Government  have  been

 requested  to  offer  an  alternative  site  on

 the  same  terms  and  conditions  already

 agreed  to  where  cultivation  operations
 could  be  carried  on  without  any  hindera-

 nce.  In  case  the  State  Government  is  not  in

 a  position  to  offer  any  such  alternative  site

 it  is  possible  that  the  Farm  might  be

 wound  up.  However,  a  final  decision  in

 the  matter  will  be  taken  after  hearing  from

 the  State  Government.

 Shifting  of  Factories  to  places  where
 Trade  Union  Movement  is  weak

 1208.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  LABOUR  AND

 REHABILITATION  be  pleased  to  state:



 (b)  whether  industrialists  are  now
 shifting  their  factoris  to  places  where  the  .

 '  “Trade  Union  movement  is  weak  and  cheap
 ‘Iabour  available,  from  traditional  industrial
 centres  where  the  workers  have  established

 their  rights?

 “TBE  DEPUTY  MINISTER  IN  THE
 *  MINISTRY  OF  LABOUR  AND  REHA-

 BILITATION  (SHRI
 ‘VERMA)  :  (a).  No.

 (0)  No  such  instances  have  been
 brought  to  the  notice  of  Government:

 a  Area  and  Distribution  of  Khas  Lands  in
 States

 1209.  SHRI  DINEN  BHATTA-
 JSCHARYVYA  :  Will  the  Minister  of

 "AGRICULTURE  be  pleased  to  state:

 (a)  the  area  of  Khas  lands  in  each
 State  at  present  available  for  cultivation;

 {b)  when  Government  propose  to  direct
 ‘the  States  to  distribute  them;  and

 (c)  the  main  features  of  the  scheme  of
 the  proposed  distribution  of  these
 ands?

 "FHE  ‘MINISTER  OF  STATE  IN  THE
 ‘MINISTRY.  OF  =  AGRICULTURE

 ‘(SHRI  ANNASAHEB  ‘P,  SHINDE)
 ‘(@)..to  (©,  About  one  million  hectare
 Of  land  has  been  declared  surplus  by  the
 ‘States  for’  distribution  -as  a  result’  of
 imposition  of  ceiling  and  about  half  of  this
 area  has  been  distributed  as:  indicated

 “Uttar  Pradesh”  37 making  uniform  minimum  wage
 handioom  workers  all  over  India;  and.

 BALGOVIND

 “Punjab,  ae  7
 Haryana  73  |  7  धर  rl

 ‘Rajasthan  7  5
 Madhya  Pradesh  34.0  7

 Gujarat  20  =——0
 Tamil  Nadu  42  9
 Andhra  Pradesh  30  00

 Assam  27  00

 Total  1073,  500

 As  the  implementation  of  ceiling
 legislation  is  stillin  progress  in  most  of
 the  States  jt  is  not  possible  to  give  any
 precise  estimate  of  the  total  area  of  land
 which  would  become  available  for  distri-’
 bution  on  completion  of  implementation  of
 ceiling  laws.  The  lands  which  are  becoming
 available  on  imposition  of  ceiling  on
 holdings  is  being  distributed  to  landless
 agriculturists  and  other  categories  of  per-
 sons  eligible  for  allotment.

 Besides  the  distribution  of  surplus  land
 which  become  available  on  imposition  of
 ceiling,  State  Governments  have  been
 distribuitng  land  in  the  ‘nomal  course
 through  their  Revenue  Departments  oF
 Gaon  Sabhas.  So  far  5.7  million  hectares
 of  waste  land  have  been  distributed  by
 various  States  as  indicated  below
 State.  Extent  of  waste  land

 distributed
 Gin  900"  hectares)

 Name  ‘of.  :  Surplus  Aréa  Area  distributed
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 Punjab  68

 Rajasthan  .  3800
 Tamil  Nadu  i25
 West  Bengal  49
 Uttar  Pradesh  378

 Total  70

 For  ditsribution  of  surplus  es  will  as
 other  land  priority  is  given  to  cultivating
 tenants  aleady  in  occupation  of  land
 acquired  from  the  owners,  displaced
 tenants  and  uneconomic  holders  and  land-
 less  agricuturists.  Within  these  categories
 preference  ‘is  given  to  persons  belonging  to
 Scheduléd  Tribes  and  Scheduled  Castes
 and  cooperative  farming  societies.  Other
 ce  tegories  of  persons  why  also  get  priority
 inallotmentin  a  number  of  States  are
 holders  of  contiguous  lands  and  ex-service-
 men,  State  Governments  have  been
 requested  to  expedite  dist:ibution  of
 available  land.

 Heavy  Engineering  Corporation  Equip-
 ment  for  Bokaro  Steel  Plant

 I2i0.  SHRL  S.  R.  DAMANI:  Will
 the  Minister  of  STEEL  AND  MINES  te
 Pleased  to  state

 (a)  whether  Heavy  Engineering  Corpo-
 ration,  Ranchi  is  much  behind  the  delivery
 schedules.of  equipments  to  the  Bokaro
 Steet  Plant;

 4b)  if-s0;  the  reasons  therefor  and  the
 items  whose  delivery:had  been  overdue;
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 THE  MINISTER  OF  STATEIN  JHE
 MINISTRY  OF  STEEL  AND.  MINES  oo.
 (SHRI  SHARNAWAZ  KHAN):  (a).
 and  {b)  Out  of  a  total  of  about
 tannes  of  mechanical  equipment  to  be
 supplied  by  HEC  to  Bokaro  for  First  Stage;  °.
 supplies  of  about  30,770  tonnes  were  in
 arrears,  26  on  the  30th  April,  1971  Only  .
 a  small  part  of  this  tonnage  is  in  relation
 to  the  First  Blast  Furnace  Complex  which
 is  due  to  be  erected  by  the  end  of  this
 year.

 The  main  reason  for  delay  is  that  most
 of  (he  items  of  equipment  are  being  manu-
 fectured  in  the  country  for  the  first  time:
 and  it  has  taken  HEC  longer  time:  than
 was  anticipated  to  overcome  the  techno-
 logical!  and  production  problems  in  the
 manufacture  of  these  sophisticated  items.
 To  some  extent,  the  delay  is  also  due  to  the
 shortage  of  materials  and  the  failure  of
 sub-contractors  to  make  supplies  to  HEC,

 (0)  The  shortfalls  in  supply  of  equip.
 ment  by  HEC  are  being  made  up  by
 increasing  its  own  rate.  of  production,  by
 import  of  some  vita]  components  and  by...
 subletting  some  of  the  work.  As  a  result’.
 of  these  efforts,  the  despatches  frem  HEC  °:
 during  the  last  five  or  six  months  have.
 shown  some  fine  improvement,  and  itis

 ~  expected  that  the  supplies  will  be  made  in
 time  for  the  completion  of  the  Plant  in  :

 accurgance  with  the  current  schedule.

 (d)  A  detailed  itemised  programme  for.  |
 the  production  of  various  items  of  equip-
 ment  has  been  drawn  up  by  HEC.  The  |
 implementation  is  being  watched  ‘and  :
 reviewed  closely  both  by  the  Management”
 and  in  the  Ministry.  Some  changes  in.
 higher  management  ere  also  being  made.

 फ्  अनवरी,  97)  से  सुपर बाजार
 दिल्‍ली  द्वारा  खरीदी  शौर  बेची

 गई  वस्तुओं  का  मूल्य
 I244.  श्री  झंकार  लाल  बैरवा

 भी  ह्क्म  अन्य  केबाद

 क्या  कृषि  मंत्री  यह  बताते  की.  कृपा

 करेंगे  कि  :

 72240  -
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 (क)  |  जनवरी,  1971  से  जब  तक

 सुपर बाजार  दिल्‍ली  द्वारा  विक्रय  के  लिए

 खरीदी  गयी  वस्तुओं  का  मूल्य  क्‍या  है;  और

 (ख)  उक्त  अ्रवधि  के  दौरान  बेची  गयी

 वस्तुओं  का  मूल्य  क्‍या  है  ?

 कृषि  मंत्रालय  में  उप-मं  ती  (श्री  जगन्नाथ

 पहाड़िया)  :  (क)  कोआपरेटिव  स्टोर  लि०

 (सुपर  बाजार),  नई  दिल्‍ली  द्वारा  जनवरी,

 97  |  से  अप्रैल,  972  तक  खरीदी  गई

 वस्तुओं  का  मूल्य  94.29  लाख  रु०  है  ।

 (ख)  उक्त  अवधि  में  बेची  गई  वस्तुओं
 का  मूल्य  113.79  लाख  रु०  है।

 Assessment  of  Fuel

 I2i2,  SHRI  P.  VENKATASUBBAIAH:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  Government  have  assessed
 the  fuel  ‘potential  and
 country  ;

 needs  of  the

 (b)  if  so.  whether  there  is  any  proposal
 to  formulate  a  long  range  policy  on  fuel  ;
 and

 (c)  whether  more  crude  vi!  will  be  im-
 ported  to  meet  the  increasing  demands
 of  the  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ_~  KHAN)  :  (a)
 and  (b).  The  Government  have  already
 Set  up  a  high  level  Fuel  Policy  Com-
 mittee  to  frame  a  long  term  fuel  policy
 for  the  country.  This  Committee  will
 also  assess  the  fuel  rescurces  and  the  con-
 sumption  pattern  of  different  fuels  by
 various  consuming  sectors.

 (c)  Yes,  Sir.  The  estimated  imports
 of  Crude  Oil  envisaged  during  the  years
 1971-74  are  as  under  :—

 1971  2.8  million  tonnes
 972  1B.  million  tonnes
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 973  6.5  million  tonnes
 974  7.7  million  tonnes

 Research  on  Hazards  of  Artificial
 Manures

 1213.  SHRI  N.K.  SANGHT:  Will
 the  Minister  of  AGRICULTURE  be  plea-
 sed  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  news  item  appearing  in
 the  Statesman  inits  Delhi  issue  dated  the
 V7th  April,  1971  that  all  man-made  fer-
 tilisers  are  cancer  inducing  according  to
 Tananese  scientists:

 (b)  whether  any  researeh  is  undertaken
 in  our  Medical  Institutes:  end

 (c)  if  not,  whether  Government  consi-
 der  the  desirability  of  conducting  investi-
 gations  onthe  possible  ill-effects  of  artifi-
 cial  manures  extensively  used  in  our  coun-
 try  and  to  reduce  the  hazards  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURI.
 (SHRI  ANNASAHER  P.  SHINDE):
 (a)  According  to  recent  press  reports.
 a  Japanese  research  scientist  has  found
 that  six  varieties  of  chemical  fertilisers
 produced  in  Japan  contained  small  quan-
 tities  of  hydrocarbons  which  may  cause
 cancer.  The  Japanese  scientist  is,  how-
 ever,  reported  to  have  not  been  able  to
 find  out  the  extent  to  which  these  dan-
 gerous  substances  find  their  way  into  the
 crop  plants.

 (b)  and  (c).  The  reported  findings  of
 the  scientist  are  under  examination  in
 consultation  with  the  Indian  Council  of
 Agricultural  Research,  Ministry  of  Health
 and  the  Department  of  Food.

 Embezzlement  in  Delhi  Milk  Scheme

 1214,  SHRI  K.  M.  MADHUKAR  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 aS

 a
 a
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 (a)  whether  Government  have  seen  press

 reports  to  the  effect  that  milk  powder

 worth  Rs.  35  lakhs  has  been  embezzled

 from  the  Delhi  Milk  Scheme  ;

 (b)  if  so,  the  facts  thereof  ;  and

 (c)  the  action  Government  have  taken

 or  propose  to  take  against  the  erring  offi-

 cials  of  the  Delhi  Milk  Scheme  Tresponst-
 ble  for  the  said  embezzlement  ?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI

 SHER  SINGH)  :  (a)  Yes.

 (b)  No  case  of  embezzlement  of  Milk
 Powder  worth  Rs.  35  iakhs  in  Delhi  Milk
 Scheme  has  been  reported  by  Audit.  The
 Press  report  possibly  refers  to  an  alleged
 mis-appropriation  of  approximately  I3,830
 Kgs.  of  skim  milk  powder  oj  ihe  vaiue  ¢

 Rs.  22,820/-  as  disclosed  from  a  test  check
 of  accounts  for  the  period  ‘June  1969,  to
 October,  1969,  by  the  Internal  Audit  Sec-
 tion  of  Delhi  Milk  Scheme.

 (c)  One  Store  Keeper  and  one  Store
 clerk  connected  with  alleged  irregularities
 in  respect  of  skim  milk  powder  were  sus-
 pended  and  the  case  was  referred  to  the
 Central  Bureau  of  Investigation  on
 2-5-1970  for  further  investigation.  These
 investigations  have  not  yet  been  compleied.
 Meanwhile,  Government  ordeicd  a  special
 physical  verifications  of  all  stores  of  Delhi
 Milk  Scheme  under  the  supervision  of  an
 officer  deputed  by  the  Comptroller  and
 Auditor  General  of  India.  This  report
 has  been  by  Government
 31-5-1971  and  is  under  examination.

 received  on

 राष्ट्रीय  श्रम  आयोग  की  सिफारिशों  का
 क्रियान्वयन

 L2.5.  श्री  जगन्नाथ  -राव  जोशी:
 करना  श्रम  और  पुनर्वास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 JYAISTHA  33.
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 (क)  राष्ट्रीय  श्रम  आयोग  की  उन

 सिफारिशों  का  ब्यौरा  क्‍या  है  जिनको  ञ्र्भी

 तक  सांविधानिक  रूप  नहीं  दिया  गया  है;

 कौर

 ख)  इस  सम्बन्ध  में  ग्रत्यघिक  विलम्ब

 करने  के  क्या  कारण  हैं  तथा  यह  कार्य  कब

 तक  किया  जायेगा  ?

 श्रम  और  पुनर्वास  मंत्रालय  में  उप-मंत्री

 (श्री  बल गोविन्द  वर्मा):  (कहकर  (ख).

 एक  विवरण  सभा-पटल  पर  रखा  गया  है।

 [ग्रंथालय'  में  रखा  गया।  देखिए  सख्या

 |  T-298/7)].4g  बताना  संभव  नहीं  है

 कि  किस  समय  तक  संबद्ध  सिफारिशों  को

 समुचित  सांविधिक  रूप  देने  की  कार्यवाही

 पूरी  होगी  |

 परिचय  पाकिस्तान  से  ग्प्ाये  हरिजन  झ्ारशार्थी

 1216.  श्री  पन्‍नालाल  बारूपाल  :  क्‍या

 श्रम  और  पुनर्वास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  1970-71  में  पश्चिम

 पाकिस्तान  से  हरिजन  शरणार्थी  भारत  आए

 हैं  और  वे  राजस्थान  के  श्रीगंगानगर  जिले

 में  रह  रहे  हैं  श्र  यदि  हां,  तो  उनकी  कुल
 संख्या  क्‍या  है;  और

 (ख)  क्या  सरकार  ने  उन  गरीब

 हरिजनों  के  पुनर्वास  के  लिए  कोई  योजना

 बनाई  है  और  यदि  हाँ,  तो  इस  योजना  को

 कब्र  तक  कार्यान्वित  किये  जाने  की  संभावना

 है?

 श्रम  और  पुनर्वास  मंत्रालय  में  उप-सूत्रों

 (श्री  बालगोविन्द  वर्मा):  (क)  और  (ख).
 जानकारी  एकत्र  की  जा  रही  है  और  सभा
 की  मेज  पर  रख  दी  जायेगी  ।
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 Imptementation  of  Minimum  Wages  Act
 in  Tripura

 1217.  SHRI  DASARATHA  DEB:  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  the  names  of  the  Industries  in
 which  the  Minimum  Wages  Act  has  been
 implemented  in  Tripura  ;

 (b)  if  the  wages  have  been  fixed,  the
 date  thereof  ;  and

 (c)  whether  further  revision  of  wages
 is  envisaged,  if  so,  m  what  industries  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  |  ABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  to  (c).  The  information  ts
 being  collected  and  will  be  tard  on  the
 Table  of  the  House  after  it  is  received.

 Schemes  for  Employment  Opportunitics
 in  Tripura

 :2I8.  SHRI  DASARATHA  DLB  :  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  the  specific  schemes  sponsored  by
 the  Central  Government  for  giving  employ-
 ment  opportunities  to  tle  unemployed
 youth  of  Tripura  ;  and

 (b)  the  number  of  unemployed  youths
 who  are  likely  to  be  absorbed  in  each  of
 these  scheme  in  Tripura  ?

 THE  DEPUTY  MINISTER  11) ह  JHE
 MINISTRY  OF  LAPOUR  AND  RFHA.-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (8)  and  (b)  :  The  various
 development  programmes  included  in
 the  Fourth  Five  Year  Plan  are
 expected  to  generate  increasing  employ-
 ment  opportunities  although  it  is  not
 possible  at  this  stage  to  assess  the
 actual  impact  of  each  of  (hese  prcgrammes
 onthe  employment  of  youth  and  others,
 The  recently  sarctioned  Crash  Scheme  for

 JUNE  3,  pn  Written  duswers  —-¥28

 Rural  Employment,  however,  envisages  an
 expenditure  of  Rs.  34  98  lakhs  in  Tripura
 in  1971-72,  resulting  in  the  employment  of
 about  3,000  persons.

 Food  Production  and  Area  ander  High
 Yielding  Variety  of  Seeds

 32I9.  SHRI  JYOTIRMOY  BOSU  :  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  the  state-wise  production  of  food-
 grains  during  1969-70  and  970-71  ;

 (b)  the  state-wise  targets  of  production
 during  1979-72  ;  and

 (c)  the  State-wise  breakup  of  areas  as
 proportion  of  the  total  area  under  cultiva-
 tion  covered  by  high-yielding  variety  of
 seeds  during  ‘1969-70  and  ‘1970-71,  ?

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  State-
 ment  I  showing  the  Final  Esti  mates
 of  production  of  foodgrains  in  =  diff-
 erent  States  during  1969-70  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.
 See  No.  LT-299/7]  Similar  information
 for  1970-71  is  not  yet  available.

 (b)  Statement  IT  showing  targets  of
 foodgrains  production  for  I97!-72,  as  em-
 erging  from  the  Annual  Plan  discussions
 with  the  representatives  of  the  State
 Governments,  is  laid  on  the  Table  of  the
 House.  [Placed  in  library.  See  No,  LT-

 299/71)

 (c)  Statement  mt  showing  total  area  and
 area  under  high  yieldmg  varieties  and  the

 percentage  of  the  area  under  high  yielding
 varieties  to  total  cropped  area  in  respect  of

 paddy,  maize,  jowar,  bajra  and  wheat

 during  1969-70  is  taid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-

 299/71],  Similar  information  for  1970-75
 is  not  yet  available.



 1220,  SHRI  JYOTIRMOY  ‘BOSU |
 a  Will  the:  Minister.  of  AGRICULTURE  ‘be

 pleased  to  state  :

 (a)  the  extent  of  increase  or  decrease  in
 the  productivity  of  land  ‘in  each  of  the
 Intensive  Agricultural  District  Programme
 year-wise  during  the  last’  three  years  ;  and

 (b)  the  extent  of  rise  or  fall  of  the  per-
 capita  earnings  of  agricultural  labourers
 and  other  sections  of  the  farmers  in  the
 Intensive  Agricultural  District  Programme
 during  the  same  periods  ?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  State-
 ment  I  showing  the  percentage  increases
 or  decreases  in  the  yields  per  hectare
 of  principal  crops  in  the  different  I.  A.  D.
 P.,  Districts  during  the  three  years  1967-68
 to  1969-70,  as  compared  to  the  pre-
 Package  period,  is  taid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT-300/7]

 {
 (०)  Informetion  regarding  the  extent

 i”  of  rise  or  fallin  the  per  capita  earnings  of
 agricultural  labourers  and  other  sections

 of  the  farmers  inthe  J.  A.D.  P.  Districts
 is  not  available.  However,  Statement  II
 showing  the  rates  of  daily  agricultural

 -  Wages  at  selected  Centres  in  some  of  the
 LA  0,  P..  Districts  is  laid  on  the  Table

 tthe  House.  [Placed  in  Library.  See
 No:  LT-300/72]

 fey  Rizpenditere  lecurred  on  &  dvertisements
 by  Hindustan.  Stoel.Limited

 1224  ‘SHRI  JYOTIRMOY  BOSU
 the  Minister  of  STEEL  AND  MINES

 to  state
 total  expenditure.  incurred  on

 edvertisemen ats  by  Hindustan  Steel  Limited
 968-68  acid  70-71  ;  -

 4  March,  97l  ;  and

 SHER  SINGH):  (a)  and  oe  Government  of

 (b):  the  total.  investment  as  on  the  38 -

 (c)  the  total  accumulated’  loss  as  ‘on
 the  3st  March,  1971  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES:
 (SHRI.  SHAH  NAWAZ.  KHAN):
 (a)  the  total  expenditure  incurred  on
 advertisements  by  Hindustan  Steel  Limited.
 during  the  years  1968-69  to  1970-71  was
 ag  under:

 Lakhs 1968-69  Rs.  4.8

 1969-70  Rs.  6.78  oy
 1970-71  Rs.  28.36  (provisional)  oC

 (b)  the  total  investment  based  on
 Government  funds,  as  on  31-3-1971,  was
 Rs,  025.98  crores  (Equity  Rs.  557.0  crores
 and  outstanding  Capital  Loans  Rs.  468.98
 crores).

 (c)  the  total  accumulated  loss  son  ©  7
 3i-3-970  was  Rs,  172.83,  crores,  The  acc-
 ounts  for  the  year  I970-7]  have  yet  to  be
 finalised.

 Payment  of  Sugarcane’  arrears  in  U.P...
 Bihar  and  Tamll  Nadu

 1222,  SHRI  8.  M.  BANERJEE:  Will
 the  Minister  of  AGRICULTURE  be  plea
 sed  to  state  :

 (a)  whether  effective  steps  have  been
 taken  to  ensure  carly  payment  of  sugar-
 cane  price  artears  to  the  cane  growers  in
 Uttar  Pradesh,  Bihar  and  Tamil  Nadu  y

 (0)  whether  the  question  has  been’.
 taken  up  with  the  State  Governments;

 (c)  if  so,  the  action  taken  by  thote
 Governments  ?

 THE  MINISTER  OF  STATE  IN  THI
 MINISTRY  OF  AGRICULTURE.  SHRI

 India  have  asked  ‘the  State  Governmints
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 take  stringent  measures  including  coercive
 steps  against  defaulting  sugar  mills  to
 enforce  timely  payment  by  sugt  factories
 of  cane  price  arrears  to  cane  growers.

 (c)  Im  Uttar  Pradesh,  recovery  certi-
 ficates  have  been  issued  on  the  basis  of
 position  of  cane  price  dues  as  on  154-1971,
 Eight  sugar  factories  have  been  placed
 under  receivership.  Collectors  have  ann-
 ounced  auction  of  six  sugar  factories.  The
 owner  of  one  sugar  mill  was  put
 under  revenue  lock  up  for  holding
 up  payment  of  cane  price  dues.  In  Bihar
 legal  steps  ./z.  crimmal  and  certificate
 proceedings  have  been  started  against  the
 defaulting  mills  which  do  not  make  pay-
 ment  on  the  demand  of  the  cane  growers.
 Tamil  Nadu  Government  have  reported
 that  they  are  making  every  effort  to  per-
 guade  the  sugar  factories  to  clear  off  the
 arrears  early,  but  the  progress  was  slow
 due  to  low  off-take  of  levy  sugar.  With
 the  removal  of  controls  over  price  and  dis-
 tribution  of  sugar  the  position  is  likely  to
 improve,

 Rise  in  Price  of  Sugar  in  Open  Market

 1223,  SHRI  S.M.  BANERJEE:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  the  price  of  sugar  in  the
 open  market  registered  increase  in  the
 month  of  Apri),  1971  :

 (b)  if  so,  the  reasons  for  the  same  ;
 and

 (c)  the  steps  taken  to  bring  down  the
 price?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH):  (a)  There  was  some  m-
 crease  in  the  price  of  sugar in  the  open
 market  during  April  97i.

 {b)  The  increase  in  price  was  mainly  the
 effect  of  increase  in  price  of  levy  engar
 allowed  by  the  Altahabed  High  Court,
 in  thei  interim  orders,  to  sugar  factories
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 in  Uttar  Pradesh  which  challenged  in  shat
 Court  the  price  of  levy  sugar  fixed  by
 Government.

 (c)  Control.  on  price,  distribution
 and  movement  of  sugat  have  been  removed
 with  effect  from  25th  May,  97i  and  a
 larger  quantity  of  4.5  lakh  tonnes  of  stigar
 has  been  released  for  sale  from  29th  May,
 1971,

 Implementation  of  Electricity  Wage
 Board  Recommendations  in  Uttar  Pradesh

 ‘1224,  SHRI  S.M.  BANERJEE  :  Will
 the  Minster  of  LABOUR  AND  RFHA-
 BILITATION  be  pleased  to  state  :

 (a)  whether  the  recommendations  of  the
 wage  Board  for  Electricity  workers  have
 been  implemented  in  Uttar  Pradesh  :  and

 (b)  if  not,  the  reasons  for  the  same  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  An  order  enforcing  the  re-
 commendations  of  the  Central  Wage  Board
 for  Electricity  Undertakings  was  issued  by
 the  Government  of  Uttar  Pradesh  under
 section  3  of  the  U.  क्  Industrial  Disputes
 Act,  1947,  on  the  lth  February,

 1973.

 (b)  After  issue  of  the  above  order,  cer-

 tain  difficulties  were  pointed  out  by  emp-

 joyers  of  major  slectricity  undertakings
 or  asthe  U.P.  State  Blectricity  Board,
 M/s  Martin  Burn  Ltd.  etc.  These  are  be-

 ing  considered  by  the  State  Government.

 Streamling  the  working  of  Commonity
 Development  Projects

 1225.  SHRI  R.  8.  PANDEY  :  Will  the

 Minister  of  AGRICULTURE  be

 to  state  ;

 (a)  whether  community  blocks  set  फ्लू  'P

 the  country  under  the  Community  Deviear-
 ment  programme  are  proving  to  be  very

 expensive  sa  lot  of  expenditure  is  being  in
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 हर  on  them,  whereas  they  are  not  pro-
 ving  very  useful  to  achieve  the  set  objec-
 tives  ;

 9)  whether  Goverament  have  recently
 reviewed.  the  working  of  the  community
 plocks  and  taken  any  steps  to  streamline
 their  working  in  order  to  improve  their  uti-
 lity  in  the  agriculture  and  farming  in  the
 country  ;

 (c)  whether  most  of  the  State  Govern-
 ments  are  not  in  favour  of  continuance  of
 these  blocks  and  have  recommended  their
 closure  ;  and

 (d)  if  s0,  the  decision  taken  by  Govern-
 ment  about  the  future  set  up  and  working
 of  these  community  blocks  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  SHER  SINGH).  (a)  and  (b).
 It  would  not  be  correct  to  say  that
 the  Community  Development  programme
 is  proving  very  expensive.  It  provides

 the  basic  extension  organisation  and
 execution  agency  at  the  block  level  for
 most  rural  development  programmes,  parti-
 cularly  the  Agricultural  Production  Pro-
 gramme.  Effecting  improvement  in  agri-
 culture  is  a  major  objective  of  Community
 Development.  The  question  of  streamlining
 the  working  of  the  programme  is  under  con-
 stant  review  and  one  of  the  steps  under
 consideration  is  the  appointment  of  a  Com-
 mission,

 (c)  Community  Development  Pro-
 gramme  is  being  implemented  throughout
 the  country  and  no  State  has  indicated  any
 desire  to  discontinue  the  programme

 (6)  Does  not  arise.

 Fuuds  for  Guide  Service  and  assistance
 to  Farmdrs  from  Agricultural

 Aseecarch  Institutes

 2226  SHRI  B.S.  PANDE:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  hate:
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 (a)  whether  Agricultural  Research  Inst.
 itutes  in  the  country  are  affording  any  guide
 service  to  the  farmers  to  teach  them  ways
 and  means  for  the  use  of  scientific  farming
 implements  to  raise  their  production  and
 if  so,  the  details  thereof:

 (b)  whether  these  bodies  are  also  help-
 ing  the  farmers  in  the  procurement  of  mod-
 ern  farming  implements  and  better  quality
 aceds  etc.  ;  and

 (c)  whether  government  proposes  to
 allot  adequate  funds  to  these  institutes  and
 if  so,  the  steps  being  taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  ह.  SHINDE).  (a)  Yes,  Sir.

 Farmers’  Days  are  periodically  arranged
 by  the  agricultural  research  institutes  inclu-
 ding  agricultural  universities,  The  agricul-
 tural  implements  and  machinery  evolved  at
 the  institutes  are  demonstrated  there,

 In  addition,  under  the  National,  Demon-
 strations  Scheme  m  the  4th  Pian  of  the
 India  Counci!  of  Agricultural  Research,
 agricultural  research  mstitutes  and  agricul-
 ture  universities  have  been  made  responsi-
 ble  for  conducting  first  line  demonstra~
 tions  all  over  the  country.  The  agricultural
 engineers  engaged  in  the  Programme  in  the
 research  institutes  or  agriculture]  universi«
 ties  demonstrate,  Inter  alia,  the  use  of
 suitable  machinery  and  implements  and

 guide  the  farmers  on  their  related  problems

 (b)  Direct  procurement  of  improved
 implements  and  supply  to  farmers  does  not
 come  under  the  purview  of  the  research
 institutes.  However,  farmers  are  given
 the  technica}  advice  and  guidance  on
 availability  of  implements,  their  suitability
 and  performance.

 (c)  Inthe  4th  plan,  the  agricultural
 institutes  including  the  agricultural  universi-
 ties  have  been  strengthened  for  research  and
 training  on  agricultural  implements  and
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 machinery  under  vanous  projects,  such  as,
 Unuversity  Development  programme,  All-
 India  Coordinated  projects  and  schemes
 for  strengthening  of  I.C.A.R..  institutes.

 In  addition,  good  research  schemes,  not
 included  in  the  plan,  are  also  taken  up  as
 adhoc  schemes  for  which  expenditure  35
 met  from  the  cess  funds

 Distribution  of  Tractors  to  small
 Farmers

 227  SHRIR.S.  PANDEY  :  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  distribution/allotment  of
 tractors  to  farmers  is  uneven  with  the
 result  that  small  farmers  are  unable  to  get
 the  tractors  due  to  lack  of  credit  factl-
 ties  etc.

 (b)  whether  Government  have  any  set
 criteria  for  allotment  of  tractors  to  the
 farmers  and  if  so,  the  main  features  there-
 of  ;  and

 {c)  whether  Government  have  also
 made  proper  arrangements  to  provide  trac-
 tors  to  the  small  farmers  and  for  that
 purpose  provide  them  credit  facilities  on
 easy  terms  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to  (c).  The
 required  information  is  being  collected  from
 the  various  State  Agro-Industries  Corpor-
 ations  and  wil]  be  laid  on  the  table  of  the
 Sabha  after  it  is  received.

 सास  प्रदेश  में  सील्ड,  सुरंग,  ग्वालियर

 में  ला दर  की  भूमि  को  कृषि  योग्य
 बनाना

 1228,  श्री  ह्क्म  मद  कछु बाय  :  कया

 छवि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 (क)  क्या  कृषि  उत्पादन  में  वृद्धि  करने

 हेतु  मध्य  प्रदेश  की  भिण्ड,  मुना  झोंक
 ग्वालियर  जिलों  की  इस  खादर  की  भूमि  जो

 मुख्य  रूप  से  डकैतों  के  छुपने  में  प्रयोग  मे
 जाती  है,  को  कृषि  योग्य  बनाने  सम्बन्धी
 कोई  प्रस्ताव  सरकार  के  विचाराधीन  है;
 कौर

 (ख)  यदि  हाँ,  तो  प्रस्ताव  की  मुख्य-
 मुख्य  बाते  क्‍या  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  ी
 हेर  सिंह)  :  (क)  कौर  (ख).  चौथी  योजना
 के  दौरान  प्र नुमा नित  50.00  लाख  रुपये

 की  लागत  से  मध्य  प्रदेश  के  मुरैना  जिले  मे

 2000  हेक्टर  खादर  भूमि  को  कृषि  योग्य

 बनाने  के  लिये  एक  केन्द्रीय  परिचालित

 श्रादशें  परियोजना  आरम्भ  की  गई  है  ताकि

 महान  झा कार  की  खादर  भूमि  को  कृषि
 योग्य  बनाने  के  लिए  उसकी  तकनीकी  दलोर

 झा धिक  संभव्यताभों  को  निर्धारित  किया  जा

 सके  भादरा  परियोजना  से  प्राप्त  किये

 अनुभव  को  राज्य  सरकार  महान  खादर

 नियंत्रण  कौर  उसे  कृषि  योग्य  बनाने  के

 लिये  कार्य  में  लायेगी  1

 मध्य  प्रदेश  में  कपड़ा  सिलों  में  कपड़ा  मजूरी
 बोर्ड  के  पंचाट  का  लागू  किया  जाता

 1229.  श्री  हुकम  ख  कछवाय  :  कया

 अल  और  पुनर्वास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  कपड़ा  भजूरी  बोर्ड  ने  प्र पने

 पंचाट  को  मध्य  प्रदेश  में  समस्त  कपड़ा  मिली

 पर  लागू  कर  दिया  है

 (ल)  यदि  नहीं  हो,  उन  मिलों  हें

 क्या  नास  हैं  जिसमें  उक्त  पंचाट  अभी
 तक
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 लागू  नहीं  किया  गया है  श्र  इसके  क्या

 कारण  हैं;  आर

 (ग)  सरकार  द्वारा  इस  बारे  में  क्‍या

 कार्यवाही  की  जाने  का  विचार  है?

 असम  शौर  पुनर्वास  संता लय  में  उप-मंत्रो

 की  बालगोविन्द  वर्मा):  (क)  से  (ग).  दूसरे
 केन्द्रीय  कपड़ा  उद्योग  सीधी  मजदूरी  बोर्ड
 की  सिफारिशें  तमाम  2  कपड़ा  उद्योग  इकाइयों
 पर  लागू  होती  है।  i8  इकाइयों  ने  इन्हे
 कार्यान्वित  किया  है।  राज्य  सरकार  रोष  तीन

 इकाइयों  को  भी  सिफारिशों  को  कार्यान्वित
 करने  के  लिये  अनुनय  करने  के  अपने  प्रयास

 जारी  रखे  हुए  है

 सरकारी  कर्मचारियों  को  उपलब्धियों  का

 सर्वेक्षण

 1230,  दी  हुकम  ष्लम्द  कछवाय  :  क्‍या

 श्रम  कौर  पुनर्वास  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्‍या  सरकार  ने  उन  केन्द्रीय

 सरकारी  कर्मचारियों  की  सख्या  कौर  प्रति-

 शतता  का  पता  लगाने  के  लिए  कोई  सर्वेक्षण
 किया  है  जिन्हें  वेतन  के  रूप  में  प्रतिमास
 लगभग  L00  रुपये  से  भी  कम  मिलते है  ;

 (स्)  देश  में  इस  समय  भ्रमण-अलग
 कितने  केन्द्रीय  सरकारी  कर्मचारी  स्थाई  है,
 कौर  कितने  प्रस्थान,  है;  प्रौढ़

 (ग)  केन्द्रीय  सरकारी  सेवा  में  उस

 अधिकारियों  की  क्‍या  संख्या  है  जिन्हें  प्रति-
 मास  ‘1000  रुपये  झष वा  इससे  भी  अधिक

 मिलते  हैं?
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 अस  और  पुनर्वास  मंत्रालय  में  उप-मंत्री

 (भी  बालगोविन्द  वर्मा):  (क)  यह  जानकारी
 नियोजन  झौर  प्रशिक्षण  महानिदेशालय  द्वारा
 प्रतिवर्ष  3  मार्च  को,  की  जाने  वाली  केन्द्रीय
 सरकार  के  श्रसंनिक  (सिविलियन)  करें-
 मारियो  की  वार्षिक  जनगणना  के  भ्रम  के
 रूप  में  इकट्ठी  की  जा  रही  है।

 (ख)  अन्ततः  जानकारी  नीचे  दी
 गई  है  i

 शशी  स्थिति  कैसी  कि  37  साथ,
 1969  को  थी

 स्थायी  18,92,987

 भप्रस्थायी  715,796

 ग)  3  मार्चे,  1969  को  ऐसे  सधी-
 कोरिया  की  सख्या  8,689  थी,  जो  प्रतिमाह
 रु०  (000/—  अथवा  इससे  भ्र धिक  मूल
 वेतन  पाते  थे  ।

 समय  प्रदेश  में  भारतीय  खाद्य  निगम  हारा
 खरीदी  गई  सरसों

 1231,  श्री  हुकम  चन्द  कछवाय  :  क्‍या

 कृषि  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  मध्य  प्रदेश  के  मुरैना,  भिण्ड

 कौर  ग्वालियर  जिलो  में गेंहू,  चावल  कौर

 नने  की  तुलना  में  सरसो  की  पैदावार

 श्रमिक  है,  और

 (ख)  भारतीय  खाद्य  निगम  ने  गत

 तीन  वर्षों  मे.  कितनी  सरसों  खरीदी  तथा

 उनका  मूल्य  कितना  था  ?

 कृषि  मंत्रालय  में  राज्य  मंखी

 (भी  प्रष्शांसाहिब  ची०  दिव)  :  (क)  बध
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 1969-70  के  दौरान  कोरिया  के  बीज  अनुमान  और  इन  सीन  जिलों  में  चीनी  का
 तथा  सरसों,  गेहूँ,  चावल  एवं  गलना  (गुड़  उत्पादन  निम्नलिखित  तालिका  में  दिया
 के  रूप  में)  का  क्षेत्र  तथा  उत्पादन  के  या  है  —

 क्षेत्र  तथा  उत्पादन  के  sreweng-7969-70
 क्षेत्र  हेक्टर  मे  तथा  उत्पादन  मीटरी  नौ  मे)

 जिला  तोरिया  के  बीज  चह  आँवल  गलता  लौनी *

 तथा  सरसों  (गुड़  के  रूप  में)

 सुरंग

 क्षेत्र  21,800  66,800  3,300  2,500  हम

 उत्पादन  6,800  43,800  2,800  8,600

 मिड

 क्षेत्र  21,000  68,800  11,800  600  ह ज

 उत्पादन  7,400  60,100  11,300  1,300

 हम  करियर

 क्षेत्र  1,300  88,900  15,060  2,800

 उत्पादन  500  60,500  13,700  7,400  7,814

 (ख)  भारत  खाद्य  निगम  ने  वर्ष  1968-  |  सात  देती तथा  डूब  बोलना  के  लिये  मध्य
 69  तथा  1969-70  के  दौरान  सरसों  के  प्रदेश  सरकार  का  विदेशी  मस्तक के  सांडों

 बीजों की खरीद की  खरीद  नहीं की  ।  1970-71  के  तथा  गायों  के  लिए  भ्रगुरोभ
 दौरान  इसने  50.70  रुपये  से  68.i7

 en
 रुपये  प्रति  क्विन्टल  (खुले  बीजों  के  लिये)  के  1232.  नौ  हशम  -  कलवा'

 तय

 मूल्यों  पर  हरियाणा,  पंजाब,  राजस्थान,  क्च  मिली  यह  बताने  की  कृपा  करेंगे  कि  :

 उत्तर  देश  तथा  दिल्‍ली  से  कुल  5,220  (क)  क्या  मध्य  प्रदेश  सरकार  ने  केंद्रीय

 मीटरी  टन  सरसों  के  बीज  खरीदे  1  सरकार  से  अनुरोध  किया था।  कि  प

 द.  राज्य  सरकार  से  प्राप्त  किये  ब्य  अंतिम  प्राक्कलन  ।
 #%*  इस  जिले  में  कोई  चौकी  का  कारखाना  नही  था  ।
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 खेती  तथा  दुग्ध  योजना  के  लिये  राज्य  को
 विदेशी  नस्ल  के  साँड  और  गाये  उपलब्ध

 कतई  जायें  ,
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 wear  क्‍या  है  कौर  इस  सम्बन्ध  मे  सरकार

 की  भावी  योजना  क्या  है  ?

 कृषि  मंत्रालय  में  राज्य  मस्ती  (करी
 (ख)  1969-70,  1970-71  तथा

 कोर  सिह)  :  (क)  जी  हा  । 1971-72  के  दौरान  कितने  साँड  तथा  गाये

 उपलब्ध  कराने  क।  अनुरोध  किया  गया,  और  (ख)  विदेशी  नस्ल  के  पशुता  की  झापूर्त

 (ग)  उक्त  समयावधि  में  राज्य  सरकार  के  लिये  मध्य  प्रदेश  सरकार  की  मारे  निम्न-

 को  उपलब्ध  कराये  गये  लाडो  तथा  गायो  की  प्रकार  है

 गर्मी  रेड  डन
 वर्ष  सात  गाये  साँड  गायें

 1969-70  18  30  कुछ  नही  कुछ  नही

 1970-71  2  30  २  30

 97  1-72,  8  कुछ  नही  कुछ  नहीं  कुछ  नहीं

 कुल  38  60  2  30

 (ग)  उपयुक्त  अ्रवधि  मे  विदेशी  पशुता  की,  आपूर्ति  मध्य  प्रदेश  सरकार  को  निम्न

 प्रकार  की  गई  है

 जर्सी  रेड  डेन

 बर्ष  साँड  कोसर  साँड  कोसर

 1969-70  4  कुछ  नही...  कुछ  नहीं  कुछ  नहीं

 1970-71  2  कुछ  नही  कुछ  नही

 {1971-72  (3I-5-7i  तक)  कुछ  नही  कुछ  नहीं  20

 मध्य  प्रदेश  सरकार  सहित  विभिन्‍न

 राज्यो  को  विदेशी  नस्लों  के  पशुता  भी  राव-

 यकता  पर  पहले  के  ही  (समान,  कोलम्बो

 योजना  के  शम् तर्गत  अथवा  पशुभो  के  विदेशी

 दाताओ  मे  प्राप्त  होने  वाले  पहुन्नी  के

 श्रावटन  के  समय,  जब  कभी  भी  होंगे,  विचार

 किया  जायेगा  |
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 Allegation  against  Managing  Director
 Punjab  State  Agro-Industries  Corporation

 1233.  SHRI  MUKHTIAR  SINGH
 MALIK  ;  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  Government  have  received
 complaints  against  the  Managing  Director,
 Punjab  State  Agro-Industries  Corporation;

 (b)  if  so,  the  nature  of  complaints
 received  ;

 (c)  whether  Government  have  since
 inquired  into  these  complaints  ;  and

 (6)  if  so,  the  action  taken  or  proposed
 to  be  taken  by  Government  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THC
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,  Sir.

 (b)  The  complaints  relate  to  adminis-
 trative  and  general  matters  concerning  the
 Punjab  Agro-Industries  Corporation.

 (c)  and  (d).  The  complaints  are  being
 forwarded  to  the  State  Government.

 Damage  to  crops  due  to  Insects,  dis-
 eases,  dust  storm  and  rain.

 1234,  SHRI  MUKUTIAR  SINGH
 MALIK  :

 SHRI  SUBODH  HANSDA  :
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state  :

 (a)  whether  any  assessment  has  been
 made  by  the  Government  regarding  crops
 damaged  during  the  current  year  by  insects,+
 plant  diseases  and  dust-storm  and  rains
 in  the  country,  State-wise  ;  and

 (b)  if  so,  the  steps  taken  or  proposed
 to  be  taken  for  the  protection  of  crops?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):

 (a)  It  is  extremely  difficult  to  accurately

 JUNE  3,  छा  ‘Weitten  Answers  444

 assess  the  loss  in  crop  yield  which  is  due
 only  to  damage  by  insects,  pests,  plant
 diseases,  etc.  The  crop  map  be  attacked
 by  one  or  more  insects,  diseases,  etc.,
 and  depending  on  control  measures  taken,
 its  yield  may  be  affected  in  varying  deg-
 rees.  It  is,  however,  estimated  that  losses
 to  foodgrain  crops  in  the  field  on  account
 of  damage  by  insects,  pests,  diseases,
 weeds,  etc.  and  in  storage  range  between
 I5  to  20%.

 There  were  reports  of  hail  storms,
 thunder  storms,  dust  storms  of  high  inte-
 nsity  and  rain  from  Bihar,  Uttar  Pradesh,
 Punjab  and  Haryana  in  April  and  May,
 1971,  The  Damage  was  mostly  to  the  harv-
 ested  wheat  lying  on  the  threshing  floor  to
 the  extent  of  20  to  25%  in  Bihar,  0  to  5%
 in  Punjab  and  Haryana  and  20  to  25%  in
 Uttar  Pradesh:  This  assessment  of  damage
 is  @  general  one.  No  report  of  any  serious
 damage  has  been  received  from  Rajasthan.
 There  has  also  been  damage  to  other  crops
 like  mangoes,  melons,  vegetables,  etc.

 (b)  For  the  protection  of  crops  against
 pests  and  diseases,  the  State  Governments
 have  their  own  plant  protection  organisa-
 tions  fully  equipped  with  necessary  plant
 protection  equipment  and  material.  In
 addition,  there  are  nine  Central  Plant  Pro-
 tection  Stations  for;taking  contro!  measures
 against  crop  pests  and  diseases.  It  is  repo-
 rted  that  the  State  Governments  have  taken
 contro!  measures  over  an  area  of  3.95  Lakh
 hectares  affected  by  epidemics  in  1970-71.
 The  Government  of  India  gives  grant  t
 the  extent  of  30%  and  Loan  to  the  ¢x-
 tent  of  25%  on  the  cost  of  pesticides  used  in
 the  control  of  crop  epidemics  occurring  m
 the  States.

 For  eradication  of  pests  and  diseases  0°

 crops  in  endemic  areas,  a  centrally  ४207
 cored  scheme  was  started  during  7707

 with  a  total  outlay  of  Rs.  4.30  crores  for
 ¢

 बता  plan.  Undét  this  scheme,  an  ate  ©

 2.95  Lakh  acres  was  covered  by  the  aero”

 chemical  operationd  in  1970-71.
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 As  for  the  anseasona!  rains,  the  Gover-
 nment  are  awate  of  the  need  for  improving
 the  post-harvest  handling  and  storage  at
 producer's  level  and  have  been  considering
 steps  that  ate  to  be  taken  in  this  regard.
 So  far as  damage  to  the  wheat  by  recent
 rains  is  concerned,  it  is  reported  that  the
 damage  is  more  in  terms  of  quality  than
 quantity.  In  order  to  give  relief  to  the  prod-
 ucers,  the  Government  have  relaxed  the
 specifications  for  procurement  of  whcat
 in  order  to  facilitate  purchase  of  the  rain-
 damaged  wheat

 Closure  of  Katipahari  Colliery
 West  Bengal

 i235.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  Kalipahari  Colliery,  West
 Bengal,  has  been  closed  down  by  its
 Management;

 (b)  if  so,  the  reasons  thereof;

 (c)  the  number  of  workers  affected
 as  «  result  thereof;  and

 (d)  the  steps  taken  or  proposed  to  be
 taken  by  Government  to  re-open  the  mine.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA)  :  (a)  to  (d).  Information  is

 being  collected  and  will  be  placed  on  the

 Table  of  the  House  when  received.

 National  Institate  of  Lebour

 1236,  SHRE  SM.  KRISHNA  :
 SHRI  ह  GANGADEB  :

 Will  the  Minister  of  LABOUR  AND

 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Planning  Commission  has

 agreed  to  the  proposal  of  his  Mantralaya

 to  convert  Indian  Labour  Institute  into

 National  Institute  of  Labour;
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 OO)  if  so,  how  far  the  change  will
 benefit  the  labour  class;  and

 ©  when  it  is  likely  to  be  done  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  The  Planning  Commission
 has  approved  the  Fourth  Plan  project  for
 the  establishment  of  an  autonomous
 National  Labour  Institute  in  which  the
 existing  Indian  Institute  of  Labour  Studies
 will  stand  merged.

 (०)  The  Nationa)  Labour  Institute  will
 undertake  broad-based  traming  and  orient-
 ation  programmes  for  personnel  concerned
 with  labour  matters,  alike  in  managements,
 trade  unions  and  Government  adminis-
 trations.  It  will  also  undertake  research
 and  consultancy  functions,  and  bring  out
 publications,  of  common  interest  to  all,
 including  labour.

 (c)  Necessary  steps  io  establish  the
 National  Labour  Iustitute  are  in  hand.

 Reported  Statement  of  Chief  Minister
 Punjab  for  a  price  freeze  of  Agriculture

 Inputs

 1237.  SHRI  SHYAMNANDAN
 MISHRA  :  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  statement  of  the
 Chief  Min:ster  of  Punjab  pleading  for  a
 price  freeze  of  agricultural  inputs  at  the
 968  price  level  in  view  of  the  fact  that
 the  Government  of  India  had  _retamed  the
 last  year’s  procurement  price  for  wheat  ;
 and

 (b)  if  so,  Government's  reaction  thereto?

 THE{MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  No.  Sir,
 However,  it  ig  a  fact  that  the  procurement
 price  of  wheat  for  97i-72  has  been  retai-
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 ned  at  previous  year's  procurement
 price.  It  is  also  true  that  prices  of
 certain  agricultural  inputs  have  risen

 marginally  since  1968.  But  the  prices  of
 cortain  varieties  of  fertilisers  were  reduced
 during  1969-70  and  970-7I,  the  price  of
 a  particular  variety  of  ammonium  sulphate
 was  reduced  by  Rs.  100)-  per  M.  T.  during
 1969-70  and  recently  the  price  of  urea
 was  reduced  by  Rs.  20/-  per  M.  T.  with
 effect  from  March  4,  1971,  There  35  also
 a  downward  trend  in  prices  of  seods  of
 established  varieties,

 (b)  In  view  of  the  answer  to  part  (a),
 the  question  does  not  arise,

 Meeting  of  Ispat  aur  Khan  Mantri  with
 Representatives  of  Steel-Industry  and

 Workers.

 1238,  SHRI  SHYAMNANDAN
 MISHRA:  Will  the  Minister  of  STBEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  he  had  held  a  joint  meet-
 ing  with  the  representatives  of  the  Steel
 Industry  and  workers  recently  to  improve
 the  performance  of  the  units  in  the  public
 sector  ;  and

 (b)  if  80,  whether  any  decisions  were
 arrivedi  at  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  and
 (b)  The  Minister  of  Steel  and  Mines  had
 met  the  members  of  the  joint  wage  Négo-
 tiating  Committee  for  the  Steel  Industry
 om  the  2ist  April,  1970,  The  Committee
 consists  of  representatives  of  employers
 (both  in  the  public  and  private  sector)  and
 of  workers.  On  this  occasion,  there  was
 an  exchange  of  views  on  a  number  of  sub-
 jects  including  the  need  for  improved  in-
 dustrial  relations,  greater  production  and
 higher  productivity.  This  was  im  the  nat-
 ह...  of  @  meeting  for  exchange  of  views
 and  hance,  no  specific  decisions  were  taken.
 There  was,  however,  favourable  responss
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 from  all  sides  to  the  suggestion  that  att.
 sntion  must  be  directed  to  improve  pro-
 duction,

 Expansion  of  Durgapur  Steel  Piant

 1239,  SHRI  SHYAMNANDAN
 MISHRA  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  ;

 (a)  whether  a  proposal  to  expand
 Durgapur  Steel  Plant  had  been  forwarded
 to  the  State  Government  ;  and

 (b)  if  so,  the  reasons  therefor  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  No
 Sir.

 (b)  Does  not  arise.

 Pradhan  Mantris’  Appeal,  to  States  to
 Create  more  Employmeut  Potentialities

 ‘1240,  SHRI  BISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of
 LABOUR  AND  REHABILITATION
 be  pleased  to  state  :

 (a)  whether  the  Pradhan  Mantri  had
 appealed  to  the  Chief  Ministers  of  all
 States  to  create  more  employment  pvtentia-
 lities  in  their  States;  and

 (b)  if  so,  what  bas  been  the  reaction  of
 the  different  Chief  Ministers  in  this
 regard?

 THE  DEPUTY  MINISTER  }IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND  VER-

 (MA);  (७)  The  Prime  Minister  (Pradhan
 Mantri)  has  written  to  the  Chief  Ministers

 on  March  18,  97]  requesting  them  to  get
 concréte  programmes  formulated  urgently
 for  implementation  under  the  Central
 Government's  Crash  Scheme  for  Rural
 Eniployment.

 (0)  Replies  have  been  received  from
 most  of  the  Chief  Ministers  who  have
 positively  responded  to  the  appeal.
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 Development  of  Dune-Infested  Areas

 24l.  SHRI  BISHWANATH  JHUN-

 JHUNWALA:  Will  the  Minister  of

 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  some  dune-infested  areas  in

 the  country  are  being  brought  under

 sprinkler  irrigation  to  develop  into

 agricultural  farms  :

 (b)  whether  the  Centre  has  any  such

 scheme  for  the  development  of  the  dune-

 infested  areas  of  Rajasthan;

 (c)  if  so,  the  salient  features  thereof;
 and

 (d)  if  not,  whether  the  Central  is  aiding
 the  Government  of  Rajasthan  to  sponsor
 any  such  scheme  and  if  so,  the  details:
 thereof?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE

 (SHRI  SHER  SINGH)  :  (a)  Yes,  This  is

 being  done  on  a  pilot  basis  in  the  Soil  and
 Water  Management  Project  near  Patiala
 an  area  where  irrigation  facilities  exist.

 (b)  No  such  scheme  has  been  formulated

 at  present.  However,  depending  upon  the

 results  of  the  Pilot  Project  near  Patiala  it

 should  be  possible  to  extend  such  practices
 to  suitable  areas  in  Rajasthan  i.  e.  where

 irrigation  facilities  exist  on  an  adequate
 scale,  in  due  course.

 (c)  Does  not  arise.

 (d)  No.  The  question  of  sponsoring  a

 scheme  of  sprinkler  irrigation  in  dune
 infested  areas  can  arise  only  after  the
 Patiala  Pilot  Project  has  been  duly  comp-
 leted  and  its  results  analysed.

 Sealing  of  Ovens  in  Durgapur
 Steel  Plant

 i242.  SHRI  BISHWANATH  JHUN-

 JHUNWALA  :  Will  the  Minister  of

 STEEL  AND  MINES  he  pleased  to  state:
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 (a)  whether  about  60  Ovens  in  the

 Durgapur  Steel  Plant  have  been  sealed;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  as  a  result  of  the  sealing  of
 the  ovens  the  production  in  the  plant  has
 been  affected  and  if  so,  to  what  extent?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  to
 (c).  No  oven  was  permanently  sealed.
 In  February  and  March,  1971  when  there
 were  a  Series  of  work  stoppages  and
 ‘Bandhs’  about  60  Ovens  had  to  be  blanked
 temporarily.  These  were  brought  back
 into  operation  in  the  latter  half  of  March
 1971.  As  a  result  of  such  temporary
 blanking  of  ovens,  the  production  in  the
 Plant  was  affected  and  the  loss  of  Produc-
 tion  during  the  period  from  8.2.7l  to
 13.3.71  was  as  follows  in

 Coke  Ovens  48875  Tonnes

 Blast  Furnaces  60,886  Pe
 Steel  Melting  Shop  43,647  -

 Blooming  Mill  41,556  Pe

 Billet  Mill  27,888  >

 Section  Mill  11,682  es
 Merchant  Mill  13,397  ce

 Skelp  -  7,744  चल

 Sleeper  Plant  4,298  oe
 Fish  Plate  Plant  207  4५
 Wheel  &  Axle  Plant  909  ‘3

 Conference  of  Additional  and  Joint
 Registrars  of  Consumers

 Cooperatives  held  in
 Delhi

 i243.  SHRI  SAMAR  MUKHERJEE:  :
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  the  decisions  and  the  recommenda-
 tions  of  the  conference  of  Additional  and
 Joint  Registrars  of  Consumer  Cooperatives
 held  at  Delhi  recently;
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 (b)  whether  the  conference  discussed
 the  serious  shortcomings  and  losses  of  the
 large  nuinber  of  cooperatives  in  the

 country:

 (c)  if  so,  the  gist  of  the  general  dis-
 cussion;  and

 (6)  the  reaction  of  the  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  AGRICULTURE
 (SHRI  JAGANNATH  PAHADIA):  (a)
 Asummary  of  the  main  decisions  and

 recommendations  of  the  Conference  is

 laid  on  the  Table  of  the  House,  (Placed  in

 Library  See  No,  LT—303/7).

 (b)  Yes,  Sir.

 (०)  A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library  See  No.  LT

 —30/7!)

 (a)  The  recommendations  of  the
 Conference  are  being  sent  to  all  State
 Governments  and  Union  Territories  for
 consideration  and  necessary  action.  They
 will  also  be  examined  in  this  Munistry  for
 necessary  action.

 Bringing  of  Land  Under  Two  Crop
 Irrigation  System

 1244,  SHRI  B.  N.  REDDY  :  Will  the
 Minister  of  AGRICULTURE  be  pleased

 to  state:

 (a)  whether  nearly  80  per  cent  of  our
 cultivable  Jand  is  non-irrigated  or  one-crop
 Producing  per  year;  and

 (9)  if  so,  the  steps  Government  propose
 to  take  to  make  these  lands  irrigated  and
 bring  them  under  two-crop  or  three-crop
 system?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  SHER  SINGH)  :  {a)  According  to
 the  latest  land  utilisation  statistics  available
 for  the  latest  year  viz,  ‘1967-68,  about  80
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 Pet  cent  of  the  total  cultivated  lead’  (net)
 was  non-irrigated  and  about  83%  दि...  one
 crop  producing.

 (b)  Steps  taken  to  bring  more  area
 under  irrigation  and  under  multiple  cropp-
 ing  include;  (i)  giving  priority  to  irrigation
 in  allocating  funds  under  the  State  Plan;
 (ii)  mobilising  additional  financial  resou-
 rces  from  the  institutional  agencies  for
 minor  irrigation  and  command  area
 development  to  the  maximum  extent
 possible  ;  (iii)  introducing  modern  methods
 for  fast  drilling  tubewells,  bore  wells  and
 boring  of  dugwells  and  for  lifting  of  water
 (iv)  extending  rural  electrification  pro-
 gramme  for  energising  wells  tubewells  ;
 (v)  strengthening  groundwater  organisa-
 tions  in  the  States  as  well  as  at  the  Centre
 for  looking  after  the  expanded  programme;
 (vl)  encouraging  conjunctive  use  of  surface
 and  ground-water  for  providing  more
 assured  irrigation  and  encouraging  multiple
 cropping;  (vii)  undertaking  command  area
 development  programmes  for  more  effici-
 ent  and  timely  utilisation  of  the  available
 irrigation  water  (viii)  introducing  pilot
 project  in  multiple  cropping  in  sclected
 blocks  as  a  Centrally  sponsored  programme.

 Representations  for  Lifting  of  Ban  on
 Manufacture  of  Milk  Products  in  Delhi

 1245,  SHRI  S.  con  SAMANTA:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  any  representations  have
 been  made  with  regard  to  lifting  of  ban
 on  milk  products  in  Delhi  and  districts  of
 other  States  round  about  Delhi;  and

 {b)  if  80,  the  reaction  of  the  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  (a)  Yes.

 (b)  Government  have  decided  that  7
 the  larger  public  ‘interest,  the  prohibition
 on  the  manufacture  of  milk  products  will
 continue  to  sperate  during  the  ban  period
 from  7th  May,  97i  to  45th  July,  1971  3s
 meotionad  ia  the  Delhi,  Meerut  and  Buland-
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 shahy  Milk  and  Milk  Products  Control
 Order,  1971,

 Reduction  in  Middle  Men’s  Profit  in
 Procurement  of  Foodgrains

 ‘1246,  SHRI  S.  C.  SAMANTA  :  Will
 the  Minister  of  AGRICUILTURF  ४९
 pleased  to  state  :

 (a)  the  steps  taken  further  to  ieduce
 the  middie  man’s  profits  in  procurement
 of  foodgrains  from  different  States;

 (b)  the  gap  between  the  procurement
 price  and  the  market  price  of  food-
 grains;  and

 (c)  the  profits,  ifany,  which  middle-
 men  and  the  State  undertahing  get?

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASABEB  P.  SHINDE)  -  (a)  Conti-
 nuous  efforts  are  made  towards  maximum
 utilisation  of  cooperatives  and  direct  pur-
 chases  from  producers.

 (b)  Procurement  prices,  fixed  by  the
 Government,  act  as  the  support  or  floor
 Prices  below  which  the  prices  are  not
 allowed  to  fall.  For  comparable  quahiies,
 the  gap  between  the  procurement  prices
 and  the  market  prices  are  either  narrow  or
 nil  during  post  harvest  period.  The  gap
 widens  during  the  lean  periods  owing  to
 upward  trend  in  market  prices.

 (०)  The  State  undertakings  generally
 work  on  incidentals  approved  by  Govern-
 ment  which  does  not  contain  an  element
 of  profit.  The  middlemen  work  as  commi-
 ssion  agents  of  the  State  undertakings
 and  paid  commission  for  services  rendered
 in  the  mandis  in  accordance  with  marke-
 ting  regulaltions  and  practice  which  varies
 from  State  to  State.  Such  commission  is
 paid  both  for  procurement  and  distribu-
 tion  work,  wherever  middlemen  are
 engaged.  ft  is  difficult  to  say  what  pro-
 fits  they  make  out  of  the  commission  paid
 to  them.
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 Sanction  for  Expansion  of  milk  Industry
 in  Kerala  during  fourth  Plan

 1247,  SHRI  A.  K.  GOPALAN  :  Will
 the  Minister  of  AGRICULTURE  be  plea-
 sed  to  state  :

 (a)  whether  Government  have  sanctio-
 ned  any  milk  industry  expansion  scheme
 to  Kerala  during  the  Fourth  Five  Year
 Plan  period:  and

 (b)  if  not  whether  Government  propose
 to  sanction  atleast  one  milk  industry
 expansion  scheme  to  Kerala  during  the
 Fourth  Plan  period?

 THE  MINISTER  OF  STATEIN  THR
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  :  Yes,  Sir.  The  Govero-
 ment  of  Keralahave  included  a  project
 for  the  expansion  of  Trivandrum  Milk
 Supply  Scheme  during  the  Fourth

 Five  Year  Plan  period,  at  an  estimated
 eost  of  Rs.  2  lakhs

 The  Milk  Scheme  at  Trivandrum  was
 commissioned  in  the  year  397)  with  a
 targetted  capacity  of  6,000  litres  per  day
 of  milk.  Imported  equipment  for  the
 scheme  was  received  under  US.  A.  I.  0.
 Programme.  The  scheme  has  exceeded
 the  target  and  is  now  handling  on  an  ave-
 rage  about  10.000,  litres  of  milk  daily.
 The  Government  of  Kerala  have  initiated
 action  to  expand  the  scheme  for  a  daily
 throughput  of  Rs.  20,000  litres  of  milk.
 The  expansion  will  be  in  the  form  of  addi-
 tion  to  the  existing  dairy  buildings  ‘and
 installation  of  dairy  plant  and  machinery.

 (b)  Does  not  arise  in  view  of  (a)  above.

 Utilisation  of  Central  Assistance  for
 Drought-Affected  areas  of  Gaya  (Bihar)

 1248.  SHRI  s.  PR  VERMA:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state  :
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 (a)  whether  Narwada  and  some  other
 parts  of  Gaya  district  in  Bihar  were  decl-
 ared  as  drought-affected  areas  during  the

 year  1970-71

 (b)  if  so,  the  amount  of  Central  assis-
 tance  granted  for  relief  work  ;

 (c)  whether  the  amount  has  been  utili-
 sed  for  the  specific  works  for  which  it  was
 sanctioned  ;

 (9)  if  not,  the  steps  taken  by  the
 Government  against  those  responsible  for
 the  diversion  of  the  funds;  and

 (०)  whether  fresh  grants  have  been  given
 for  the  fulfilment  of  the  works  originally
 sanctioned  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  (a)  Yes,
 Sir.  It  is  presumed  that  the  place  referred
 to  in  the  question  is  Nawada  and  not
 Narwada.

 (b)  Rs.  2.35  crores  (Rs.  2.00  crores
 as  loan  and  Rs.  0.35  crores  as  grant)  were
 released  to  Bihar  by  the  Government  of
 India  during  970-7i.  Itis  for  the  State
 Government  to  make  allocations  for  indi-
 vidual  affected  areas  in  the  State.

 (०)  Noreport  to  the  effect  that  funds
 had  been  utilised  for  purposes  other  than
 the  sanctioned  works  had  been  received,

 (d)  Does  not  arise.

 (e)  The  State  Government  has  drawn
 up  ‘fresh  relief  schemes  at  an  estimated
 cost  of  Rs.  2.35  crores  for  the  State  as  a
 whole.  A  request  has  been  received  from
 the  State  Government  for  an  ad-hoc  fina-
 ncial  assistance  of  Rs.  3  crores,  To  make
 an  on-the  spot  assessment,  a  Central  Study
 Team  is  currently  visiting  the  State.  The
 quantum  of  assistance  required  by  the
 State  will  be  decided  onreceipt  of  the
 Team’s  report.
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 Pilot  Scheme  for  Dry-Farming  in  Areas
 with  Scanty  Rain  Fall.

 1249,  SHRI  N.  S.  BISHT:  Will  the
 Minister  of  AGRICULTURE  be  pleased  to
 state  :

 (a)  whether  Government  have  started
 any  Pilot  Scheme  for  dry-farming  in  areas
 which  have  scanty  rain  fall  and  have  no
 other  means  of  irrigation;

 (b)  if  so,  the  salient  features  thereof;

 (c)  whether  any  such  scheme  has  been
 introduced  or  is  proposed  to  be  introduced
 in  Uttarakhand  region;  and

 (d)  if  so,  the  broad  outlines  of  the
 same  with  financial  and  physical  targets?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  :  (a)  Yes,  Sir.

 (b)  The  salient  features  of  the  Scheme

 which  is  of  the  nature  of  Pilot  Projects,  in-
 clude  soil  conservation  and  land  develop-
 ment;  suitable  tillage  operations  and  soil

 management;  water  harvesting  practices;
 use  of  sprinkler  irrigation:  introduction  of
 new  varieties;  new  crops  and  improved  im-

 plements;  animal  husbandry  programmes;
 demonstration  and  training  of  farmers  in
 close  coordination  with  research  centres  of
 the  ICAR.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 उत्तर-प्रदेश  में  खनिज  पदार्थों  के  निक्षेपों

 के  बारे  में  भूगर्भ  सब क्षरण

 1250.  श्री  नरेन्द्र  सिह  बिष्ट  :  नया  इस्पात

 कौर  खान  मन्त्री  यह  बताने  की  कपा  करेंगे

 कि  :

 (क)  क्या  उत्तर  प्रदेश  के  पर्वतीय  क्षेत्रों

 में  भूगर्भ  सर्वक्षण  कराने  के  परिणामस्वरूप ee  ७  om
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 wat  विभिन्न  प्रकार  के  खनिज  कौर  धातु
 बढ़ी  मात्रा  मे  पाये  गये  है,

 (ख)  उन  स्थानों  के  ,  क्‍या  है  जहा

 यह  कार्य  प्रगति  पर  है  तथा  उसका  ब्यौरा

 क्‍या  है,

 ग)  शेष  स्थानों  पर  कार्य  कब  तक
 आरम्भ  हो  जायेगा  तथा  खनिजों  उपयोग

 में  लाने  का  कार्य  कब  तक  आधार  होगा  ,
 कौर

 (3)  उसके  परिणामस्वरूप  अनुमानत,
 कितने  व्यक्तियों  को  रोजगार  मिलेगा  तथा

 इस  संबध  मे  श्रेणीवार  ब्यौरा  क्या  है?

 इस्पात  शौर  खान  संप्रदाय  में  राज्य
 मंत्री  (धी  शाहनवाज  का)  (क)  और

 (ख).  भारतीय  भूवैज्ञानिक  सर्वेक्षण  द्वारा
 किए  गए  भूटानी  प्ल्वेषणो  के

 परिणाम  स्वरूप  कुमार  और  गढ़वाल
 के  हिमालयों  से  चूना  पत्थर,  डोलोमाइट,

 मैग्नेसाइट,  टैल्क,  फास्फोराइट,  जिप्सम

 और,  बैरीटस  के  अनेक  निक्षेप  भ्रवस्थित  किए
 गए  है।  प्रल्मोडा,  पिथौरागढ़  कौर  मोली
 जिलो  में  वाज,  सीसा,  और  जस्ता  के  प्राप्ति-
 स्थल  भी  शभ्रवस्थित  किए  गए  है।  भारतीय

 भूवैज्ञानिक  सर्वेक्षण  द्वारा  उत्तर  प्रदेश  के

 हिसालयो  के  सभो  जिलों  से  भूवैज्ञानिक
 सर्वेक्षण  किए  जा  रहे  हैं  ।  कुमाऊ  के  हिमालयों
 में  फास्फोराइट,  पिथौरागढ़  जिले  में  मस्ते-
 साइट  ध्रौर  पिथौरागढ़  जिले  के  भ्रसकोट
 क्षेत्र  में,  चमोली  जिले  के  पोखरी  भर

 कानपुर  क्षेत्रों  मे  आधार  धातुओं  के  लिए
 कार्य  प्रगति  पर  है।

 (भ)  भ्रांति  भूवैज्ञानिक  सर्वेक्षण  का
 आगामी  पाँज-छः  वर्षों  में  व्यवस्थित  भू-
 वैज्ञानिक  मानचित्रण  द्वारा  पर्याप्त  क्षेत्रों  मे

 सर्वेक्षण  करने  का  कार्यक्रम  है।  भूवैशानिक
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 सर्वेक्षण  कौर  खनिज  समस् वेषण  सतत
 प्रक्रिया  है  भ्र ौर  इन्हें  पर्याप्त  कालावधि  के
 लिए  जारी  रखा  जाएगा  |

 अल्मोड़ा  के  मैग्नेसाइट  निक्षेपों  का  समूह-
 योजन  का  उत्तर  प्रदेश  सरकार  द्वारा  पहले
 ही  सक््यितापूंक  किया  जा  रहा  है।
 देहरादून  के  चूना  पत्थर  निक्षेप  समु पयोज ना-
 धीन  है।  जिप्सम  कौर  हालक  को  भी  यत्र यत्र

 समायोजित  किया  जा  रहा  है।  जहा  तक
 फोस्फोरशइट  निक्षेपों  का  सबब  है,  समायोजन
 की  सार्थकता  का  परीक्षण  तब  क्या  जा
 सकेगा  जबकि  विकासशील  अ्रभिक  करो  द्वारा
 काय  सपूरित  क्या  जाएगा  जो  कि  इस  समय
 उन  अभिकरणों  द्वारा  किया  जा  रहा  है।

 (घ)  जानकारी  एकत्र  बी  जा  रही  है
 और  प्राप्त  होने  पर  उसे  सभा  पटल  पर  रखा

 जाएगा  V

 Retrenchment  of  Workers  in  Madhugar
 Colhery,  Raniganj

 25  SHRI  MADHURYYA  HAL-
 DAR  Will  the  Mimster  of  LABOUR
 AND  REHABILITATION  be  pleated  to
 state

 (a)  whether  im  Madhugar  Colliery,
 Ramigan)  West  Bengal,  the  management
 has  tetrenched  {  workers

 (b)  whether  this  action  of  the  manage-
 ment  38  a  violation  of  the  agreements  with
 the  workers

 (©)  whether  the  police  have  been  resto-
 ring  to  large-scale  arrest  of  leading  workers
 moorder  to  suppress  their  resistance,  and

 (d)  what  steps  Government  are  con-

 templating  to  redi  ess  the  gnevanes  of  the

 workers?

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LABOUR  AND  REHABI-
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 LITATION  (SHRI  BALGOVIND  VERMA):
 (a)  to  (9).  It  is  presumed  that  the  infor-
 mation  sought  is  in  respect  of  Madhujere
 Colliery.  It  is  learnt  that  the  management
 of  the  Colliery  charge-sheeted  !  workmen
 en  811971  and  subsequently  dismissed
 them  after  holding  a  domestic  enquiry  for
 assaulting  the  unit  supervisor  and  a  clerk
 of  the  colliery,  The  police  too  are  reported
 to  have  investigated  the  matier,  and  made
 one  arrest,  on  the  basis  of  a  complaint  lod-
 ged  by  the  management.  The  dispute  re-
 garding  the  dismissal  of  the  ।]  workmen
 has  since  been  referred  for  arbitration  un-
 eer  Section  0A  of  the  Industrial  Disputes
 Act,  947

 Distribution  of  Steel  to  Calcutta  Metro-
 politan  Development  Authority

 1252,  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  STEEL  AND  MINES  be
 please  to  state  :

 (a)  the  demand  of  different  categories
 of  steel  and  steel  materials  by  Calcutta
 Metropolitan  Development  Authority  and
 how  much  has  already  been  supphed,

 (b)  whether  works  on  different  pro-
 jects  of  Calcutta  Metropolitan  Develop-
 ment  Authority  could  not  proceed  timely
 and  regularly  because  of  non-supply  of  de-
 manded  materials;  and

 (c)  if  so,  the  steps  taken  to  see  that
 orders  are  promptly  supplied?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (a)  to
 (०),  Although  the  Calcutta  Metropolitan
 Development  Authority  indicated  a  require-
 ment  of  546  tonnes  of  steel  for  the  period
 April-June,  ‘1971,  their  demands  were  not
 received  in  time  for  normal  allocation  by
 the  Steel  Priority  Committee,  With  special
 efforts,  however,  if  was  possible  to  carmark
 about  604  tonnes  for  them  from  the
 Reserves.
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 2  For  the  period  July-September,  {97]°
 against  the  indicated  demand  for  8,992
 tonnes,  the  Steel  Priority  Committee  were
 able  to  allocate  592  tonnes,  in  the  context
 of  the  low  availability  for  allocation  com-
 pared  to  the  total  requirements  of  all  prio-
 rity  sectors.  As  a  substantial  part  of  their
 requirements  are  bars  and  rods,  which  are
 still  available  for  allocation  from  other
 sources,  the  Iron  &  Steel  Controller  has
 been  asked  to  help  them  to  the  maximum
 extent  po.sible  when  finalising  those  alloca-
 tions.

 नई  दिल्‍ली,  नार्थ  एवेन्यू  स्थिति  “एम०  पीस

 कोल  कम्पनी'”  नामक  कोयला  डिपो  सें
 कोयले  की  कमी

 1253,  श्री  जागृति  सिश :  क्या  इस्पात
 कौर  खान  मंत्री  यह  बताते  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  नई  दिल्‍ली  के  नाथे  एवेन्यू
 स्थित  “एम ०  पीस  कोल  कम्पनी”  नामक

 कोयला  डिपो  अपनी  सुविधानुसार  बार-वार

 कोयले  की  कीमतों  में  परिवर्तन  करता  रहा

 है  1

 (ख)  यदि  हां,  तो  क्‍या  एक  महीने  के
 दौरान  संसद  सदस्यों  से  विभन्न  कीमतें

 वसूल  की  गई  हैं  ;

 (ग)  क्‍या  उक्त  डिपो  में  सदैव  हों

 कोयले  की  कमी  रहती  है  ;  दौर

 (घ)  यदि  हाँ,  तो  इस  क्षेत्र  के  संसद

 सदस्यों  को  उचित  कीमत  पर  झौर  पर्याप्त

 साना  में  कोयला  उपलब्ध  कराने  के  लिए

 क्या  कार्यवाही  की  जा  रहीं  है  ?
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 इस्पात  ट्र  खान  सम्त्रालय  में  राज्य
 जग्या  पनी  शाहनवाज  को)  :  (क)  से  (ग).
 दिल्‍ली  प्रशासन  द्वारा  बह  सूचित  किया  गया

 है  कि  कोयला  डिपो  का  स्वामी  सोरठ  कोयला

 खुले  थोक  बाजार  में  खरीदे  जा  सकने  वाली
 दरों  पर  निर्भर  विभिन्न  दरो  पर  बेचता  रहा
 है  ।  मार्च  से  मई,  97  के  तीसरे  सप्ताह
 तक  के  दोरान  डिपो  में  कोयले  की  कोई
 भ्र सामान्य  कमी  नहीं  हुई  लेकिन  यह  सम्भव  है
 कि  थोक  स्तर  पर  कोयले  की  बढी  हुई  कीमतों
 ओर  कम  आपूर्ति  के  कारण  इस  डिपो  स्वामी
 ने  झपने  उपभोक्ताओं  द्वारा  भ्रपेक्षित  पूर्ण
 आपूर्ति  न ली  हो  ।

 (घ)  इस  समय  कोयले  के  मूल्य  व  बित-

 रणा  पर  किसी  प्रकार  का  नियन्त्रण  नही  है  1

 तथापि  दिल्‍ली  प्रशासन  द्वारा  उन  क्षेत्रों  में
 स्थित  दुकानों  को  जहाँ  संसद  सदस्यों  का
 निवास  है,  सीधे  कोयला  खानो  से  कोयला  प्राप्त
 करने  के  भ्र पने  स्वतन्त्र  प्रबन्ध  करने  हेतु  प्रार्थना
 की  जा  रही  है।  भारत  सरकार  द्वारा  कोयले
 के  परिवहन  हेतु  बैंगनों  को  उपलब्धता  को
 बढ़ाते  के  लिए  भी  प्रयत्न  किये  जा  रहे  है  ।

 Additional  Supply  of  foodgrain  to
 Meghalya  due  to  in  flux  of
 Refugees  From  East  Bangal

 1254,  SHRI  TRIDIB  CHAUDHARI  :
 Wilt  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  any  assesament  and  estimate
 of  additional  supplies  of  foodgrains  that
 would  be  required  by  the  State  of  Megha-
 laya  for  the  evacuees  that  have  come  to
 these  border  States  from  East  Bengal  since
 25  March,  1971  has  been  made;  and

 (b)  whether  any  arrangements  have  been
 made  to  make  these  additional  stocks  of
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 foodgrains  available  to  this  State  over  and
 above  the  already  committed  central  sup-
 Plies,  so  that  the  open  market  levels  of
 foodgrains  prices  may  not  go  up  in  the
 coming  lean  season  months  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICUI  TURE  (SHRI
 ANNASAHEB  P.  SHINDF).  (a)  Yes,  Sir.

 (b)  Arrangements  have  been  made  to
 meet  the  Government  of  Meghalaya’s  re-
 quirements  of  foodgrains  from  the  Cential
 pool.

 Survey  for  location  of  fresh  water  re-
 sources  in  Rajasthan.

 3255  SHRI  P.  K.  DEO:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state

 (a)  whether  a  survey  was  conducted  by
 the  Geological  Survey  of  India  iecently  in
 Rajasthan  for  locatmg  fresh  water
 resources;

 (b)  if  so,  the  areas  covered  under  the
 scheme,  and  the  results  achieved,  and

 (c)  whether  the  survey  has  also  revealed
 alarming  situation  regarding  disease  caused
 by  the  use  of  water  containing  fluorine?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEFL  AND  MINES  (SHRI
 SHAHNAWAZ  KHAN):  (a)  and  (b).  The
 Geological  Survey  of  India  has  been  carry-
 ing  out  systematic  groundwater  resources
 studies  in  Rajasthan  for  the  last  two  decades
 and  so  far  over  50  percent  of  the  total  area
 of  the  State  has  been  covered.  These  in-
 vestigations  have  indicated  the  availability
 o!  nearly  230  million  cubic  metres  of  addi-
 tional  exploitable  fresh  groundwater  every
 year  in  areas  of  Padru,  Balotra,  Asotra
 of  Barmer  district,  Shergarh-Balasar

 &  Agolai  of  Jodhpur  district,  Kantlibasin,
 Singhana  and  Banganga  Basins,  Kuchawan-
 Didwana  area,  Jaisalmer,  Banas  rive:  valley
 and  Ahar  river  valley.
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 (c)  In  somte  areas  bone  defarmities
 found  in  human  beings  can  probably  be
 attributed  to  the  use  of  fluorine  rich  waters
 in  many  villages  of  Sirohi  and  Nagpur  dis-
 tricts.  The  Geological  Survey  of  India  is,
 however,  assisting  the  State  Government
 in  locating  fresh  water  resources  nearest
 to  fluorine  rich  areas  with  a  view  to  trans-
 porting  it  to  the  affected  area  through  pipe
 lines.

 Prices  of  Steel

 1256.  SHRI  PRABODH  CHANDRA  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  certam  rolling  mifls  im
 Dethi  have  arbitrarily  increased  the  price
 of  steel  during  the  period  ist  March  to  !5th
 April,  97i:

 (b)  the  steps  Government  propose  to
 take  to  control  the  price  of  Steel;

 (c)  whether  M/s  Guest  Keen  Williams
 Ltd.,  Delhi,  who  are  primarily  manufactur-
 ing  steel  used  for  the  production  of  motor
 Spring  has  increased  the  price  orbitranty
 Over  six  months  ago  resulting  in  great  set
 back  to  spring  industry;  and

 (d)  the  action  Government  propose  to
 take  to  control  the  price  of  this  category  of
 Steel?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN)  :  (a)  Since
 there  was  no  control  on  the  prices  df  re-
 rolled  products  during  this  period,  precise
 information  regarding  the  prices  charged
 by  the  rolling  mills  is  not  available.

 (0)  In  order  to  regulate  production
 distribution  and  prices  of  steel  items  rolled
 by  the  Bitlet  Rerollers,  Government  have
 introduced  a  new  scheme  with  effect  from
 .5.I97i.  A  copy  of  the  Announcement
 (No.  dated  April  28,  97)  giving  the
 details  of  the  scheme  as  also  the  schedule
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 Of  prices  ia  ध...  on  the  Table  of  she  House.
 [Placed  in  Library,  See.  No.  LT~303/72]

 (०)  M/s.  Guest,  Keen  Williams  have
 reportéd  8  stall  increase  in  the  prices  of
 their  spring  stcel  flats  due  to  normal
 commercial  factors.

 (d)  There  is  no  proposal  at  present  to
 control  the  prices  of  spring  steel  flats,
 which  are  made  by  a  number  of  other
 parties  as  wéll.

 Area  under  Forests

 1287,  SHRI  M  RAM  GOPAL
 REDDY  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  the  area  under  forests  in  the  coun
 try;

 (0)  whether  the  area  under  forests  in
 the  country  has  gone  down  during  the  last
 three  years;

 (c)  if  so,  the  reasons  therefor,  and

 (d)  the  measures  Government  propose
 to  take  to  increase  the  area  under  forests’

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH).  (a)  The  total  area  under
 forests  in  the  country  during  the  year
 1968-69  was  75,273  thousand  hectares

 (७)  Yes,  Sir.

 (०)  Theve  areas  have  had  to  be  released
 Permanent  alternative  use,  such  as
 rive  valley  projects,  agricultural  purpo%>
 transmission  lings,  establishment  0

 industries  and  other  miscellaneous  purpores.

 (व)  “Forests”  is  included  in  the  State

 Hist  of  the  Soventh  Schedule  of  the  Con

 stitution,  However,  tho  Central  Board
 Forestry  of  which  the  Minister  ०  eal
 cultare  (Krishi  Mantri)  is  the

 ed
 has  recommended  time  and  egem

 es
 encroachment  ia  any  form  upon

 yer
 should  be  prevented  and  chat  the

 exirint
 teas  be  augmented  to  bring  it  0

 337°
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 ibed  in  the  National  Forest  Policy  Reso-
 lution  of  1952,  by  Consolidation  of
 holdings  and  by  bringing  under  fotests  all
 available  lands  such  as  waste  lands
 panchayat  and  Panchayat  Samiti  lands
 ravines,  canal  banks,  etc.

 Man-days  lost  due  to  Strikes  and
 lockouts

 1258.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state:

 (a)  the  number  of  man-days  lost  during
 the  last  three  years  (year-wise)  on  account
 of  strikes  and  lock-outs;  and

 (b)  the  steps  Government  have  taken
 to  improve  the  situation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BALGOVIND

 VERMA):  (a)  The  number  of  man-days  lost
 (in  millions)  during  1968,  969  and  970  on
 account  of  strikes  and  lockouts  was  respect-
 ively  ‘17.28,  9.05  and  7.7  (provisional).

 (b)  The  main  effort  is  to  minimise
 industrial  disputes  through  the  processes
 of  preliminary  discussions,  as  informal
 mediation,  conciliation,  and  adjudication
 or  arbitration,  as  necessary,  under  the
 existing  statutory  and  voluntary  arrange-
 ments;  Government  have  also  been  holding
 discussions  with  the  worker's  and  emplo-
 yers’  representatives  with  a  view  to  evolving
 agreed  measures  for  securing  improvements
 in  the  industrial  relations  system.

 Ground  water  exploration  In  Orises.

 1259,  SHRI.  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  Central  Ground  Water
 Board  has  taken  up  independently  any  area
 im  Orissa  for  ground  water  exploration;
 and
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 (b)  if  8०,  the  progress  achieved  so  far  in
 this  direction  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  SHER  SINGH)  :  (a)  and
 (b)  Cential  Ground  Water  Board
 (formerly  Exploratory  Tubewell,
 Organisation)  did  groundwater  exploration
 work  in  Orissa  in  the  years  1958-59,  1962.
 63,  1963-64  and  1964-65,  Exploratory  work
 was  done  in  districts  Balaso'e,  Cuttack,
 Mayur  Bhanj  and  Puri.  In  all  34  Explo
 ratory  bores  were  sunk  of  which  2]  were
 developed  as  full-fledged  wells  and  handed
 over  to  the  State  Government  and  remain-
 ing  !3  being  unsuccessful  were  abandoned.
 (A  hst  giving  the  details  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,  See  No.
 LT—303/7)  |

 This  year  exploratory  work  isto  be
 taken  up  in  districts  Dhankanal  and  Bol-
 angir.  Arig  has  been  sent  and  work  is  to
 start  shortly  at  Kumunda  site.

 Buffer  Stock  of  Sugar

 1260.  SHRI  MURASOLI  MARAN:
 Will  the  Minister  of  AGRICULTURE  be
 pleased  to  state  :

 (a)  whether  thereis  any  proposal  to
 create  a  buffer  stock  of  sugar  in  the  country;

 and

 (b)  if  so,  the  main  features  thereof  t

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE

 (SHRI  SHER  SINGH):  (a)  and  (b).  Govern-
 ment  have  removed  control  on  price  and
 distribution  of  sugar  with  effect  from  the
 25th  of  May  3297  except  that  releases  of

 sugar  for  sale  by  factories  will  continue  to
 be  regulated.  By  a  process  of  judicious
 releases  it  will  be  ensured  that  a  reserve

 stock  of  sugar  always  remain  with  the
 factories  to  meet  future  contingencies.
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 Setting  up  of  Sponge  Iron  Plant  te
 Tamil  Nadu

 326f,  SHRI  MURASOLI  MARAN  :
 Will  the  Minister  of  STFEI  AND  MINES
 be  please  to  state

 (a)  whether  an3_  proposal  was  made  for
 setting  up  a  Sponge  Iron  Plant  in  Tamil
 Nadu;  and

 (b)  if  so,  the  stage  at  which  the  matter
 stands  at  present  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SAHA  NAWAZ  KHAN):  (a)
 and  (b).  The  Tamil  Nadu  Industrial
 Development  Corporation  —_  Limited,
 Madras  have  submitted  an  apphi-
 cation  in  December,  1970  for  the  grant  of
 an  industnal  licence  for  the  sotting  up  of
 anew  indusutrial  undertaking  at  Arhenam
 District  Chingleput,  Tamil  Nadu  for  the
 manufacture  of  60,000  tonnes  of  sponge  iron
 p.a  They  were  requested  in  March,  97]
 to  depute  their  technical  representatives  for
 a  discussion  on  the  econome  viability  of
 the  proposed  unit  vis-a-vis  the  level  of
 investment  envisaged  Their  reply  thereto
 is  awaited.

 Production  of  Drilling  Rigs  and
 Boring  Pipes

 1263,  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  AGRICULTURE  pleased  to
 state  :

 (a)  whether  the  country  is  in  a  position
 to  produce  drilling  mgh  end  boring  pipes  to
 @n  extent  required  for  boring  tubewells  to
 irrigate  all  cultivated  lands  of  the  country
 which  cannot  be  irrigated  by  canal  system;
 and

 (b)  if  so,  the  steps  being  taken  to  pre-
 pare  such  scheme  for  completion  during
 the  present  plan  period  ?
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 THE  MINISTER  OF  STATE  IX
 THE  MINISTRY  OF  AGRI.
 CULTURE  (SHRI  SHER  SINGH)  :

 (a)  The  requirement  of  drilling  rigs  end
 boring  pipes  has  been  estimated  only  in
 relation  to  the  4th  Plan  targets  for  boing
 of  dugwelis  and  drilling  of  tubewells.  In
 general,  the  country  is  in  a  position  to
 Produce  this  requirement.  Only  a  few  highly
 sophisticated  or  extra  heavy  rigs  may  be
 required  to  be  imported

 (b)  Groundwater  development  through
 tuhewells  or  duggwells,  depends  on  the  type
 of  sub-surface  geological  formations  and
 onthe  quantom  of  groundwater  recharge
 available.  Consistent  with  the
 local  feasibilities,  several  compact  area
 schemes  of  ground  water  development
 are  aleady  in  hand  covering  most
 parts  of  the  country  and  additional
 schemes  are  constanth  under  prepara-
 {ton  an.  accordance  with  the  local  potenti-
 alitics  for  groundwater  development  as
 assessxd  by  systematic  groundwater  surveys
 and  studies.  Arrangements  for  such  su  vey>
 and  studies  are  being  iutersified

 progressive-
 ly  Because  of  financial  and  organisational
 Jimitations  and  technical  consideration,
 the  full  development  of  groundwater
 potential  in  the  country  is  expected  to  take

 several  more  years  beyond  the  4th  Plan

 period.

 Running  of  Giridih  Colliery  in  Bihar  on

 Co-operative  basis.

 HRI  BHOGENDRA  JHA  :  will

 ihe  iscione  of  STEEL  AND  MINES  be

 pleased  to  state  :

 (a)  whether  Government  have
 atin to  run  the  ट3क  incline  of  Giridih  fliers

 in  Bihar  on  co-operative  basis  ;

 (b)  whether  Labour  Co-operstive  So
 ety  of  Girldih  appiled  for  this  tot

 "
 National  Coal  Development  Corporatio
 several  months  ago,  agreeing  (०  all  ve
 terms  and  conditions  laid  down  by  the

 =
 Corporation  but  the  agreement  has  ™

 yet  been  finalised  ;  and
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 (c)  if  so,  the  reasons  for  the  delay  and
 the  steps  taken  to  expedite  the  finalisation
 of  the  agreement  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  to  (c).
 The  National  Coal  Development  Corpora-
 tion  have  agreed  to  run  23-B  incline  of
 Giridih  Collieries  with  the  Labour  Co-
 operative  Society  on  partnership  _  basis.
 The  Government  have  approved  the  draft
 agreement.  It  is  likely  to
 shortly.

 be  executed

 S.C.  and  S.  T.  Educated  Unemployed

 I265.  SHRI  K.  S.  CHAVDA:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  the  number  of  Matriculates,  Under-
 Graduates,  Graduates  and  Double  Gra-
 duates  belonging  to  the  Scheduled  Castes
 and  Scheduled  Tribes  unemployed  in  the
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 neutralise  that  unemployment  among  the
 Scheduled  Castes  and  Scheduled  Tribes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BALGOVIND
 VERMA):  (a)  The
 available  in  this  regard  relates  to  the
 number  of  Scheduled  Caste  and  Scheduled
 Tribejobe-seekers  borne  on  the  live  regi-
 ster  of  Employment  Exchanges  classified  by
 educational  levels.  A  Statement

 only  information

 contain-

 ing  this  information  is  attached.

 (b)  Various  development  programmes
 in  the  field  of  agriculture,  industry,  grigat-
 ion  and  power,  transport  and  communicat-

 education.
 health  and  family  planning  and_  social
 welfare  ‘included  in  the  Fourth  Five
 Year  Plan  of  the  Centre  and  States  are

 expected  to  create  increasing  number  of

 ion,  social  services  such  as

 country  as  on  the  Ist  January,  97i;  and  employment  opportunities  for  unemployed
 persons  including  Scheduled  Castes  anu
 Scheduled  Tribes.

 (b)  the  intensive  steps  Government
 have  been  taken  or  proposed  to  take  to

 Statement

 Number  of  job-seekers  on  —  the
 Live  Register  of  Employment SI.  Educational  level  Exchanges  as  on  3I-I2-70.

 i  |  Scheduled  Scheduled
 Castes.  Tribes

 I  |  2  3  |  4

 L  Matriculates.  83,749  12,201

 2  Higher  Secondary  (including

 Intermediates/  Under-

 graduates).  32,759  5,207

 3.  Graduates.  10,830  1,519

 4,  Post-graduates.  1,129  295

 19  222 Total  I,28,467
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 Modernisation  of  Metal  and  Steel
 Factory,  Ichhaper  by  Heavy

 Engineering  Corporation
 Limited,  [Ranchi

 1266,  SHRI  P.  K.  GHOSH  :  |  (Will§  the
 Minister  of  STEEL  AND  MINES  beg
 pleased  to  state:

 (@)  whether  the  Heavy  Engineering
 Corporation  Limited,  Ranchi  took  up  the
 work  of  modernisation  of  the  Metal  and
 Steel  Factory  at  Ichhapur  in  West  Bengal
 on  turn-key  basis;

 oe)  if  so,  at  what  cost  and  when  this
 job  was  scheduled  to  be  completed;

 (c)  whether  this  job  has  been  completed
 as  per  the  schedule  and  at  the  estimated
 cost;

 (d)  if  not,  the  time  by  which  it  is
 expected  to  be  completed  and  at  what  extra
 cost;  and

 (०)  the  estimated  loss  of  said  Metal
 Steel  Factory  for  the  delay,  of  any,  in
 completion  of  this  job?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)
 Heavy  Engineering  Corporation  had  under-
 taken  the  work  of  modernisation  of  the  28
 Bar  Mill  of  the  Metal  and  Steel  Factory  at
 Iebhapur  and  not  of  the  entire  factory.
 This  work  was  to  be  done  in  four  phases;

 rc)  The  original  estimates  of  cost  and
 schedule  of  completion  were  as  under:—

 Estimated  cost  Date  of
 (Rs,  lakhs)  Completion

 Phase  I  29.515  October,  967

 Phase  I  50,733  June,  968

 Phase  गा...  88.520  ‘December, 1968

 Phase  IV  62.225  March,  4969

 230.993
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 (०)  aed  (6).  ited below  :
 The  progress  is  ind

 Peet,
 Completed  by  8.  5.  70

 ;  Expected  to  be  completed
 by  5-6-7I,

 BPhase  II  and  IV  Civil  works  already  taken

 revised  =  schedule  entire
 work  is  expected  to  be
 completed  .by  end  of
 August,  ‘1972,  The  eati-
 Mated  revised  cost  is
 about  Rs.  4I5  lakhs,

 (०)  It  is  not  possible  to  make  an

 prise
 Of  the  loss  suffered  by  the  Ichbapur Ory  38  &  result  of  ‘the  delay  in  the completion  of  the  Project.

 बैलाडिला  में  लोह  यस्क का  उत्पादन

 1267,  डा०  लक्ष्मोनारायशा  परदे  :
 क्या  इस्पात  झोर  कान  मन्त्री  ह  बताने
 कृपा  करेंगे  कि  :  है  का

 (क)  मध्य  प्रदेश  के  बस्तर  जिले  के
 बैलाडिला  स्थान  में  प्रति  वर्ष  कितना  लोह
 कासा,

 उत्पादित  होता  है  ;  भोर
 (क्)  जापान  को  कितने  लोह  वयस्क

 का  निर्यात  होता  है  तथा  किसने  लोह  प्रयास
 की  खपत  देश  में  होती  है  ?

 इस्पात  कौर  खाम  भराव  में  राज्य
 भाली  ी  शाह  सवाल  र्ा)  :  (क)  भोर
 (ल).  बैलाडिला  निक्षेप  संद्या  24  में  उत्पाद-
 दन

 समस्त  लोह  प्रभाकर  जापान  को  निर्यात
 करने  के  ध्रभिप्राम के  लिए  है।  बाधित  उत्पादन
 प्रो'  निर्यात  का  बिखरना  नीचे  दिया  जाता  है  :

 आंकड़े  शाक  मैट्रिक  नौ  में_
 उत्पादन  पोत  लदान

 1967668  4.64  3.73

 1988-69  =  2.50  46.9
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 1969-70  26.22

 32.66

 29,27

 1970-7  I  32.95

 उत्पादन  और  पोत  लदान  के  आँकड़ों  में

 ग्रस्त  का  लेखा  गत-मुख  स्टाक,  पत्तन  को

 परिवहन  में  अयस्क  और  पत्र  पर  पुरजित  स्टाक

 के  अनुसार  किया  जाता  है  |

 Bill  Re.  Rights  and  Privileges  of

 Hospitals  Employees

 1268.  SHRI  K.  M.  MADHUKAR:

 Will  the  Minister  of  LABOUR  AND  RE-

 HABILITATION  be  pleased  to  state:

 (a)  whether  Government  propose  to

 introduce  a  bill  in  the  current  Session  -to

 protect  the  Rights  and  Privileges  of  the

 Hospital  Emplopees,  which  were  snatched

 away  particularly  after  the  recent  judge-

 ment  of  970  of  the  Supreme  Court  of

 India;  and

 (b)  if  so,  salient  feature  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LABOUR  AND  REHA-

 BILITATION  (SHRI  BALGOVIND

 VERMA):  (a)  and  (b).  The  question  of

 undertaking  legislation  on  this  and  other

 connected  matters  is  still  is  under  Govern-

 ment’s  consideration.

 2  Hrs.

 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  DISCOVERY  OF  A  PRo-PAKISTAN

 ESPIONAGE  RING  IN  CALCUTTA

 SHRI  TRIDIB  CHAUDHURI

 (Berhanpor)  :  I  call  the  attention  of  the

 Mininster  of  HOME  ‘AFFAIRS  to  the
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 following  matter  of  urgent  public  impor-
 tance  and  I  request  that  he  may  make  a
 statement  thereon  :—

 “The  reported  discovery  of  a  pro-
 Pakistan  espionage  ring  in  Calcutta
 involving  a  former  Cabinet  Minister
 and  a  Deputy  Minister  of  West  Bengal
 Government  and  one
 Parliament”.

 ex-Member  of

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 DEPARTMENT  OF  PERSONNEL

 (SHRI  RAM  NIWAS-  MIRDHA)

 Mr.  Speaker,  Sir,  Government  have
 seen  Press  Reports  about  the  activi-
 ties  of  a  Pakistani  spy  ring  operating  in
 West  Bengal  and  the  alleged  involvement
 therein  of  some  ex-Ministers  of  the  Govern-
 ment  of  West  Bengal  and  a  former  Mom-
 ber  of  Parliament  from  that  State.  The
 State  Government  have  intimated  that  two
 persons,  Shri  Badrudduja,  a  farmer  Mem-
 ber  of  Parlia~  ont  and  Dr.  Golam  Yazdani,
 a  former  Minister  in  the  second  United
 Front  Government  have  been  detained
 under  the  Maintenance  of  Internal  Secu-
 rity  Ordinance,  I97l.  Further  inquiries
 are  in  progress.

 SHRI  TRIDIB  CHAUDHURI  :  Be-
 fore  |  proceed  to  ask  any  question  I  must
 register  my  most  emphatic  protest  agai-

 as:

 the  way  the  Government  has  replied
 to  this  call  attention  motion.  It  seems  in
 trying  to  be  too  clever  the  Government
 has  tried  to  convince  us  that  they  only  go
 by  newspaper  reports  ;  they  only-see  news-
 paper  reports  and  they  hear  no.  evil,  see
 no  evil  and  speak  no  evil.  This  doubly
 confirms  in  our  minds  the  suspicion  about
 the  insinuation  that  has  been  only  made

 by  the  same  newspaper  in  which  reports

 appeared  about  Pakistani  spy  ring,  insi-

 nuations  that  have  also  been  made  by  cer-

 tain  eminent  public  men  of  West  Bengal.
 This  report  appeared  in  the  Anand  Bazar

 Patrika  and  the  Hindustan  Standard  on
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 [Shri  Tridib  Chaudhuri}

 26th  May  m  which  it  was  specifically
 stated  that  ‘‘a  Minister  in  the  United
 Front  Ministry  used  to  hand  over  strictly
 confidential  files  to  the  Pakistan  Govern-
 ment;  a  well-known  Member  of  Parlia-
 ment  of  this  State  received  money  from
 Pakistan  for  acting  as  its  agent.”  “Going
 back  a  few  years,  a  Congress  Deputy

 Minister  collected  information  for  Paki-
 stani  intelligence  depactment.”  Pakistan,
 it  has  been  alleged,  helped  two  political  par-
 ties  in  thus  state  in  different  ways.  Deal-
 ing  specifically  with  the  activities  of  the
 former  Congress  Minister  the  report  says
 that  “‘the  Congress  Minister  always  moved
 close  to  the  then  Chief  Minister  and  other

 important  leaders  and  passed  on  all  sorts  of

 information  to  Pakistan.

 The  Pakistan:  authorities  would  grant
 various  facilities  to  his  relations  over  there,
 “that  maans  m  Pakistan”,  “‘as  &  reward”.
 It  was  stated  that  these  facts  were  revealed
 in  a  dossier  that  has  come  imto  the  hands
 of  the  Government  of  India.  That  was  the

 report;  not  in  the  State  Government’s  hand,
 but  in  the  hands  of  the  Central  Govern-
 ment.  The  Houses  should  bear  in  mind  that
 this  involves  the  security  and  defence  of  the

 State  and  we  are  living  in  very  troublesome
 times.  Things  that  are  happening  in  Bangla
 Desh,  the  hostile  posture  taken  by  Pakistan
 Government,  clearly  indicate  that  any
 moment,  any  aggression  can  take  place.
 In  spite  of  the  hostile  posture  taken  by
 Pakistan  and  by  the  friend  by  powers  of

 pekistan,  the  Government  says,  and  wants
 the  House  to  rest  assured,  that  it  has  only
 seen  the  press  reports.  aboul  the  spying.
 Is  this  way  the  Central  Government
 the  Union  Government,  charged  with  the
 security  and  defence  ef  the  country,  i3
 expected  to  function  and  operate  ?

 ‘With  regard  to  the  insmuation  made  in
 the  paper,  the  Government  of  India  should
 have  certainly  seen  theas  insinuations  also
 when  they  have  seen  the  press  reports,
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 it  has  been  specifically  stated  on  the  26th
 in  the  same  group  of  newspapers—the
 Ananda  Bazar  Patrika  and  the  Hindustan
 Standard  group—and  they  have  specifically
 accused  the  Government  as  follows:  The
 India  Government  however  does  not  want
 any  information  to  leak  in  the  press;  all
 attempts  are  being  made  to  throw  a  curtain
 of  secrecy  over  this  news.”

 About  the  two  arrests  that  have  been
 teferred  to  by  the  hon.  Minister.  the  paper
 alleged  that  the  Governments,  both  the
 Central  Government  and  the  State  Govern-
 ment,  were  rather  unwilling  to  institute  a
 case  against  anybody.  not  because  of  lack
 of  documents  and  incrimmnating  evidence.
 The  real  reason  is  fundamentally  different.
 The  facts  in  tha  possession  of  the  Govern-
 ment  reveal  that  more  than  one  person
 was  implicated  m  this,  not  only  politicians;
 there  are  Government  officers,  businessmen
 and  many  people  who  are  very  influential
 in  social  life.  If  a  prosecution  is  launched
 in  a  court  of  law,  then  the  names  of  many
 of  these  people  would  be  drawn  in.  [hat
 is  why  neither  the  Central  Government
 nor  the  State  Government  of  West  Bengal
 were  at  all  entius:astic  to  proceed  to  take
 any  move  m  the  matter.  The  paper  has
 hinted  that  the  two  arrests  made  under
 the  Maintenance  of  Internal  Security  Aci
 have  been  made  only  as  a  sop  to  publu
 opinion.

 ‘The  question  that  naturaly  arises  ts  (his
 We  all  know  in  this  House,  Syed
 Badrudduja,  a  former  Member  of  this  hon
 House.  Sit,  ]  hold  no  special  briet  for

 Syed  Badruddya.  But  he  is  a  man
 eminent  in  public  life,  and  to  put  the
 record  straight,  {  should  also  mention  that
 in  the  last  mid-term  election,  he  worked

 against  me,  against  my  cendidature.  But

 even  then,  there  is  a  thing  called  natural

 justice,  and  it  must  be  put  on  record,  tt

 is  already  on  record;  it  is  a  historical  tact

 that  Syed  Badrudduja  wes  one  of  these

 few  Mustims  in  this  country  who  had  the
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 courage  of  conviction  ty  oppose
 Muhammad  Ali  Jinnah  on  the  Pakistan
 issue,  who  opposed  the  formation  of
 Pakistan  Statc.  He  was  almost  ostracised
 by  the  Muslim  community  in  those  days
 for  having  opposed  the  formation  of
 Pakistan.  He  is  now  at  the  fag  end  of
 his  life;  he  isaged74.  He  is  a  man
 eminent  in  Public  life.  If  you  give  a
 stigma  like  this,  and  then  arrest  him,  what
 happens?  Curiously  enough  these  arrests
 have  been  made  under  newly  passed
 internal  Security  Ordinance.  1  do  not
 know  why  he  has  been  detained  only,  and
 why  the  arrests  have  been  Selective.

 Apart  from  the  former  Cabinet  Minister
 of  the  United  Front  Government,  and  a
 former  MP  who  is  now  sought  to  be  made
 out—Syed  Badrudduja—it  was  also  men-
 tioncd  in  newspapers  as  I  haye  already  read
 out  from  the  rcport  itself,  that  one  former
 Congres  Deputy  Minister  was  invol\cd.

 Sccondly,  a  very  senior  Government
 official  —{  do  not  known  whether  of  the
 State  Government  or  of  the  Central
 Government  was  involved.  here  arc
 many  other  important  peopf&  who,  tt
 appears,  are  involved.  In  view  of  the  very
 serious  situation  and  the  serious  charges
 that  have  been  made,  |  specifically  ask  why
 these  arrests  have  been  made  selectively
 and  why  they  have  been  made  under  the
 Maintenance  of  Internal  Security  ordinance
 excepting  that  they  were  acting  against
 the  security  of  the  State,  no  specific  vharge
 has  been  laid  against  them.  I  do  not
 want  to  go  by  press  reports,  but  I  havea
 right  to  ask  of  this  Government,  who  is
 the  Congress  Deputy  Minister  who  was
 hanging  about  the  former  Congress  Chief
 Minister,  got  the  information  and  passed
 it  on  to  Pakistan  and  why  that  person  has
 not  been  arrested?  Who  is  the  Government
 Official  invelved  and  why  has  he  not  been
 held?  It  has  been  reported  in  the  papers
 that  this  dossier  camé  into  the  hands  of
 Government  abour  AN2  months  back.

 Do  the  Government  seriously  want  us  to
 believe  that  they  were  only  going  by  press
 reports  and  this  dossier  was  not  actually  in
 their  hands  and  that  the  West  Bengal Government  has  acted  entirely  on  its  own?
 One  of  the  officials  of  the  Special  Branch—
 his  name  has  also  been  mentioned  in  the
 Papers—Mr.  Arun  Mukerjee,  Deputy Commissioner  in  charge  of  the  Special
 Branch  or  Security  Intelligence,  has  speci-
 fictlly  stated  that  they  have  enough  evide-
 nce  tu  prosecute  certain  people  in  court  on
 the  charge  of  espionage.  If  that  is  so,  why
 is  the  Government  not  giantin  g  clearance
 so  that  at  least  Mr.  Syed  Badrudduja  can
 have  the  change  of  clearing  his  name  in
 apublic  trial?  I  stand  for  no  spies,  If
 they  are  any  spies  who  act  against  the
 security  of  the  country,  let  them  be  han-
 ged  by  all  means,  but  give  them  a  fair
 trial.  [here  is  such  a  thing  called  natural
 justice,  There  cannot  be  anything  called
 selective  justice.  When  you  took  the
 powers,  we  knew  how  they  would  be  used.
 These  are  the  first  two  arrests  under  the  new
 detention  ordinance.  You  have  to  bear  in
 mind  that  three  by-elections  ate  in  the
 offing  and  another  bye-election  was  to  be
 held.  It  has  been  publicly  alleged  that
 these  airests  have  been  made  to  influence
 publice  opinion  on  the  eve  of  the  bye-
 election  Mi.  Syed  Bandrudduja  was  likely
 contest  the  bye-election  to  Parliament
 that  i,  soon  comming.  Therefore,  I  ask
 the  Government,  why  they  should  not
 immediately  start  proceedings  against
 these  prople  against  whom  allegations  have
 been  made.

 SHRL  RAM  NIWAS  MIRDHA  :  There
 8  no  question  of  government  adopting  a
 causul  attitude  on  this  point.  Government
 thinks  this  to  be  of  a  very  serious  nature
 and  it  has  been  dealing  with  this  matter  in
 a  most  serious  manner.  Why  I  mentioned
 about  the  press  report  was  because  the  hon.
 Member  himself,  while  calling  the  attention
 of  the  government,  referred  to  press  reports
 end  as  it  turned  out  he  himself  quoted
 extensively  from  the  press  reports.  That  is
 the  only  reason.
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 SHRI  TRIDIB  CHAUDHUR]  I  am
 not  the  gevernment,  he  rs  in  the  government
 ‘When  I  ask  hun  a  question  he  should  answer
 tt  on  the  base  of  fact  at  his  disposal  Does
 the  hon  Munster  realize  that  he  is  making
 4  laughing  stock  of  himself  and  the  govern-
 ment

 SHRI  RAM  NIWAS  MIRDHA  fhe
 question  was  based  ona  piess  report  Since
 the  hon  Member  has  quoted  extensively
 from  that,  I  merely  said  that  government
 has  seen  the  press  report  do  not  know
 what  is  wrong  in  that  ला  I  proceeded  to
 say  what  action  the  Government  ol  West
 has  taken  in  this  matter  I  have  myself
 said  that  action  has  been  taken  under
 the  Mamtance  of  Internal  Security  Ordi-
 Ratice,  in  view  of  the  extraordinary  situation
 whech  the  hon  Member  himself  admits
 exists  in  that  part  of  the  country,  |  think  it
 38  paoper  use  of  the  Ordinance  and  the
 discretion  of  the  State  Government  has
 been  properly  exercised

 As  regards  the  insinuation  that  it  has
 been  done  in  view  of  some  impending  by-
 elections,  well,  85  a  matter  of  fact,  sone
 by-election  or  mid-term  election  is  always
 taking  place  in  the  cauntry  and  if  this  kind
 of  plea  is  accepted  ido  not  think  any
 action  can  be  taken  unde:  this  Ordinance
 even  when  there  is  an  extraordinary,  situat-
 10n

 As  regards  the  other  poimt  which  the
 hon  Member  raised,  some  Deputy  Minister
 belonging  to  the  Congress  Party  being  in-
 volved  init,  Iwill  refer  to  a@  press  report
 that  the  Deputy  Chief  Minister  of  West
 Bengal  has  denied  that  any  ex-Congress
 Moumuste  is  involved  in  this  case

 SHRI  8  K  DAS  CHOWDHURY
 (Coach  Bihar)  The  hon  Munister  has  tied
 hyp  best  to  give  a  clear  answer  to  the  point
 vaised  Even  then  I  must  say  that  it  was  not
 very  muchlear  It  was  specifically  stated  in
 the  calling  Attention  that  this  news  has
 appeared  inthe  press  The  hon  Minister
 $tated  in  reply  to  Calling  Attention  that
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 government  have  geen  the  press  reports.  Is
 it  enough  ?  Are  we  here  simply  to  hear  what
 the  press  report?  Should  the  Minister
 merely  repeat  that  ?  Should  we  not  know
 the  real  facts  which  are  within  the  know-
 ledge  of  the  government?  I  must  say  that
 this  is  very  much  reprehensible  The  facts
 as  stated  very  clearly  show  two  things  An
 espion  age  ring  has  been  in  existence  tor  a
 Long  tume  Inimediately  after  the  962
 debacle  arising  out  of  the  Chinese  aggress- 70  on  the  NEFA  border  then  Defence  Min- ister  admitted  on  foo:  of  the  Lok  Sabha
 that  there  are  serious  gaps  of  effiuiency  in our  intelligence  depai  tment  and  intelligence
 branch  =Though  both  China  and  Pakistan arc  oul  neighbouring  State,  we  are  not  hav
 mg  good  relations  with  them  Yet,  our
 intelligence  department  and  intelligence Officers  did  not  take  so  much  care  to  go In  to  the  entire  matter  verly  seriously  when an  espionage  ting  was  functioning  for  Pak stan  and  China

 Some  hon  Membeis  seem  to  be  very much  agitated  that  this  ts  being  done  just befoie  the  nud-term  elections  or  the  by
 Cections  in  West  Bengal  In  the  press
 report  it  has  been  stated  that  these  two  pel sons  are  Dr  Golam  Yazdan:  a  former  Uni
 ted  FrongMinister—at  that  time  he  belo
 nged  to  CPM  and  shn  Badrudduyja,
 (intnrruption)

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  ‘Su,  |  would  request  you  not  to
 permit  him  to  make  an  insinuation  What
 he  4s  saying  ts  baseless

 MR  SPEAKER  but  he  did  not  object
 when  the  name  of  a  Congress  Mimster_  was
 mentioned  ?

 SHRI  JYOTIRMOY  BOSU  If  the  other
 side  is  skeeping,  why  should  I  worry  about  it

 Uiterruptions)

 SHRI  B  K  DASCHOWDHURY
 Even  during  the  last  election  at  was_menti
 onéd  that  %  sum  of  Rs,  10,000  was  given  to

 site  of  the  political  elements
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 in  view  of  all  these  facts  |  would  like  to
 know  from  the  Government  whether  the
 Government  has  got  the  full  report.  The
 report  says  that  the  Government  hasglot  a
 dossier  of  not  only  the  persons  but  the  ms-
 try  and  coutd  created  against  some  of  the
 persons.  Some  public  men  and  political
 party  leaders  are  also  involved.  Will  the
 Government  be  good  enough  to  state
 the  names  of  those  political
 leaders;  otherwise,  all  political  party

 Leaders  mignt  be  involved,  Let  it  be  very
 clear  and  fair.  Who  are  those  political
 party  Leaders;  or,  should  we  presume  that
 some  of  the  political  elements  I  would  not
 Mention  the  names  who  are  still  think-
 ing  of  and  are  utilising  the  position  of  this
 Government,  particularly  the  Prime  Mini-
 ster,  with  that  of  Yahaya  Khan  in_  relation
 to  East  Bengal  and  West  Bengal,  are  also
 involved  this  espionage  ring?  That  also
 should  be  made  very  much  clear.

 In  some  papers  it  was  also  mentioned
 that  the  Headquarters  of  this  espionage  spy
 ring,  though  apparently  from  the  recent
 press  reports,  it  seems  is  in  Calcutta,  But  i¢
 is  not  so;  itis  in  Delhi.  One  gentleman,
 who  used  to  work  as  courier  in  the  Pakistan
 High  Commission  tn  Delhi,  Mr.  Quddus,  1
 in  possession  of  certain  incriminating  docu-
 ments.  Have  the  Government  got  this
 information  and  have  they  referred  the
 matter  to  the  intelligence  branch  to  ing-
 uire  against  all  the  persons  with  whom  Mr.
 Quddus  had  a  relation  ?  It  will  give  some
 more  revealing  facts  to  the  Government.

 So.  I  request  the  hon.  Minister  to  make
 a  very  brief  and  frank  statement  clearly
 setting  out  thenames  of  those  persons,
 political  party  Leaders  and  political  elem-
 ents  who  are  involved  in  this  espionage
 Ting.

 Finally,  I  would  also  like  to  know  from
 the  Government  whether  this  Government
 is  in  touch  with  the  gtate  Government  of
 ‘West  Bengal  and  wheather  they  have  said
 that  the  State  Government  of  West  Bengal
 ate  alfeady  coming  to  the  sonclusion  that
 an  open  {fist  and  proceedings  will  be  start-
 ed  vety  soon.
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 SHRI  RAM  NIWAS  MIRDHA:  The hon.  Member,  wants  to  know  the  names  of
 Persons  and  political  parties  who  are  impli- cated  in  this  matter,  where  the  hoadquart-
 ers  of  this  spy  ring  are  and  who  the  courier is.  All  Ican  say  ts  that  is  not  in  the  pub- Itc  interest  to  disclosed  all  these  facts.

 SHRI  SAMAR  GUHA  (Contai)  :  It  is in  the  interest  of  the  Government,  not  at all  m  the  interest  of  the  people  and  the
 security  of  the  nation,  not  to  give  this
 information,

 SHR!  RAM  NIWAS  MIRDHA:  The
 whole  matter  is  being  investigated  by  the
 West  Bengal  Government  and  were  in
 touch  with  the  West  Bengal  Government,
 All  possible  assistance  that  can  be  given  to
 them  is  being  given  in  this  matter.
 It  would  not  be  proper  that  we  go into  the  various  detaily  about  names  of
 Persons  etc.,  before  the  investigations
 are  over.

 SHRI  DEVINDER  SINGH  GARCHA
 (Ludhiana):  A  few  daye  ago  the  Minister
 of  Home  Affaus  made  a  statemant  in
 this  House  that  the  situation  obtaining  on
 the  borders  of  Bangal  Desh  was  a  very
 obnormal  one  ..nd  that  the  normal  ground
 rules  could  not  be  obsered.  Now  we  come
 on  the  revelation  that  we  are  faced  with  a
 very  serious  problem  ot  interval  security,
 that  treachery  has  seeped  up  to  the  very
 highest  echelones  of  our  national  life,  of
 our  body  politic  as  such.  I  think,  this  is  a
 situation  of  very  gave  cmergency.  My  que
 estion  or  suggestion  as  ssmply  this.  Would
 the  Government  have  the  courage  to  recog-
 nise  the  situtation  as  une  of  grave  emer-

 gency  and  declare  it  as  such  in  all  States
 surround  or  touch  upon  Bangla  Desh
 borders  ;  or,  will  it  be  deterred  by  the
 semantics  of  parliamentaty  debate?

 SHRI  RAM  NIWAS  MIRDHA  :

 Government  does  realise  that  the  srtuation

 3a  very  serious  one  and  anyone,  who

 be  found  guilty  of  treachery  to  the would
 will  be  vary  s@riously  dealt  with, country,
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 But  we  are  committed  to  a  parliamen-

 tary  system  of  Government  and,  I  think,
 we  should  work  it  as  well  as  we  can.  There-
 fore,  whatever  extraordinary  measures
 would  be  taken  would  be  limited  to  what
 is  most  essential  as  happened  in  this  case.
 It  was  exactly  to  meet  such  situations  and
 emergencies  that  this  Ordinance  was  pro-
 mulgated.  This  Ordinance  and  other  legal!
 powers  available  to  the  Government  wii!  be

 used  to  put  down  these  things.

 ‘SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Sir,  J  am  not  much  encouraged  to  ash  ques-
 tions  because  it  is  obvious  we  are  not  going
 to  get  any  information  from  the  Govern-
 ment.  |  think,  about  90  per  cent  or  more
 of  the  Call  Attention  Notices  that  you  con-
 sider  everyday  are  based  on  press  reports.
 There  is  no  other  way  by  which  we  can  get
 information.  The  hon.  Minister  is  studi-
 ously  refusing  to  go  beyond  anything  that
 we  have  seen  in  the  press.

 All  T  would  like  to  say  is  this  that  im
 these  cases  of  arrests  which  have  taken
 place,  either  they  have  got  evidence  or  they
 have  not  got  evidence.  I  do  not  think  there
 can  be  any  third  position.  If  they  have  not
 got  any  concrete  evidence  on  the  basis  of
 which  specific  grounds  can  be  given  or  spa-
 cific  charges  can  be  made,  then,  it  means
 they  have  acted  only  on  suspicion.  In  that
 case,  I  would  say  thai  the  use  of  the  Ordi-
 nance  on  the  basis  of  mere  suspicion  against
 prominent  public  men  is  something  which
 is  most  reprehensible  and  this  method
 should  never  be  resorted  to.

 ‘The  Government  refuses  to  give  infor-
 mation,  It  means  the  Government  is  put-
 ting  a  premium  on  any  type  of  rumour  or
 speculation  or  anything  which  may  go  on

 .in  this  country.  The  hon.  Minister  refuses
 to  take  Parliament  into  confidence  which
 means  he  keeps  the  doors  wide  open  to  any
 kind  of  rumour  or  speculation  regarding
 anybody,  any  person,  or  any  party,  that
 anybody  may  choose  to  indulge  in.
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 J  cannot  forget  that  Mr.  Badrudduja
 was  put  under  preventive  detention  in  the
 year  I965  also  during  the  Indo-Pakistan
 hostilities.  At  that  time,  it  was  not  stated
 anywhere  that  he  was  acrested  for,  or  found
 indulging  in,  any  type  of  espionage  activity.
 No  grounds  were  given  at  least  as  far  as  we
 know.  Hc  was  kept  in  detention  for  seve-
 ral  months,  and  ultimately,  he  was  released
 after  the  hostilities  were  over.  Subsequent
 to  that,  he  again  steod  for  election  and  he
 came  to  this  House  as  an  elected  Member
 of  this  House.  He  discharged  his  duties
 here.  So,  quite  obviously,  upto  that  time,
 at  any  rate,  neither  the  Central  Govern-
 ment  nor  the  State  Government,  nor  any
 body  else,  had  any  grounds  on  which  they
 could  say  that  Mr.  Badrudduja  indulged  in
 espionage  activities.  Yet,  some  sort  of
 stimga  was  attached  to  him.  Not  enty  to
 him.  At  that  time,  a  very  large  uumber  of
 persons  belonging  to  the  minority  commu-
 nily  were  put  under  preventive  detention
 and  were  subsequently  released.  They  can
 say  it  was  @  preventive  measure  based  on
 suspicion,  based  07  nothing  more  than  that.
 But  such  is  not  the  present  case.

 A  story  has  been  made  out,  at  least  m
 the  press,  and  it  is  upto  the  Government
 either  to  deny  that  story  or  to  corroborate
 that  on  the  basis  of  whatever  evidence  they
 have  in  their  possession,  The  story  in  the
 press  is  that  some  documents  or  some
 papers  in  which  the  names  of  certain  per
 sons  have  been  found  have  come  into  the
 possession  of  the  Government  and  that
 these  documents  were  intercepted  by  out
 Border  Security  Force  when  some  person
 or  persons  who  were  employed  in  the  Pakis-
 tan  Deputy  High  Commissioner’s  Office  0
 Cualcuita-  the  Deputy  High  Commissioner
 who  later  defected  to  Bangla  Desli-—weie
 trying  to  smuggle  out  papers  and  documents
 to  Pakistan.

 ‘They  were  intercepted  by  the  B.S.I.  and
 these  papers  have  come  into  our  possessivlt.
 Will  the  hon.  Minister  at  cast  tell  us  wit
 ther  there  is  any  semblance  of  truth  sa  th!



 ‘story  and,  if  so,  who  are  those  persons,  who

 trying  to  sumggle  out  these  things  and
 who  were  intercepted  by  the  B.S.F.,  presu-

 mably  apprehended  by  them.  They  have
 not  been  arrested;  they  have  not  been  detai-

 ‘ned.  Who  are  they?  Are  they  Pakistanis
 or  are  they  Indian  citizens?  We  know  no-

 thing  about  it.  The  hon.  Minister  refuses
 tell  us  anything,

 My  only  point  is  this.  On  the  face  of
 it,  we  can  all  speculate  on  many  things.  I

 am  not  prepared  to  accept  either  of  these
 versions,  I  am  not  prepared  to  dismiss  that
 anybody  cannot  be  iddulging  in  espionage
 simply  because  he  is  a  political  figure.  We
 know  what  has  happened  in  other  countries.
 We  have  many  famous  espionage  cases  on
 record,  But  those  cases  were  all  brought
 to  light,  public  trials  were  held  on  the  basis
 of  concrete  evidence  and,  either  people
 were  found  guilty  and  convicted  or  they
 were  aquitted.  Nobody  in  this  country  or
 in  this  House,  [am  sure,  wants  that  if  in
 respect  of  any  person.  no  matter  to  which
 party  he  belongs  and  however  eminent  he
 may  be  in  public  life,  1  is  proved  that  he  is
 guilty  of  espionage.  he  should  be  left  off.
 Nobody  wants  that.  On  the  face  of  it,
 one  can  go  on  speculating.  If  some
 Miinster  is  involved,  whether  of  the
 Congress  or  of  the  CPM  or  some  other
 party,  [am  not  interested  on  the  face  of  it.
 A  minister,  presumbaly,  by  virtue  of  being
 a  minister,  may  have  access  to  certain  infor-
 mation  which  may  possibly  be  of  some  use
 to  the  other  side  if  it  is  passed.  But,  T  do
 not  know  about  it.

 Here,  Mr.  Badrudduja  was  not  a  Minister.
 He  was  a  very  ordinary  humble  sort  of  per-
 son  leading  a  very  modest  sort  of  life.
 What  possible  access  could  he  have  to
 such  top-secret  files  and  top  secret
 information  which  would  be  of  value
 tothe  Pakistanis?  We  can  go  on  spe-
 culating  anything  and  we  can  go  on  talking
 things  like  that.  But  I  want  to  ask  the
 Government  whether  they  have  got  any  evi-
 dence  or  not.  If  they  have  not  got  evidence,

 if  they  are  proceeding  only  on  the  basis  of
 suspicion,  then  they  will  lay  themselves
 open  to  the  charge  which  has  been  hurled
 here,  that  this  is  a  matter  of  vindictiveness,
 political  motivation  ete.  etc.

 If  they  have  got  evidence,  we  hope,  they
 will  tell  us  that  the  necessary  process  of
 open  trial  will  be  gone  through,  that  they
 will  take  action  in  a  court  of  law  and  that  a
 proper  trial  would  be  held  so  that  these
 people  have  got  a  fair  chance  to  defend
 themselves.  If  they  are  guilty  that  can  be
 proved  only  on  the  basis  of  concrete  evi-
 dence,  not  otherwise.

 SHRI  RAM  NIWAS  MIRDHA  :  The
 State  Government  has  taken  action  under
 the  Maintenance  of  Internal  Security  Ordi-
 nance,  which  also  provides  a  certain  proce-
 dure  for  dealing  with  such  matters.  Whatever
 allegations  the  State  Government  have
 would  have  to  be  conveyed  to  the  detenues
 within  five  days.  Then  there  is  a  procedure
 in  the  Ordnance  for  bringing  up  that  matter
 before  a  3  man  Advisory  Committee  which
 would  consist  of  High  Court  judges  or
 persons  of  that  status’  Therefore,  it  is  not
 true  to  say  that  things  are  done  in  an
 arbitrary  manner.

 It  is  true  that  extaordinary  situation—-as
 the  present  one—need  extraordinary  legisla-
 tion  of  the  type  that  has  just  been  enncted.
 But  care  is  taken  to  see  that  necessary
 safeguards  are  provided  at  every  stage  and
 protection  given  to  the  persons  concerned
 as  the  law  would  permit.

 About  the  holding  of  an  open  trial,  it  is
 too  early  to  say  what  the  State  Government
 would  do  in  the  matter.  They  are  still
 investigating  the  whole  thing  and  if  their
 investigation  reaches  a  certain  stage,  a
 regular  case  would  be  filed  and  prosecution
 launched,  I  think  the  State  Government
 would  do  that  when  they  reach  that
 stage.  But,  at  this  stage,  it  is  too  early  to
 say  what  action  will  be  taken  with  respect
 to  this  matter.
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 SHRI  SAMAR  GUHA:  We  would  like
 te  know  why  the  Government  have  taken
 ahush-hush  attitude  in  regard  to  a  serious
 matter  which  opens  them  up  seriously  to
 the  criticism  that  has  been  offered  that
 they  have  acted  with  political  motive  and  in
 a  vindictive  manner  against  some  political
 leaders  and  some  political  parties.  This  is
 what  one  would  think  unless  the  Govern-
 ment  come  forward  with  the  full  story  and
 with  the  fall  se:zed  documents  which  they
 have  in  their  possession  in  regard  to  the
 activities  of  the  Pakistani  espionage  ring.

 The  hon.  Minister  stated  that  it  is  not
 in  the  ‘public  interest?  that  he  should
 disclose  the  facts  found  in  those  seized
 documents,  Ido  not  understand  how  this
 public  interest  come  in.  In  the  press  report
 names  have  been  mentioned.  It  involves
 the  integrity  of  Congress,  CPM  and  other
 Parties  too.  A  number  of  top  leaders,
 political  leaders,  figure  in  regard  to  thi
 Pakistani  spy-ring.

 Also,  it  has  categorically  mentioned  the
 names;  of  course,  it  does  not  mention  the
 name  but  refers  to  one  journlist.  It  has  also
 Mentioned  about  a  few  top  officials.  The
 integrity  of  the  political  leaders,  political
 parties,  a  journalist  and  also  a  few  top
 officials  is  seriously  involved.  Is  that  not  a
 matter  of  public  importance  ?

 Secondly,  in  view  of  tne  fact  that  in
 the  eastern  region  of  India  today,  a  serious
 situation  is  developing  and  every  day  the
 Pakistani  spy-rings  are  operating  and  they
 are  being  arrested,  is  it  not  also  in  the
 interests  of  the  nation  that  the  functioning
 of  these  two  parties  and  those  political
 leaders  who  are  supposed  to  have  been
 involved  inthe  activities  of  Pakistat:  espio-
 nage  should  come  to  the  limelight  so  that
 the  people  may  know  7

 {  am  very  sorry  to  note  that  secretary  of
 the  Communist  Marxist  Party  has  said  that
 this  is  a  sorid  conspiracy  to  terrorive  the
 people  of  the  minority  community.  To  me,
 any  petson  who  is  involved  in  espionage
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 activity  or  spying  against  his  own  nation
 does  not  belong  to  any  community or  to
 any  political  party,  He  is  a  traitor.  He  is  a
 spy  and  he  ०००0  be  treated  as  such.

 No  political  party  or  no  community  has
 any  relevence  to  this  question  of  a  minority
 community  or  majority  community  being
 involved  as  such.  But  if  Government  keep
 it  hush-hush.  then,  naturally,  the  other
 parties  will  take  advantage  of  it  and  criticise
 them  and  say  Government  want  to  take
 political  advantage  out  of  this.

 The  whole  matter  is  an  alarming  comm-
 entary  on  the  inefficiency  of  our  intelligence
 working  in  the  eastren  region,  because  this
 espionage  ring  has  been  operating  there
 for  the  last  five  years,  but  they  could  not
 unearth  even  a  little  bit  of  it.  Even  now,
 they  have  not  unearthed  those  documents
 but  only  the  border  security  force  peop le
 have  done  that  job  for  the  intelligence,

 Agatn,  as  regards  the  Cabinet  Minister
 of  the  UF  Government,  Mr.  Yazdani,
 he  was  in  charge  of  pass-ports  and  issuing
 visas  for  Pakistani  nationals,  It  has  appear-
 ed  in  many  papers  in  West  Bengal  that  Mr
 Yazdani,  violating  the  Central  rules,  was

 issuing  anumber  of  visas  to  Pakistan!
 infiltrators  to  moves  about  in  West  Bengal
 and  to  go  to  any  place  whatsoever.  These

 reports  appeared  two  years  before  in  any
 papers.  I  want  to  know  from  Government
 why  they  have  not  taken...

 SHRI  JYOTIRMOY  BOSU :  on  a  point
 of  order  the  hon.  Member  has  mentioned
 the  name  ofa  former  Minister  of  UF
 Government,  He  is  not  here  to  defend  him,
 self,  So  how  can  he  mention  his  name
 here  Davee  (dnterruptions)

 Mr.  SPBAKER  :  Iam  not  allowing  any,

 points  of  order,  The  hon.  Member  is  only

 repeating  what  has  appeared  in  the  papers,

 SHRUJSYOTIRMOY  BOSU  :  We  know

 about  this  Member,  We  know  how  he  is

 a  CIA  agent...  re  (daterruptions)
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 SHRI  2  M  STEPHEN  (Muvattupuzha)
 These  people  ate  traitors  and  they  should
 be  dealt  with  as  such  =  (Jnterruptions)

 SHRI  JYOTTRMOY  BOSU
 marks  should  be  expunged

 those

 MR  SPEAKFR-  Why  should  thev  be
 expunged  ?

 SHRI  P  R  DAS  MUNSI  (Calcutta
 south)  They  are  trymg  to  protect  the  tia
 tors  Why  should  anvone  object  to  that  ?

 SHRI  SAMAR  GUHA  Shri  Iyotirmoy
 Basu  has  got  elected  tur  a  second  time,  and
 he  should  now  fee!  tired  of  repeating  the
 accusations  of  CIA  agent

 MR  SPEAKIR-  May  I  request  the
 hon  Member  to  conclude  and  cool  down
 also  ?

 SHRI  JYOTIRMOY  BOSU  Are  you
 going  to  allow  anyone  here  to  malign  some
 body  who  has  been  detained  for  the  political
 interest,  and  especially  a  forme:  Minister  ’
 The  hon  Member  has  no  right  to  do  that
 How  can  he  be  allowed  on  thc  floo:  of  the
 Hovse  to  malign  a  person  who  ts  not  here
 to  defend  hims  ॥,  a  man  who  has  function-
 ed  as  a  minister  ?

 MR  SPEAKFR  I  am  not  allowing
 him  80,  why  should  he  get  up  and
 interrapt  ?

 SHRI  KRISHNA  MENON  (Tr  vendiam)
 Anyhow,  he  has  said  it  all  the  same

 SHRI  SAMAR  GUHA  _Lhese  reports
 apreared  in  many  papers  in  West  Bengal
 Ywant  to  know  from  Government  why
 they  did  mot  mtervene  im  the  matter  and
 take  steps  If  they  had  found  that  the
 Teports  appearing  m  the  papers  wote
 wrong  iaturally  those  Ministers  against
 whorh  accusations  were  levelled  could  have
 been  absolved
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 But  no  contradiction  has  come  from  any Quarter  Govunment  also  did  not  take
 action

 It  will  be  absolutely  wrong  on  the  part
 of  Government  to  use  the  Maintenance  of
 Security  Act  tu  imprison  a  person  charged
 with  such  grave  charges  as  those  of  espion-
 age  [want  to  know  whether  Government
 will  without  delay  bring  those  persons  wha
 have  been  arrested  public  trial

 Thirdly  the  Deputy  Chief  Minister
 of  West  Bengal  has  mentioned  at  a  press
 conference  yesterday  that  nvestigations
 agains!  7  other  persons  are  also  continuing
 It  is  also  in  the  interest  of  the  country
 that  he  should  disclose  the  name  of  these  7
 person  as  also  the  names  of  those  political
 Paities  against  accusations  have  been  made
 In  addition,  he  should  also  disclose  the
 names  ol  the  journalists  and  top  officials
 implicated  in  this

 I  want  to  ask  whether  Government  will
 repeat  the  sane  thing  which  they  did  during
 the  time  of  the  India  Cama  war  when  they
 refused  to  dixclos.  the  names  of  those
 person  who  were  having  account  im  the
 Bank  of  China  whose  names  have  not  even
 today  been  published  Are  Government
 going  to  publish  the  name  of  those  person
 involved  in  this  espionage  ring  caught  for
 working  for  Pakistan  ?  Also  are  Govern-
 ment  going  to  overhaul  the  whole  intellige-
 nee  service  in  West  Bengal  and  other  eastern

 regions  of  India  ’

 SHRI  RAM  NIWAS  MIRDHA  The
 hon  member  has  raised  a  number  of  pomts
 and  made  a  number  of  observations  He

 ३९७७  that  our  intelligence  services  n  Bengal
 should  be  strengthened  and  should  be  made
 to  inquire  into  these  things  It  ts  exactly
 because  our  intelligence  ha»  been  working
 in  an  effective  way  that  these  things  have
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 {Shri  Ram  Niwas  Mirdha}
 come  to  light  and  have  come  to  a  stage
 where  a  definite  investigation  could  be
 connected  and  action  taken

 SHRI  SAMAR  GUHA  :  The  BSF  found
 this  out,  not  the,  Intelligence

 SHRI  RAM  NIWAS  MIRDHA  The
 hon  Member  mentioned  about  several  items
 of  news  which  have  appeared  in  this  press
 and  asked  why  Government  have  not  denied
 them  If  he  expect  Government  to  deny
 oraccept  all  or  most  of  them,  I  think
 1S  not  possible  to  do  so  All  these  matters
 are  under  investigation  by  the  State  Govern-
 ment  They  have  just  taken  certain  steps
 they  are  still  delving  mto  the  matter  ina
 serious  way,  If  more  things  come  to  hight
 definitely  action  will  be  taken

 |  would  certamly  appeal  to  the  hon
 member  not  to  bring  in  political  motives  or
 communal  considetations  in  a  situation
 hike  this  I  thmk  111५.  very  improper  to  say
 that  these  gentlemen  have  been  arrested
 because  they  belong  to  a  minority  commun-
 ity  The  question  ts  one  of  national  security
 and  io  bring  m  a  communal  element  m  an
 important  and  delicate  matter  like  this  is
 not  at  all  defitting  the  dignity  of  the  House
 or  that  of  the  hon  member

 i2  43  HRs

 PAPER  LAID  ON  THE  FABLE

 RFVIFW  AND  REPORI  OF  tHE  RFHABILI-
 TATION  INDUSIRiEs  CORPORATION

 Limiten,  Carcurra

 THE  DEPUTY  MINISFER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  BALGOVIND
 VERMA)  On  behalf  of  Shri  Kindailker,
 1  beg  to  lay  on  the  table  a  copy  each  of
 the  following  papers  (Hind:  aad  Enghs
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 versions)  under  sub-section  (a)  of  section
 6I9A  of  the  companies  Act,  956

 (t)  Review  by  the  Government  no  the
 working  of  the  Rehabilitation  Indust-
 ries  Corporation  Limited,  Calcutta,
 for  the  year  1969-70

 (2)  Annual  Ri  port  of  the  Rehabilitation
 Industries  Corporation  Limited,
 Calcutta  for  the  year  1969-70  along
 with  the  Audited  Account  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon

 {Placed  in  I  brary  See  No  ‘LT-2871715

 FFRiilistR  (CONTROL)  AMENDMENT  ORDFR

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P  SHINDF)  _  I  beg  to  lay
 on  the  Tbale  acopy  of  the  Fertiliser
 (Control)  Amendment  Order,  97]  (Hind:
 and  tnglish  versions)  published  in  Notifi
 cation  No  GSR  690  in  Gazette  of  India
 dated  the  2th  May,  1971  under  ysnb
 section  (6)  of  section  3  of  the  Essential
 Commodities  Act  955  |  Placed in  the  Tih
 rary  See  No  (288/71)

 Delhi,  Meerut  and  Bulandshahar
 Milk  and  Milk  Product  Control  Order

 THE  MINISTER  OF  STALE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 SHER  SINGH)  I  beg  to  lay  on  the  table
 acopy  of  Deilt,  Meerut  and  Bulandshahr
 Milk  and  Milk  Product  Control  Order,
 1971,  (Hindi  and  Engh  versions)publishep
 in  Notification  No  SO  9I!  mm  Gazette
 of  India  dated  the  3id  May,  97)  under
 sub-section  (6)  of  section  3  of  the  Egsential
 Commodities  Act,  955  [Placed  in  Librar)
 See  No  LT  ‘189/715
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 2  44  Hrs.

 ELECTION  TO  COMMITTEE
 NATIONAL  FOOD  AND  AGRICUL-

 TURE  ORGANISATION  LIAISON
 COMMITTEE

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE)  I  beg  to  move

 “That  m  pursuance  of  the  Munistry  of
 Food  Agriculture,  Community  Develop-
 ment  and  Cooperation  Resolution  No
 ह:  0-/65-FAIT,  dated  the  9th  Septem-
 ber  1966,  the  members  of  this  House
 do  proceed  to  elect,  m  such  manner
 as  the  Speaker  may  direct,  four  members
 from  among  themselves  to  serve  as
 members  of  the  National  Food  and
 Agriculture  Organisation,  Liaison  Com
 mittee  for  a  term  of  three  years,  subject
 to  the  other  provisions  of  the  said
 Resolution”

 MR  SPEAKER  The  question  ts
 *  That  वा  pursuance  of  the  Munistry  of
 Food,  Agriculture,  Community  Develop-
 ment  and  Cooperation  Resolution
 No  ह:  {0-I/65-FAIT,  dated  the  9th
 September,  1966,  thy  members  of  this
 House  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may  direct,  four
 members  from  among  themselves  to
 serve  as  members  of  the  National  Food
 and  Agriculture  Organisation  Liaison
 Committee  fora  term  of  three  years,
 subject  to  the  other  provisions  of  the
 said  Resolution”

 The  Motion  was  Adopted

 2  45  Hrs

 BENGAL  FINANCE  (SALES  TAX)
 (DELHI  VALIDATION  OF  APPOINT-
 MENTS  AND  PROCEEDINGS)  BILL*

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  KR
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 GANESH)  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  validate  appoint- ments  of  certam  officers  under  the
 Bengal  Finance  (Sales  Tax)  Act,  1941,
 asin  force  im  the  Union  territory  of
 Delhi  andto  validate  Proceedings  taken
 by  such  officers  under  that  Act  and  the
 Central  Sales  Act,  956

 MR  SPEAKER  The  question  is:
 “That  leave  be  granted  to  introduce  a
 Bill  to  validate  appomtements  of  certain
 Officers  under  the  Bengal  Finance
 (Sales  Tax)  Act,  94],asin  force  in  the
 Union  territory  of  Delhi  and  to  validate
 proceedings  taken  by  such  officers  under
 that  Act  and  the  Central  Sales  Tax  Act,
 3956  !

 The  Motion  was  Adopted

 SHRI  KR  GANESH  I  introduce  the
 bill

 STATEMENT  RE  BFNGAL  FINANCE
 (SALES  TAX)  (DLLHI  VALIDATION  OF
 APPOINIMENTS  AND  PROCEEDINGS
 ORDINANCE)

 THE  MINISTER  OF  STATE  IN
 HE  MINISTRY  OF  FINANCE  (SHRI
 KR  GANESH)  I  beg  to  lay  on
 the  Table  an  explanatory  _state-
 ment  (Hindi  and  Fnglish  versions)  giv
 ing  reasons  for  immediate  legislation

 by  the  Bengal  Finance  (Sales  Tax),

 (Delhi  Validation  of  Appointments  and

 Prowed  ings)  Ordinance,  1971,  as

 requited  under  rule  7  rer)  of  the  Rules

 of  procedure  and  Conduct  of  Business

 in  Lok  Sabha  [Placed  in  Library  See

 No  LT  290/71  ]

 “Published  m  the  Gazette  of  India  Extraordinary  Part  II  Section  2 cation  Dated  36 367)

 tlntcoduced  with  the  recommendation  of  the  President
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 2.46  Hrs,

 MAINTENANCE  OF  INTERNAL
 SECURITY  BILL*

 THE  MINISTER  OF  STATE'IN  THE
 MINISTRY  OF  HOME  AFRPAIRS  (SHRI
 K.  C.  PANT):  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  provide  for  detention  in
 certain  cases  for  the  purpose  of  maintenance
 of  internal  security  and  matters  connected
 therewith.

 MR.  SPEAKER:  Motion  moved:

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  detention  in  certain  cases
 for  the  purpose  of  maintenance  of  internal
 security  and  matters  connected  there  with.”

 Three  Members  have  given  notice  to  oppose
 it,  Shri  Banerjee,  Sht:  Jagannathrao  Joshi
 and  Shri  Jyotirmoy  Bosu.

 SHRIS.M.  BANERJEE  (Kanpur):  I
 rise  to  oppose  this  Bill  which,  9  my
 opinion,  is  a  carbon  copy  of  the  preventive
 Detention  Act  with  certain  more  harsh
 provisions  and  is  therefore  worse  than  that.
 It  is  a  sad  commentary  on  our  parliamen-
 tary  democracy  that  even  after  their  massive
 victory  in  the  elections  where  the  people
 ungrudgingly  voted  for  the  present
 ruling  party  under  the  leadership  of
 Mrs.  Gandhi,  thy  have  to  come  with
 such  a  black  Ordinance.

 My  objection  is  on  three  counts.  The
 firat  is  that  the  Ordinance  was  promul-
 gated  on  7th  May,  97l,  when  it  was
 known  toevery  one  of  us,  including  the
 Council!  of  Ministers  and  the  Prime
 Minister,  that  both  Houses  of  Partia-
 ment  were  meeting  on  24th  May,  97l.  The
 Statement  of  Objects  and  Reasons  of
 the  Bill  says:

 ‘In  view  of  the  prevailing  situation
 in  the  country  and  the  developments

 Maintenance  of  Internal  96
 Security  BH

 across  the  border,  there  is  teed  for
 urgent  and  effective  preventive  action
 in  the  interests  of  national  security.”
 Sub-clause  (2)  of  Clause  of  the  Bill

 says:

 “It  extends  to  the  whole  of  India  except
 the  State  of  Jammu  and  Kashmir.”

 This  is  discrimination  and  the  Con-
 stitution  never  allows  discriminations
 between  man  and  man,  between  people  of
 one  State  and  another.  It  is  something
 extraordinary  and  passes  my  comprehension
 that  in  the  State  of  Jammu  and  Kashmir,
 which  is  so  near  Pakistan  and  where  spies
 enjoy  immunity,  people  cannot  be  arrested
 under  this  Act  or  Ordinance,  because  it
 is  not  extended  to  the  State  of  Jammu  and
 Kashmir,  but  somebody  in  Kanyakumar.
 can  be  arrested,  as  if  spies  go  only  to
 Kanyakumvri  and  they  do  not  go  to
 Kashmir.  Secondly,  the  provisions  of
 the  Bil]  violate  article  9  of  the
 Constitution  relating  to  freedom  of
 speech  and  expession.  Clause  3  of  the
 Bill  reads:

 “a  The  Central  Government  or  the
 State  Government  may

 (a)  if  satisfied  with  respect  to  any  person
 (including  a  foreigner)  that  with  a  view
 to  preventing  him  from  acting  in  any
 manner  prejudicial  to

 (i)  the  defence  of  India,  the  relations
 of  India  with  foreign  powers,  or  the
 security  of  India,  or

 (ii)  the  security  of  the  State  or  the
 maintenance  of  public  order,  or

 (iii)  the  maintenance  of  supplies  and

 seryices  easential  to  the  community,  or

 (b)  if  satisfied  with  respect  to  any  foreig-
 ner  that  with  a  view  fo  regulating  his

 continued ttt  _the  country  and  the  developments  combined  eee
 “Published  in  the  Gazette  of  India  Extraor@in  ary  Part  II,  Section  2,  dated  3-6-7!
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 “presence  in  India  or  with  a  view  to
 making  arrangements  for  his  expulsion
 from  India,

 “it  is  necessary  so  to  do,  make  an  order
 directing  that  such  person  be  detained.”

 Thehon.  Minister  said  that  an  oppor-
 tunity  will  be  given  to  the  person  detained,
 but  Clause  8  says  :

 “When  a  person  is  detained  In  pur-
 suance  of  a  detention  order,  the
 authority  making  the  order  shall,  as  soon
 as  may  be,  but  ordinarily  not  later  than
 five  days  and  in  ‘exceptional  circum-
 stances  and  for  reasons  to  be  recorded  in

 writing,  not  later  than  fifteen  days,  from
 the  date  of  detention,  communicate  to
 him  the  grounds  on  which  the  order
 has  been  made  and  shall  afford  him  the
 earliest  opportunity  of  making  a  repres-
 entation  against  the  order  to  the  appro-
 priate  Government  ce

 There  is  a  further  provision  made.

 (2)  Nothing  in  sub-section  (dy  shal}
 require  the  authority  to  disclose  facts
 which  it  considers  to  be  against  the
 public  interest  to  disclose.”

 The  grounds  will  not  be  disclosed  if
 they  think  that  it  Is  in  the  public  interest
 to  do  so.fThe  person  concerned  will  have  to
 tot  in  the  jail  for  months  together  before
 he  is  introduced  before  the  court

 It  has  been  said  that  foreign  spies  and
 agents  who  enter  our  country  should  be
 punisted.  Is  there  no  provision  in  our
 various  Acts  to  punish  such  reople®  Then
 again,  how  are  we  todo  it  in  Kashmir  ?
 The  tragic  part  of  the  store  is  that  even
 after  the  promulgation  of  this,  there  arc
 people  who  are  constantly  abusing  national
 policies  and  there  are  people  working  as
 spies,  peopte  who  are’spreading  communal
 hatred.  In  Calcutta  even  today  Mr.  Mehdi
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 Mahsud  as  Deputy  High  Commissioner  of
 Pakistan  is  moving  from  street  to  street
 and  from  village  to  village,  preaching  com-
 munal  hatred  but  he  has  not  been  arrested,
 This  is  brought  in  to  take  political  venge-
 ance  ageimst  some  folitical  parties  who  are
 their  opponents  In  all  fairness,  in  the  name
 of  rarlarrentarv  democracy,equity  and  jus-
 tice,  this  should  te  withdrawn,  Otherwise
 the  impression  will  gain  in  the  country
 that  though  the  Government  has  massive
 majority  in  Parliament,  it  wants  to  rule
 the  country  with  certain  black  Acts.  I
 oppose  this  Bill  lock,  stock  and  barrel.

 aft  जगन्नाथ  राव  जोशी  (शाजापुर)  :

 अध्यक्ष  महोदय,  मैं  इस  बिल  का  प्रारंभिक

 अवस्था  में  विरोध  करने  के  लिए  खड़ा  हमा
 हैं।  बहत  सी  बातें  सम्माननीय  सदस्य
 श्री  बनर्जी  ने  यहा  पर  रखी  है।  व्यक्ति  को

 संविधान  ने  जो  स्वतन्त्रता  दी  है  उसपर  यहि

 कुठाराघात  है  ।  वास्तव  में  इसका  उपयोग
 जब  शुरू  में  किया  गया  था  उस  समय  स्वर्गीय

 सरदार  बल्लभ  भाई  पटेल  (गृह  मंत्री)  जी

 ने  इस  बात  को  कहा  थाकि  यह  सदा  के

 लिए  नही  है,  केवल  कुछ  समय  के  लिए  है

 किन्तु  हमने  देखा  कि  सदा  के  लिए  ही  यह

 चलता  जा  रहा  है।  पिछली  बार  जब  इस

 सरकार  का  बहुमत  चला  गया  था  तो  यह

 बिल  पास  नहीं  हो  सका  था  जौर  लैप्स  हो
 गया  ।  लेकिन  अरब  पिछले  i4  महीने  में

 ऐसी  कौन  सी  दिक्कत प्रा  गई  है  जिसको
 लेकर  सरकार  फिर  से  तया  बिल  इंट्रोड्यूस'
 करना  चाहती  है।  जो  कारण  सरकार  ने

 दिए  है  वह  भी  तर्क पूर्णा  नही  है।  पिछले  I4

 महीने  मे  सरवार  ठीक  लग  से  काम  चला

 सकती  थी  लेकिन  झ  तुर्की  उनका  बहुमत

 श्याम  गया  है'"****

 श्रेय  महोदय  :  इस  स्टेज  पर  शाप

 सिर्फ  लेजिस्लेटिव  काम्पीटेन्ज  पर  ही  एतराज

 कर  सकते  हैं।'''  1'** (व्यवधान) '*"
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 शी  जगन्नाथ  राम  लोधी  :  कुछ  व्यक्ति-

 गत  स्वतन्त्रता  कौर  स्वाधीनता  भी  होती  है

 (ब्यकववान)
 '  'ध्रुमिर  जवाब  मे  मन्त्री  जी

 ने  बताया  कि  पाल  दिन  के  इन्दर  कारण
 बताया  जाता  है.  एडवाइजरी  बोर्ड  है  किन्तु
 उसमे  भी  देश  हित  का  नाम  लेकर  जैसा  कि

 यहां  भी  देश  के  हित  मे  न  होने  के  कारण

 बहुत  सी  चीजे  बताई  नहीं  जाती  है  ऐसी
 स्थिति  मे  देश  के  हित  को  सामने  रखकर

 किसी  आदमी  को  पकड़ना  और  बिना  कारण

 बताये  इतने  दिन  तक  बन्द  रखना,  पिछले

 कई  सालो  का  अनुभव  मैं  बताना  चाहता  हू
 कि  इसका  दुरुपयोग  ही  ज्यादा  हा  है,
 कितने  ही  हमारे  कार्यकर्ता  पकड़े  गये,  साल
 दो  साल  तक  बन्द  रहे  जबकि  उनपर  कोई
 आरोप  नही  था  तो  केवल  विरोधी  दलो  को

 कुचलने  के  लिए  ही  इसका  उपयोग  किया

 जाता  है।  यदि  वास्तव  मे  उनके  मन  में

 विश्वास  था  तो  जम्मू  कश्मीर  मे  जहा  पर

 कि  इस  प्रकार  की  एक्टिविटीज  होती  रहती
 है.  उसको  इसमे  से  क्‍यों  निकाल  दिया

 गया  है  ?  यदि  पूर्वी  बंगाल  की  स्थिति  का

 तक  इसके  पीछे  था  तो  इसको  पूर्वी  क्षेत्र  मे

 सीमित  किया  जाता  किन्तु  समग्र  भारतीय
 के  लिए  जो  इसको  रखा  उसका  मतलब  यही
 है  कि  इनके  हाथ  मे  पूर्ण  भ्रधिकार  होने  की
 बजह  से  विरोधी  दलों  को  कुचलते  के  लिए
 और  प्रजातन्त्र  पर  कुठाराघात  करने  के  लिए
 यह  विधेयक  प्रस्तुत  किया  जा  रहा  है  भौर
 इसका  में  अपनी  पर्ण  सामर्थ्य  के  साथ  विरोध

 करता  हू

 SHRI  JROTIRMOY  BOSU  (Diamond
 Harbour)  I  oppose  this  measure,  on  legi-
 slatrve  incompetence,  and  I  want  to  oppose
 the  Bill  totally  This  ordinance  was  hurri-
 edly  brought  into  existence  I  call  ita  law-
 Jess  law  ;  just  when  a  knock  at  the  door  of
 Parnament  was  beard,  they  tried  to  pass
 it  m  thet  month  when  we  sat  may  be  for  0
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 days  After  that  they  could  not  wait,  and
 they  brought  m  the  ordidance,  because  they
 had  some  political  mission  m  their  mints
 to  further  their  own  political  purpose,
 They  want  tocreate  a  real  ते  ctatorship  in
 this  country  So,  they  are  steadily  moving
 towards  it

 What  about  the  PDA?  It  was  enacted
 sometime  ago  They  have  detained  no  leas
 than  3,000  persons  in  West  Bengal  alone
 and  most  of  them  are  political  workers
 beloning  to  the  Congress-opposed  forces
 In  one  case,  I  am  a  member  of  the  Govern-
 ing  body  of  this  cancer  hospital  ,  the  Can-
 cor  Research  Institute  They  had  arrested
 three  persons  in  Chandannagar  Isaw  Mr
 Mirdha  and  TI  showed  him  the  original  docu-
 ments  The  chargesheet  said  that  those
 sons  gheraoed  the  Durector,  threatened  to
 stab  him  and  beathim  up  Asa  Member
 of  the  Governing  Body,  I  asked  for  a  report
 form  the  Director  m  writing,  and  the  Direc-
 tor  gave  In  writing  saying  that  these  pei-
 sons  newer  came  near  him,  never  threate
 ned  him  and  never  tried  to  beat  him  or
 stab  him  or  shoot  him  The  whole  thing
 was  absolutely  a  stringof  hes  So,  this  is
 how  they  ate  bringing  in  these  summary
 laws

 Now,  Mr  Nanda's  White  Paper  It  was
 4  mockery  ,  it  3s  Still  a  yoke.  The  Whric
 Papert  of  Mr  Nanda  in  4965  did  what  ?
 With  one  stroke  of  the  pen,  8,000  person’
 belonging  to  the  mimority  community  weic
 put  behind  the  bars,  and  by  another  stroke
 of  the  yen  afier  a  few  months,  the  same
 8,000  people  were  released  without  any-
 thing  being  stated  about  them  guilt  or  inno-
 cence  Then,  im  ‘1962,  3,000  people,
 wor  kers—

 MR.  SPEAKER  You  can  make  those
 points  in  your  speech  later,  Not  now

 SHRI  JYOTIRMOY  BOSU  Syed
 Badrudduya  had  been  detamed  four  times
 before  that  (Interruption)  Is  My  fore

 political  purpose
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 MR.  SPEAKER  :  ॥  request  you  not  to
 89  into  auch  details,  You  will  have  your
 time  at  the  appropriate  time.  You  can
 tow  raise  only  the  question  of  legisiative
 competence  or  otherwise.

 SHRI  IYOTIRMOY  BOSU  :  Iam  just
 finishing.  (Jnterruption)  |  want  the  Govern-
 ment  to  withdraw  this  Bill.  You  gave
 Shri  Banerjee  seven  to  eight  minutes,  You
 give  me  the  same  time.  (Interruption)

 MR.  SPEAKER:  But  you  must  be
 relevant.

 SHRI  JYOTIRMOY  BOSU  -  Yes,  Sir,
 Let  not  my  friends  opposite  get  provoked.
 This  is  all  politically  motivated.  Mr.
 Badrudduja  told  me  that  he  was  offered  a
 Governorship  and  then  a  Cabinet  position
 by  Shri  Siddhartha  Shankar  Ray  and  Shr:
 Atulya  Ghosh  who  went  to  him.  He  decli-
 ned  This  has  been  the  cc  mplaint  against
 him.  The  whofe  thing  8  politically  moti-
 vated.  (Interruption)

 I  will  show  you  that  there  are  ample
 provisions  in  the  existing  Act.  Sir,  you

 are  a  lawyer.  You  understand  the  law
 much  better  than  I  do.  Iwish  to  draw
 your  attention  to  the  Official  Secrets  Act,
 1923,  I  want  to  draw  the  attention  of  the
 Ministers  also;  if  they  will  kindly  read
 section  3  at  page  3  of  the  Act,  they  will
 find  that  It  gives  them  powers  to  impose  an
 imprisonment  for  fourteen  yeats  in  certain
 cases.  That  being  the  case,  why  do  you
 want  to  bring  in  alaw  to  put  the  people
 behind  the  bars  for  just  one  year  at  the
 most?  J  will  read  the  relevant  section—
 section  3  roy  :

 “df  any  person  for  any  purpose  preju-
 dicial  to  tte  safety  or  interests  of  the
 State—

 (a)  approaches,  inspects,  passes  over
 or  is  in  thé  vieinity’of,  of  enters,  any
 oe

 prohibited  place;  or
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 (b)  makes  and  sketch,  plan,  model,  or
 note  which  ts  calculated  to  be  or  might
 he  or  is  intended  to  be,  directly  or  -indi-
 rectly,  useful  to  an  enemy  ;  or

 33.00  Hrs,

 MR.  SPEAKER:  All  this  is  not  rele-
 vant  at  this  stage,

 SHRI  JYOTIRMOY  BOSU:  Then,
 shall  I  continue  after  lunch,  because  I  will
 take  some  trme.  I  want  to  quote  from  the
 Act,  the  ordinance,  the  Bill  and  other  law
 books  to  estalish  that  there  are  enough  pro-
 visions  existing  at  the  moment  and  bring-
 ing  a  Bill  of  this  nature  is  unnecessary,
 unless  they  have  some  political  motive  in
 mmd.  There  is  no  need  to  introduce  this
 Bill.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Let  him  say  that  he  is  prepared  to  withdraw
 the  Bill.

 MR.  SPEAKER  :  I  want  to  finish  this
 before  lunch.  How  much  more  time  does
 he  want  ?

 करा  JYOTIRMOY  BOSU:  About  ten
 mainutes

 “(c)  obtains,  collects,  records,  or
 communicates  to  any  other  person  any
 secret  official  code  or  pass  word,  of  any
 sketch,  plan,  model,  article,  or  not  or
 other  document  or  information  which
 is  calculated  to  be  or  might  be  or  is
 intended  to  be  directly  or  indirectly,
 useful  to  an  enemy  or  which  telates
 tog  matter  the  disclosure  of  which
 is  likely  to  affect  the  sovereignty  and
 integrity  of  India,  the  security  of  the
 State  or  friendly  relations  with  foreign States;

 he  shall  be  punishable  with  imprison-
 ent  for  a  term  which  may  extend,

 where  the  offences  committed  in  rela-
 tion  to  any  work  of  defence,  arsenal,
 naval,  military  dr  air  force  establishment
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 or  station,  mine,  minefield,  factory,
 dockyard,  camp,  ship  or  aircraft
 or  otherwise  in  relation  to  the  naval,
 milttary  or  air  force  affairs  of  Govern-
 ment  or  in  relation  to  any  secret  official
 code,  to  fourteen  years  and  in  other
 cases  to  three  years  "

 Under  this  ordinance,  the  punishment
 is  not  exceeding  one  year

 (4)  In  any  proceedings  against  a
 person  for  an  offence  under  section  3,
 the  fact  that  he  has  been  in  communica-
 tion  with,  or  attempted  to  communicate
 with,  a  foregn  agent,  whether  within
 or  without  India  shall  be  relevant  for
 the  purpose  of  proving  that  he  has,
 for  a  purpose  prejudicial  to  the  safety
 Or  mterests  of  the  State,  obtamed  or
 attempted  to  obtain  information  which
 is  calculated  to  be  or  might  be  or  5s
 mtended  to  be  directv  or  indirectly,
 useful  to  an  enemy  ne

 This  is  a  blanket  Act  There  is  no  lack
 of  power  If  you  go  to  the  Indian  Penal
 Code,  there  are  other  blanket  provisions
 contained  in  sections  1204,  20B,  and
 42  Is  at  not  enough  ?

 Why  is  it  that  they  are  bringing  an
 ordinance  ?  I  will  read  out  what  the
 ordinance  says  This  was  issued  on  7th
 May  Look  at  page  130,  para  8  (2)  It  says

 “Nothing  im  sub-section  ro)  shall
 require  the  authority  to  disclose  tacts
 which  it  considers  to  be  against  the
 public  interest  to  disclose  om

 Arewe  talking  about  democracy,
 natural  justice,  and  not  giving  summary
 powers  to  people  who  are  almost  fascist
 in  character  ?  At  the  same  time,  you  are
 bringing  a  legislation  of  this  sost  so  that
 you  can  artest  a  person  without  disclosing
 to  him  even  the  reason  for  which  he  is
 being  taken  to  custody  In  the  Bill  also  the
 same  provision  has  been  kept.
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 This 8  a  clear  case  where  the  Congress
 Government,  taking  advantage  of  its  being
 in  power  at  the  Centre,  misusing  the
 power  that  it  is  enjoying  in  every  sphere
 of  life  They  are  trying  to  deprive  even  the
 common  man,  the  working  class  people
 who  are  opposed  to  the  Congress  Party,
 their  elementary  rights  They  are  making
 use  of  the  official  machinery  for  the
 purpose  of  furthering  their  party  cause
 They  are  depriving  the  people  of  their
 minimun  human  liberties

 Take  the  case  of  Dr  Golam  Yazdani
 and  Shri  Badruddya  A  lot  of  temptations
 were  offered  to  them  They  refused  to  join
 and  serve  the  Congress  Party  That  is  why
 they  have  been  taken  into  custedy  The
 Deputy  Chief  Minister  repeatedly  kept
 saying  0  5  days  “we  shall  prosecute
 them”  Shri  Nahar,  the  former  Hindu
 Mahasabite,  said  ‘“‘we  shall  prosecute
 them  "  Yet,  they  were  taken  into  custody
 under  the  Maintenance  of  Internal  Security
 Ordinance  Why  not  under  the  ordinary
 law  of  the  land  ?  If  you  have  got  any
 evidence  in  hand  you  could  have  done
 that  Then  we  would  have  welcomed  that
 We  challenge  you,  go  to  a  court  of  law,
 produce  all  the  evidence  and  prove  that
 they  have  been  doimg  what  you  say  they
 are  doing,  otherwise,  withdraw  all  such
 charges

 Finally,  I  would  appeal  to  the  govern-
 ment  through  your  good  offices  that  this
 sort  of  Bill  should  not  be  presented  before
 the  House  They  should  withdrawit  |
 oppose  the  Bill  lock,  stock  and  barrel

 SHRIK  C  PANT  This  38  not  the
 occassion  for  a  full-dress  debate  There
 fore,  I  would  not  lke  to  touch  on  all  the
 points  that  have  been  rased  But  the
 Statement  of  objects  and  Reasons  clearly
 states

 SHRI  JYOTIRMOY  BOSU  We  will

 not  be  8  party  to  this  outrage  So,  we  are
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 all  walking  out
 your  hypocrisy

 Shame  on  you,  shame  on
 (snterruptions)

 SHRIK  C  PANT  He  should  have
 the  courtesy  to  hear  me  before  he  goes  out
 T  will  deal  with  his  point  He  must  watt
 till  I  finish  to  know  whether  I  am  with-
 drawing  the  measure

 SHRI  JYOTIRMOY  BOSU  Are  you
 withdrawing  the  Bill?

 SHRI  K  C  PANT  You  must  listen
 to  me  to  know  that  How  can  you  walk
 out  before  you  have  even  heard  me?  You
 have  made  the  position  ridiculous  How
 can  I  help  you?  Yon  have  not  heard  me  ,
 (Interruptions)

 Shri  Jyotirmoy  Bosu  and  some  other  hon
 Members  then  left  the  House

 SHRI  K  C  PANT  |  am  surprised  at
 this  behaviour  hey  wanted  to  make
 speeches  in  order  to  persuade  me  to  with-
 draw  the  measure  Now  they  are  not  pre-
 pared  to  hear  me  to  know  whether  I  am
 withdrawing  it  or  not

 As  I  was  saying,  the  Statement  of  Ob-
 jects  and  Reasons  states  clearly  why  such
 @  measure  is  Necessary  n  view  of  the  pre-
 vailing  situation  mm  the  country

 MR  SPEAKER  Whom  are  you  going
 to  convince?

 SHRIK  C  PANT  I  am  saying  0  for
 the  purpose  of  record.  The  Statement  of
 Objects  and  Reasons  says

 **In  view  of  the  prevailing  situation
 in  the  country  and  the  development
 across  the  border,  there  is  need  for
 urgent  and  effective  preventive
 action  in  the  interest  of  national
 security  It  18,  therefore,  consi-
 dered  essential  to  have  powers  of
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 preventive  detentron  to  deal  effecta-
 vely  with  threats  to  the  defence  of
 India  and  to  the  security  of  India,
 especially  from  external  sources  and
 espionage  activities  of  foreign  agents
 Since  the  existing  laws  available  to
 deal  with  the  situation  have  not
 been  found  to  be  adequate,  the
 Maintenance  of  Internal  Security
 Ordinance,  97l,  has  been  promul-
 gated  It  is  now  proposed  to  re-
 place  the  Ordinance  by  an  Act  "

 My  hon,  friend,  Shri  Jyotirmoy  Bosu,
 cited  certain  laws  I  have  not  got  all  the
 laws  he  has  cited  but  the  position
 briefly  is  that  those  laws  come  into  effect
 after  the  Commission  of  an  offence  whereas
 this  isa  preventive  measuie  There  6  a
 basic  difference  between  the  two

 My  hon  friend,  Shri  Tridsb  Chaudhur:,
 has  walked  out  carlier  today  in  the  course
 of  the  calling  attention  notice  He  used
 some  phrases  which]  jotted  down  He
 said  that  we  are  Inving  in  troubled  times,
 that  the  question  of  the  security  of  the  cou-
 ntry  was  involved,  that  any  moment  aggres-
 ston  could  take  place,  that  the  Central
 Government  is  charged  with  the  security
 and  defence  of  tc  cc  untry,  that  we  should
 not  be  complacent  and  asked  why  arrests
 were  not  made  under  the  MIS  Ordnance
 That  ts  implication  of  what  he  said  And
 now  Ic  Fas  walked  out  along  with  them!
 fam  surprised  that,  after  describing  the
 situation  in  such  alarming  terms  in  order
 to  havea  dig  at  the  Government,  when
 this  situation  faces  the  country  and  must
 take  steps,  he  has  chosen  to  walk  out

 Another  point  was  made  that  this  Bill
 does  not  apply  to  Jammu  and  Kashmnur
 when  an  extraordinary  situation—so  my
 hon  friend  said—exists  The  simple  pomt
 i8  that  the  Bil!  does  not  apply  to  the  State
 of  Jammu  and  Kashmir  because  the  rele-
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 vant  entries  in  Lists  I  and  III  are  not  appli-

 cable  to  Jammy  and  Kashmir.  Parlia-

 ment  is  not,  therefore,  competent  to  legis-
 late  on  this  subject.  That  State  has  a  sepa-
 rate  law  on  this  subject  enacted  under  the

 Constitution  of  Jammu  and  Kashmir.

 That  is  position  with  regard  to  Jammu  and

 Kashmir.

 My  hon.  friends,  Shri  S.  M.  Banerjee
 and  Shri  Joshi,  in  referring  to  Jammu  and

 Kashmir  indirectly  admitted  that  the  situa-

 tion  there  was  grave  and  that  it  would  have

 been  good  if  this  Bill  could  have  been  exte-

 nded  to  Jammu  and  Kashmir.  That  is  the

 logic  of  what  they  said.  They  said  that  spi-
 es  could  not  be  arrested  in  Jammu  and

 Kashmir  without  this.  That  isnot  a  fact.

 But  the  fact  is  that  they  expressed  their

 anxiety  that  a  situation  exists  in  which

 this  Bill  could  be  justified.  I  take  it  as

 their  indirect  support  for  this  Bill.

 I  would  not  go  into  the  other  points
 because  my  hon.  friends  are  not  here  but
 I  was  surprised  to  hear  Shri  Jagannathrao
 Joshi  ask  us  whether  any  trouble;  kya  apati

 a  gai  hai  १  Weare  every  day  debating  in
 this  House  the  extraordinary  situation.

 MR.  SPEAKER:  I  Directed  them  to
 raise  objections  on  legislative  competence  or
 on  certain  constitutional  provisions.  As
 for  the  other  facts  mentioned,  they  can  be

 replied  to  in  the  debate.
 SHRI  SEZHIYAN  (Kumbakonam):

 They  can  oppose  the  introduction  of  the
 Bill  even  without  those"points.  The  Rules
 of  Procedure  that  they  can  oppose
 other  grounds  also.

 it  on

 MR.  SPEAKER:  On
 observations

 certain  earlier
 we  are  basing  this.  As  far

 as  the  details  are  concerned,  they  could
 wait  for  the  consideration  of  Bill.

 SHRI  K.  C.  PANT:  All  right,  Sir.  I
 will  not  reply  to  the  other  points  but  I
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 will  merely  say  that  I  do  want  to  state  that
 the  insinuation  or  the  charge  that  it  has
 been-brought  to  crush  Opposition  parties,
 is  really  most  extraordinary  and  is  farthest
 from  the  truth  that  any  charge  can  be.  It
 is  because  of  the  situation  in  the  country
 that  this  has  been  brought  forward.
 I  can  say  that  we  shall  use  this  only  when
 it  is  absolutely  necessary  to  do  so.

 ‘Finally,  Shri  Jyotirmoy  Bosu  is  not
 here.  Iam  glade  thet  he  has  developed  a
 very  deep  loyalty  for  democratic  values.
 He  has  expressed  his  sorrow  that  this  will
 give  an  opportunity  for  the  Government  to
 deny  some  of  the  citizens  of  this  country
 their  liberty.  All  I  say  is  that  we  stop  at
 liberty;  I  am  not  sure  if  his  party  would

 stop  at  liberty.  They  do  not  seem  to  res-

 pect  even  the  life  of  citizens  who  oppose
 them.

 MR.  SPEAKER  :  The  question  is  :
 “That  leave  be  granted  to  introduce

 a  Bill  to  provide  for  detention  in  cer-
 tain  cases  for  the  purpose  of  mainte-
 nance  of  internal  security  and  matters
 connected  therewith.”

 The  Motion  was  Adopted.

 SHRI  K.C.  PANT:  I  introduce  the
 Bill.

 STATEMENT  RE  MATNTENANCE  OF

 INTERNAL  SECURITY  ORDINANCE

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  HOME  AFFAIRS  (SHRI

 K.  C.  PANT):  I  beg  to  lay  on  the  Table

 (Hindi  and
 English  versions)  giving  reasons  for  imme-
 diate  legislation  by  the  Maintenance  of
 Internal  Security  Ordinance,  1971,  as

 an  explanatory  statement



 209)  Gen,  Budget,  974-72-—-

 sequired  under  rule  7()  of  the  Rules  of
 Procedure  and  Conduct  of  Business  in  Lok
 Sabba.  [Placed  in  Library,  See.  No.  LT—
 291/71)

 MR.  SPEAKER  :  We  will  resume  fur-
 ther  discussion  on  General  Budget  after
 lunch.  The  House  stands  adjourned  for
 lunch  to  meet  again  at  2.5  P.M.

 13.  36  Hrs.

 THE  LOK  SABHA  ADJOURNED  FOR
 LUNCH  TILL  FIFTEEN  MINUTES

 PAST  FOURTEEN  OF  THE  CLOCK

 The  Lok  Sabha  re-assembled  after  Lunch
 at  eighteen  minutes  past  Fourteen  of  the

 Clock

 (Mr.  Deputy-Speaker  in  the  Chair)

 GENERAL  BUDGET,  !97!-72—GENERAL
 DISCUSSION—Contd.

 MR.  DEPUTY  SPEAKER  :  Shri  R.  D.
 Bhandare  to  continue  his  speech.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  Mr.  Deputy-Speaker,  Sir,  yester-
 day,  when  I  started  speaking,  I  was  try-
 ing  to  emphasise  as  to  how  the  Finance
 Minister  has  tried  to  explain  the  new  ori-
 entation  of  policy.  After  going  through  the
 Budget,  we  come  to  the  conclusion  that  he
 has  tried  to  give  new  direction  and  new
 dimension  to  the  economic  policies  of  the
 country,

 ‘When  the  Budget  was  presented  to  this
 House,  ail  sorts  of  criticisms  were  made,
 Some  of  the  hon.  Members  said  that  the
 gap  between  promises  and  performance
 has  widened.  Some  of  them  have  gone  to
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 the  extent  of  saying  that  by  these  Budget
 proposals  presented  to  the  house,  the  Con-
 gress  party  has  given  a  go-by  to  Socialism
 and  ‘Garibi-hatao'.  ButI  am  not  dealing
 and  I  shall  not  deal  with  the  cheap  criticism
 that  has  been  levelled.  I  shall  take  note
 of  some  other  important  criticisms  which
 have  been  levelled  and  more  especially  the
 criticism  levelled  by  Shri  Samar  Mukherjee,
 while  speaking  yesterday  in  this  house.

 He  said,  and  the  majority  of  his  school
 of  thought  maintain,  that  the  Budget
 simply  distributes  poverty  and  rich  and
 monopoly  interests  have  not  been  touched
 in  this  Budget.  That  is  the  first  point
 they  made.

 The  Second  type  of  criticism  that  was
 Offered  was  that  the  Budget  distributes
 Poverty  and  that  the  poor  and  the  middle
 classes  are  taxed  to  the  breakmg-ponnt.

 T  shall  deal  with  these  two  types  of
 cuticisms  presently.

 Let  us  see  the  first  point  whether  the
 richer  classes  have  been  touched  or  not,
 When  we  talk  of  thericher  classes,  two
 types  of  taxes  have  to  be  taken  into  consi-
 deration;  one  38  the  corporate  tax  and  the
 second  ts  the  personal  income-tax  which
 has  been  levied  on  individuals.  Now,
 the  budget  for  1971-72  proposes  certain
 changes  in  relation  to  w  income  from
 priority  mdustries,  (ii)  long  term  capital
 gains,  and  (ii!)  suriax.  There  are  some
 changes  sought  to  be  made  by  certain  pro-
 posals  in  the  budget.  Among  the  हिधाटप्न
 ral  changes  which  were  made  to  achieve
 the  objective  and  which  affect  taxation  of
 corporate  incomes,  the  following  are  more
 important.  The  first  is  the  exclusion  of
 debentures  and  long-term  borrowing  from
 the  capital  base  forthe  purpose  of  tax
 holiday  exemption.  This  tax  holiday
 exemption  has  been  to  some  extent  given
 up.  Secondly,  the  deductible  amount  of
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 expenditure  on  payment  of  salaries  and

 perquisites  to  directors  and  other  emplo-

 yeea  getting  more  than  Rg.  5,000  salary  and
 Rs  1,000  perquisites  has  been  put  a  limit
 to.  The  third  5  that  the  hmit  over  daily
 allowances  of  employees  while  on  tour,  for
 the  purpose  of  computing  business  profits,
 ”  also  being  taken  into  consideration
 The  revised  limits  of  daily  allowance  will

 be  Re.  80  per  day  in  the  case of  an  emp-
 loyee  drawing  Rs  ‘1,000  pm  and  Rs  40
 per  day  In  the  case  of  other  employees,
 except  in  cities  like  Bombay,  Calcutta  and
 Delhi,  the  ‘mitt  3  Rs  20  in  the  case  of
 directors  drawing  Rs  1,000:  and  Rs  60  per
 day  for  the  others  The  fourth  is  that  the
 withdrawal  of  development  rebate  after
 three  years’  notice  period  has  also  been
 introduced,  that  isto  say,  from  Ist  June,
 1974,  the  development  rebate  will  be  with-
 drawn

 Apart  from  these  four  proposals  in  the
 present  budget,  the  proposals  of  the  Finan-
 ce  Act  of  970  had  also  made  certain  struc-
 tural  changes,  the  result  of  which  brought
 the  following  changes  Firstly,  the  rate  of
 development  rebate  on  new  machinery  and
 plant  came  down  with  effect  from  Ist  April,
 970  on  priority  industries  from  35  to  25
 per  cent  and  on  the  other  industries  from
 20  per  cent  to  35  percent  The  second is
 that  the  provision  for  granting  tax  credit
 certificates  granted  on  their  manufacture
 income  and  also  central  excise  duty  lapsed
 from  the  accounting  year  of  1970-71  Third-
 fy,  in  computing  the  taxable  profits,  no
 reduction  is  now  stlowed  for  the  ertertain-
 ment  expenditure  inourred  in  India  or  the
 expenditure  on  marntaining  guest-houses.

 What  is  the  result  of  these  structural
 changes?  The  result  of  these  structural
 changes  will  be  summarised  in  the  follow-
 ing  form  The  period  of  stagnation  in
 yield  of  revenue  from  corporate  tax  has
 how  virtually  passed,  as  will  be  evident
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 from  the  following  statizities  of  voliections
 under  the  head  daring  the  past  ten  years.
 I  need  not  bother  the  House  by  reading
 the  figures  for  all  the  years,  but  I  shall
 start  withc  1968-69  The  base  has  been
 widened  in  ‘1968-69  and  the  collections  were
 Rs  299  crores.  In  1969-70,  rt  was  Re  353  39
 crores,  in  970-7i,  it  was  Rs  382.  22  crores,
 andin  1971-72  budget,  it  8  estimated  to
 be  Rs  395  crores

 So  my  hon  friend  will  notice  that  we
 have  taxed  the  corporate  sector  and  the
 base  of  the  taxation  has  widened  from  year
 to  year

 My  hon  frend  also  said  that  the  richer
 and  monopoly  classes  have  not  been  tou-
 ched  4  have  dealt  with  corporate  tax  I
 shall  now  deal  with  taxation  of  personal
 meomes  I  shall  not  take  much  time  on
 this  Itis  proposed  to  merease  the  sui-
 charge  on  income-tax  from  10  to  5  per
 cent  on  incomes  exceeding  Rs  15,000,  and
 then  there  3s  the  tapering  arrangement
 Secondly,  regarding  wealth  tax  on  indivi-
 duals  and  HUFs,  it  i8  proposed  to  raise
 the  38028  particularly  on  net  wealth  in  ex-
 cess  of  Rs  335  lakhs  Thus  even  the  indivi-
 duals  and  HUF  have  not  been  left  out
 Thirdly,  the  rich  farmers  are  touched,  they
 are  now  liAble  to  pay  excise  duty  on  the
 purchase  of  tractors  Therefore,  none
 should  conclude  that  we  have  not  touched
 the  richer  classes.

 Criticism  has  also  been  levelled  that  the
 poor  classes,  the  working  classes  and  the
 middle  classes  have  been  heavily  taxed.  The
 extent  of  taxation  in  the  budget  proposal
 48  four-fold  (l)  proposals  relating  to  con-
 sumers  goods  of  mass  consumption  inclu-
 ding  items  affecting  the  low  income  groups,
 (2)  proposals  relating  to  consumer  goods
 Not  affecting  the  low  income  groups  inclis-
 ding  luxuries,  (3)  proposals  relating  to  other
 goods  ike  industrial  raw  materials  and
 producer  goods  and  to  on;  und  (4)  propo-
 vals  touchiag  the  agricultural  sector.  As
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 regards  @,  i¢  is  bound  to  be  said,  as  is  said,
 that  the  sncidence  on  the  poor  classes  is
 heavy.  Let  us  see  what  is  the  extent  of  the
 revenue  from  wage  goods  available  to  Go-
 vernment  from  year  to  year  If  we  examine
 it,  we  Come  to  the  conclusion  that  it  5  only
 224  per  cent  or  Rs  461  crores  only

 SHRI  INDRAJIT  GUPTA  (Ahpore)
 What  ts  it?

 SHRI  R  D  BHANDARE  Wage  goods
 means  items  such  as  kerosene,  sugar,  mat-
 Ches,  vegetable  products,  coffee  and  tea,
 footwear,  soap  and  cotton  fabiics  The
 excise  duty  on  these  items  is  only  22  per
 cent,  but  from  the  other  sources  it  Ss  77  9
 percent  The  poor  classes  and  middle
 classes  have  not  been  taxed  to  the  extent
 the  others  have  been,  but  that  is  not  to
 say  that  I  am  fully  supporting  whatever
 taxation  has  been  brought  in  on  the  former
 On  the  contrary,  )  am  making  a  suggestion
 that  Government  should  come  forward
 with  a  proposal  withdrawing  the  excise
 duty  on  maida,  bread,  coarse  cloth,  soap,
 petrol  and  ready-made  ga:  ments

 SHRI  INDRAJIT  GUPTA  Is  it  an
 inspired  proposal?

 SHRI  R  D  BHANDARE  Do  you
 think  that  it  i8  inspired?

 SHRI  INDRAJIT  GUPTA  am  hop-
 ing  80  Tam  only  asking

 SHRIR  D.  BHANDARF  it  ts  not
 mspired.  It  is  of  my  own  thinking  and  of
 my  own  making  By  this  time  you  must
 have  studied  the  Members  and  their  tho-
 ught  process.

 My  second  suggestion  is  that  more  allo-
 cation  for  smprovement  of  shims  and  rural
 housing  should  be  made  m  the  Budget.
 ‘You  know  the  position  of  the  slums  in  the
 bigger  cities.  So  long  as  the  Government
 does  not  core  forward  with  the  necessary
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 allocation  for  this  purpose,  the  State  ह"...
 ernments  and  the  municipal  corporations
 or  municipalities  are  not  gomg  to  deal  with
 this  problem  at  all  It  is  no  use  pasaing  on
 the  burden  to  the  States  and  the  Corpors-
 tions  Some  of  the  States  are  very  allergic
 to  the  report  of  the  Finance  Commission.
 They  would  hke  to  have  more  allocations,
 I  would  certainly  like  to  suggest  to  the
 Central  Government  to  give  them  more
 funds  for  slum  clearance  and  rura!  housing,

 When  the  Centre  gives  some  amount,
 it  is  not  spent  for  the  welfare  of  the  Sche-
 duled  Castes  and  Scheduled  Tribes  or  Back-
 ward  Classes.  It  38  spent  on  something
 else  and  then  they  give  a  report  to  the  Cen-
 tre  that  they  require  more  money.  My
 Suggestion  is  that  the  Centre  must  force  the
 States  and  the  Corporations  to  better  the
 lot  of  those  living  in  slums

 There  must  be  rural  housing  schemes  in
 order  to  create  mixed  localities  This  is
 not  the  tume  for  to  be  vociferous,  and  I
 need  not  mention  that  in  India  in  every
 village  there  are  two  parts,  one  occupied  by
 the  general  community  and  the  other  by
 the  members  of  the  Schedule  Castes.

 SHRI  8  ए  MAURYA  (Hapur);:  Mas-
 ters  and  slaves

 SHRI  R  D  BHANDARE.  As  I  said,
 Ido  not  want  to  be  vociferous,  today  I
 only  want  to  make  some  suggestions,  The
 suggestions  may  or  may  not  be  accepted,
 but  it  s  my  duty  to  make  them

 My  ttird  suggestion  35  that  more  alfoca-
 tion  should  be  made  for  the  welfare  of  the
 Scheduled  Castes  and  Scheduled  Tribes,

 Then,  I  would  like  in  all  serousness  to
 ask  the  Government  what  happened  to  the
 granting  of  facilities,  not  political  but  edu-
 caticrel  to  to  the  Buddiysts  Two  years
 have  passed  since  the  then  Law  and  Social
 Welfare  Minister,  the  late  lamented  Shri
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 {Shri  R.D,  Bhandare}
 Govinda  Menon,  announced  in  this  House
 on  I2th  August,  1969,  that  facilities,  both
 educational  and  economic,  would  be
 granted  to  the  Buddhists.  I  do  not  know
 what  has  happened  to  it.  have  not  seen
 any  provision  u  the  Budget.  I  do  not
 know  whether  the  Government  is  sleeping
 over  the  promise  given  or  decision  taken.
 I  do  not  know  whether  they  are  aware
 of  the  existence  of  article  25  in  the  cons-
 titution  under  which  the  Buddhists  are
 entitled  to  get  educational  and  economic,
 if  not  political,  facilities.

 The  hon.  Minister  has  dealt  with  the  que-
 ation  of  price  rise.  It  is  not  enough  to
 Jament  on  the  rise  in  prices.  Government
 should  have  the  courage  to  take  the  necessary
 measures  to  bring  the  prices  under  control
 and  try  to  reduce  them  gradually.

 Interna!  and  external  savings  and  loans
 and  taxes  are  the  three  sources  for  getting
 funds—resources  for  economic  development
 and  investment.  Taxation  is  also  the  instru-
 ment  to  bring  about  economic  and  social
 justice  in  society.  This  has  been  repeated
 often,  nay,  adnauseam  But  I  do  not  find
 any  change  either  in  the  mind  of  attitude
 of  the  Government  for  utilising  the  instru-
 ment  of  taxation  for  bringing  about  econo-
 mic  and  social  justice.  It  is  not  enough  to
 pay  lip  service  to  and  often  quoted  proposi-
 tion:  growth  must  be  accompanied  with
 social  justice.  I  think  there  is  no  growth
 to  that  extent,  but  there  is  absolutely  no
 social  justice;  social  justice  is  absent  in  toto
 (Interruption)  To  some  extent  there  is  econ-
 omic  growth  in  country  Economic  Survey
 has  shown  it  in  a  fashion  that  you  cannot
 make  out  anything  out  of  it.  Even  then
 we  sec  some  slow  rise  and  some  figures
 are  given  and  diagrams  are  given.  As  for
 social  justice,  Mr.  Deputy-Speaker,  you
 know  the  status  of  the  tribals  and  the
 Scheduled  Castes  who  had  been  clamouring
 for  social  justice  for  ages.  We  thought
 that  after  Independence  Swaraj  will  bring
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 in  Swarajya-—good  Raj  or  Rant  Ral  (An
 Hon.Member:  Now  it  is  socialism):...which
 means  the  socialist  society.  Scheduled  Custes
 are  subject  to  suppression  and  oppression
 everywhere,  ,

 AN  HON.  MEMBER  :  Ram  Raj  was  not
 good.

 SHRI  R.  0.  BHANDARE  :  I  do  not
 know  in  what  sense  you  are  talking.  This
 was  the  slogan  given  from  time  to  time.  I
 am  reminding  the  party  in  power  to  which
 T  belong  of  the  slogans  given  by  them  from
 time  to  time  without  going  into  the  conno-
 tations  of  the  slogans.  I  am  emphasising
 on  the  fact  that  even  though  all  sorts  of
 atrocities  are  committed  on  the  members  of
 the  Scheduled  Castes,  no  relief  is  given  to
 them  either  ,by  the  CBI  or  the  Central
 Government  or  the  States.  What  happened
 in  Madhya  Pradesh  the  day  before  yester-
 day,  or  for  that  matter  in  Rajasthan,  When
 complaints  are  lodged  by  the  Scheduled
 Castes,  some  of  the  prominant  public  men
 come  forward  and  say  that  those  complaints
 are  false.  It  is  curious  fact  to  reflect  upon
 that  in  Rajasthan  one  of  the  Deputy  Minist-
 ers  undertook  a  fast  because  of  the  atrociti-
 €s  commutted  on  the  Scheduled  Castes,  The
 Government  went  to  the  extent  of  accusing
 their  own  Deputy  Minister  that  he  had
 jomed  the  dacoits  and  that  he  was  in  league
 with  the  dacoits  and  asa  person  in  league
 with  dacoits  he  was  making  false  complaints
 because  the  dacoits  from  the  Scheduled
 Castes  were  arrested.

 I  do  not  think  that  the  house  will  agree
 that  it  is  the  monopoly  of  the  members  of
 the  Scheduled  Castes  only  to  be  dacoits.
 It  is  not  their  monopoly.  (/nterruptipn).

 AN  HON.  MEMBER  :  They  are  only
 followers.

 SHRIR,  0.  BHANDARE:  E  do  not
 want  the  House  to  take  it  lightly.



 SHRI  R.D,  BHANDARE:  How  can
 such  a  person  bea  leader  in  the  village  8०
 that  he  can  take  the  whole  village  according
 to  his  whims.  or  his  ideas  or  imaginations?
 ‘Therefore,  dacoits  have  no  caste.  They
 could  be  found  and  located  anywhere.  But
 then  especially  when  atrocities  are  commi-

 tted,.  the  poor  Scheduled  Castes  are
 branded  as  members  belonging  to  dacoits.
 That  is  my  grievance,  and  that  should  not
 happen.

 Therefore,  if  we  are  to  talk  in  terms  of
 social  justice,  if  we  are  to  talk  in  terms  of
 socialism,  then  we  must  pay  more  attention
 to  the  downtrodden  and  the  under-
 privileged  classes  of  society.

 With  these  words,  I  conclude.

 SHRI  INDRAJIT  GUPTA  :  Mr.
 Deputy-Speaker,  I  rise  to  oppose  these
 budget  proposls;  and  I  am  opposing  them
 on  two  grounds.  One,  that  they  contain
 neither  anything  to  do  with  social  justice,

 as  my  friend  Shri  Bhandare  has  said  just
 now  before  me,  nor  do  they  satisfy  even
 modestly  the  requirements  of  growth  and
 investment  which  are  necessery  today.  I
 am  not  talking  within  any  framework  of
 socialism,  or  whether  ‘it  is  socialism:  or

 .  not,  because.  nobody  expects  a  socialist
 budget  from  this  Government.  I  am  talking
 about  the  existing  framework.  (Jnferruption)
 ‘What  is  the  use  of  talking  about  socialism?

 ae  We  are  a  long  way  from  socialism.  The
 -  point  is  whether  within  the  existing  frame-

 work  it  was  possible  or  not  to  do  something
 more  and  at  least  to  make  a  show  of
 ‘redeeming  the.  pledges  which  have  been

 “millions  in  this  country.

 “his,  budget  has  .tarned  out  tobe  the

 ‘were  probably  feeling  a  little  nervous  thems

 themselves  up  to,  because  they  are’  taken.

 given  so  recently  by  the  ruling  party’  to  the

 '  will  just  fecal  soon  after  the  generale
 “jons  and  soon  after  this  massiv

 biggest  anticlimex,  I  would  say,  in.  many’

 best  thermometer,  as  we  always  know,  is
 the  stock  exchange,  the  share  market,”
 These  people  who.  run  the  share  market  and
 the  owners  of  these  big  business-howses

 selves  before  the  budget  was  presented,’
 because  there  had  been  so  much  talk  about
 the  “massive  mandet  for  socialism”  and  so  |
 on  and  so  forth.  So,  they  were  a  bit.
 nervous,  not  knowing  exactly  what  they’
 might  hove  to  face.  Naturally,  they  ate
 completely  taken  aback  now;  they  never
 expected  that  they  would  be  let  off  so
 lightly.  The  initial  response  which  you
 found  on  the  day  after  the  budget  propos«
 als  were  announced  was  that  the  share  ee
 markets  were  absolutely  buoyant  and  rejo-
 icing,  and  it  is  only  ;now  after  they  have
 betrayed  their  initial  reaction,  that  recently
 in  the  last  three  or  four  days,  they  have
 started  talking  about  having  second  thous
 ghts,  being  at  bit  cautious:  oh,  after  all,  we.
 of  the  big  business  sector-  perhaps  /have.
 always  got  some  burden  to  bear.

 If  you  read  through  their  remarks  now,  =
 what  they  say  is  boiling  down  to  this...  .
 was  reading  in  a  paper  this.  morning,  on  the  oS  yn
 commercial  page,  and  they  say  that:  “it.
 will  take  a  little  time  for  us  to  study  and
 find  out  how  fer  these  proposals  may  be.,  =
 a  disincentive  to  further  investment.
 This  is  the  maximum  that  they  cah  work

 by  surprise.  They  heaved  an  immense
 sigh  of  relief,  such  asigh  of  relief
 that  one  heard  the  windows  in  Lyons:
 Range  or  Dalal  Sireet  rattling.  They.

 never  expected  this.

 This  ‘is  not  surprising  at  all,  becanse.

 by  the  ruling  party,  the  Prime  Mig
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 of  this  country  addressed  the  conference  or
 the  annual  session  of  the  Federation  of
 Indian  Chambers  of  Commerce  and
 Industry  here  m  Delhi  Coming  just
 on  the  morrow  of  the  elections,  ail
 these  big  captains  of  business  who
 bad  assembled  there  also  wanted
 some  sort  of  assurance  from  the  Prime
 Minister  that  nothing  very  drastic  was  go-
 ing  to  happen  In  he:  speach  to  the  }  LCCI
 session,  the  Prime  Minister  assured  them
 gaying,  ‘Please  remember  that  85  per  cent
 of  the  economy  of  the  country  1S  im  the
 private  sector  and  the  Government  has  no
 mitention  of  bringing  about  a  state  of  aff-
 airs  where  the  private  sector  will  not  have
 sofficient  scope  to  function  and  to  carry  on
 business’  This  38  nothing  new  They
 were  assured  as  soon  as  the  elections  were
 over  The  next  step  in  the  chain  came  in
 the  Presdent’s  Address  to  both  Houses
 of  Parhament  after  the  election  2  had
 pointed  at  out  at  that  tame  in  my  speech
 during  the  discussion  on  the  President's
 Address  that  while  so  many  things  were
 mentioned  in  that  Addvess,  not  a  word  was
 mentioned,  there  was  ominous  silence,  on
 the  question  of  growth  of  big  monopoly
 houses  and  concentiation  of  economic
 power  in  the  hands  of  monopoly  houses
 There  was  no  mention  in  the  President's
 Address  whether  the  Government  :s  at  all
 seed  of  the  question  after  the  elections
 and  proposes  to  do  anything  about  it  So,
 what  has  crystallised  now  in  the  form  of
 this  budget  is  not  something  which  ha
 happened  overnight  These  are  all  hnke
 ma  chain  and  they  started  immediately
 after  the  elections,  the  last  milestone
 having  been  laid  now  by  the  Finance
 Minister

 Yet,  you  find  that  the  total  tax  increase
 which  48  being  proposed  amounts  to  Ra,
 220  ctores,  all  taken  together  Some  ecos
 pomic  journal,  T  think  the  Economic
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 Times,  commented  on  this a  fow  days  ago,
 assuring  Mr  Chavan  a  place  in  history  for
 no  other  reason  than  this  that  “this  is  far
 and  away,  the  most  massive  tax  increase
 ever  proposed  in  peace  time’  On  the  one
 hand  we  have  this  unprecedented  tax  in-
 erease  and  on  the  other,  we  have  the  big
 business  sector  on  the  whole  realising  that
 they  have  been  let  off  cheaply  and  hghtly
 If  you  put  these  two  facts  together,  the
 conclusion  38  obvious  that  somebody  else
 is  having  to  pay  for  the  brunt  of  these
 budget  proposals

 The  mesease  in  the  corporate  and
 direct  taxes  taken  together  Rs  27  crores
 of  that  he  wants  to  realise  this  year  and
 Rs  57  crores  next  yeai—will  not  work  out

 to  an  increase  of  more  than  4  per  cent,
 taken  asawhole  If  you  add  up  all  those
 imposts  tabulated  here  by  Mr  Bhandare
 and  take  irto  consideration  the  rebate,

 tax  holiday,  etc,  the  net  burden  of  all
 theae  on  the  corporate  sector  will  not  come
 to  more  than  4  percent  This  is  mv  cal-
 culation  You  are  at  liberty  to  correct
 me  It  means  that  this  2s  an  extremely
 marginal  impost,  a  little  bit  of  nibbling  at
 the  corporate  sector  and  nothing  more  Of
 course,  you  have  made  a  lot  about  wealth
 tax,  but  even  there  the  companies  have
 been  left  out  There  1B  no  wealth  tax  be-
 ing  placed  on  companies  m  relatron  to
 their  gross  assets  It  2s  reserved  for  indi-
 viduals,  undivided  Hindu  famihes  and  so
 on  Behind  all  these  argumenis  which  are
 put  forward,  the  domimant  sector  which
 8  being  protected  and  shielded  is  the
 corporate  sector  of  business,  parthularly
 big  business

 The  main  burden  has,  therefore,  been
 thrown  on  the  common  man  I  do  not
 know  what  the  expert  advisers  of  the  Fins-
 nce  Ministry  consider  to  be  the  common
 man  If  you  say  that  the  middle  class  man
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 living  in  the  cities  ig  much  better  than  the
 poorest  of  the  poor  in  the  villages,  well,  of
 course,  that  isa  fact.  But  this  has  no  rele-
 vance  in  this  context  for  the  simple  reason
 that  the  entire  rural  sector,  the  biggest  Sec-
 tor  in  this  country,  ig  left  completely  out
 of  these  taxation  proposals,  So,  why  should
 you  compare  the  poorest  of  the  poor  of  the
 villages  with  the  common  man,  or  the  wage
 earner,  or  the  middle  class  employee,  or  the
 ordinary  citizen  in  the  town  when  he  alone
 is  being  taxed?  So,  the  entire  tax  structure
 is  being  confined  more  and  more  to  an  m-
 creasingly  narrow  base,  and  that  is  the  ur-
 ban  sector,  because  you  refuse  to  go  beyond
 this.

 Y  warn  Shri  Chavan  that  in  this  grim
 battle  for  resources,  which  is  the  key  to
 development,  in  future  also  he  will  be  faced
 time  and  again  with  this  problem  if  you  in-
 sist  on  refusing  to  touch  the  rural  sector
 (interruptions)  I  know  there  are  members
 in  the  ruling  party  who  are  extremely  sensi-
 tive  whenever  the  name  rural  sector  is  men-
 tloned.  I  remember  that  befor  the  elections,
 in  the  last  Parliament  I  had  made  a  sugges-
 tlon  during  the  course  of  some  discussion
 that  at  least  the  wealthy  and  rich  section  of
 the  farmers  who  have  received  some  benefits
 as  a  result  of  20  or  22  years  of  develop-
 ment,  not  others,  should  also  be  made  to
 pay  something  and  I  remember  that  half
 the  Congress  Party  stood  up  in  their  ben-
 ches  and  would  not  allow  me  to  proceed
 further.  So,  I  know  I  am  treading  the
 ground  where  angels  fear  to  tread.  But  the
 Finance  Minister  has  taken  refuge  behind
 the  constitutional  argument  that  this  is  a
 State  subject.  So,  I  would  request  him  to
 consider  seriously  amending  the  Constitu-
 tion  at  least  to  give  some  powers  to  the
 Centre  in  this  respect.  Otherwise,  what
 are  you  going  to  do  in  the  future?  Where

 are  you  going  to  get  your  resources  from?
 Because,  after  20  years  of  development  no-~
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 body  denies  that  there  is  a  section  of  agri:
 cultural  community  which  has  become
 prosperous,  which  is  rich  by  any  standards}
 nobody  grudges  that.  But  if  they  want  to
 be  left  out  of  the  tax  net  for  ever  that  can-
 not  be  done.

 Then,  a  hue  and  cry  has  been  made
 about  this  I0  per  cent  duty  on  tractors,  Well,
 they  may  have  to  pay  40  per  cent  more  on
 tractors.  Herel]  would  draw  the  Finance
 Minister’s  attention  to  a  statement  which
 was  published  in  the  press  a  few  days  ago
 by  the  indigenous  tractor  manufacturers,
 who  are  hailing  him  and  greeting  him,  say-
 ing  that  this  is  the  best  thing  he  has  ever
 done.  While  you  have  put  a  0  per  cent
 excise  duty  on  indigenous  tractors,  you
 have  imposed  a  20  por  cent  customs  duty
 on  the  imported  tractor  So,  the  indigen-
 ous  tractor  manufacturers  are  extremely
 happy  that  they  will  have  a  completely  pro-
 tected  and  sheltered  market.  Even  the  in-
 digenous  tractors  are  not  made  completely
 indigenous.  Almost  all  of  them  are  made
 with  foreign  collaboration.  But,  in  any
 case,  imported  tractors  will  become  much
 more  expensive  and  the  farmers,  at  any
 rate  those  farmers  who  can  afford  tractors,
 will  have  to  go  m  for  indigenous  tracto.s.

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANT  RAO  CHAVAN):  That  is
 not  true.  When  you  speak  on  this  point
 you  must  have  some  knowledge  about  what
 ss  hap  pening  in  the  rural  sector.  You  have
 certainly  every  right  to  criticise  the  propo-
 sal.  But  you  should  know  that  with  all  the
 heavy  imposts  on  imported  tractors  the
 price  of  Russian  tractor  would  be  stifl  less
 than  that  of  the  indigenous  tractor,

 This
 would  be  a  happy  news  for  you.

 SHRI  INDRAJIT  GUPTA  :  If  that  is
 80,  then  your  10  per  cent  excise  duty  is  also
 futile.  I  am  quite  willing  to  imbibe  know.
 ledge  from  these  champions  of  the  rural
 sector  but  I  say  that  these  are  the  people
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 who  are  not  being  taxed  I  am  quite  aware
 of  this  fact  that  when  I  touch  this  po:mt
 there  will  be  opposition  But  some  way  or
 the  other  you  will  be  faced  with  this  pro-
 blem  because  the  country  is  still,  by  and
 large,  an  agricultural  country  So,  you
 cannot  leave  the  majority  of  the  people
 outside  the  net  of  taxatoon  and  stil]  get  re-
 sources  for  garibt  haiao  It  3s  not  poss-
 ible  I  may  not  know  much  about  rural  con-
 ditions  but  some  people  do  not  know  much
 about  either  economics  or  planning  gene-
 rally

 Now  let  us  take  a  look  at  some  of  the
 articles  which  he  has  selected  lor  excise
 duty  I  can  understand  the  Minister  say-
 ing  that  he  has  got  to  get  money  and,  there-
 fore,  he  has  decided  to  tax  these  commodi-
 ties  But  if  his  advisers  have  told  hum  that
 here  are  some  Commodities  which  are  not
 consumed  by  ordinary  people  but  only  by

 people  belonging  to  the  affluent  sections  07

 leading  an  affluent  life,  then  4  wonder  what

 sort  of  advisers  he  ha»  got,  where  they  live,
 what  they  think  about  and  what  kind  of

 reality  they  have  any  connection  with

 Take  this  maida  for  bread

 SHRI  YLSHWANT  RAO  CHAVAN
 [  thought,  you  would  begin  there

 SHRI  *INDRAJIT  GUPTA  I  begin
 with  this  because  itis  so  extraordinary
 I  know  that  he  has  very  cleverly  pegged
 it  with  the  children’s  nutrition  programme
 go  that  if  |  oppose  this  tax  he  will  say  that
 1  do  not  want  the  children’s  autrition
 programme  But  lam  not  opposed  to  the
 ehildren’s  nutrition  programme,  I  am
 opposed  to  this  argument  being  put  forward
 of  the  idea  being  given  that  bread  made  out
 of  maida  not  an  article  of  consumption
 of  the  ordinary  people

 SHRI  YESHWANT  RAO  CHAVAN:
 I  cancede  that  i¢  8  a  food  of  the  industrial
 warker.
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 SHRI  INDRAJIT  GUPTA  may  tell
 you  that  in  Bombay  (lnterruption)

 SHR]  YFSHWANT  RAO  CHAVAN
 The  urban  poor  man  eates  it  I  concede
 that

 SHRI  Ss.  M  BANERJEr  (Kanpur) He  has  conceded  one  pomt,

 SHRI  INDRAJIT  GUPTA  Besides,
 only  a  few  years  ago  you  have  invested
 Government  money  im  setting  up  the
 Modern  Bakerts  At  that  time  we  were  told
 that  the  object  of  this  was  to  change  the
 nutrition  habits  of  the  people  so  that  they
 would  be  accustomed  more  and  more  to
 consuming  bread  Now  you  place  some
 curb  on  this

 SHRIS  M  RANERJFE  On  the  All
 India  Radio  theie  should  be  no  ‘Mumm),
 nummy,  Mcdern  Bread”

 SHRIINDRAJIT  GUPTA  There  7५
 this  kind  of  a  contradiction  Ether  there
 isno  coordination  between  the  different
 ministries  or  the  implication  of  this  is  not
 bemg  studied  at  all  If  that  kind  ofa,
 levy  is  earmarked  fora  programme  like
 the  children’s  nutrition  programme
 I  do  not  see  why,  following  —  the
 same  line,  a  few  more  levies  could
 not  be  imposed  on  the  richer  farmers
 or  on  the  big  busmess  houses  and
 earmarked,  Jet  us  say,  for  the  employment
 programme  because  everybody  knows  that
 Rs  25  crores  for  the  educated  unempolyed
 and  Rs  50  crores  of  the  earlier  crash  prog-
 zamme,  these  Rs  75  crores,  will  not  touch
 the  fringe  of  the  problem  If  we  can  have
 alevy  on  bread  for  chaldren’s  nutrition
 programme,  why  can  we  not  have  a  levy  on
 the  big  busmess  houses  or  on  the  rich  far-
 mers  78  some  form  or  the  other  form  bemg
 earmarked  for  an  employment  programme?
 I  do  not  see  anything  wrong  with  it

 Then  I  come  to  hair  oils,

 SHRI  JAGANNATHRAO  JOSHI
 (Shayapur)  :  Lipstick,
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 SHRI  INDRAJIT  GUPTA  ;  I  am  not
 worried  about  the  lipstick.

 Much  has  been  made  of  this  adjective
 **perfumed”  to  hair  oils.  I  would  like  to
 have  a  list  of  those  hair  oils  sold  nowadays
 in  the  market  which  are  unperfumed.  I
 do  not  find  any.  All  hair  oils  have  some
 sort  of  a  scent  or  pérfume  nowadays.  That
 is  anormal  thing.  I  know  that  the  Finance
 Munister—l  hope,  he  would  not  mind  it—
 probably  does  not  have  any  need  for  hair
 oil  but  certainly  he  has  no  right  to  force
 ali  the  people  of  this  country  to  join  his
 fraternity  sooner  or  latter,  beause  I  am  told
 that  the  absence  of  oiJ  is  one  of  the  —contri-
 butory  factors  to  baldness.  I  do  noi  sce
 why  everybody  should  be  forced  to  give  up
 using  hair  oils,

 Then,  marginal  adyustments  on  cloth,
 coarse  and  medium,  as  he  called  it  or
 suggests.  Certainly,  that  will  lead  to  some
 rise  in  the  price.  His  cotleague,  Shri  LN.
 Mishra,  has  made  a  categorical  statement
 only  yesterday  in  this  House  in  which  he
 has  said  that  under  no  circumstances  will
 the  price  of  medium  and  coarse  cloth  be
 allowed  to  rise.  Fam  trying  to  reconcile
 these  two  statements.  Fither  Shri  Mishra
 is  right  or  Shri  Chavan  is  right  If  Shri
 Mishra  is  right,  then  the  implication  is  that
 this  increase  in  the  duty  on  coarse  and
 medium  cloth  will  be  absorbed  by  the  mill-
 owners  and  will  not  be  passed  on  to  the

 people.  That  is  the  only  sense  in  which  it
 can  have  any  meaning.  Is  that  what  Is
 meant  ?  Have  they  got  the  mechinery
 to  enforce  that?  Can  they  do  that?  If
 not.  then  these  levies  are  bou  rd  {o  lead  to
 arise.  As  everybody  knows,  the  actual
 rise  in  the  market  is  always  more  than  what
 is  put  in  the  Budget  proposals

 If  that  is  so,  then  Mr-  Mishra  is  wrong
 and  he  must  withdraw  the  assurance  which
 he  gave  on  the  floor  of  the  House  yesterday.

 ci  Hrs.
 Sugar,  of  course,  isnot  in  the  Budget.

 Put  it  has  been  decontrolled  only  the  other
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 day.  The  price  of  sugar  has  already  gone
 up  from  Rs.  .75  P.  to  Rs.  2.00.  A
 general  price  rise  is  on  the  cards.  It  is
 quite  obvious  to  anybody.

 Then,  kerosene  has  been  taxed..........--

 SHRI  YESHWANT  RAO  CHAVAN:
 No,  no.

 SHRI  INDRAJIT  GUPTA:  Kerosene
 will  come  under  petroleum  products.  The
 price  has  already  gone  up  a

 SHRI  YESHWANT  RAO  CHAVAN:
 That  is  a  different  matter.  But  kerosene
 has  not  been  taxed.

 SHRI  INDRAJIT  GUPTA:  I  would
 like  to  have  an  assurance  from  the  hon,
 Minister  that  the  prices  of  hugher  variety  of
 kerosene  will  not  be  touched  by  the  impo-
 sts  he  has  imposed,  |  will  be  satisfied

 Coming  to  ready-made  garments,  there
 are  different  varieties  We  khow  there  are
 some  very  expensive  ready-made  garments.
 But  there  are  ready-marie  garments  on  the
 making  of  which  depends  the  livelihood  of
 tens  of  thousands  of  small  tailors..

 SHRI  YESHWANT  RAO  CHAVAN  :
 They  have  been  exempted.

 SHRIS  M.  BANERJFE:  Ready-made
 garments  of  Corgressmen  have  not  been
 taxed

 SHRI  INDRASIT  GUPTA:  It  is  not
 cleer  to  me.  You  have  not  said
 that.  You  have  said  that  ready-
 made  garments)  making  of  which
 power  is  used  will  be  taxed  What
 does  it  mean  ?  I  do  not  follow  Ready-made
 garments  of  a  cheaper  variety  which  are
 consumed  by  middle-class  people,  children
 and  so  on  are  manufactured  on  a  big  scale.
 Thousands  of  people  depend  on  that  for
 their  livelihood  Please  be  careful  to  define
 your  proposal  in  such  a  manner  that  the
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 impost  is  only  restricted  to.  the  group  of
 higher-priced  products  of  ready-made  gar-
 ments  and  not  to  the  general  run  of  it.

 As  regards  patrol,  as  far  as  private  car
 owners  go,  they  will  have  to  pay  more.
 Already,  this  20  P.  per  litre  increase  has
 become  25  P.  I  checked  up  in  Delhi  yester-
 day.  It  has  risen  by  25  P.  Now,  we  are
 paying,  instead  of  Rs.  .20  P.,  Rs.  .45  ९,
 It  may  go  up  even  more.

 I  do  not  know  whether  the  advisers  of
 the  Ministry  think  that  affluent  people  ride
 in  buses  or  affluent  people  ride  in  auto-
 rickshaws,  but  people  who  do  not  have
 private  cars  either  have  to  walk  or  have  to
 use  public  transport.  Therefore,  inevitably,
 all  these  transport  charges  are  going  to
 go  up.

 I  find,  actually  the  Finance  Minister
 has  accomplished  something  which  even
 the  foreign  oil  companies  were  not  able
 to  do.  The  petroleum  Ministry  has  given
 us  a  detailed  statement  a  few  days  ago
 saying  how  these  new  imposts  on  crude  oil
 imports  which  have  been  insisted  upon  by
 the  foreign  oil  companies  are  going  to  be
 accepted  by  us  willy-nilly.  There  is  a  long
 argument  into  which  I  do  not  want  to  go
 now.  At  the  end,  they  have  given  a  table
 showing  an  increase  in  the  basic  selling

 -prices  of  bulk  refined  petroleum  products
 ex-storage  point  at  Bombay.  Thisii  after
 absorbing  the  risc  in  crude  prices  which  is
 being  enforced  by  the  suppliers  from  Middle-
 East  countries  on  us  because  taxes  have

 *  gone  up  in  Iran  or  somewhere  and,  there-
 fore  Indian  consumer  must  pay  the  whole
 of  it.  After  absorbing  all  that,  in  respect
 of  motor  spirit  of  two  varieties,  variety  93
 and  variety  79,  the  increase  works  out,  acc-
 ording  to  the  Mimistry’s  calculations,  to  Rs.
 3.7  per  kilo  liter  and  Rs.  27.90  per  kilo
 liter.  This  is  what  the  foreign  oil  comp-

 ae  anies  say..  And  the  Finance  Minister  has
 increased  it  to  Rs,  200  per  kilo  litre,  So,
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 I  hope,  he  wilt  reconsider  it  because,  what-
 ever  the  private  car  owners  may  be  able  to
 sustain,  it  will  certainly not  be  possible  at
 all  for  thousands  and  millions  of  commuters
 who  go  about  their  daily  business  by  means
 of  public  transport.

 So,  these  are  some  examples  which
 certainly  negative  the  prospect  of  holding
 the  price-line  or  bring  in  any  kind  of
 stable  price  level  within  which  to  operate
 our  development  plans.  Prices  are  bound
 to  go  up;  they  are  going  up.  It{s  obvious
 that  even  if  higher  verieties  and  more  ex-
 pensive  varietes  of  certain  goods  are  taxed
 like  soaps  or  cigarettes,  it  is  inevitable  that
 the  prices  of  the  cheaper  varieties  will  also
 tise.  This  is  the  common  law  of  Supply
 and  Demand.  There  will  be  a_  general
 price  rise.

 One  of  their  Election  promises  given
 was  that  sterner  action  will  be  taken  to
 hold  the  prices.  But,  here,  we  find  that
 just  the  opposite  is  happening.  Many
 friends  have  spoken  about  these  things  and
 many  others  will.  Just  want  to  spend  a  few
 minutes  on  the  question  of  growth.

 Social  justice  is  nowhere  to  be  found
 here.  Our  friend  Mr.  Bhandare  has  said
 enough  on  that.  I  need  not  dilate.  much
 on  that  point.  But  what  about  growth?
 People  are  prepared  to  bear  certain  bur-
 dens  if  that  will  go  to  finance  develop-
 ment  and  growth  programmes  which  will,
 in  the  long  run,  really  raise  the  standard
 of  living  and  combat  the  spectre  ‘of  unem-
 ployment.  But,  I  must  say,  the  biggest
 disappointment  in  this  Budget  is  from  that
 point  of  view.

 The  increase  in  the  Plan  outlay  that
 is  proposed  is  only  of  the  order  of  Rs.  55
 crores.  This  is  nothing.  This  is  a  most
 routine,  ordinary  hamdrum  type  of  Budget..  a
 You  will  find  that  the  growth  in  thé  public
 sector  which  is  visualiied-is  mostly  In'the  he
 infra-stracture,..  The  hon.  Finance.  Minis-

 ter  has  dealt  with  this  point  In  Part  Two.  *
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 of  his  speech.  This  relates  to  shipping,
 ports,  harbours,  roads,  Post  and  Telegraphs
 etc,  Well,  all  these  are  very  important
 things  no  doubt,  but  this  is  what  is  gene-
 rally  called  ‘the  infra-structure’  and  the
 bulk  of  the  investment  there  is  going  to
 go  into  this  sector  which  is  also  what  the
 private  sector  needs  very  badly  for  its  own
 business  activities.  May  I  take  it  that  this
 idea  of  a  Plan  outlay  is  that  it  will  act
 as  akind  of  catalyst  for  the  private  sector
 to  prosper?  Where  is  growth  for  the
 public  sector  visualised  ?  You  have  brou-
 ght  forward  a  Bill—which,  as  far  as  it
 goes,  we  welcome,  though  not  all  the
 detailed  provisions,  which  we  shall  deal
 with  later,—to  take  over  General  insu-
 rance  into  the  nationalised  sector.  At
 the  same  time,  you  are  allowing  private
 sector  to  penetrate  into  the  sector  which
 has  so  long  been  reserved  for  nationalisa-
 tion.  You  are  counter-balancing  nationa-
 lisation  of  General  Insurance  by  de-
 nationalisation  of  the  steel  sector  and
 allowing  private  parties  to  be  licensed  in
 order  to  set  up  what  are  called  mini-steel
 plants,  which  ts  rather  a  new  departure.

 Therefore,  where  is  investment  and
 where  is  growth  visualised  for  the  public
 sector’?  That  is  whatl  am  not  able  to
 find  out  anywhere  in  the  Budget.

 Certain  relatively--I  won't  say  absolute-
 ly,  but  relatively,  favourable  factors
 in  the  development  over  the  last  few  years
 have  been  listed  in  the  Economic  Survey
 on  the  basis  of  which  bolder  steps  for  going
 ahead  could  have  been  taken,  but,  unfortu-
 nately,  have  not  been  taken.  The  Econo-
 mic  Survey  has  said  this,  Ido  not  want
 to  go  into  the  details.  It  has  said  that
 there  has  been  considerable  growth  in  fore-
 ign  trade,  may  be  temporary,  I  don’t
 know,  but  this  Survey  says  that  our  obli-
 gation  to  the  International  Monetary  Fund
 has  been  discharged  and  to  that  extent
 at  least  the  foreign  exchange  position  has
 improved.  There  has  also  been  an  increase
 in  food  production,  a  corresponding  fall
 in  food  imports,  At  least  some
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 industries,  consumer  goods  industries,
 have  been  stepping  up  and  Government
 control  over  institutional  and  corporate
 sector  has  been  established.  Well,  these
 are  favourable  factors  which  should  give
 the  Finance  Minister  an  opportunity  to
 present  the  Budget  with  bolder  plans  of
 development,  even  within  the  existing
 framework,

 But,  I  humbly  submit,  this  Budget  has
 thrown  away  this  opportunity  and  I  woulda
 like  the  Finance  Minister  to  consider  its
 political  implications  also—not  only  its
 economic  implications.

 Do  not  Iet  this  massive  majority  which
 you  have  got.  blind  you  tothe  type  of
 development  which  we  have  seen  taking
 place  in  Ceylon  where  promises  were  made
 and  assurances  were  given  by  a  popular
 Government  which  came  to  power  with
 a  huge  populat  majority  but  which  itself
 now  admits  that  because  of  being  blinded
 by  its  majority  and  allowing  itself  to  drift
 year  after  year  the  young  people  in  the
 country  found  that  promises  were  not
 implomented  which  resulted  in  certain
 things  happening  there.  This  is  a  very
 unpleasant  state  of  affairs  which  we  have
 seen,  Flease  do  not  become  complacent
 and  Jet  not  this  majority  blind  you  of
 the  need  for  development  in  this  country.
 People  are  not  catried  away  by  your
 broken  promises  and  unimplomented  8539
 rances.

 We  are  today  faced  with  a  national
 crisis  on  our  borders,  I  don’t  want  to  go
 into  it  in  detail,  as  everybody  knows  it.
 We  don’t  know  where  it  is  going  to  end.
 We  don’t  know  how  it  is  going  to  be
 solved  or  of  what  proportion  it  might

 assume  tomorrow.  Nobody  can  rule
 out  the  possibility  of  this  country
 being  embrolled  in  another  war,  At  a
 crucial  time  like  this,  we  should  not
 have  a  budget  which  in  any  way  aggravates
 political  instability  in  the  country.  Why
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 should  the  Finance  Minister  do  that  ?
 Why  should  he  put  forward  proposals
 which  create  disaffection  and  discontent
 and  disunity  among  the  people?  This
 not  the  way  in  which  the  budget  should
 be  looked  at  simply  as  aset  of  economic
 proposals,

 There  has  been  some  increase  in  in-
 come-tax.  Isay  that  Government  have  no
 moral  right  to  increase  income-tax  unless
 they  could  tell  us  what  they  propose  to
 do  about  the  unrealised  taxes  and  the  taxes
 which  are  in  arrears.  It  has  assumed  a
 sencdalous  proportion  in  this  country.  But
 the  hon.  Minister  has  not  said  a  single
 word  about  it  except  that  there  will  be
 more  tightening  up  of  the  machinery.  The
 income-tax  arrears  for  1970-71  are  calcula-
 ted  at  over  Rs.  700  ciores.  That  means
 that  even  if  one-third  of  it  is  realised,  the
 deficit  in  the  present  budget  will  not  be
 there,  and  the  deficit  budget  that  he
 has  placed  before  us  need  not  have
 been  a  deficit  budget  at  all.  But  what
 has  happened  in  regard  to  these
 arrears?  During  the  last  session,  a
 statement  was  made  here  that  Govern-
 ment  had  decided  to  write  off  Rs.  7}
 crores  because  i  was  unrealisable.
 Income-tax  evaders,  particularly  those
 in  the  upper  brackets  are  getting  some  sort
 of  premium.  The  budget  has  not  come  down
 hard  on  them.  The  hon.  Minister  has
 not  said  a  word  about  that

 Only  a  few  days  ago  in  the  Calcutta
 aewspapers,  there  were  paid  advertisements
 issued  by  the  Incom-tax  Commissioner,  in
 which  he  has  given  the  names  of  parties
 wath  their  assessed  incomes,  but  who  have
 not  paid  up  their  taxes  on  those  assessed
 incomes,  and  the  years  covered  ranged  from
 962  to  1967.  This  means  that  these  parti.
 es  whose  names  have  been  listed  in  the
 public  newspapers  are  parties  who  have  not
 been  paying  their  taxes  which  were  due  even
 for  those  years  up  to  date.  Let  me  give  a
 few  examples  taken  from  the  income-tax
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 Commissioner's  own  Hst.  In  the  case  of
 Bird  &  Co.,  their  assessed  income  is  Rs.
 494  lakhs,  that  is,  assessed  for  purposes  of
 taxation,  but  on  which  the  tax  has  not  been
 paid.  In  the  case  of  the  Turner  Morrison
 group  belonging  to  our  famous  Mr.  Hari  Das
 Mundhra,  it  was  Rs.  ‘154  lakhs;  in  the  case
 of  Rohtas  Industry,  it  was  Rs,  38  lakhs,  in
 the  case  of  Ashok  Marketing,  it  was  R3.
 34  lakhs,  in  the  case  of  the  Atwal  group,  it
 was  Rs.  44  lakhs,  in  the  case  of  the  Jitpaul
 group,  it  was  Rs.  28  lakhs,  in  the  case  of
 Surajmal  Nagarmal  group,  it  was  Rs.  62
 lakhs,  in  the  case  of  the  Khaitan  group  it
 was  Rs.  22  lakhs,  in  the  case  of  Binani,  it
 was  Rs  24  lakhs  and  in  the  case  of  the  Jalan
 group  it  was  Rs,  14  lakhs,  and  in  the  case
 of  the  Jain  group  it  was  Rs.  7  lakhs  and  so
 on.  Instead  of  tightening  up  the  machinery
 for  tracking  down  and  punishing  these  tax-
 dodgers,  why  should  people  be  asked  to  pay
 higher  income-tax  ?  In  fact,  is  it  or  is  it  not
 a  fact  that  certain  courageous  and  honest
 and  active  and  energetic  officers  of  the
 Revenue  Intelligence  Department,  even  of
 directors’  rank,  who  were  doing  good  work
 m  unearthing  and  finding  out  these  tax.
 dodgers  have  been  transferred  under
 pressure  ?  I  do  not  want  to  mention  names
 here  I  hope  the  officers  are  known,  because
 their  names  have  been  given  many  times.
 Isit  not  a  fact  that  certain  conscientious
 and  reliable  persons  who  have  been  acting as  unofficial  informers  to  fidd  out  the  secret
 details  and  who  have  been  giving  the  infor-
 mation  regularly  to  the  Ministry  have  been
 blacklisted  and  prevented  from  doing  this
 work,  though  they  had  been  responsible  for catching  some  very  big  tax-evaders  ?  I  sub- mit  that  the  Central  Board  of  Direct  Taxes
 1S  colluding  with  and  shielding  and  protect
 ing  some  of  these  criminals.

 As  regards  the  nationalised  banks,  Shri
 Y.  B.  Chavan  has  given  us  many  assurances,
 I  hope  he  will  be  able  to  carry  them  out.
 But  it  is  a  fact  that  even  now  valuable
 resources  in  this  country  like  loans  from
 the  nationalised  banks  are  still  flowing  to
 the  big  business-houses,  some  of  whom
 are  doing  nothing  but  speculative  business,
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 The  Turner  Morrison  group  of  Mr.  Hari  Das
 Mundhra  is  using  this  money  for  buying
 shares  and  selling  shares  from  one  company to  another  in  their  own  group,  with  the
 result  that  some  of  them  are  on  the  point
 of  closure,  and  some  have  closed  down.
 Only  a  few  days  ago,  we  heard  that  in
 Bhavnagar  in  Gujarat,  Al  cock  Ashdown
 which  is  one  of  the  biggest  enginecring
 concerns  is  facing  closure,  and  they  belong
 to  this  Turner  Morrison  group.
 They  have  got  a  crore  of  rupees  as  loan
 from  the  SBI.  I  could  multiply  examples
 of  this  type.

 Therefore,  I  would  say  there  is  no  use
 turning  a  blind  eye  to  this  thing.  The
 people  of  this  country  will  resent  paying
 higher  income  taxes  when  they  know  that
 there  is  a  big  circle  of  powerful  people  like
 this  who  are  getting  away  with  crores  and
 crores  and  no  809  is  taken  against  them
 and  no  punishment  given.

 Then  there  is  the  question  of  smuggling.
 How  many  hundreds  of  crores  of  rupees
 worth  gold  are  being  smuggled  into  the
 country  every  year?  This  is  a  known  fact.
 From  the  Middle  East,  from  Dubai  _parti-
 cularly  to  the  Western  Coast  along
 Maharashtra,  from  where  the  Finance
 Minister  comes,  there  is  a  regular  and
 lucrative  trade  with  these  vessels  coming
 and  transferring  their  illegal  gold  to  people
 who  are  receiving  them  at  this  end.  It  is
 calculated  that  something  like  200  tonnes
 of  gold  worth  over  Rs.  400  crores  in  tho
 black  market  are  landed  yearly  on  the  wost
 coast.  What  is  being  done  about  it?  Hardly
 any,  not  even  10,  per  cent  of  it,  is  ever
 seized  because  powerful  rings  are  operating
 there,  Corruption  is  rife.  Ido  not  think
 that  the  Customs  and  Central  Excise  is
 efficient  enough,  equipped  enough  or  honest
 enough  to  deal  with  this  vast  smuggling
 trade.  Government  is  apathetic  about  it.

 Sometime  ago,  thore  was  a  case  where
 Lf  excise  officers  implicated  in  one  of  these
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 Smuggling  cases  were  interrogated  and  were
 reported  to  have  made  very  valuable  con-
 fessional  statements,  but  no  further  action
 was  taken  on  that  by  the  CBI  or  anybody
 else.

 In  every  country  where  this  type  of
 smuggling  goes  on  along  the  coast,  at  Jeast
 the  authorities  are  equipped  with  some  type
 of  fast  amphibian  craft  called  hovercraft,
 vessels  which  could  move  quite  fast  on
 water  and  on  land.  Government  will
 have  to  import  some  of  these  craft.  If  you
 have  half  a  dozen  of  them  operating  along
 the  western  coast,  this  kind  of  gold  smu-
 ggling  which  is  going  on  can  be  stopped.
 But  we  will  not  spend  money  on  buying
 them.  On  the  other  hand,  we  are  spending
 Rs.  37  crores  to  buy  three  Jumbo  jets.
 Of  course,  the  passengers  who  will  travel
 by  these  jets  will  now  have  to  pay  20  per
 cent  more  on  their  tickets.  They  can  Jook
 after  themselves—l  am  not  likely  to
 travel  on  this  Jumbo  jet.  But  when  we
 can  spend  Rs.  37  crores  on  three  Jumbo
 jets,  can  we  not  give  these  Customs  and
 Exciss  people  a  few  hovercraft,  modern
 type  of  craft,  to  track  down  these  smugglers
 who  bring  into  this  country  hundreds  of
 crores  worth  of  black  market  contraband
 every  yoar  ?  Instead  of  doing  this,  Govern-
 ment  want  to  add  fresh  burdens  on  the
 people.  Naturally  the  people  look  at  it
 from  a  different  point  of  view.

 I  forgot  to  mention  one  thing.  This
 concerns  the  direct  taxes  on  the  agrical-
 tural  sector.  Ten  years  ago,  in  ‘1960,  the
 income  of  the  agricultural  seclor  was  com-
 puted  at  Rs.  6,707  crores  and  the  direct
 taxes  paid  by  it  that  year  was  Rs.  06.7
 crores.  In  1967-68,  the  income  went  up  to
 Rs.  .545  crores  and  the  direct  taxes  paid
 was  Rs.  00.i  crores.  I  am  not  an  enemy
 of  the  agricultural  sector,  but  I  think  some
 proportion  should  be  there.  Something
 should  change  sometime  or  other.  Why
 should  those  people  who  can  afford  to  pay
 not  pay?  Howit  has  to  be  done  has  the
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 Constitution  to  be  amended,  what  type  or
 shape  of  tax  it  should  be,  are  all  matters
 that  can  be  considered  and  decided  upon.

 SHRI  R.  V.  SWAMINATHAN  (Madu-
 rai):  The  figures  he  quoted  are  the  old  fig-
 ures,

 SHRI  INDRAJIT  GUPTA  :
 Let  him  give  the  latest  figures.  All  I
 wish  to  say  in  conclusion  is  that  we
 cannot  support  these  budget  proposals
 on  these  premises,  that  not  only  the  ends  of
 social  justice  are  being  subverted,  the  mid-
 dle  class  people,  ordinary  working  people
 are  being  heavily  taxed—  whether  that  is  in
 keeping  with  Government’s  promises  or  not
 is  for  them  to  face  the  people  and  explain
 to  them—but  growth,  investment,  with-
 out  which  this  country  will  be  landed  in
 a  terrible  crisis,  is  absolutely  not  being  pro-
 vided  for  here  at  all.  All  that  is  being  done
 is  that  some  outlay  is  being  provided  for
 an  Infra-structure  which  will  help  the  pri-
 vate  sector  to  grow  fast.  This  is  my  bone
 of  contention  with  this  Budget.

 After  all  he  has  said  that  the  benefits  of
 investment  and  development  should  be
 spread  out  as  far  as  possible,  decentralised
 in  all  parts  of  the  country  and  all  centres
 should  share  it.  But  I  would  like  to  know
 if  this  very  good  theory,  that  concentration
 should  not  be  at  one  place  or  in  one  hand,
 apply  everywhere.  For  example,  you  will
 find  |  do  not  know  whether  it  is  a  coinci-
 dence,  that  in  Bombay  City  there  is  a  re-
 markable  concentration  of  the  head  offices
 of  all  the  credit  institutions.  Why  are  they
 all  localised  ip  Bombay?  The  head  offices
 of  the  Reserve  Bank,  State  Bank,  Life  In-
 surance  Corporation,  Unit  Trust  of  India,
 Industrial  Development  Bank,  IFC,  ICICT
 are  all  located  in  Bombay.  Out  of  the  4
 nationalised  banks,  six  have  their  head
 offices  in  Bombay.  Forty  general  insu-
 vance  companies  which  are  now  nationa-
 Nsed  have  their  offices  in  Bombay.  All  I
 want  to  ask  humbly  fs  :  when  you  talk
 about  commanding  heights  of  the  economy,
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 do  you  mean  only  the  heights  of  Malabar
 Hill  and  nothing  else?

 In  conclusion  I  want  to  say  that  this  is
 a  thoroughly  pro-capitalist  budget,  and  this
 throws  the  poor  man,  the  ordinary  com-
 mon  man,  once  again  to  these  big  mono-
 polist  wolves  and  the  little  bit  of  tinker-
 ing  with  Wealth  Tax  the  proposed  abolition
 of  the  tax  holiday  after  974  etc.,  have
 been  taken  at  their  face  value  for  what  they
 are  worth  by  the  gentlemen  who  run  Dalal
 Street  and  Lyons  Range.  They  are  not
 able  to  conceal  their  joy  and  they  are  eur-
 prised  also  to  some  extent,  and  now  they
 have  realised  that  things  are  going  to  go  on
 merrily  in  the  old  way.  Therefore,  the
 people  of  the  county  will  have  to  come  to
 some  conclusions,  and  unless  you  change
 this  policy  and  divert  from  this  path  and
 try  to  act  in  consolance  with  the  pledges
 you  have  given  to  the  people,  the  country
 is  going  to  see  big  upheavels  in  the  near
 future.  I  hope  you  will  not  mind  my  say-
 ing  so,  but  there  are  Members  opposite
 who  have  not  yet  become  very  big  leaders
 and  Ministers,  many  young  mcn  whom  I
 welcomed  on  the  first  day,  who  at  least
 will  give  top  priority  to  carrying  out  the
 promises  and  assurances  given  to  the  peo-
 ple,  on  the  crest  of  which  they  won  the  ele-
 ctions.  I  hope  they  will  stand  up  and  join
 hands  with  us  in  the  interests  of  the  peopie
 and  see  that  the  development  of  the  country
 takes  place  at  the  cost  of  the  big  monopo-
 lists  and  rich  and  big  industrialists  who  are
 ruling  the  country  to  exploit  it.

 न  नाराज  सीधा  (नागौर):
 उपाध्यक्ष  महोदय  मैं  वित्त  मंत्री  जी  द्वारा

 प्रस्तुत  बजट  का  समर्थन  करने  के  लिए  खड़ा
 हुमा  हूं।  इस  बजट  में  जिन  बातों  का  वित्त
 मंत्री  जी  ने  उल्लेख  किया  है  धौर  जिन  नई
 दिश्लाप्रों  का  निर्देशन  किया  है,  वे  वास्तव  में
 एक  प्रति  प्रकार  की  हैं  कौर  पुराने  रास्ते
 से  हट  कर  एक  दूसरे  तरीके  का  रास्ता

 उन्होंने  इसमें  अपनाया  है।  इसमें  जिन  कुछ
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 मुद्दों  को  छुपा  गया  है,  जिन  नीतियों  का
 प्रतिपादन  किया  गया  है  उनसे  पता  चलता

 है  कि  वित्त  मत्री  जी  इस  बात  को  भली
 भाति  जानते  थे  कि  गरीबी  हटाने  की  जो
 बात  है  या  बेकारी  हटाने  की  जो  बात  है
 या  उसके  बारे  हैं  जो  एक  प्रोग्राम  है,  वह
 कोई  एक  साल  का  या  एक  बजट  का  प्रोग्राम
 नही  है  ।  जो  हमारा  रास्ता  है  वह  लम्बा
 रास्ता  है।  हमने  देश  मे  समाजवाद  कायम
 करने  की  बात  को  स्वीकार  किया  है  कौर
 उसको  हमे  लोकतंत्र  के  जरिये,  शान्ति  के
 जरिये  कायम  करना  है  कौर  परिवर्तन  कौर
 कान्ती  को  इसी  रास्ते  पर  चल  कर  लाना
 है  1  हमे  इस  देश  के  झा धिक  ढाँचे  को  ऊचा
 उठाना  है  1  ऐसा  करते  समय  जो  पुरानी
 और  अनुकूल  शौर  अच्छी  परम्परा ये  है,
 उनको  हमे  कायम  रखते  हुए  बदलाव  लाता

 है  1  हमने  जो  रास्ता  अपनाया  है  वहन
 क्सी  कम्युनिस्ट  देश  का  रास्ता  है  और  न

 ही  वह  किसी  पृ  जनवादी  देश  के  रास्ते  से
 मेल  खाता  है।  हमारा  रास्ता  बिल्कुल  एक
 नया  रास्ता  है  1

 15.24  Hrs.

 {SHRI  K  N.  TIWARI  ia  the  Chair.)

 दुनिया  के  इन्दर  इस  रास्ते  की  कीमत  को

 जब  लोगो  मे  समझना  शुरू  किया  है  |  हमारा

 रास्ता  लम्बा  जरूर  है।  लेकिन  उसमे  उस

 प्रकार  की  अड़चने  जो  दूसरे  दर्शन  शास्त्रों  से

 जाती  है,  नही  आती  कौर  जिन  मुश्किलो  का

 उसको  सामना  करना  पड़ता  है,  उन  मुश्किलो
 से  इस  रास्ते  पर चल  कर  हम  बचते  है।

 हमारा  एक  लम्बा-चौड़ा  देश  है,  जिसकी

 एक  लम्बी-चौड़ी  प्रा वादी  है।  1971  की

 जनगणना  के  प्रसार  हमारे  देश  की  प्रा बादी

 54.70  करोड़  है।  चीन  जैसे  एक-साध
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 देश  को  छोडकर  हमारी  झ्राभादी  संसार  के
 दूसरे  मुल्को  के  मुकाबले  मे  ज़्यादा  तेजी  से
 बढ  रही  है।  हमारी  आबादी  की  ग्रोथ  का
 परसेटेज  2.4  परसेट  है,  जो  काफी  बढ़ा  है।

 इसलिए  हमारे  देश  की  समस्यायें  बहुत
 विकट  कौर  मुश्किल  है  शौर  हम  उनको
 लोकतांत्रिक  कौर  शान्तिपूर्ण  तरीके  से  हल
 करना  चाहते  है।  हम  झपने  देश  मे  समाज-
 वाद  लाना  चाहते  है  और  यहां  की  गरीबी
 कौर  बेरोजगारी  को  मिटाना  चाहते  है।
 यह  गरीबी  कौर  बेरोजगारी  एक  लम्बे  अरसे
 से  इस  देश  मे  व्याप्त  है  कौर  उसके  कई
 पुराने  कारण  हैं।  हमारे  रास्ते  पर  चल  कर
 उसको  एक-दम  दूर  करना  झा सान  काम  नहीं
 हैं  7  लेकिन  हमारे  कदम  उस  दिशा  में  लगा-
 तार  बढ  रहे  है

 “गरीबी  हटाया”  का  नारा  इस  चुनाव
 से  पहले  लगाया  गया  था  भर  शीराज़  भी  हम
 उस  पर  कायम  है।  विभिन्‍न  राजनैतिक
 दलो  के  माननीय  सदस्य  अपने-भ्रपने  तरीके
 से  इस  नारे  को  इन्टर प्रेट  कर  रहे  हैं।  कुछ
 लोग  इस  नारे  का  मजाक  उडाते  है।  सी०
 पी०  झाई०  शौर  सी०  पी०  झाई०  (एम०)

 के  सदस्य  अपने  तरीके  से  इस  नारे  को
 देखते  है  श्र  इसका  मजाक  उड़ाने  की
 कोशिश  करते  है।  इस  बजट  में  कामन  मैन
 पर  जो  थोड़े  से  टैक्‍स  लगे  है,  कल
 सी०  पी०  झाई०  (एम०)  के  डिप्टी  लीडर  से
 अ्रपने  भाषण  की  शुरुआत  उनको  लेकर  की

 उन्होने  कहा  कि  इन  टैक्सों  से  गरीब  जनता
 की  कमर  1-3  जायेगी,  जनता  की  जेब  पहले
 से  ही  खाली  है  शौर  उसके  पास  देने  के  लिए

 कुछ  नही  है,  इरादी  |  ये  लोग  मानते  हैं  स्कोर

 खुले-प्राम  कहते  हैं  कि इस  सविधान  के  रहते

 हुए  इस  देश  मे  समाजवाद  नहीं  करा  सकता

 है
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 श्री  एस०  एम०  बन्दों:  यह  बात  तो

 ड्राप  लोग  भी  कहते  हैं  ।

 श्री  नाथू  रास  मिर्ज़ा:  हम  कहते  हैं  कि
 जरगर  जरूरत  हुई,  तो  हम  इस  संविधान  में

 परिवहन  करेंगे  ।  ये लोग  कहते  हैं  कि  इस

 संविधान  से  समाजवाद  नहीं  भरा  सकता  है,
 क्योंकि  इनका  समाजवाद  बिल्कुल  प्रति  है

 श्री  एस०  एम०  बनर्जी  :  दोनों  एक  ही
 बात  कहते  हैं  ।  उन्होंने  श्र  ग्र ेजी  में  कही  और

 भाप  हिन्दी  में  कह  रहे  हैं  ।

 थ्री  नाथू  राम  मिर्ज़ा  :  यह  तो  समझ  का

 फर्क  है।  हमारी  और  इन  लोगों  की  समझ

 में  फर्क  है।  इनको  चाहिए  कि  ये  लोग  उस

 फर्क  को  जनता  के  सामने  समझायें  |  नगर
 ये  अपने  तरीके  का  समाजवाद  लाना  चाहते

 हैं,  तो  य ेलोग  जनता  के  सामने  जाकर

 ईमानदारी  से  उसको  समभायें  |  लेकिन  ये

 ऐसा  नही  करना  चाहते  है  ।  ये  इन  बातों
 को  छिपाना  चाहते  है।

 सी०  पी०  झाई०  (एम०)  के  लोग
 समझते  हैं  कि  जिस  प्रकार  का  नक्शा  दुनिया
 के  कई  दूसरे  मुल्को  में  बना  है,  वह  यहाँ  नहीं
 बन  सकता  है।  वे  यह  भी  जानते  हैं  कि
 उनके  भाषणों  का  भ्र सर  हाहरों  में  चन्द
 फैक्टरियों  में  काम  करने  वाले  लोगों  पर  ही
 पड़ता  है।  इस  देश  की  जोखिम  जनता  है,
 जो  गाँवों  में  बसती  है,  जो  चाहती  है  कि  उस
 के  मूल  भ्रधिकार  कायम  रहें,  अपनी  जमीन
 पर  उसका  हक  हो  कौर  उनकी  व्यक्तिगत
 लेती  बनी  रहे,  उस  पर  इन  लोगों  के
 प्रचार  का  असर  नहीं  पड़ता  है।  कम्युनिस्ट
 यह  कहते  हैं  कि  प्रोडेबदान  के  सब  सोर्स
 सरकार  के  हाथ  में  होने  चाहिएं,  सरकार
 एक  ही  पार्टी  की  होनी  चाहिए,  कोई  दूसरी
 पार्टी  न  हो,  लोगों  को  अपनी  बात  कहने  की
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 आजादी  न  हो  और  वे  अपनी  ही  पार्टी  के
 जरिये  झपने  तरीके  का  समाजवाद  लायें  ॥
 अगर  से  किसी  प्रकार  एक  बार  जनता  की

 बुद्धि  पर  बैठ  जायें,  तो  फिर  चुनाव  का
 पाठक  भले  ही  बार-बार  रचा  जाये,  लेकिन

 सत्ता  पर  हमेशा  के  लिए  उनका  प्राधिकार

 हो  जायेगा।

 हिन्दुस्तान  की  जनता  इस  बात  की
 भली-भाँति  समिति  है।  जब  कम्युनिस्ट
 “गरीबी-हटाया”  के  नारे  का  मजाक  उड़ाते

 हैं,  तो जनता  समिति  है  कि  ये  लोग  क्यों

 ऐसा  करते  हैं  कौर  ये  किनके  प्रति  सिनसियर

 हैं  कौर  किस  प्रकार  की  तस्वीर  हिन्दुस्तान
 में  लाता  चाहते  हैं

 जब  जनसंघ,  स्वतंत्र  चार्ट  और  अन्य
 दलों  के  सदस्य  बोलेंगे,  तो  वे  भी  अपने  भ्र पके
 तरीके  से  “गरीबी  हटाने'  के  नारे  का मजाक

 उड़ायेंगे  |  वे झपने  अपने  दृष्टिकोण,  नति
 और  दर्शन-शास्त्र  के  अनुसार  इस  बजट  ने

 बारे  में  भ्र पने  विचार  प्रकट  करेंगे।  देश  की

 जनता  ने  हमारे  पक्ष  मे  'बिस्ट  दिया  है  शौर

 इस  हाउस  में  हम  350  सदस्य  चुन  कर  आये

 हैं।  उस  ने  हमारे  “गरीबी  हटाया''  के  नारे
 को  समझा  है,  हमारे  तरीकों  को  समझा  है
 शौर  उसने  गहराई  से  इस
 विषय  पर  अपना  माइंड  एप्लाई  किया  है।
 पिछली  लोक  सभा  में  विभिन्‍न  दलों  की  जो
 स्थिति  थी,  उस  में  हम  यह  महसूस  करते  थे
 कि  हम  देश  को  भागे  बढ़ाने  में  सक्ष्म  नहीं
 है  ।  तब  प्रधान  मंत्री  ने  यह  फैसला  किया  कि
 इस  लोक  सभा  में  बैठना  बेकार  है,  हम  को
 जब  जनता  की  पअ्रदालत  मे  जाना  चाहिए  कौर
 उससे  पूछना  चाहिए  कि  क्‍या  वह  हमारे  तौर-
 तरीकों  को  पसन्द  करती  हैं---हम  शान्तिमय
 तरीके  सें  समाज  से  व्याप्त  इनईकनेलिटोज,
 गरीबी  भोर  बेरोजगारी  को  तेज  गति  से  दूर
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 करना  चाहते  हैं  भोर  हम  उस  के  लिए  जनता
 से  सेनेट  लेगा  चाहते  है।

 चुनाव  से  पहले  हम  ने  जो  बातें  कही,

 हम  निश्चित रूप  से  उन  को  पूरा  करेंगे।
 हमारे  कदम  भागे  बढ़  रहे  है  ni  यह  बद्ध  कौर
 जो  कानून  हमने  कल  पास  किया  है,  बहू  इस
 दिशा  मे  कदम  है।  हम  ने  जनता  फो  बताया

 है  कि  हम  आने  वाले  वर्षों  मे  भ्र पने  दस-सूत्री
 कार्यक्रम  पर  चलते  हुए  देश  में  एक  मया
 भ्राथिक  ढांचा  खडा  करना  चाहते  हैं,  उस  के
 जरिये  से  हम  लोगो  को  रोजगार  देना  चाहते
 है,  देश  मे  इनईकवेलिटीज  को  खत्म  करना

 चाहते  है,  बडे  लोगो  को  कुछ  नीचे  लाना

 आते  है  कौर  गरीब  लोगो  को  काम  दे  कर

 उन्हे  चा  उठाना  चाहते  हैं  ।

 देश  की  जनता  ने  हमारे  सरीखे  को

 समन  है  |  क्या  सामने  83  हुए  माननीय

 सदस्य  यह  समझते  है  कि  जिस  तरह  वे

 “गरीबी  हुटाझ्ो
 '  के  नारे  का  मजाक  उडाते  है,

 उसी  तरह  जनता  ने  भी  उस  नारे  को  मजाक

 सभा  है  कौर  हम  को  चुन  कर  भेज  दिया  है  ?

 जनता  ये  सामने  हम  ने  ज्ञ  वचन  दिया  है,

 उसको  पूरा  न  करने  वी  इम्प्लकेशन्ज  को

 हम  भी  समझते  है।  माननीय  समस्य  कहते  हैं

 कि  हम  अपने  यादों  को  पूरा  नहीं  करना

 चाहते  है  |  क्या  वे  समझते  है  कि  हम  राज-

 नीति  में  नहीं  रहना  चाहते  है?  हम

 राजनीति  मे॑  रहना  चाहते  है  भर  ण्यादा

 तादाद  में  जीत  कर  यहा  कराना  चाहते  है।

 हम  समझते  हैं  कि  हमे  भ्र पनी  नीतियो,

 काबुलो  कौर  कामों  के  द्वारा  जनता  को

 सत्तोष  देना  पडेगा।  हम  इस  बाल  के  बड़े

 कॉन्शस  है  1

 क्रि  एस०  एस०  बनर्जी  :  इस  बजट  से

 पेट्रोल  के  दाम  बढ़  गये  है  ।  इस  लिए  प्यार
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 माननीय  सदस्य  झझब  टैक्सी  या  स्कूटर  पर
 बढ़  शोर  ड्राइवर  को  बतायें  कि  मैं  एम०  पी०
 हैं  तो  वह  उन  को  उतार  देगा।

 शी  नाथू  रास  मिर्धा ।  मैं  रोज  चढता
 है  मुझे  कोई  नहीं  उतारता  है  n  बम  बर्ग रह
 के  डर  से  वह  इन  को  जरूर  उतार  सकता  है।

 जिस  प्रकार  का  बजट  पेश  हुआ  है,  जो
 बाते  वित्त  मंत्री  ने  कही  है  कौर  जिन  दिशाओं
 का  निर्देशन  इस  बजट  में  किया  गया  है,  उस
 से  यह  स्पष्ट  सकेत  मिलता  है  कि  हम  भ्र पनी
 बातो  को  पूरा  करने  के  लिए  कदम  बढ़ा
 रहे  है  v

 हम  ने  यह  कहा  है  कि  हमे  बेरोजगारी
 मिटा  नी  है।  बेरोजगारी  हटाने  के  लिए  हमे
 ज्यादा  एम्प्लायमेट  चाहिए  |  जो  हमारे  देश
 की  समस्याए  है  जैसा  मैने  श्राप  से  कहा  एक
 तरफ  बढती  हुई  प्रा बादी  है।  उस  को  हम
 परिवार  नियोजन  के  प्रति  जनरल  पब्लिक  की
 कांससनेस  क्रिकेट  कर  के  घटाना  चाहते  है  ।
 बर्थ  रेट  को  कुछ  कम  करना  चाहते  हैं
 हम  चाहते  है  ि  उस  के  जरिए
 हमारी  आबादी  के  ऊपर  एक  तरह
 का  मीणा  हो  ।  क्योकि  कोई  भी  विकास-
 शील  देश  दुनिया  के  शारदा  जो  लोकतांत्रिक
 तरीके  से  आगे  बढे  है  उन्होंने  देश  की  भ्राबादी
 के  उपर  लियत्रर्य  करना  अपना  एक  प्रावश्यक
 कर्तव्य  सभा  है।  भेजें  जैसा  आदमी  तो

 यह  मानता  है  कि  देश  की  भी  तरक्की  के
 जो  भी  प्रोग्राम  हो,  चाहे  वह  भ्राथिक  तरक्की

 हो,  एजुकेशनल  तरक़्की  हो  या  क्सी  तरह
 के  भी  तरब भी  क्यो  न  हो,  उस  सब  के  लिए
 झाड़े  से  ज्यादा  पापुलेशन  के  ऊपर  मित्र
 करने  का  प्रोग्राम  हो  1  यह  बहुत  हम् पा टेट  प्रोग्राम

 है  भौर  मै  पह  मानता  हूं  वि.  तमाम  सदस्यो
 को  जो  ईमानदारी  मे  विकास  करते  है  कि  लोक-

 तात्रिक  तरीके  से  समाजवाद  धाना  चाहिए
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 [श्री  नाथू  राम  मिर्ज़ा]  की  जनसंख्या  वाले  देश  के  प्रंदर  जहाँ  करोड़ों
 उन  को  इस  प्रोग्राम  के  भ्रंश  धिक  से  अधिक  लोगों  का  हमें  भला  करना  है,  विकास  करना

 दिलचस्पी  लेनी  चाहिए।  बजाय  इस  के  कि

 हम  दूसरे  प्रचार  करें,  लोगों  को  लड़ाने  भिड़ाने
 झोर  आपस  में  टकराने  के  प्रोग्राम  करें,  इन
 प्रोग्रामों  को  हम  कारखानों  के  प्रकार,  लेबर  के
 धंदर  शौर  किसानों  के  ब्रदर  तेजी  के  साथ  में
 ले  जा  कर  इस  काम  को  करें।  यह  सच्चे
 माने  में  देश  की  सर्विस  होगी  ।  इस  के  साथ
 साथ  दूसरे  जो  तरीके  हो  सकते  है  वह  भी

 हमें  करने  है.  हमे  देश  का  उत्पादन

 बढ़ाना  होगा।  देश  का  उत्पादन  बढ़ाने  के

 जरिए  से  हम  देश  के  लोगो  को  ज्यादा  चीजें
 बे  सकेंगे,  ज्यादा  एम्प्लॉयमेंट  दे  सकेंगे,  सरेंडर-

 एम्प्लायड  को  पूरा  एम्प्लायमेट  दे  सकेंगे  ।
 देश  का  उत्पादन  ज्यादा  कसे  बढ़ेगा  ?  देश
 का  उत्पादन  बढ़ेगा  देश  के  अंदर  ज्यादा  से
 ज्यादा  रिसोर्सेज  मोबिलाइज  कर  के  और  उन
 रिसोर्सेज  को  सही  तरीके  से  इन्वेसट  कर  के
 देश  की  योजनाओं  को  ज्यादा  तेजी  से  आगे
 बढाना  होगा  ।  देश  की  योजनाओं  को  तेजी  से
 भागे  बढाना  है  तो  उनके  अंदर  मोर  रिसोर्सेज
 पुट  इन  करने  होंगे  और  मोर  रिसोर्सेज
 झगर  उन  योजना शो  के  भ्रदर  पुट  इन  करने

 है  तो  उन  योजनायें  के  ब्रदर  हमें  उन  रिसो-
 सेज  का  मोविलाइजेशन  करने  के  बारे  में  भी
 ध्यान  देना  होगा  |

 रिसोर्सेज  मोबिलाइज  करने  के  लिए  हम
 देश  के  शदर  जिन  लोगों  से  कर्जा  ले  सकते
 हैं,  बह  ले,  यह  एक  रास्ता  हो  सकता  है।
 जिन  लोगों  के  पास  ज्यादा  देने  को  है  उन  से
 हम  ज्यादा  पैसा  ले  सकते  है,  जिनके  पास
 कम  देने  को  है  उन  से  भी  कुछ  पैसा
 लेना  पड़ेगा  क्यो  कि  किसी  भी  विकासशील
 वेश  के  ब्रदर  धंगर  हमें  विकास  की  शोर  भागे
 बढ़ना  है  कौर  हम  यह  मान  कर  चलें  कि
 कुछ  लोगो  से  किसी  प्रकार  का  कोई  टैक्स
 न  लिया  जाय  तो  इतने  बड़े  करोड़ों  लोगों

 है,  जिन  की  भ्राथिक  गति  को  भागे  हमें  बढ़ाना
 है  उनको  अगर  हम  भागे  बढ़ाना  चाहते  हैं
 तो  उस  वक्‍त  कुछ  त्याग  और  सैक्रिफाइस
 कर  के  भी  भ्रमर  उन्हें  कुछ  देना  पड़े  तो  हमें
 उन  से  भी  लेना  पड़ेगा  ।  मैं  मानता  हैँ  कि
 कई  जगह  उन  से  थोड़ा  सा  भी  लेने  से  उन
 को  कष्ट  हो  सकता  है  1  मगर  किसी  भी  देश
 या  राष्ट्र  केंद्र  एक  पीढ़ी  भरभर  अपनी
 झागे  कराने  वाली  पीढी  के  लिए  सुख  शौर
 वैभव  चाहती  है  तो  जो  आज  की  पीढ़ी  के
 लोग  है  उन्हें  कुछ  क़ुर्बानी  करनी  पड़ेगी  ।

 मैं  आप  से  निवेदन  करना  चाहता  हूँ
 कि  हम  बजट  की  तस्वीर  को  देखे  जो
 हमारा  इंटेरिम  बजट  पेश  हुआ  था  उसके
 श्र दर  जो  भी  कुछ  प्रावधान  किये  थे  सेंटर
 का  जो  प्लान  का  बजट  था  उस के  प्रकार  कुल
 l95  करोड  का  प्रावधान  था  जिस  को  बढा
 कर  सब  1350  करोड  या  357  करोड़
 कर  दिया  गया  है।  इस  प्रकार  से  विकास  के
 सिलसिले  मे  हम  ने  50  करोड़  या  355

 करोड़  रुपये  का  एडिशनल  प्राविजन  किया

 है।  क्यो  कि  उस  समय  जब  इंटेरिम  बजट
 पर  बहस  हुई  थीं  इस  सदन  का  मत  था  कि
 इस  देश  के  ब्रदर  जो  योजना  हम  ने  रखी

 है  उस  योजना  के  साइज  को  बढ़ाना  है  और

 मैं  तो  राज  भी  यह  महसूस  करता  हूँ  कि  राज
 भी  जो  कुछ  i55  करोड़  का  बजट  बढ़ाया
 है  यह  कम  है  i  मेरा  यह  ख्याल  है  कि
 इस  देश  की  जो  ग्रामीण  जनता  है,  जो  वेश
 की  80  या  85  प्रतिशत  जनता  है,  अगर  उनके
 प्रकार  हम  प्रोडक्शन  की  तेजी  को  बढ़ाना
 चाहते हैं  तो  हर  साल  कम  से  कस  800

 करोड़  से  लेकर  |  हजार  करोड़  का  इनवेस्टमेंट
 शोर  हमें  करता  जरूरी  है।  मगर  हम  800
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 करोड़  से  |  हजार  करोड़  का  इनवेस्टमेंट  गाँवों

 के  क्षेत्रों  के  इन्दर  कौर  ज्यादा  तेजी  से  करें  तो
 मैं  कह  सकता  हूँ  राज  जो  हम  घोजनाझों  की
 गति  के  भ्रन्दर  तेजी  लाना  चाहते  है  वह  गति
 शर  ज्यादा  तेज  हो  सकती  हैं  श्र  वह
 गति  तेज  होने  से  प्राइसेज  में  जो  राइज  हो

 रही  है  वह  कम  हो  सकती  है।  इससे  गाँवों  का
 प्रोडक्शन  भ्र ौर  छोटी  मोटी  चीजों  का  प्रोडक्शन
 इतनी  तेजी  से  गाँवों  में  बढ़ेगा  कि  दो,  तीन,
 चार  परसेंट  महंगाई  जो  हर  साल  बढ़ती  है  या

 प्राइस  राह इज  होती  है,  मैं  समझता  हूँ  उसमें

 कुछ  कमी  होगी  q  पर  राज  सवाल  यह  है  कि

 हमारे  देश  में  वह  800  या  हजार  करोड़
 रुपए  बायें  कहाँ  से  ?  राज  55  करोड़  रुपये

 का  इन्वेस्टमेंट  भी  योजनायें  में  बढाने  के  लिए
 हमने  जो  77  करोड़  का  टैक्स  बढाया  है  उसके
 बाद  भी  जो  कुछ  बजट  का  बैलेंस  बनता  है  वह
 220  करोड़  रुपए  का  घोटा  शो  करता  है  ।

 इसलिए  हमारे  पास  ज्यादा  प्राविजन  करने  की

 गुंजायश  न  होने  की  बजह  से  हमने  जो  कुछ
 योजना  में  प्राविजन  किया  है  उसको  जरा

 महेनजर  रख  कर  देखे,  जिन  आइटम्स  के

 ऊपर  हमने  प्राविजन्स  को  बढ़ाया  है  वह  एक
 तो  कृषि  के  ऊपर  लगभग  30  करोड़  बढाया  है,
 फैमिली  प्लानिंग  के  ऊपर  करीब  12  करोड़
 बढाया  है  शौर  इसो  प्रकार  से  योजना  के  इन्दर

 5-6  आइटम्स  हैं  जिनके  ऊपर  55  करोड़

 की  बढ़ोत्तरी  की  गई  है,  यह  हमारी  योजना  के

 इम्पार्टेन्ट  रंग  है  ।  उसके  ग्रन्दर  शिपिंग  भी  है,
 कोर्ट  भी  है  भोर  भी  दूसरी  ऐसी  चीजें  हैं  जिनके

 बजट  को  बढाया  गया  है।  यह  सब  देश  की  जरू-

 रत  की  चीजें  हैं।  हमें  इन  योजनाकारों  को  बागे

 बढ़ना  होगा  ।  और  बढ़ा  करके  जो  55

 करोड़  का  एडीशन  किया  है,  वित्त  मन्त्र)  जी  ने

 ज्यादा  एम्पलायमेंन्ट  क्रिएट  करने  के  उदय

 से  और  बागे  भविष्य  में  हमारे  लोगों  को
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 योजना भों  के  जरिए  उत्पादन  जो  बढ़े  उसका

 फायदा  पहुंचे,  इस  दृष्टिकोण  से  विकास  के

 इन्दर  जो  यह  योगदान  किया  है  वह  एक

 बिल्कुल  सही  दिशा  है।  उसके  बाद  में  जब

 हमने  पुराने  बजट  भर  नए  बजट  को  देखा,  जो
 कैपिटल  के  अन्दर  घाटा  हैं,  जो  रेवेन्यू  बजठ  के
 अन्दर  घाटा  है  उस  घाटे  की  पूति  के  लिए

 शरीर  जो  बजट  बढाया  गया  है  उसकी  पूर्ति  के

 लिए  कुल  मिलाकर  397  करोड़  का  घाटा  हो
 जाता  है,  उसमें  से  77  करोड़  का  टैक्स
 लगाया  है।  यह  77  करोड़  का  जो  टैक्स  लगा
 उसके  बारे  में  भी  हमे  देखना  होगा  1  तभी  सी.

 पी.  भाई.  के  लीडर  बोल  रहे  थे  जो  कह  रहे
 थे  कि  आपको  क्‍या  हक  है  कि  श्राप  इनकम-
 टैक्स  बढ़ायें  ?  हमारे  देश  के  भ्रन्दर  कितना
 इनकम  टैक्स  बाकी  है?  मैं  मानता  हूँ,  हमारे
 एडमिनिस्ट्रेशन  की  भी  कमियाँ  हो  सकती  हैं,
 उन  एडमिनिस्ट्र शन  की  कमियों  को  पूरा  किया

 जाये,  उसके  बारे  में  वित्त  स्त्री  जी  स्वयं  बहुत

 परिकलक  है।  उन्होंने  जो  कुछ  भी  भ्र पने  बजट

 भाषण  में-  है,  बातें  कहीं  हैं,  टैक्सेशन  की  बाल

 कहने  से  पहले,  उससे  स्पष्ट  है।  उन्होंने  कहा

 है  जिस  प्रकार  से  लोग  टैक्‍स  इवेड  करते  हैं  उस
 टैक्स  को  इवेड  करने  के  लिए  जो  लूप-होल्स  हैं
 उनको  प्लग  करना  बहुत  जरूरी  है।  उसके  बारे

 में  चार  पाँच  बातें  उन्होंने  झपने  बजट  भाषण  में

 कही  हैं  ।  भीतर  चैसुएशन  प्रापर्टीज

 का  जो  करते  हैं  उससे  कितना  टैक्स  इलेवन
 होता  है  कौर  खजाने  तथा  पब्लिक
 का  नुकसान  होता  है  उसको  रोकने  के

 निए  तुरन्त  ही  बिल  लाया  जायेगा  शौर  प्रखर
 जरूरी  होगा  तो  उन्हीं  कीमतों  पर  सरकार

 उनको  खरीद  लेगी  पब्लिक  के  लिए।  और  भी

 चार  पाँच  बातों  के  लिए  उन्होंने  कहा  है,  सेल

 क्रिएट  करने  के  बारे  में  और  जो  बेनामी

 प्रापटीज  हैं  उनके  ऊपर  टैक्स  के  बारे  में  बातें
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 कहीं  है।  मैं  उनको  गिनाकार  सदन  का  समय

 नहीं  लेना  चाहता  क्योंकि  वहू  इस  डाकुमेंट
 में  लिखी  हुई  हैं।  इसमे  प्रदान  लग  सकता  है
 कि  हमारे  वित्त  मन्त्री  कौर  हमारी  सरकार

 इस  बात  के  लिए  कितनी  पर् टी कूलर  है  कि
 टैक्स के  ग्रन्दर  लूप-होल्स  कहाँ  है,  उनको  कैसे

 रोका  जाये  झोर  रोक  कर  कैसे  टेक्स  के

 कलेक्शन  को  अ्रच्छी  तरह  बढाया  जाये  t  इसी
 प्रकार  से  इनकम  टैक्स  के  बारे  में  कई  बार

 इस  सदन  में  चर्चा  उठी  है  शौर  मे  आपसे
 निवेदन  करना  चाहता  हूँ,  उन्होंने  कहा  कि
 वित्त  सन्नी  ने इसके  ऊपर  विचार  नहीं  किया

 लेकिन  वित्त  मन्त्री  जी  इसके  बारे  में  उतने

 1-1  चिन्तित  है  क्‍योंकि  उन्होंने  कहा  है  कि

 छोटे  छोटे  इनकम  टैक्स  पे  करने  वाले  लोगों

 के  केसेज  का  जल्दी  द्रोह  आसान  डिस्पोजल

 हो  सके,  ऐसी  व्यवस्था  जल्दी  कर  दी  जायेगी  t

 इसके  लिए  उन्होंने  टैक्स  का  प्रोसीजर  सिम्पुल
 और  सीधा  कर  दिया  है  और  बाकी  जॉ

 काम्पलीकेटेड  केसेज  है  जिनमें  ज्यादा  समय

 लगता  है  उनको  निपटाने  के  लिए  अफसरों  को

 ज्यादा  समय  मिल  सके  जिससे  वह  उनको  फाइ-
 नल  कर  सकें  बौर  उनकी  वसूली  जल्दी  की  जा

 सके,  इस  प्रकार  की  व्यवस्था  वह  करने  जा  रहे
 हैं  ।  इसलिए  यह  कहना  कि  वित्त  मन्त्री  का
 ध्यान  जो  टैक्स  के  इरियसे  हैं  या  जिनका
 फाइनल  डिस्पोजल  मही  हुआ  उनकी  झोर

 नहीं  हैं,  यह  बिल्कुल  गलत  बात  है।  वे  इस
 बात  के  लिए  उतने  ही  पर् टी कूलर  हैं  जितने

 हमारे  माननीय  सदस्य  इन्द्रजीत  गुप्ता  होंगे  ।
 सरकार  इस  बात  के  ऊपर  बहुत  ही  पर् टी कूलर
 है  कि  इस  प्रकार  के  एरियर्स  आफ  टैक्सेशन
 के  केसेज  जल्दी  निपटाये  जायें  और  उनमें  जो

 लूप-होल्स  हैं  जिनको  कानून  से  प्लग  किया
 जाना  जरूरी  है  उसको  व्यस्था  की  जाए।  इस

 झोर  वित्त  मन्त्री  जी  ने  सबसे  ज्यादा  हमारा
 ध्यान  ाकबित  किया  है  और  हमें  विश्वास
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 दिलाया  है  कि  जिम  बातों  के  बारे  में  पूरा
 सोचते  है  हम  पहले  से  ही  उसके  बारे  में  पटी कू-
 लर  कौर  कांशस  है।

 जब  जो  डायरेक्ट  टैक्सेशन  शीर
 इन डायरेक्ट  टेक्सेशन  की  बात  है  उसके  बारे
 से  सदन  के  बहुत  से  सदस्यों  का  कहना  है  कि
 डायरेक्ट  टेक्सेशन  ज्यादा  होना  चाहिए  कौर

 कम्युनिस्ट  पार्टी  के सदस्यों  की  तो  यह  मान्यता

 है  कि  सारे  का  सारा  स्टेट  सेक्टर  ही  द्वारा
 चाहिए  |  हमारे  देश  की  इकोनामी  इन  सेक्टरों
 पर  निर्भर  करती  है,  जिनमें  एक  पब्लिक  सेक्टर
 है,  दूसरा  प्राइवेट  सेक्टर  है  और  तीसरा  है
 कोआपरेटिव  सैक्टर,  जिनको  हम  डेवलप
 करना  चाहते  है  |  थोड़े  समय.  में  कुछ  काम
 नहीं  हो  सकता  है,  कामयाबी  प्राप्त  करने  के
 लिए  थोड़ा  समय  तो  लगेगा  ही  1  कभी  यहाँ
 पर  क्रिटीसिज्म  किया  गया  कि  पाँच  स्टील
 के  कारखानों  का  इजाजत  दे  दी  गई  ।  इसमें
 क्‍या  बुरी  बात  है।  राज  देश  के  शअ्रन्दर  स्टील
 की  इतनी  कमी  है  कि  जिसके  कारण  हमारे
 कई  जरूरी  काम  रुके  पड़े  है।  स्टील  का  भाव
 ऊंचा  हो  रहा  है।  देश  के  पुरन्दर  आज
 जितने  कारखाने  चल  रहे  हैं,  वे  डिमान्ड  को
 पूरा  नही  कर  पा  रहे  है  मगर  ये  कारखाने
 लग  जायें  तो  उनसे  देश  के  विकास  में  मदद
 मिलेगी,  लेकिन  इन  कामों  में  देर  लगेगी  a  ऐसी
 स्थिति  नहीं  है  कि  एक  साल  में  कारखाना
 लग  जाय  और  भ्र गले  दिन  से  उसके  रिजल्ट
 खाने  लग  जाऐं ।  इस  लिए  अगर  छोटे  मोदे
 कारखाने  लगा  कर  एक  नियंत्रित  तरीके  से

 लोहे  का  उत्पादन  बढ़ा  सके,  जो  कि  किसी  भी
 देश  की  उन्नति  की  जड़  है,  राज  दुनियाँ  की
 तरक्की  स्टील  के  बिना  नहीं  हो  सकती,
 अगर  उस  कमी  को  पूरा  करने  के  लिए
 लाइसेंस  देते  है,  तो  उस  के  लिए  भी  हमारे
 'मोटी  पर  डाउट  किया  जाता  है  t  कहा
 जाता  है  कि  हस  प्‌  जी पतियों  का  समर्थन  कर

 रहे  हैं,  लेकिन  यह  उनका  प्रिया  हृ ष्टि कोश  है  ।
 उनके  दृष्टिकोण  के  अनुसार  सारी  जमीन
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 सरकार  की  होनी  चाहिए,  सारे  फारस  सरकार
 के  होने  चाहिए,  सारे  जानवर  सरकार  के  होने
 चाहिए,  सारे  कारखाने  सरकार  के  होने
 चाहिए  और  हम  सब  लोग  वहाँ  पर  मजदूर
 की  तरह  से  काम  करे  ।  उनके  यहाँ  यह  चीज़
 नही  चलती  कि  मैं  तो  बाबू  बनेगा  act  तो

 यह  चलता  है  फावड़ा  ले  लो  और  यहाँ
 से  जमीन  को  खोदो  ।  वे  देश  की  समस्याओं  को
 इस  तरह  से  सुलभाना  चाहते  है  लेकिन

 हिन्दुस्तान  की  जनता  इस  तरह  से  इन
 समस्याओ  को  निपटाने  की  इच्छा  नहीं
 रखती  ।

 हमारे  देश  की  इकोनामी  की  जो
 फिलासफी  है,  वह  दूसरी  तरह  की  है।  हम
 इस  देश  मे  समाजवाद  लाना  चाहते  है।  हम
 अपने  पब्लिक  मंदिर  को  बडा  बनाना  चाहने
 है  ।  इसके  अन्दर  इम्प्रमेट  करना  चाहते  है।
 उसके  मुनाफे  ो  बढाना  चाहते  है  और  जहा
 जहा  उसके  इन्दर  कमियां  है,  उनको  दूर
 करना  चाहते  है।  हमारे  देश  की  पब्लिक
 सेक्टर  हमारी  आमदनी  वा  एक  बहुत  बडा

 जरिया  बन  सकते  हे  ।  इसलिए  इन  में  जितने

 सूधार  की  झ्रावश्यक्ता  है,  न  केवल  इस
 मंत्रालय  को  बल्कि  सरकार  के  सभी

 मंत्रालयों  को  उस  तरफ  विशेष  ध्यान  देना

 चाहिए  ताकि  जल्द  से  जल्द  हमे  उनसे

 ज्यादा  से  ज्यादा  रिटर्न  मिल  सके  |  यह  ठीक

 है  कि  कम्युनिस्ट  देशों  में  पब्लिक  सेक्टर  के  क्षेत्र
 में  जिस  तरह  को  सिक्योरिटी  और  थिंकिंग

 होती  है,  उस  प्रकार  की  थिंकिंग  करना  या

 एक्ट  करने  की  कैपेसिटी  हमारे  देश  के  अन्दर
 पब्लिक  सेक्टर  की  चीजों  मे  नहीं  है,
 लेकिन  मैं  समझता  हूँ  कि  यदि  उसी

 ईमानदारी  कौर  डिटश्मीनेशन  से  हमारा
 मंत्रालय  इनको  कामयाब  बनाने  के  लिये

 प्रयत्न  करे  और  एक  निश्चित  दिशा  में
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 काम  करे,  तो  हमे  सफलता  शिल  सकती
 है  चाहे  जरूरत  पड़े  तों  हमे  इसकें
 लिए  कुछ  नवासे  भी  लागू  करने  चाहिए।
 सरकारी  क्षेत्र  मे  जा  काम  वरन॑  वाले  लोग

 डेपुटेशन  पर  जाते  है  बे  बस  प्रकार  के  लोग

 हो,  कसि  कोटर  के  हो,  कसि  प्रकार  के  लोगों
 को  वहां  पर  लगाया  जाता  है,  इन  सब  बातो
 पर  सोच  विचार  कर  परिवर्तन  करना  चाहिएँ
 क्योकि  जो  ब्योरा  आजकल  हमे  पब्लिक
 सेक्टर  के  कारखानों  भा  मिलता  है  वह  कुछ
 ठीक  नही  है  ।

 प्राइवेट  सेक्टर  के  बारे  मे  जब  भी  कोई
 चर्चा  भ्रान्ति  है  तो यह  कहा  जाता  है  कि

 इनको  मत  छडी 1  खास  तौर  से  हमारे
 जनता  शोर  स्वतन्त्र  पार्टी  के  त्रोग  ऐसी
 दलीले  देते  है  कि  उन  पर  बहुत  बोला  डाल
 दिया  गया  है..

 श्री  हँसेल  सिह  बनेगा  (भीलवाड़ा)  :

 यह  गलत  बात  है  1

 श्री  नाथू  राम  मिर्धा  :  मैचों  मान्यता  तो

 यही  थी  कि  जब  प्राइवेट  सेक्टर  की  बात
 जाती  है  तो  ऊपर  से  श्राप  दूसरी  बाते  करते

 है  |  लेकिन  अ्रन्दर  से  उसके  बचाव  की  बाते
 करते  है

 मैं  आपसे  निवेदन  कर  रहा  था  कि  .कुछ
 लोग  ऐसे  है  कि  जब  प्राइवेट  सेक्टर  की  बात
 दाती  है  तो  कहते  है  कि  इसको  नहीं  छुपा
 जाना  चाहिएं।  इसको  अकेले  बढने  का

 राइट  होना  चाहिए,  लेक्नि  वह  मान्यता  इस

 पिछले  चुनाव  के  बाद  ढीली  पड़ने  लगी  है
 जैसा  इन्द्रजीत  गुप्त  जी  भ्र भी  कह  रहे  थे  कि

 इन  शेयर होल्डर्स  के  भ्रन्दर  इन  चुनाव  के  बाद
 बडी  नर्वसनेस  थी  लेकिन  कब  वे  राजी  हो
 रहे  हैं।  मै निवेदन  करना  चाहता  हूँ  कि  जो
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 [att  arg  राम  मिर्ज़ा]

 टैक्स  चव्हाण  साहब  ते  लगाया  है  यदि  बाप

 उसकी  डिटेल्स  को  देखें  तो  आप  पाएँगे  कि

 कार्पोरेट  सेक्टर  में  या  इन्डिविजूुअल्स  पर

 टैक्स  उन्ही  लोगो  पर  लगा  है  जिनको  उसके

 सहन  करने  की  क्षमता  है।  यह  बोला  मंत्रो

 महोदय  ने  बहुत  सोच  समझ  कर  डाला  है।
 करीब-करीब  उस  लेवल  के  लोगों  पर  टैक्स

 लगा  है  जिनकी  भ्रामरी  दो  लाख  रुपये  से

 ऊपर  है  ।  उन  पर  पहले  यह  टैक्स  85  प्रति-

 शत  था  और  अब  लगभग  97  प्रतिशत  से

 ज्यादा  पड़ता  है  और  इस  तरह  से  एक
 लिमिट  के  बाहर  ढाई  हजार  के  लगभग

 बचता  है  इसी  तरह  से  कार्पोरेट  सेक्टर  में

 जो  टैक्स  लगा  है,  उसका  बडे  इस  साल  के

 बजट  में  करीब  6  करोड़  रुपये  का  है  शोर

 इंडिविजुअल  को  मिला  कर  यह  करीब  27

 करोड  पडता  है।  एक  खास  बात  जिसकी

 घोषणा  उन्होंने  अपने  बजट  मे  की  है,  वह  है
 रिबेट  के  बारे  मे  यह  रिबेट  का  कन्सेशन
 974  तक  के  लिए  है,  इस  टाइम  के  दौरान

 अगर  कोई  इन्वेस्टमेंट  नहीं  करता  है,  तो

 बागे  चलकर  यह  रिबेट  विदा  हो  सकता  है,
 इसका  कायम  रहना  जरूरी  नहीं  है।  इसका
 मतलब  कया  है  -अगर  सरकार  974  तक

 इस  रिबेट को को  बीड़ा  करेगी  तो  90  से  00

 करोड़  रुपये  की  आमदनी  एक  साल  मे  इस
 सेक्टर  से  हमे  मिलने  वाली  है।  यह  एक  बड़ी
 पोटेशियम  बात  है  वित्त  मत्री  जी  ने  इंसेंटिव
 के  तौर  पर  इस  सेक्टर  से  कहा  है  कि  जल्दी

 से  जल्दी  इन्वेस्टमेंट  कीजिए,  इन्तजार  मत

 कीजिए,  देश  के  भ्रन्दर  एम्लायमेंट  बढ़ाने  में

 मदद  की  जिए  ।  बाप  भी  हमारे  साथ  जाइए,
 पैसा  लगाइए,  फायदा  उठाइए,  भागे  पता

 नही  इस  इलाज  का  फायदा  मिलेगा  या  नहीं
 मिलेगा  ।  इस  वक्त  जो  कंसेशन  दिया  हुमा
 हैंगर  उसका  फायदा  नहीं  उठाते  है  तो

 JUNE  3,  i97!  Gen.  Disc.  252

 बाद  में  जो  होगा  वहू  कानून  के  प्रनुसार
 होगा  ।  इसलिए  हमारा  उद्देश्य  यह  नहीं  है
 कि  प्राइवेट  सेक्टर  में  काम  न  हो।  हम
 चाहते  है  कि  प्राइवेट  सेक्टर  में  भी  उद्योग-
 धंधे  लगें  शोर  पब्लिक  सेक्टर  के  साथ-साथ
 भागे  बढ़ो  क्योंकि  हम  मिश्रित  एकोनामी  में
 विश्वास  करते  हैं।  भ्रमर  हम  आज  की  मांगों
 के  हिसाब  से  सब  कारखाना  का  राष्ट्रीय-
 करण  कर  दें,  तो  उसके  लिए  काफी  बड़े
 कम्पेसेशन  की  जरूरत  पड़ेगी  जो  इतना  सरल

 नही  है।  मगर  हम  विमान  में  परिवर्तन  भी
 कर  दे  और  कह  दें  कि  कोई  काम्पैंसेशन  नही
 दिया  जाएगा  तो  उसमे  भी  कम  कठिनाइयाँ
 नही  है।  पचासो  तरह  की  दिक्कत  उसमें
 भी  आएंगी,  उसमे  भी  मैनेजेरियल  रफी-
 सियासी  चाहिए।  इसलिए  इस  तरह  से
 सोचना  कि  प्राइवेट  सेक्टर  के  लिए  कोई

 गु  जाइश  नही  है  ठीक  दृष्टिकोण  नही  है  या

 यह  कहना  कि  इनके  ऊपर  जो  बोला  डाला

 है  बह  कम  है--  मै  समझता  हूँ  कि  राज  की
 परिस्थितियों  मे  ह: ज  सैक्टर  पर  २७  करोड़
 रुपये  को  रोक  काफी  है  जब  कि  यह  बोला

 पूरे  साल  के  लिए  नही  है  |  यदि  पूरे  साल  का
 हिसाब  लगाया  जाएं  तो  यह  करीब
 57  करोड़  रुपये  बनेगा।  मेरी  दृष्टि  में
 मोबीलाइजेशन  आफ  रिसॉसेज  के  लिए  यह
 बोला  ठीक  ही  है

 चैयरमेन  साहब,  जब  इन  डाइरेक्ट
 टैक्सेज  की  बात  जाती  है  तो  विरोधी  पार्टी
 के  जो  भी  माननीय  सदस्य  बोलते  हैं  सबसे

 पहले  इन्ही  टैक्सों  से  शुरू  करते  है।
 सी०पी०एम०  के  डिप्टी  लीडर  ने  भ्र पना

 भाषण  मंदे  को  लेकर  शुरू  किया।  एक  किलो
 290  0  पैसे  टैक्स  लगा  है  ।  मेंदा  कौन

 कज्यूम  करता  है  ?  वे  लोग  जो  कि  शहरो  में

 रहते  हैं,  मिल  क्लास  के  लोग  है,  मजदूर
 टाइप  के  लोग  हैं  या  जो  दूसरे  लोग  है।  इस
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 सारे  सवाल  को  मैंने  भ्रमणी  तरह  से  सोचा
 और  सभा  है  t  मान  लीजिए  एक  मिडिल
 क्लास  का  एक  परिवार  मैदा  इस्तेमाल  करता
 है  तो  ज्यादा  से  ज्यादा  एक,  दो  या  तीन
 कलि  एक  महीने  मे  इस्तेमाल  करेगा।  इस
 प्रकार  से  एक  महीने  मे  बीस,  तीस  या
 चालीस  पैसे  का  खर्चा  ही  उसका  बढ़ेगा

 (व्यवधान)*'*'मै  अ्रापकी  बात  को  समझ

 रहा  हू  कौर  श्रॉफ  समझाने  की  कोशिश
 भी  कर  रहा  हूं  अगर  श्राप  समझ  सके।
 आपके  मजदूर  डबल  "रोटी  खाते  है  इसलिए
 उनको  कुछ  ज्यादा  देना  पड़ेगा  1  मैंने  इसको
 समझने  की  कोशिश  की  है  7  मिठाई,  डबल-

 रोटी  और  पेस्ट्री  खाने  वालो  को  एक  महीने
 में  ज्यादा  से  ज्यादा  एक  स्प या  अधिक  खर्च
 करता  पड़गा  |  अब  अगर  एफ  परिवार
 महीने  में  इस  तरह  से  एक  रुपया  दे  दे  तो
 उससे  करीब  7-8  करोड  इकट्ठा  होगे  शौर  वह
 सारा  पैसा  इस  देश  के  गरीब  बच्चा  पर
 खच  किया  जायेगा  |  क्या  हम  इस  देश  के

 गरीब  बच्चों  पर  इतना  पैसा  भी  नही  खच
 कर  सबते  है?  मैं  समझता  हू  हमको  यह  पैसा

 स्पर्शी  से  देना  चाहिए।  गरीब  बच्चों  की

 भलाई  के  लिए  किसी  जगह  पर  भी  अगर

 कोई  टैक्स  लगाया  जाता  हे  वो  मै  खुशी  से

 उसको  देने  के  लिए  तैयार  हु।  हम  लोगों  ने

 तो  करीब  व  करीब  अपना  जीवन  भोग  लिया

 लेक्नि  जी  इस  देश  की  आने  बाली  पीढी  है
 उसको  तो  आप  कुछ  अच्छा  बनाइए,  उनका

 कुछ  बरच्छा  खिलाइये  कौर  उनके  दिमाग  को

 अच्छा  बनाइये  ।  मन्त्री  महोदय  ने  कहा  कि

 25  परसेन्ट  गरीबों  के  मेनिटोर्यस  लड़को
 को  स्कालरशिप  देकर  पढाया  जायेगा--  यह

 बहुत  अच्छी  वात  है।  लेकिन  श्राप  मैदा  मैदा

 (चिल्ला  रहे  है,  यह  नया  बात  हुई  ?

 एक  बात  यह  कहो  जाती  है  कि  कपडे

 पर  बड़ा  बोझ  है।  मै  समझता  हू  कि  इस
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 देश  मे  कपडे  की  कुछ  स्टेशन  बैरायटीज

 बनाई  जानी  चाहिए।  राज  हमारे  देश  में
 मिल  वाले  कपड़े  ती  तमाम  वैरायटी  बना
 बना  कर  सारा  गड़बड़  करते  है  और  सरकार
 को  धोखे  मे  डालते  है।  हम  इस  देश  मे
 समाजवाद  लाना  चाहते  है  इसलिए  मेरे  इस

 सुझाव  पर  बहुत  सीरियसली  सोचने  की
 जरूरत  है।  हमारे  देश  में  रूई  के  उत्पादन
 की  जहा  धक  बात  है,  अभी  पहले  इस  सदन  में

 बहस  चली  थी,  वात  बडी  सीरियस  थी  कि

 कुछ  दिन  पहले  इस  देश  मे  यह  हवा  बनाई
 गई  कि  यहा  पर  रूई  की  बहुत  बडी  कमी

 है  ।  इस  तरह  से  बाहर  से  लाग  रटैपुल  रूई
 लगाकर  मिलो  ने  फाइन  और  सुपर  फाइन
 कपडा  बता  लिया  जिसमे  वि  उनको  कमाई
 ज्यादा  होती  है।  लेकिन  हमारे  देश  मे  जिस
 रूई  से  कोर्स  कपड़ा  बन  सकता  है,  जिसका
 भाव  पहले  250  ro  प्रति  बबी टल  था
 उसको  कब  150  vo  बिल  पर  भी  कोई
 खरीदन  के  लिए  तैयार  नही  है।  तो  मैं
 निवेदन  करना  चाहता  हु  कि  आपने  कपड़े
 की  चार  वैरायटी  पर  जो  टैक्स  लगाया  है
 उसमे  फाइन  और  सुपर फाइन  पर  तो  मै
 समझता  हू  बीसी  का  एतराज  नटों  है।
 अब  नीच  वी  दा  वैरायटी  मीडियम  आर
 बौर  रह  जाती  है  ।मीडियम  पर  आपने  एक
 पैसा  और  बोस  पर  बाधा  पैसा  फी  मीटर

 ही  लगाया  हैं।  अरब  सारी  जनता  जो  इस
 कपडे  को  परी दगी  उन  पर  इसका  सारा
 लाभ  कुल  मिला  र  l6  करोड  इन डायरेक्ट
 टैक्स  के  रूप  में  पड्डा  |  कब  करोड़ो  को

 जनता  स  केबल  16  करोड़  लकर  अगर  हम
 उनकी  बेहतरी  के  लिए  खर्च  करना  चाहते  है

 तो  इसमे  ह्ल्त्ला  मचाने  वी  क्‍या  बात  है।
 इस  बात  को  श्राप  गहराई  से  सोचिये  ee

 (व्यवधान'  श्राप  जनता  की  ठीक  राम भावे

 तो  जनता  कभी  नाराज  नहीं  होती  है।  जब

 आप  सस्ती  नेतागिरी  लेना  चाहते  है  तभी
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 [श्री  नाथु  राम  मिर्धा]
 वह  नाराज  होती  है।  व्यवधान)'''
 तो  मैं  यह  कह  रहा  था  कि  कुल  मिलाकर
 आधा  पैसा  कोसें  क्लाथ  पर  और  एक  पेसा
 मीडियम  कलाम  पर  बढ़ाया  गया  है  जोकि
 मंत्री  महोदय  ने  पहले  से  ही  बहुत  सोच
 समय  कर  रखा  है।  सारे  54  करोड़  लोगों
 पर  झगर  यह  16  करोड़  टैक्स  लगता  है  तो

 इसमें  घबराने  की  कोई  बात  नहीं  है।  इसको

 बोल्ड ली  देना  चाहिए  शौर  मैं  समझता  हू
 सभी  इसको  देने  के  लिए  तैयार  हैं।  एक
 मीटर  पर  वाघा  पैसा  और  दे  देने  में  कोई
 दिक्कत  की  बात  नहीं  हो  सकती  ।  इसलिए
 इस  प्रकार  से  एक  चीज  को  लेकर  टैक्स  टैक्स
 चिल्लाना  ठीक  बात  नहीं  है

 यह  ठीक  बात  है  कि  पोस्टल  रेट्स  कुछ
 बढ़े  हैं  कौर  रेल  के  किराये  भी  कुछ  बढ़ाये
 गए  हैं  लेकिन  यही  सारी  कमाई  के  सोसेंज
 हैं  -  करोड़ों  लोग  इनका  रोज  उपयोग  करते

 हैं  1  इस  प्रकार  बर्द  बूद  करके  घड़ा  भरता
 है।  भरा  हुआ  घड़ा  तो  कही  मिल  नहीं
 सकता  है  |

 6  Hrs.

 इस  सदन  में  कई  दफा  हम  इस  बात
 को  सुनते  हैं  कि इस  सरकार  ने  कर्जे  से  इस
 देश  को  दबा  दिया,  चार  हजार  करोड़  या
 पांच  हजार  करोड़  का  कर्जा  इस  देश  पर
 हो  गया  |  जो  बाहर  से  एड  जाती  है  उसका
 भी  विरोध  किया  जाता  है,  टैक्स  लगाने  का
 मा  विरोध  किया  जाता  है  और  कर्ज  का  भी
 विरोध  किया  जाता  है  भोर  ऊपर  से  कहा
 जाता  है  कि  गरीबी  मिटा  दो।  कोई  जादू
 है  क्या  ?  सरकार  के  पास  कोई  जादू  का

 JUNE  3,  97]  Gen.  Disc.  256

 डंडा  नहीं  है  राज  इस  राष्ट्र  की  एक  जमी

 हुई  साख  है  जो  कि  इन  चुनावों  के  बाद  तो
 और  भी  ज्यादा  जम  गई  है।  कम्युनिस्ट
 पार्टी  क ेलोग  कहते  थे  कि  इन्दिरा  जीने

 बहुत  ज्यादा  लोन  बाहर  से  लिया  हैं  और

 बहुत  फारेन  एड  यहां  पर  आ  रही  है।  चुकी
 हमारी  प्रतिष्ठा  बढ़ी  है  इसीलिए  यह  एड
 बाहर  से  भरा  रही  है  इस  देश  के  बिकास  के

 लिए  t  हम  इमानदारी  से  कर्जा  चुकाने  हैं,
 आगे  भी  बुलायेंगे  ।अरब  नगर  कोई  ऐन्ट्री
 मदद  देता  है  तो  उसमें  आपको  क्‍या  तकलीफ

 है  P+  (व्यवधान)'''हम  कर्जा  ले  तो  उसका

 विरोध,  टैक्स  लगायें  तो  उसका  विरोध,  फिर

 इस  देश  से  गरीबी  कसे  हटेगी  ?  गरीबी

 हटाने  की  बात  को  जनता  ने  सीरियसली
 सभा  है  और  बहुत  सोच  समझकर  बोट
 दिया  है  और  हमने  जो  वायदे  किये  हैं  उनको

 इमानदारी  के  साथ  निभायेंगे  ।  हम  चाहते

 है  कि  इस  देश  में  विकास  की  योजनाके
 तेजी  से  चले  कौर  जो  कमियां  है  उनको

 दूर  किया  जाये  ।  विकास  की  योजनाके  पूरी

 होने  के  बाद  यहाँ  पर  एम्प्लॉयमेंट  क्रिकेट

 होगा,  तमाम  गरीबों  को  काम  मिल  सकेगा  1
 खेती  में  और  उद्योग  में  ज्यादा  इन्वेस्टमेन्ट

 होगा  ।  इसके  लिए  जरगर  रिसोर्सेज  की

 जरूरत  हो,  टैक्‍स  लगाने  की  और  जरूरत  हो
 तो  लगाया  जाये  और  ज्यादा  तेजी  से  इस  काम
 को  पूरा  किया  जाये।  '''(व्यवधान

 आपने  घंटो  बजा  दी  है।  कभी  मेरी

 बहुत  सी  बातें  रह  गई  हैं  लेकिन  डिमाण्ड
 के  मौके  पर  उनको  रखने  की  चेष्टा  करू गो  |
 इतना  कहकर  ही  मैं  समाप्त  करता  हूँ  ।

 SHRI  MADHAVRAO  —  SCINDIA
 (Guna)  :  Mr.  Chairman,  Sir,  if  it  werc
 merely  a  question  of  palliatives,  merely  a
 question  of  proclaimed  objectives,  I  would
 be  the  first  porson  to  offer  my  sincere
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 congratulations  to  the  Government  for
 having  formulated  an  excellent  programme
 for  the  economic  regeneration  of  this
 country,  No  one  can  possibly  disagree
 with  the  generally  declared  aims—removal
 of  mass  poverty,  reduction  in  disparities  in
 incomes,  generation  of  savings,  develop-
 ment  and  growth  and  promotion  of  social
 justice  and  so  on.

 Criticism,  however,  arises  when  one
 sees  that  apart  from  coining  vote-catching
 slogans,  the  ruling  party  has  no  notion  of
 when,  and  in  what  way,  the  energies  of  our
 vast  manpower  and  equally  mch  natural
 resources  can  he  harnessed  to  the  cause  of
 national  development.  No  doubt,  there
 has  been  a  wealth  of  brave  words,  and  even
 braver  promises,  about  the  ruling  party
 having  up  its  sleeves  a  plethora  of  prog-
 rammes  and  policies  for  accelerating  the
 rate  of  economic  and  social  progress.  But
 unfortunately  there  has  been  little  of  deeds
 and  programmes  to  prove  the  practical
 ability  of  the  Government  to  live  up  to  its
 professions.

 We  have  heard  of  grandiose  promises
 of  growth,  but  the  inability  to  imole  n:  t
 these  promises  in  itself  reflects  the  weak-
 nessin  the  very  structure  of  the  ruling
 party.  Theruling  Congress  claims  to  be
 the  party  of  the  common  man,  but  it  is
 obvious  that  ithas  made  a  bargain  with
 capitalist  so  as  to  create  resources  to  win
 the  elections.  The  natural  fulfilment  of
 these  murkv  behind-the-scenes  deals  has
 rendered  their  very  promises  to  the  common
 man  meaningless.  The  slogan  is  one  step
 forward  for  garibl  hatao  but  two  steps  back-
 ward  for  sauda  nibhao.

 The  ruling  party  believes  in  providing
 for  each  and  every  Indian.  For  the
 common  man,  it  provides  slogans;  for  the
 vested  interests,  it  provides  loopholes,  This
 natural  contradiction  between  how  the
 ruling  party  raises  its  finances  for  the
 elections  and  how  it  phrases  its  election
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 Promises  is  now  clearly  manifesting  itself
 in  this  Budget.

 We  were  promised  relief  to  the  common
 man,  but  it  isa  well-known  fact  that  in-
 direct  taxes  increase  the  burden  on  the
 lower  income  groups.  Indirect  taxes  are
 themeselves  8  sign  of  a  ‘soft  state’  of
 inefficient  and  uncertain  economic  adminis-
 tration.  They  are  far  more  diffused  and
 uncertain  than  direct  taxes.  Yet  in  India
 this  year,  approximately  64  per  cent  of  the
 total  receipts  of  Rs.  4,I62  crores  is
 proposed  to  be  raised  through  indirect
 taxation  and  only  approximately  72  per
 cent  through  direct  taxation.  In  last  year's
 Budget,  the  Government  by  increasing  the
 excise  levies  on  tobacco,  sugar,  tea,
 kerosene  etc.  Raised  Rs.  35  crores  out
 of  a  sum-total  of  Rs.  [70  crores  of
 additional  revenue  by  indirect  taxation,  or
 approximately  79  per  cent,  This  year,  the
 Government  by  increasing  excise  levies  on
 maida,  cigarettes.  ready-made  garments,
 petrol,  soap  etc.  has  surpassed  last  year's
 record  of  ‘relief’  by  raising  Rs.  93  crores,
 out  of  a  sum-total  of  Rs.  220  crores  addi-
 tional  revenue  in  the  form  of  indirect
 taxation,  or  approximately  87  per  cent.  Is
 this  the  relief  that  the  Government  has
 promised?  Is  this  the  road  to  the  promised
 land?  If  itis,  व  feal  very  few  will  survive
 to  reach  the  end  of  that  road.

 The  Government  incessantly  assures  the
 nation  of  price  control.  But  with  such  an
 increase  in  indirect  taxation,  this  will  be
 almost  impossible  to  achieve,  as  can  be  seen
 from  last  year’s  Budget  when  indirect  taxes
 contributed  heavily  to  the  price  spiral  by
 pushing  up  the  rate  of  increase  in  the
 working  class  consumer  index  from  !  per
 cent  in  1969-1970  to  five  per  cent  in
 1970-1971,

 Secondly,  the  deficit  is  also  going  to  add
 to  the  inflationary  problem.  Even  the
 existing  deficit  figure  of  Rs  220  crores  is
 highly  unrealistic,  For  example—a  sum  of
 Rs,  60  crores  has  been  provided  for  the
 cost  Of  maintenance  of  refugees  from
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 (Shri  Madhavrao  Scindia]
 Bangla  Desh  which,  according  to  the
 Government’s  own  conservative  admission,
 is  going  to  cost  the  nation  Rs,  80  crores
 in  the  year.  Even  assuming  that  we  receive
 Rs.  20  crores  in  foreign  aid,  this  item  in
 itself  adds  Rs,  100,  crores  to  the  deficit
 figure,  a  furthen  impetus  to  inflation.  Can
 we  believe  that  in  spite  of  an  increasc,  both
 in  the  proportion  and  in  the  quantity  of
 indirect  taxation,  and  over-indulgence  in
 deficit  financing,  the  Government  with  a
 swish  of  its  magic  wand  will  control  the
 devastating  inflationary  monster?

 Fairy  God-mothers  and  magic  wands
 may  create  electoral  majorities,  but  alas,
 God-fathers  and  magic  wands  cannot  alter
 harsh  economic  realities  ?

 The  budget  is  not  addressed  to  the  prob-
 lem  of  how  to  generate  savings  for  growth.
 The  10%  rate  of  savings  in  our  nation  is  too
 low,  to  achieve  a  rapid  rate  of  growth.
 In  my  opinion,  there  are  two  main  factors
 which  contribute  to  the  low  saving  rate—
 First,  the  inflationary  aspect  of  the  succes-
 sive  budget  pushes  towards  hcearding  or
 wasteful  expenditure  and  discourages  savings
 in  banks  and  other  monetary  institutions,
 as  the  value  of  money  is  constantly  declin-
 ing.  Secondly,  high  rate  of  income  tax
 encourages  the  increase  of  black  money.
 Instead  of  the  income  being  saved  and  re-
 invested,  the  flow  of  unofficial  money  is
 spent  00  consumption  expenditure,  adding
 to  further  inflation.  Due  to  the  high
 income-tax,  there  is  a  disincentive  to  save
 and  an  incentive  to  consume.  Can  we  not
 reverse  this  equation?  I  strongly  support
 the  suggestion  to  increase  the  income-tax  exe
 mption  limit  from  Rs.  5000/,  to  Rs.  10,000
 thereby  providing  direct  relief  tq  the
 common  man.  In  any  case,  in  these  low
 income  brackets,  I  should  think,  the  cost
 of  collection  is  almost  as  high  as  the  revenue
 collected.  If  at  the  same  time  a  consumption
 tax  was  levied  along  with  a  lowering  of  the
 rate  of  income-tax,  it  would  succeed  in  giving
 incentive  to  save  and  a  disincentive  to  con-
 sume.  Under  T.T.  Krishnamachari’s  Finance
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 Ministership,  when  the  expenditure  tax,
 fairly  similar  to  the  proposed  consumption
 tax,  was  levied,  it  was  not  accompanied  by
 a  lowering  of  income  tax.  This  abortive
 exercise  simply  made  the  over  all  tax
 burden  more  punitive  without  changing  the
 incentive  pattern.  The  suggested  economic
 exercise  would  have  reversed  the  process,
 by  changing  the  incentive  pattern  fiom  &
 consumption  to  a  savings  oriented  one,  at
 the  same  time  leaving  the  overall  tax  burden
 on  the  richer  sections  of  society  and  reve-
 nue  receipts  more  or  less  the  same.  It  will
 have  provided  both  a  direct  and  indirect
 relief  to  the  common  man  as  this  would
 help  to  gereiate  savings  leading  to  more
 economic  growth,  and  also  help  in  combat-
 ing  inflation,  The  nation  was  assured  a
 rapid  rate  of  growth.  In  a  total  expenditure
 of  Rs.  5,763  crores.  approximately
 Rs.  2368  crores  has  been  allocated  to
 development.  However,  further  inflation
 in  the  year  will  reduce  even  this  outlay  in
 real  terms  In  the  past,  even  in  this
 sanctioned  outlay  there  has  been  a
 continuous  =  short-fall.  Last  year  Rs.
 25  crores  were  sanctioned  for  rural  works,
 only  Rs.  6  crores  were  actually  spent  in
 the  year;  Rs.  88  crores  were  sanctioned
 for  Bokaro,  only  54  crores  were  actually
 spent,  Rs.  50  crores  for  unemployment
 relief  was  officially  announced  in  January
 this  year—till  Ist  April  not  a  Paisa  had
 been  spent.  Rs.  27  crores  were  sanctioned
 for  the  Feitilizer  Corporation  only  9  crores
 spent;  For  Hjndustan  Copper,  out  of  the
 sanctioned  2]  crores,  only  Rs.  3  crores
 were  spent.

 Neither  is  there  any  indication,  given
 of  the  priorities  of  development.  Nor
 are  there  any  new  measures  to  combat
 monopoly  and  create  free  access  to  indus-
 trial  sectors.  In  fact,  the  licensing  system
 is  misused  by  the  Ruling  party  to  raise
 its  election  revenues  and  to  perpetuate
 a  monopolistic  and  capitalist  system.  The
 big  businessman,  once  he  has  procured
 his  license,  uses  his  influence  to  blot  out

 the  chances  of  new  entrants  into  that
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 Particular  sector,  eliminating  free  access,
 competition  and  expansion.

 And  without  expansion,  how  is  the
 Government  going  to  combat  unemploy-
 ment?  We  have  brillient  men  and  women
 who,  given  employment  opportunities  and
 encourangement,  can  restore  India  to  its
 rightful  place  in  the  international  sphere;
 but  they  are  not  extended  the  opportu-
 nity;  and  frustration  follows,  creating  an
 explosive  internal  situation.

 Mr.  Chavan's  maiden  Budget  does  not
 provide  the  answer  to  this  counts’y  econo-
 mic  problems.  In  fact,  the  very  position
 of  the  Vitta-Mantri  seems  to  be  connected
 with  bad  luck  and  one  of  jinx.  In  the
 history  of  Free  India,  we  have  had  a
 succession  of  emment  Finance  Ministers—~
 Shanmukham  Chetty,  John  Mathai,  C.  D.
 Deshmukh,  3.  ी,  K.  (twice),  Sachin
 Chaudhari,  Morarj:  Desai.  Fach  has  had
 to  eventually  resign  due  to  some  reason,
 most  becoming;  virtually  poltical  non-
 entities.  Mr,  Chavan  and  my  family  have
 known  each  other  for  a  long  tume—over
 two  decades.  Both  of  us  belong  to  the
 Maratha  community,  well  known  for  its
 horsemanship.  Mr.  Chavan  has  mounted
 on  the  horse  of  the  nation’s  economy.  But

 in  this  budget,  it  seems  he  has  been  made
 to  dig  his  heels  mto  the  side  of  the  horse
 so  .asto  spuriton,  and  yet  pull  hard  on
 the  reins  to  stop  it,  both  at  the  very  same
 time.  The  natural  reaction  of  the  horse
 isto  buck.  I  do  hope  the  rider  is  not
 unseated  in  the  process  ?

 Our  nation  is  being  rapidly  [ed  down
 the  road  of  economic  degeneration.  We
 should  today,  be  engaged  in  constructing
 the  fabric  of  a  free,  united  and  prosperous
 India,  brick  by  brick,  line  upon  fine.  The

 grandeur  of  this  enterprise,  which  embraces
 more  than  550  million  people  snd  aims  to
 build  a  structure  that  shculd  endure  for
 many  generations  utterly  dwarfs  all  consi-
 derations  of  ego  and  identity.  We  are
 faced  with  a  spine-tingling  challenge.  We
 have  the  means,  today,  if  we  will,  to  set
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 every  Indian  free  from  the  age-old  speetres
 of  want,  fear  and  ignorance,  and  enable
 him  to  live  a  life  of  dignity  and  self-ful-
 filment.  But  to  achieve  this,  our  Govern-
 ment  must  inculcate  a  sense  of  purpose  and
 implementation,  and  not  dissipate  the
 nation’s  resources  in  simply  trying  to
 achieve  Ms  political  ends  It  must  take
 immediate  steps  to  curb  its  increasing
 propensity  for  urealistic  doctrinaire  measu-
 res  which  create  confusion  and  uncertainty
 in  the  public  mind  and  contribute  to  the
 unnecessary  dislocation  of  the  country’s
 economy.

 To  end  in  the  words  of  Abraham
 Lincoln:

 **You  cannot  bring  about  prosperity  by
 discouraging  thrift.
 You  cannot  strengthen  the  weak  by
 weakening  the  strong.
 You  cannot  establish  sound  security  on
 borrowed  money.
 You  cannot  escape  trouble  by  spending
 more  than  you  carn

 You  cannot  build  character  and
 courage  by  taking  away  Independence.”

 SHRI  S  R.  DAMANI  (Sholapur)  :  I
 rise  to  support  the  budget  proposals.  Be-
 fore  Igo  to  that,  let  me  refer  to  some  of
 the  pomts  made  by  Mr.  Mukerjee  and
 Inderjit  Gupta.  Of  course  the  hon.  Fine
 ance  Minister  will  reply  in  detail  to  the
 various  points  which  both  of  them  have
 made.  Shri  Mukherjee  says  that  our
 economy  has  not  made  any  progress  during
 the  last  year.  |  do  not  know  on  what
 statistics  Fe  has  made  this  statement.

 6.8  Hrs.

 {SHRI  R.  70.  BHANDARE  in  the  Chair’
 During  this  year  our  agricultural

 production  has  touched  a  new  hight  of
 05  million  tonnes  which  is  a  record.  On
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 account  of  that  some  stability  has  been
 achieved  in  the  prices  of  foodgrains.  Our
 industrial  production  has  also  increased  by
 5.5  per  cent.  It  is  less  than  the  targeted
 percentage  but  it  was  because  of  what
 their  Governments  have  done.  If  they
 had  maintained  proper  conditions,  and  if
 they  had  avoided  violence  and  intimida-
 tion,  industria!  production  too  would  have
 gone  up  by  more  than  this  percentage  and
 we  could  have  achieved  the  target.  Be-
 cause  of  violence  and  disturbance  our  in-
 dustrial  production  has  not  increased  as
 much  as  was  expected;  still  it  registered
 an  increase  of  5.5  percent.

 Sir.  another  point  is  this.  This  time,
 during  this  year,  our  national  income
 has  also  increased  by  5  i/2  per  cent.  I
 want  to  repudiate  the  charges  made  by
 the  hon.  member  from  the  Opposition  on
 these  points.

 Now,  they  have  said  one  thing  morc.
 I  do  not  know  from  where  they  got  it  ;
 that  after  the  budget,  the  share  market  has
 gota  boon;  that  there  was  a  boon  in  the
 share  market.  But  actually,  if  we  see  the
 day-to-day  events  a3  reported  in  the  papers
 the  prices  are  going  down;  there  was  no
 rise.  It  was  only  imaginary  according  to
 me.  After  this  taxation,  the  trend  is
 downward;  not  upward.  The  hon.  Fin-
 ance  Minister  has  not  given  any  incentive
 or  sop  to  the  share  market  as  alleged  by
 them.

 Then,  they  said  that  the  hon,  Finance
 Minister  has  not  touched  the  corporate
 sector.  I  do  not  think  so.  1  think  that
 if  the  Government  had  imposed  a  five  per
 cent  increased  in  the  corporate  tax,  the
 yield  would  have  been  Rs.  35  crores.  But
 instead  of  that,  indirectly  they  have  taken
 Rs.  I6  erores  to  Rs.  [7  crores.  So,  this
 allegation  that  the  companies  or  the  cor-
 porate  sector  has  not  been  touched  is  not
 correct.

 The  hon,  Finance  Minister  has  taken
 Re.  47  crores  indirectly.  One  thing  we
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 have  to  remember  is  this.  We  heve  to  in-
 crease  our  production.  We  have  to  see  that
 new  factories,  new  undertakings  come  up.
 We  have  to  create  more  employment,  We
 have  to  create  more  surpluses.  As  such,  it
 is  essential  that  some  incentives  arc  left  80
 that  production  can  be  increased,  and  new
 industries  may  come  up  and  more  employ-
 ment  can  be  created.

 Before  I  return  to  the  next  item,  }  want
 to  ask  at  present  what  is  the  rate  of  tax
 that  the  companies  are  paying.  The  tax  on
 private  limited  companics  is  65  per  cent,
 and  on  public  limited  companies  it  is  55
 per  cent.  More  than  half  the  earnings  is
 taken  by  tax  on  these  companies.  If
 there  is  industrialisation,  J  want  to
 make  it  clear  that  theindustry  does
 not  belong  to  any  one  person
 or  to  any  particular  house.  The  shares  of
 these  companies  are  held  by  the  public,
 For  example,  25,00,  to  ३0,000  people  are
 shareholders  of  x  company;  these  are  the
 common  people.  Therefore,  to  keep  their
 investment  safe,  you  give  them  an  incentive
 for  further  investment.  It  is,  therefore,
 essential,  as  T  have  said,  to  keep  the  pace
 of  industrial  production  in  a  rising  trend,
 and  to  create  more  industries.  }  think  the
 hon.  Finance  Minister  bas  taken  a  very
 right"de  cision  to  give  an  mcentive  for  in-
 creasing  the  production.

 Having  said  this,  let  me  turn  to  other
 criticisms.  But  before  we  criticise,  before
 we  say  one  thing,  we  must  know  what  is
 the  position,  what  is  ihe  circumstance  and
 what  are  the  needs  of  the  country  and  how
 the  Finance  Minister  has  to  meet  ail  the
 Obligations.  During  this  year,  the  Finance
 Minister  had  to  provide  Rs.  50  crores  more
 for  our  planning,  for  the  plan  targets,  and
 that  is  to  create  more  employment,  more
 production  and  to  fulfil  all  the  targets  laid
 down  in  the  Flan.  So,  Rs.  50  crores
 more  were  rccrirned  and  he  that
 provided  Rs.  350  crores.  They  were
 of  the  opinion  that  smployment
 should  be  created  in  the  rural  areas,  for
 people  living  there  should  get  employment.
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 So,  for  creating  employment  in  the  rural
 areas,  Rs.  75  crores  have  been  provided.
 Then,  to  meet  the  requirements  of  the
 Bangla  Desh  refugees,Rs.60  crores  have  been
 provided,  Then,  over  and  above  this  Rs.  65
 crores  more  have  been  provided  for  defence.
 Additional  asistance  to  States  is  Rs.  75
 crores.  These  five  items  total  up  to  Rs.  425
 crores.  Over  and  above  this.  there  is
 increase  in  expenditure.  Therefor,  it  was  very
 essential  to  increase  the  taxes,  in  some  way
 pleasant  and  in  some  other  way  unpleasant.
 Except  for  one  or  two  items,  I  do  not  think
 the  taxation  proposals  of  the  Finance
 Minister  are  unreasonable  and  are  going

 to  increase  the  cost  of  living  or  hit  hard  any
 sector,  as  alleged  by  many  members
 opposite.

 Out  of  Rs.  !77  crores,  if  you  take  away
 import  duty,  excise  duty  and  direct  taxation
 will  come  to  Rs.  120  crores,  out  of  which  a
 large  amount  will  go  to  the  upper  class.
 Only  Rs.  60  crores  will  be  borne  by  the
 public,  It  comes  to  between  one  and  two
 rupees  por  head  and  it  is  not  going  to  affect
 them  very  much.  According  to  me,  the
 taxation  proposals  are  not  going  to  affect
 adversely  the  gencral  masses,  as  has
 been  said.

 We  request  the  Finance  Minister  to  con-
 sider  giving  some  relicf  to  the  small  tax-
 payers  by  increasing  the  exemption  Innit  At
 present  the  limit  is  Rs.  5000.  It  should  be
 increased  to  R3.  6000.  Indirectly  he  ‘as
 given  some  relief  to  the  lower  income  group,
 but  because  it  is  indirect,  it  will  not  benefit
 them  very  much.  If  the  limit  is  increased
 to  Rs.  6000,  the  department  will  have  less
 burden  of  work.  They  can  concentrate  more
 on  scrutinising  other  cases  and  the  public
 will  get  the  benefit.  Any  person  having  an
 income  of  Rs.  500  a  month  should  not  be
 required  to  pay  tax,  because  the  rise  in  cost
 of  production  is  also  affecting  them.
 Their  case  deserves  to  be  sympathetically
 considered.
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 Income-tax  has  been  increased  for  people
 whose  income  is  Rs.  5000  and  above.  At
 present,  we  are  receiving  savings  from  these
 people  for  investment.  But  if  their  tex  is
 increased,  they  will  not  be  able  to  save  much
 and  invest  as  they  used  to  do.  Therefore,
 there  should  be  no  incroase  in  the  rate  of
 their  tax  for  groups  between  Rs.  5,(00I
 and  40,000.

 This  time  the  Finance  Minister  has  increa-
 sed  the  contribution  to  provident  Fund,  life
 insurance,etc.  from  Rs.I5,000  to  Rs.20,000.
 But  he  has  changed  the  slab,  Therefore,  the
 public  may  not  get  much  advantage.
 If  the  same  slab  is  continued  as  before,  the
 public  will  get_  more  advantage  and  they
 will  he  able  to  save  more.

 Then,  some  hon.  Members  said  that
 there  is  no  socialism  in  the  budget.  I
 think  they  have  not  gone  through  the  budget
 By  increasing  the  slabs  on  income-tax  and
 wealth-tax  the  Finance  Minister  has
 indirectly  put  a  ceiling  on  income  and
 wealth  without  changing  the  Constitution.
 Under  the  present  rate  of  income-tax  nobody
 will  be  able  to  save  more  than  about  Rs,
 65,000  even  if  the  income  is  Rs.  0  lakhs.
 Similarly,  ifone  has  a  wealth  of  Rs.  0
 lakhs  one  will  have  to  sell  his  property  or
 liquide  his  savings  or  some  other  invest-
 ment  to  pay  his  tax  liability.  So,  virtually
 the  Finance  Minister  has  introduced  a
 ceiling  on  property,  wealth  and  income
 without  amending  the  Constitution.  There
 fore,  the  present  budget  is  in  consonance
 with  the  policy  of  the  party  in  power.

 Coming  to  the  developn.cnt  of  back-
 ward  areas  though  it  is  the  policy
 of  the  Government  to  set  up
 industrics  in  the  backward  areas  and  the
 States  are  supporting  this  policy  no  indus-
 tries  are  coming  up  in  such  areas.  There
 js  still  concentration  of  industries  in  big
 Cities  and  towns  and  no  industries  in  small
 towns  in  spite  of  all  the  incentives  and
 financial  assistance  given  by  the  government.
 Take  the  case  of  Sholapur,  Sangli,
 Kolhapur,  Jalagon  or  the  towns  in  Uttar
 Pradesh.  They  are  towns  with  a  population
 of  4  lakhs  or  5  lakhs.  Because  no  industries
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 have  come  up  in  those  towns  the  people  of
 those  towns  have  to  go  to  bigger  towns  for
 employment.  During  the  election  time  when
 we  go  to  our  constituency  we  promise  the
 voters  that  we  will  give  them  all  facilities,
 we  will  give  them  employment  at  their  door
 and  more  industries  in  each  town,  But  we
 find  that  weare  not  able  to  fulfil,  our  pro-
 mise.  In  spite  of  the  State  Government
 offering  incentives  and  financial  assistance
 why  is  it  that  industries  are  not  coming  up
 in  small  town  ?  The  reason  is  that  they  are
 not  connected  by  air.  Unless  there  is  quick
 means  of  transport  the  industries  will  not
 come  up.

 The  Civil  Aviation  Ministry  is  not  in  a
 position  to  provide  transport  facilities  to
 smaller  towns  because  they  have  no  funds.
 The  construction  of  one  airport  will  require
 Rs.  40  lakhs  and  they  cannot  spend  that
 much  of  money  without  providing  for  it  in
 the  budget.  So,  the  construction  of  airports

 is  held  up.  Therefore,  government  should
 give  serious  thought  to  this  matter.  At  the
 same  time,  Civ!  Aviation  Ministry  is  spen-
 ding  Rs.  I5  crores  for  the  development  of
 international  airports  like  Bombay,  Calcutta
 and  Delhi  and  for  the  purchase  of  Jumbo
 Jets  to  bring  more  tourists  to  our  country.
 But  at  whose  cost?  At  the  cost  of  the
 development  of  the  small  towns.  They  can
 afford  to  spend  Rs.  15  crores  but  they  have
 no  money  to  establish  any  airport  in  small
 towns,  That  is  a  serious  thing.  At  least
 20  airports  should  be  established  every  year
 in  smal]  towns.  At  present  there  are  23
 airports  in  the  country—in  UP  there  are
 four  airports;  in  Maharashtra,  including
 Bombay  and  Poona,  there  are  four;  if  you
 take  Bihar,  there  are  four  and  in  other
 States  there  are  three  airports.  The  total
 number  of  airports  is  23  and  all  the  indus-
 tries  are  in  big  towns.  Unless  these  small
 towns  are  provided  with  the  facility  of  air
 service,  they  are  not  going  to  have  the  deve-
 lopmental  benefit.  Therefore  my  request  is
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 that  you  should  consider  this  point  and
 should  include  the  development  of  air  ser-
 vices  to  small  towns  in  the  Plan  target  and
 not  leave  it  with  the  Civil  Aviation  Mini-
 stry.  If  it  remains  there,  nothing  is  going
 to  happen.  I  can  give  many  instances.  Ten
 years  back  Poona  was  linked  with  Bombay
 and  in  ten  years  all  the  industries  have  come
 up  in  Poona.  400  of  factories  have  come  up
 there,  because  it  is  just  20  minutes  run
 from  Poona  to  Bombay.  From  Poona  to
 Sholapur,  Sangli,  Kolhapur  and  other  pla-
 ces  it  will  be  40  minutes  run  whereas  the
 train  takes  5  hours.  These  are  the  advan-
 tages.  Unless  these  things  are  done,  I  do
 not  think  development  of  industry,  which
 we  want  to  develop  in  small  towns,  will
 materialise.

 The  textile  industry,  which  is  one  of  the
 primary  industries  in  the  country,  is  in
 difficulty.  Every  year  two  or  three  mills  are
 closing  down.  Some  people  say  that  thi:
 is  due  to  mismanagement.  ~°l  do  not  know
 how  fur  it  is  correct.  I  know  something
 about  the  textile  industry,  The  reason  is
 that  cotton  production  has  not  come  up
 according  to  our  targets.  It  is  lagging  be-
 hind  much.  Our  target  to  achieve  cotton
 production  was  72  lakh  bales  by  1962.  It
 has  come  only  to  58  lakh  bales.  We  are
 meeting  the  gap  of  44  lakh  bales  by  impor-
 ting  cotton  and  paying  Rs.  80  crores  to  Rs.
 90  crorer  every  year  in  foreign  exchange.

 As  against  that,  what  are  we  doing  for
 the  development  of  cotton?  The  provision
 in  the  Budget  is  Rs.  50  lakhs.  There  is  2
 crore  acres  of  land  under  cotton  cultivation
 and  for  its  development  we  have  provided
 Rs.  50  lakhs.  It  works  out  to  25  paise  per
 acre.  For  the  last  ten  years  we  have  been
 spending  Rs.  50  lakhs  but  without  any  re-
 sult.  On  the  other  hand,  we  are  spending
 Rs.  80  crores  to  90  crores  for  the  import  of
 cotton  every  year.

 This  matter  has  been  raised  many  times
 before  but  still  no  action  has  been  taken.  It
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 is  a  serious  thing  and  J  will  request  the
 hon.  Finance  Minister  to  look  into  the
 Matter  because  it  is  causing  a  heavy  drain
 on  the  foreign  exchange  of  the  country.
 Besides  this,  it  is  making  this  industry  a
 sick  industry.

 Why  has  this  industry  not  been  included
 in  the  priority  industry  list?  What  are  the
 criteria  for  including  an  industry  in  the
 priority  industry  list?  This  being  the  pri-
 mary  industry,  mills  are  closing  down  and
 for  modernisation  the  industry  is  not  gett-
 ing  any  finance,  unless  it  is  included  im  the
 priority  industry  list,  the  position  would
 not  improve.  The  hon.  Finance  Minister
 is  much  aware  of  this  industry's  position.
 Therefore  ]  would  request  him  to  include
 this  industry  in  the  priority  industry  list.
 This  is  not  going  to  cost  anything.  Theie
 will  be  no  loss  of  revenue  On  that  account.

 Jn  conclusion  |  would  say  that  m  our

 public  sector  undertakings  thore  is  more

 scope  for  improvement  in  management.
 After  such  huge  investment,  still  the  returns
 from  the  public  sector  undertakings  are

 very  poor.  This  is  not  due  to  any  fault  in

 the  plant  and  machinery  installed  there  but

 it  is  due  always  to  some  non-cooperation
 of  workers  and  some  management  troubles.
 Unless  they  are  improved,  these  public
 sector  undertakings  which  are  very  vital
 and  which  contribute  to  the  develop-

 ment  of  the  country  to  a  great  extent  will
 not  give  any  return  or  will  not  give  any

 support  to  the  country’s  economy.  There-

 fore,  I  suggest  that  whatever  your  Plan  is,

 whatever  your  scheme  is,  you  should  impli-

 ment  it  so  that  the  working  of  the  public

 sector  undertakings  will  improve  and  they

 contribute  to  the  development  of  the  coun-

 try’s  economy.

 With  these  words,  I  support  the  Budget.
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 श्री  रामदेव  सिह  (महाराजगंज):
 सभापति  महोदय,  बजट  किसी  सरकार  के

 चेहरे  को  देखने  के लिए  एक  झाइना  होता

 है  ॥  उस  बजट  के  आइने  में  हम  देखते  हैं
 सरकार  का  चेहरा  कया  है।  मैं  'चब्हाणा
 साहब  का  शुक्रगुजार  हूं  कि  उन्होंने  इस
 बजट  के  झाड़ने  में  भ्र पना  पूरा  सिर  समाज
 के  सामने  रख  दिया  कि  देखो  हम  मार्च  के
 पहले  क्या  थे  और  राज  क्या  है  ?  यह  दोनों
 चेहरे  साथ  साथ  उन्होंने  लोगो  के  सामने  रख
 दिये  ।  इनके  बजट  भाषण  को  मैं  सुन  रहा
 था  1  जिन  बातों  की  इन्होंने  चर्चा  की  उन
 बातो  के  साथ  मै  सहमत  हैं।  यह  सरकार
 वोट  लेती  है  और  गरीबी  हटाने  के  नाम  पर
 जितने  लोग  यहां  बंट  है  सभी  के  बड़े  बड़े
 चित्र  जब  हम  लोग  दिल्‍ली  में  कराये  तो  हमने
 टंगे  हुए  देखे---वे  कहते  है  कि  इन्दिरा  हटाया,
 इन्दिरा  जी  कहती  है  गरीबी  हटा शो,  श्री
 श्राप  ही  सुनिये  v  देश  ने  चुन  लिया  कि  ठीक
 है  भाप  गरीबी  हटाना  चाहते  हैं  तो  आपके
 ऊपर  विश्वास  है  इसलिए  हम  आ्रापकों  बैठा
 देते  ह ैऔर  जो  बहुमत  इस  देश  के  मत-
 दाताओं  ने  इस  पार्टी  को  दिया  शायद  दुनिया
 के  किसी  देश  मे,  प्रजातांत्रिक  व्यवस्था  में

 इतना  अजेय  बहुमत  किसी  को  नहीं
 मिला  है।

 16  42  Hrs.

 (Suei  K.N.  Tiwary  in  the  Chair.)

 लेकिन  वह  बहुमत  लेने  के  बाद  आपने  उन

 गरीबों  के  साथ  क्या  किया  ?  आपने  जो  टैक्स

 लगाया  है  उस  टैक्स  का  अधिक  से  अधिक

 भार,  श्राप  चाहे  आंख  में  कितनी  भी  घूल

 रोकिए,  मैं  कहता  हूँ  चव्हाण  साहब  से,

 किसी  भी  भ्रम-शास्त्री  के  पास  इस  बजट  को

 बजकर  वे  पूछ  ले,  90  प्रतिशत  बोझ  प्रा पने

 गरीबों  के  सिर  पर  बढ़ा  दिया  है।  अप्रत्यक्ष
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 कर  बहुत  ही  खतरनाक  होता  हैं।  अपने
 प्र प्रत्यक्ष  कर  लगाया  है।  ये  सारे  कर  गरीबों

 पर  गए  हैं।  जो  बड़े  लोग  हैं  बे  पैसे  देंगे
 भ्रापको  शौर  वह  पैसे  वे  गरीबों  से  लेंगे।
 बाप  साबत  की  बात  करते  हैं,  आप  मिल  के

 कपड़ों  की  बात  करते  हैं  कि  बड़े  लोग  यूज
 करते  हैं  लेकिन  उनके  बनाने  में  कितना
 सामान  ऐसे  ढंग  से  जाता  हैं  कि उसका  भ्र धिक
 से  प्रतीक  हिस्सा  गरीबों  के  सिर  पर  चला

 ही  जाता  है।  इससे  इन्कार  नहीं  किया  जा

 सकता  ।  इस  बजट  का  90  प्रतिशत  बोझ

 आपने  गरीबों  के  सिर  पर  रख  दिया  है।
 इसका  प्रमाण  आपको  देखना  हो  तो  दिल्ली

 के  बाजार  बे  चले  जाइए  और  पूछिए  कि
 आपके  बजट  के  करते  ही  राज  किस  तरह
 से  गरीबों  को  जो  चीजें  चार  पैसे  खर्च  करके
 मिला  करती  थी  उसके  लिए  उन्हें  6  पैसे

 खर्च  करने  पड़  रहे  है।  जो  टैक्सी  पर  चढते

 हैं,  स्कूटर  पर  चढ़ते  है,  समाज  की  श्राम

 जनता  के  लोग,  कामन  मैन  के  ऊपर  छापने

 इस  सारे  बो  को  डाल  दिया।  सुबह  से

 शाम  नहीं  हुई  और  जो  देश  के  गरीबों  ने

 नेकी  आपके  साथ  की  उस  नेकी  का  बदला
 आपने  इस  बजट  के  माध्यम  से  दे  दिया।

 चव्हाण  साहब  ने  बजट  प्रस्तुत  किया,  लेकिन

 जब  वह  बजट  प्रस्तुत  कर  रहे  थे  तो  एक  बात

 वहू  वोल  रहे  थे  कि  गरीबों  के  लाभ  के  लिए
 समाजवादी  कार्यक्रम  के  लिए  यह  जरूरी  है,
 भरे  कितनी  इस  तरह  की  बातें  बनाइएगा,
 कितना  समाज  को  धोखा  दीजिएगा,  कब

 तक  धोखा  दीजिएगा  ?

 घरे  श्रान्त  न  होय  निबाह  ।

 कालनेमि  जिमी  रावण  राहु  ॥

 ते  शायर  का,  न  राहु  का,  न  कालनेमि  का
 घोखा  समाज  के  साथ  चला।  भाष  राज

 घोखा  दे  सकते  है,  कुछ  दिन  तक  यह  चल
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 सकता  है,  लेकिन  6  महीने,  एक  वर्ष  में  इस
 देश  के  लोग  सारा  उघाड़कर  झ्रापको  देख
 लेंगे  कि  भाप  कितने  समाजवादी  हैं  ?  आपने
 इस  बजट  के  माध्यम  से  तमाम  चीजों  पर
 टैक्स  लगा  दिया,  अब  असर  पड़  रहा  है,
 भुक्तभोगी  लोग  हो  रहे  हैं,  उनकी  भावना झ्र ों
 को  आप  देखेंगे  ।

 झाज  की  सरकार  क्या  समाजवादी  हो
 सकती  है  v  इन्दिरा  जी  का  समाजवादी  कौर
 प्रजातांत्रिक  चरित्र  यही  है  कि  यह  बजट
 सेशन  चल  रहा  हो  भ्र ौर  सारे  सदस्य  चुनकर
 अपने  विचारों  को  यहां  रखने  के  लिए  जाए
 हुए  है,  सरकार  की  त्रुटियों  को  बताने  के  लिए
 उसके  सचालन  की  गड़बड़ियों  को  बताने  के
 लिए  जाए  हुए  है  लेकिन  इन्दिरा  जी  कहां  है
 पता  नही  है,  शायद  बार  पर  मदद  करने
 के  लिए  गई  हैं...

 सभापति  भोज्य  :  श्राप  बजट  पर

 जाइए,  इन्दिरा  जी  को  क्यो  खोज  रहे  हैं।

 श्री  रामदेव  सिह  :  प्रधान  मंत्री  को  इस
 सेशन  में  मौजूद  रहना  चाहिए  था  एक  दो
 घंटे  के  लिए  नही  भावों,  वह  दूसरी  बात  हैं
 लेकिन  हफ्ते  के  हफ्ते  गायब  रहें  भर  कहें  कि

 हम  समाजवादी  और  प्रजातांत्रिक  हैं,  इस  पर
 कौन  विश्वास  करेगा।  उनको  बैठकर  इस
 देश  के  जो  समाजवादी  लोग  हैं,  जो  विश्व-
 विद्यालयों  में  समाजवादी  विचारों  के  प्रोफेसर्स,
 शास्त्री  हैं,  उनके  साथ  विचार  करना  चाहिए।
 छापने  जो  प्लानिंग  कमीशन  बनाया  हुआ  है,
 यह  क्या  है,  वह  कौन  सी  योजना  तैयार
 करता  हैं,  उसको  गांवों  की  समस्याओं  की

 कितनी  जानकारी  है,  उनके  हल  निकालने  के

 लिए  उसने  कोन  से  तरीके  भ्रातियां  किये

 हैं।  जो  मन  में  जाता  है,  बना  देते  हैं,  सरकार

 का  पैसा  बह  रहा  है।  झगर  देखो  होते
 गांवों  की  तरफ  देखिये  n  सभापति  जी,  आप
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 जिस  जिले  से  भाते  हैं,  उसी  जिले  के  किसी

 गाँव  में  जाइये  फ्लोर  देखिये  कि  गाँव  की  क्‍या
 स्थिति  है।  वहाँ  के  विद्यालयों  को  देखिये,
 इमिग्रेशन  की  व्यवस्थाओं  को  देखिये,  खेती

 की  व्यवस्थाओं  को  देखिये,  सड़कों  की  व्यय-

 स्थानों  को  देखिये,  तब  आपको  मालूम  होगा
 कि  अंग्रेजों  के  जमाने  में  हमारे  गाँवों  की
 जो  हालत  थी,  उसके  मुकाबले  सस्ती  मर  भी
 परिवतंन  हमारे  गाँवों  में  नहीं  हुआ  है  बल्कि

 हालत  बिगड़ी  ही  है।  वहाँ  दगे  फिसाद  होते

 हैं,  टोली-बाजी  चलती  है,  सड़कें  टूटी  हुई
 है,  स्कूलों  के  छप्पर  गिरे  हुए  हैं--यह  हालत

 हमारे  गाँवों  की  है।  यह  ठीक  है  कि  शहरों
 की  हालत  सुधरी  है।  हवाई  जहाजों  की  संख्या

 बढ़ी,  महल  के  महल  उठ  रहे  है।  लेकिन

 हमारे  गांधी  जी  का  जो  प्रण  था--स्वराज्य

 जाएगा  तो  गाँवों  में  श्राप--पूज्य  बापू  जो

 कहते  थे  श्र  जिसकी  हम  कसम  खाते  थे

 जरा  गाँवों  में  जाकर  उसकी  स्थिति  को

 देखिये  अरबों  रुपया  हमने  विदेशों  से  कर्ज

 लिया  है,  लाखों  रुपये  का  टैक्स  लगाया  है,
 लेकिन  क्या  बनाया,  कुछ  नहीं  बनाया  बल्कि

 देना  को  भ्रापने  बिगाड़ा  है।  प्रधान  मंत्री  जी

 के  पास  कोई  प्रोग्राम  नहीं  है,  कोई  योजना

 नहीं  है,  केवल  एक  नारा  है  कौर  उनका

 रेडियो,  उनके  अखबार,  जिन  पर  उनका

 मोनोपली  झ्र धि कार  है,  उसी  नारे  का  प्रचार

 किये  जा  रहे  हैं  यह  हवा  कितने  दिन  तक

 हेंगी  |  यह  बन्द  होने  वाली  है  कौर  वह

 दिन  दूर  नही  है  कि  जिस  तरह  से  गांवों  की

 हालत  बिगड़  रही  है,  गरीबी  बढ  रही  है,

 बेकारी  बढ़  रही  है,  भुखमरी  बढ़  रही  है--

 बाप  नव सल पंथियों  को  गालियाँ  दीजिए

 लेकिन  जिस  जनता  ने  वोट  दिया  है  वही

 जनता  किसी  दिल  गाँवों  से  निकलेगी,  श्राप

 को  मुकाबला  करने  के  लिए,  भ्रापका  हिसाब

 किताब  लेने  के लिए  भाप  घबराइए  नहीं
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 श्रीमती  इन्दिरा  जी  मे  कपूर  साहब  को
 पटना  भेजा  ।  उनका  काम  है  सरकार
 गिराना  ।  वे  पटना  में  गये,  वहाँ  पैसा  दिया
 और  गड़बड़ी  की  ।  दलबदलुझों  की  बात  जब

 भी  उठती  थी,  तो  कहा  जाता  था  ि  कानून
 बनाया  जाए

 सभापति  महोदय  :  शब  धाप  बैठ  जाइए,
 श्राप  का  समय  हो  चुका  है

 sit  रामदेव  सिह:  मैं  जानता  हूँ,  मुझे
 बोलने  नहीं  दिया  जाएगा  क्योंकि  ये  बातें
 आप  को  पसन्द  नहीं  आएंगी  ।

 SHRI  R.  V.  SWAMINATHAN
 (Madurai)  :  I  rise  to  congratulate  the  hon.
 Finance  Minister  for  presenting  this  budget
 if  I  may  call  it,  a  socialist  budget,  for  the
 first  time  before  this  Parliament.  The
 Finance  Minister  has  made  an  honest
 attempt  and  has  done  his  best  to  avoid
 taxing  the  pocket  of  the  common  man.
 He  has  tried  to  raise  all  these  resources  by
 taxing  those  who  can  shoulder  the  burdens,
 He  has  tried  to  soive  the  problem  of  unem-
 ployment  that  is  staring  our  country  in  the
 face.  Hehas  followed  up  his  earlier  pro-
 vision  of  Rs.  50  crores  in  the  interim
 budget  by  another  provision  of  Rs.  25  crores
 for  educated  unemployed.  He  has  in-
 creased  the  Plan  outlay  by  our  Rs.  55
 crores,  In  addition,  he  has  provided  for
 children’s  nutrition  programme.  Then,
 he  has  had  to  face  the  problem  of  relief  of
 evacuces  from  Bangla  Desh.  Ail  this  is
 commendable,  and  Finance  Minister  has
 risen  to  the  occasion.

 The  budget  is  something  more  than  an
 annual  statement.  It  is  an  instrument  of
 Development  policy  and  economic  growth
 process.  In  our  concept  of  socialism,  the
 goal  has  to  be  growth  with  social  justice,
 I  can  only  say  that  the  hon.  Finance
 Minister  has  made  a  beginning.  He  has  to
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 go  very  far  before  the  expectation  of  the
 people  would  be  fulfilled.

 There  are  three  things  that  people  expect
 immediately,  namely  solution  to  unemploy-
 ment,  stabilisation  of  the  price  level,  and
 better  standard  of  living.  The  question  will
 be  asked  :  What  has  the  Budget  provided
 for  in  order  to  tackle  these  problems?  I
 am  afraid  Iam  not  in  a  position  to  givea
 clear-cut  answer  to  this  from  the  budget.
 It  is  likely  that  the  price  level  may  rise.  It
 is  likely  that  in  spite  of  the  provision  of
 Rs.  75  crores,  unemployment  may  not  be
 solved  fully.  It  is  possible  that  the  stan-
 dard  of  living  may  not  have  any  visible
 improvement.  My  feeling  is  that  the
 investment  in  development  should  be  much
 bigger  than  what  it  is  now,  for  than  only
 employment  of  a  perminent  nature  will  be
 created  and  growth!will  be  fostered.

 Tappcal  to  the  Finance  Minister  to
 increase  the  size  of  outlay  on  production
 investment  and  see  that  the  money  now
 spent  to  solve  unemployment  is  invested
 on  schemes  which  have  permanent  results,
 Such  schemes  should  be  selected  as  would
 yield  quick  results.  That  is  possible  in  the
 field  of  agriculture.  A  great  deal  of  empio.
 ment  could  be  created  in  agriculture  itself,
 particularly  in  the  dry  areas.

 I  do  not  want  the  money  to  be  frittered
 away  in  schemes  which  do  not  yield  per-
 manent  results.  Investment  in  agricul-
 tural  schemes  will  provide  employment  not
 only  for  unskilled  labourers  but  also  for
 enginecrs  and  technicians  and  also  for  other
 educated  people.

 26.52  Hrs.

 UMre.  SPEAKER  in  the  Chair.)

 Many  schemes  of  modernisation  of  agri-
 culture  can  be  thought  of  and  selected  for ‘  the  purpose.  The  green  revolution  has  not
 touched  the  small  farmer
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 A  great  deat  has  to  be  done  still,  One
 of  the  obstacles  in  increasing  production
 in  agriculture  is  the  present  price  of  food-
 grains,  in  comparison  with  the  cost  of
 production,  particularly  of  the  highyielding
 variety.  The  high-yielding  varieties  require
 more  costly  fertilisers,  pesticides,  labour
 etc,  etc.  The,  Agricultural  Commission,
 due  respect  to  the  economists.  JI  have  to
 say,  has  not  seen  the  real  position.  The
 economists  there  do  not  appear  to  have
 any  touch  with  the  farmers.  They  sit  all  the
 time  in  the  Secretariat  here  in  Delhi  and
 decide  the  fate  of  millions  of  farmers  in  the
 country  by  looking  at  the  figures  sent  by  the
 Government  officials.

 I  would  submit  that  the  commission
 should  consist  of  more  farmers.  Then  only
 justice  will  be  done,  and  the  green  revolu-
 tion  will  be  fully  successful.  If  we  look  at
 the  world  price  markt,  we  find  that  the
 price  level  is  showing  a  downward  trend.
 According  to  the  FAO,  rice  production  has
 increased  in  developing  countries,  parti-
 cularly  in  South-east  Asia.  FAO  has  urged
 developed  countries  to  reduce  rice  produc-
 tion  to  overcome  this  crisis.  This  will  have
 a  bearing  on  and  definitely  affect  India.
 I  appeal  to  the  Government  to  take  suitable
 measures  to  safeguard  the  interests  of  our
 farmers.

 Socialism  means  greater  production  and
 better  distribution.  But  today  the  problem
 of  employer-worker  relations  in  industry
 is  not  favourable  to  this.  I  am  sorty  to
 find  that  the  budget  makes  no  mention
 about  this.  Everyone  wants  labour  pro-
 ductivity  to  be  increased  and  everyone
 talks  of  linking  productivity  with  wages.
 The  employers  blame  the  workers  and  the
 workers  blame  the  employers,  Thus  the
 argument  gocs  on.  It  is  high  time  Govern-
 ment  found  a  satisfactory  sulution  to  the
 question  of  linking  wages  to  productivity.
 The  productivity  can  be  law  if  the  manage-
 ment  is  poor;  it  can  also  be  low  if  the
 workers  are  not  efficient.  The  co-operation
 of  workers  should  be  sought  by  manage-
 ment  and  Government  must  help  bring
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 about  a  better  understanding  by  creating
 fat  better  atmosphere.

 We  are  faced  with  certain  shortages  in
 many  fields.  Shortages  are  felt  in  steel,
 cotton  etc.  Arc  these  shortages  real  or
 artificially  created  ?  If  they  are  real,  was
 our  planning  wrong?  I  think  we  must  do
 better  planning  in  future.  In  a  socialistic
 society,  there  erc  certain  prioritics;  ercugh
 and  cheap  fcod,  clothing,  housing  and

 cheap  transport.  These  should  be  available
 to  the  masses  of  the  people.

 lam  sorry  to  find  in  this  budget  that
 the  price  of  bread  is  going  to  be  increased.
 Perhaps  the  Finance  Minister  might  be
 thinking  that  bread  is  taken  only  by  the
 burra  sahibs  on  their  table  served  by  the
 bearers.  But  those  days  are  over  and  today
 the  workers  depend  upon  bread  for  their
 morning  meal  before  trey  rush  to  their
 factory  or  field.  ॥  request  the  Finance
 Minister  to  seconsider  this  proposal  and
 withdraw  the  levy  on  maida.

 I  may  also  add  that  the  bread  has
 become  the  national  food  item,  the  food  of
 the  common  man,  and  we  must  do  every-
 thing  possible  to  popularise  this  and  dis-
 courage  taxation  on  it.

 The  Finanee  Minister  wants  to  tax
 ready-made  garments.  Ie  feels  that  the
 nylon  pants  and  arrow  shirts  are  worn  only
 by  tre  rich  people.  It  seems  sometimes  he

 went  to  villages.  If  he  mects  them,  he  will
 see  the  rcor  men  living  in  huts  having,
 readymade  garments  for  their  children,  The
 parents  may  be  in  rags,  but  they  want  to  see
 their  children  in  fine  garments.  You  can  see

 the  display  of  readymade  garments  in  every
 village  shanty.  This  is  a  recent  sign  of

 village  prosperity.  We  must  not  take  a  way
 this  innocent  pleasure  from  the  poor  people.
 I  know  the  Finance  Minister  has  provi-
 ded  this  levy  only  for  readymade  garments
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 manufactured  by  power  and  having  regis-
 tered  trade  marks,  But  the  important
 point  is  how  to  enforce  this.  Tt  will  affect
 the  poor  children’s  ready-made  garments.
 If  it  cannot  be  totally  withdrawn,  at  least
 children’s  garments  of  acertain  size  range
 may  be  exempted.

 There  is  some  talk  of  slums  in  the
 cities  but  the  large  and  bigger  rural  slums
 in  villages  are  forgotten.  Jam  sorry  to
 find  no  mention  of  this  in  the  budget.  If
 think  it  is  time  we  thought  ofa  bigger
 tural  housing  programme  which  will  create
 additional  employment  also.  Further,
 there  are  many  villages  in  this  country
 where  there  is  no  drinking  water  facilities.
 It  is  a  pity  that  even  after  20  years,  we
 are  not  able  to  provide  potable  water  to  all
 our  villages.  A  socialist  Government  should
 have  gone  in  the  direction  of  providing
 cheaper  transport  to  the  mass  of  people  but
 unfortunately  in  this  Budget  the  Finance
 Minister  has  chosen  to  do  everything  possi-
 ble  to  make  transport  costlier.  It  is  no  use
 saying  that  the  poor  will  go  by  bus  and
 diesel  is  not  taxed.  The  Finance  Minister
 probably  thinks  that  the  tax  on  petrol  will
 affect  only  the  higher  income  group  people
 who  own  cars.  Today  even  the  villagers
 use  taxies  and  it  is  those  people  who  will
 have  to  pay  more  by  way  of  taxi  fares.

 17  Hrs,

 There  jis  aloop-hole  in  the  wealth  tax
 provision  and  J  hope  the  Finance  Minister
 will  do  something  about  it.  Many  indus-
 trialists  who  Jive  in  palatial  houses  do  not
 pay  wealth  tax,  because  such  houses  are
 owned  by  the  companies  they  manage.
 Companies  do  not  pay  wealth  tax.  They
 live  in  the  houses  which  do  not  pay  wealth
 tax.

 About  the  taxon  foreign  travel,  I  do
 not  know  whether  the  Finance  Minister
 has  taken  into  consideration  the  position
 of  Air  India.  It  is  ore  of  the  public  sector
 undertakings.  When  Air  India  intro-
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 duced  Boeing  707  P  forms  was  introduced
 on  account  of  which  Air  India  suffered
 in  revenue.  Now  they  are  introducing
 Jumbo  Jets  and  at  this  time  again  there
 is  this  tax  on  foreign  travel.  This  is  not
 going  to  affect  the  business  peopie  be-
 cause  they  can  afford  to  pay  and  in  fact
 they  would  pay  this  amount  from  the
 company’s  earning.  Foreigners  also  will  be
 buying  air  tickets  with  foreign  money  in
 foreign  countries  and  so  they  will  not  be
 liable  to  pay  this  tax.  Only  the  other  people
 who  are  not  foreigners  and  who  are  not  so
 rich  will  have  to  pay  this  tax.  The  hon.
 Minister  should  find  some  way  to  help  Air
 India.

 क्रि  गजल  किशोर  शर्मा  (दोसा)  :

 अध्यक्ष  महोदय,  वित्त  मन्त्री  जी  द्वारा  जो

 इस  सदन  में  बजट  प्रस्तुत  किया  गया  है
 उसके  समर्थन  में  मैं  खड़ा  हुआ  हूँ  7  मध्यावधि

 चुनावों  के  बाद  देश  में  जो  एक  नए  विश्वास
 ब्रोकर  एक  नयी  झाला  का  संचार  सभा  देश  के

 लोगों  ने  यह  सोचा  कि  गरीबी  हटाओ  कार्यक्रम

 को  मूर्तरूप  दिया  जाएगा  ज़ोर  समाजवादी

 समाज  ककी  रचना  की  दिशा  में  कुछ  पहल  की

 जाएगी  उस  दृष्टिकोण  से  अगर  हम  इस  बजट

 का  सिंहावलोकन  करते  है  तो  हम  इस  नतीजे

 पर  पहुंचते  है  कि  यह  बजट  उस  दिशा  में

 एक  सही  कदम  है

 यद्यपि  लोगों  की  भावनाओें  के  अनुरूप
 इसमें  कोई  क्रान्तिकारी  कदम  नहीं  उठाया
 गया  है  लेकिन  फिर  भी  एक  दिशा  देने  को

 कोशिश  की  गई  है  जिसके  कि  अनुरूप  समाज
 में  जो  व्याप्त  असमानताएं  हैं  उनको  कम
 किया  जा  सकता  है।  बजट  किसी  भी  वित्त
 मंत्री  या सरकार  के  पास  एक  ऐसा  साधन

 है  जिसके  जरिए  से  देश  में  जहाँ  व्याप्त
 विषमताएं  कम  की  जा  सकती  हैं।  वहाँ
 समाजिक  न्याय  दिलाने  की  दिला  में
 कारगर  कदम  उठाए  जा  सकते  हैं।  साथ  ही
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 साथ  इस  बात  का  भी  वित्त  मंत्री  को  ध्यान
 रखना  पड़ता  है  कि  उत्पादन  किसी  तरह  से

 उन  कदमों  के  प्रभावों  से  कार  न  हो  सके
 क्योंकि  झगर  गोथ  नहीं  होती  है  तो  फिर
 वह  एकोनामिक  पालिसीज  भ्र सफल  हो  जाती
 है।  वित्त  मंत्री  का  कार्य  भपने  भाप  में  एक
 कठिन  कार्य  है  और  फिर  'हमारे  देश  की
 प्रथ॑-व्यवस्था  में  जो  एक  श्रमिक  गर्म-व्यवस्था
 है  उसमें  पह  काम  ध्रौर  भी  मुशिकल  हो  जाता
 हैं  ।  एक  झोर  हमें  प्राइवेट  सैक्टर  को  बिलकुल
 खत्म  नहीं  करना  है,  हमें  उसको  जीवित
 रखना  है,  और  इस  तरह  से  जीवित  रखना  है
 कि  उसके  जरिए  से  देश  का  उत्पादन  बढ़ता
 रहे  और  उससे  होने  वाला  लाभ  लोगों  को
 मिले  राज  बहस  के  दौरान  माननीय  इंद्र
 जीत  गुप्त  फरमा  रहे  थे  कि  इस  बजट  के
 द्वारा'**

 इ्रध्यक्ष  महोदय  :  माननीय  सदस्य  को
 बोलते  समय  जरा  टाइम  का  भी  ख्याल  रखना
 चाहिए  वरना  सीमित  समय  होने  के  कारण
 बहुत  सी  बाते  उनकी  कहने  से  रह  सकती  हैं।
 10  या  i2  मिनट  में  उन्हें  समाप्त  करना

 है

 श्री  नवल  किशोर  शर्मा:  झगर  जनरल
 बजट  पर  बोलना  है  तो  20-25  मिनट  से
 कम  चलने  का  कोई  फायदा  नहीं  है।

 I  would  better  not  speak.  There  is  no  use
 speaking  on  the  budget.  I  withdraw.

 MR.  SPEAKER  :  !  am  very  sad  if  that
 is  the  wish  of  the  hon.  Member.

 ef  wer  किशोर  शर्मा:  10-12
 मिनट  में  मैं  नही  बोल  सकता  हूं  बाप  भ्रमर

 मुझे  पर्याप्त  समय  नहीं  दे  सकते  हैं  तो  मैं

 बिगड़ा  करता  हूँ  |  मैं  0  मिनट  में  अपनी
 बजट  स्पीच  नहीं  दे  सकता  ह्  1...  झाई

 बिगड़ा  4
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 were  water:  सभी  इस  तरह  से

 कहने  लगें  तो  कैसे  काम  चलेगा  ?  अगर  इस
 तरह  से  सभी  भ्र धिक  समय  तक  बोलना

 चाहें  तो  बाद  में  उनकी  पार्टी  के  लोग  जो
 बोलने  से  वंचित  रह  जायेंगे  वह  भी  माननीय
 सदस्य  जानें  |  मेरी  मुश्किल  यह  है  कि  उनकी
 पार्टी  का  क्त  इस  में  से  कटेगा  ।

 श्री  लाल  किशोर  फार्मा:.  हमारी  भी

 मुशिकल  है।  रेलवे  बजट  में  लोगों  को  4-4

 मिनट  बोलने  का  मौका  दिया  गया  तो  उससे
 क्या  फायदा  |

 MR.  SPEAKER  :  No  arguments.  Next
 speaker.

 SHRI  (३,  K.  SHARMA:  Iwill  go  out
 in  protest.

 (Shri  N.  K.  Sharma  then  withdrew  from
 the  House)

 MR.  SPEAKER :  Prof.  S.  L.  Saksena.

 PROF,  S.L.  SAKSENA  (Maharajganj)  :
 Mr.  Speaker,  Sir]  have  studied  the  speech
 of  the  Finance  Minister  on  the  Budget
 very  carefully  and  have  also  read  some  of
 the  documents  supplied  with  the  Budget.
 There  is  no  doubt  that  the  Finance  Mini-
 ster  has  made  a  bold  attempt  to  fulfil  the
 pledges  that  his  party  has  given  to  the
 people,  But  I  9m  sorry  to  have  to  say  that
 he  has  not  succeeded.  The  tax  on  soaps,
 00  maida  on  coarse  and  medium  cloth,  on
 petrol  alongwith  increase  in  Railway  fares
 which  will  make  the  travel  of  poor  man
 dearer—all  these  are  taxes  on  the  poor,  and
 will  hit  them  hard.  I  therefore  think
 that  he  could  have  easily  done  away  with
 these  taxes  in  order  to  build  the  image  and
 fulfil  the  pledges  that  his  party  has  given
 to  the  people.

 But  the  whole  discussion  on  this  budget
 seems  to  me  to  be  unreal  so  long  as  the
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 tragedy  in  the  cast  continues.  We
 cannot  be  sure,  or  be  happy  at  the  daily
 happenings;  lakhs  of  refugees  are  pouring
 in  daily.  Already  their  number  exceeds
 about  45  lakhs,  and  after  some  time,  it
 may  increase  to  over  0  million.  What
 will  happen  to  this  budget  then  ?  You  have
 provided  Rs.  60  crores  for  six  months  for
 these  refugees  but  if  30  million  people
 come,  then  this  sum  cannot  last  even  for
 one  month.  therefore  think  that  the  most
 important  problem  before  us  is,  how  to  stop
 this  wanton  pushing  out  of  the  people  from
 Bangla  Desh  by  the  Pakistani  butchers.
 I  really  pity  the  pathetic  efforts  of  our
 Prime  Minister  and  her  Government  in
 trying  to  rouse  world  conscience  to  stop
 the  genocide  in  Bangla  Desh.  She  is  still
 pinning  her  hopes  on  that.  J  learn  from
 the  papers  that  the  Foreign  Minister  him-
 Self  is  going  to  various  foreign  capitals  like
 Washington,  London,Moscow,  étc,  to  rouse
 world  conscience.  How  does  he  hope
 that  he  will  succeed  in  influencing  their
 opinion?  How  much  time  will  it  take  ?
 She  is  not  caring  for  time  which  is  essence
 of  the  situation.  I  therefore,  think  that
 we  ate  not  seriously  thinking  as  to  how  we
 can  stop  this  calamity  of  unending  exodus
 of  evacuees  from  Bangla  Desh.  As  I
 said  the  other  day  we  will  have  to  stop
 this  subtle  invasion  by  Pakistan  by  inter-
 vening  with  our  armed  forces.  If  we  con-
 tinue  to  sit  silently  like  this  the  exodus  will
 never  end  and  the  refugees  will  never  go
 back  and  all  our  hopes  of  buil  ding  a  plann-
 ed  prosperious  society  in  our  country  will
 be  shattered.  I  think  the  first  and  fore  most
 problem  before  us  is  to  stop  this  exodus  and
 to  send  the  refugees  back  by  ending  the  con~
 tinueing  genocide  which  is  only  possible  by
 immediate  recognition  of  the  Bangla  Desh
 Government  and  by  sending  our  army  in-
 to  Bangla  Desh  on  a  mission  of  mercy
 to  stop  this  genocide  and  terrorist  which
 cauges  this  exodus.  Although  I  hate  war,
 war  has  to  be  launched  immediately  what-
 ever  be  the  consequences.  If  there  is  no
 war  immediately,  it  is  definitely  going  to
 come  afterwards.  Then  why  allow  mil-
 lions  more  of  Bengalies  to  be  butchered
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 and  uprooted.  So,  why  not  have  it  as
 soon  as  possible  ?  Otherwise,  there  is  no
 possibility  of  stopping  this  genocide  and
 exodus  and  of  repatriation  of  refugees.

 What  is  happening  today  ?  40  KM  of
 our  territory  on  the  Assam  border  is  being
 attacked  by  Pakistani  forces  with  artillery.
 How  long  can  we  tolerate  this?  It  is
 humiliating  to  our  country.  This  is  not  your
 teal  budget.  You  should  have  come  to
 the  House  with  a  war  budget.  You  should
 not  hesitate  to  fight  Pakistan  by  sending
 our  troops  to  Bangla  Desh  on  a  mission  of
 mercy  because  ultimately  we  will  have  to
 fight  Pakistan  which  has  invaded  us,

 Pushing  50  lakhs  of  people  into  our
 country  is  invasion  and  we  are  sitting  silent-
 ly.  Our  troops  sit  quiet  when  our  territory
 is  attacked  and  suffer  humiliation.  do
 not  think  this  budget  is  real.  We  will
 have  to  change  it  completely  and  make  it
 a  war  budget.  If  this  exodus  continues
 and  the  number  increases  to  10  million
 or  more,  how  will  you  be  able  to  meet
 the  situation  with  Rs.  60  crores  which
 ycu  have  provided  for  refugees  ?  Therefore,
 the  first  and  foremost  proviem  is,  you
 must  immediately  think  how  to  stop  this
 genocide.  Sending  the  Foreign  Minister
 on  tour  to  London,  Washington,  Moscow
 and  other  places  will  not  help.  It  is
 our  business.  East  Bengal  is  our  problem.
 It  is  our  declared  policy  that  we  shall
 go  to  the  help  of  the  freedom  fighters
 wherever  they  be.  We  should  have  gone
 to  the  help  of  Bangla  Desh  people  in  the
 very  beginning.  If  we  had  done  that,  there
 would  not  have  been  any  problem.  At
 that  time,  the  Pakistani  force  there  was
 quite  small,  only  about  30,000.  Now  it
 is  about  one  lakh.  Ultimately  we  will
 have  to  fight  Pakistan.  I,  therefore,  say,
 do  it  immediately  and  have  a  real  budget.

 Unemployment  is  a  very  big  problem.
 I  donot  think  the  budget  gives  any  real
 Solution  to  it.  Providing  Rs.  50  crores
 in  the  last  interim  Budget  and  Rs.  25
 crores  in  this  Budget  3570  sufficient  to
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 tackle  this  problem  seriously.  We  have  to
 provide  a  much  bigger  amount  if  we
 really  want  to  solve  the  problem.

 The  effect  of  inflation  on  prices  is
 going  to  make  matters  worse.  With  such
 a  big  uncovered  deficit  of  Rs.  220  crores,
 the  prices  are  bound  to  rise  still  further.
 If  the  Bangla  Desh  trouble  continues  it
 will  also  contnbute  to  the  price  rise  by
 making  things  scarce  and  the  peor  man
 will  be  affected.  Therefore,  I  do  not
 think  this  budget  is  going  to  help  us.
 We  have  ignored  and  have  not  taken
 sufficient  note  of  some  of  these  problems.
 When  so  many  refugees  are  coming  to  our
 country  every  day  I  do  not  know  how  we
 can  get  sleep.  When  so  many  people
 are  being  uprooted  from  their  country,
 when  our  Deputy  High  Commissioner  in
 Dacca  is  bemg  kept  under  virtual  slavery
 when  our  territory  is  being  attacked  by
 Pakistan:  army,  it  is  a  humiliation  which
 cannot  be  tolerated.  I,  therefore,  hope
 that  the  Finance  Minister  will  solve  the
 problem  by  presenting  a  real  war  budget
 which  will  provide  for  our  army  going  to
 Bangla  Desh  on  a  mission  of  mercy,  to
 stop  the  genocide  and  put  the  refugees
 back  m  their  places  and  restore  real  peace
 m  that  area.  It  is  only  if  we  have  a
 real  war  budget  that  we  can  make  real
 progress.  Otherwise,  if  we  today  pass  this
 unreal  budget  and  if  tomorrow  we  have  to
 invade,  all  our  figures  will  go  wrong.  I
 say  that  this  problem  should  not  be  tink-
 ered  with  in  this  way,  by  sending  the
 Foreign  Minister  to  various  capitals.  In
 that  way  we  will  not  be  able  to  solve  the
 problem  and  save  ourselves.

 SHRI  P.K.  GROSH  (Ranchi):  Mr.  Spea-
 ker,  Sir,  I  welcome  most  of  the  budget  pro-
 posals.  I  differ  from  the  Communist  Mem-
 ber,  Shri  Indrajit  Gupta  and  the  CPM  mem-
 ber,  Shri  Samar  Mukherjee,when  they  say
 that  the  budget  is  anti-people  budget.  Most
 of  the  taxation  proposals  are  for  taxing
 heavily  the  higher  income  groups  and  the
 richer  sections  of  the  population.  We
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 have  taxed  only  inasmall  way  the  poorer
 sections  of  the  people.  Infact,  I  would
 say  that  this  is  a  real  socialist  budget  after
 60  many  years.  -It  is  true  that  it  could

 have  been  more  radical.  For  instance,
 wealth  tax  could  have  been  imposed  more
 heavily  on  property  worth  Rs.  5  lakhs  and
 above.  Then,  no  change  has  been  made
 by  this  budget  on  the  rate  of  estate  duty.
 Whenever  property  worth  Rs.  5  lakhs  and
 above  is  passedon  to  the  successor  on
 the  death  of  a  person  there  should  be
 very  heavy  estate  duty  on  that.  Similarly,
 gift  tax  could  also  be  increased.

 Many  people  have  said  that  the  excise
 duty  on  petrol  and  cigarette  is  going  to  hit
 the  common  man.I  would  say  that  they
 will  hit  more  the  affluent  sections  of  the

 people.  They  are  going  to  be  levied  more
 on  the  richer  section  and  less  on  the  poorer
 section.  Those  who  maintain  car  will  have
 to  pay  very  heavily  for  petrol  while  the
 bus  fare  will  go  up  by  only  a  few  paise.  In
 order  to  protect  the  middle  class  and  the
 poorer  classes,  the  Finance  Minister  has
 given  some  tax  rebate.  Scooter  owners  who
 used  to  get  a  tax  rebate  of  Rs.  60  per  month
 will  now  get  Rs.  75.  Others  will  get  Rs.  50
 instead  of  Rs.  35.  Therefore,  so  far  as  the
 middle  class  is  concerned,  amajor  part  of
 the  rise  in  price  of  petrol  is  going  to  be  met
 out  of  the  tax  concession  given  to  the  em-
 ployees.

 But  on  one  point  I  strongly  object,  that
 is,  the  imposition  of  0  paise  per  kg.  of
 flour.  I  am  glad  that  the  Finance  Minister
 has  accepted  that  bread  is  being  corsumed
 by  the  poorer  sections  and  labourers.  But
 he  said  in  his  Budget  speech  that  flour  is
 consumed  by  richer  sections  of  the  people.
 I  can  tel]  you  that  20  per  cent  of  the  flour
 is  being  used  in  sweetmeats  and  biscuits
 and  90  per  cent  of  the  flour  goes  in  the
 manufacture  of  bread.

 I  have  been  associated  with  bread  manu-
 facturing  for  the  last  22  years.  I  had  occa-
 sion  to  visit  England  and  have  training  in
 biscuit,  bread  and  confectionary  manufac-
 ture  there.  In  957  when  I  was  in  England
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 I  found  that  the  British  Government  was
 allowing  a  subsidy  on  bread  because  it  felt
 that  it  was  poor  man’s  food  and  it  should
 be  sold  at  a  very  cheap  price.  We  arca
 Poor  country.  We  cannot  give  any  subsidy
 to  the  bread  manufacturers  but  we  can  at
 least  free  it  from  any  excise  duty  or  taxes.
 Because  of  my  very  long  association  with
 bakery  business,  I  can  tell  you  that  75  per
 cent  of  the  bread  manufactured  goes  to  the
 poorer  sections  of  the  people.  A  rickshaw-
 wallah,  for  instance,  in  the  whole  day  takes
 one  pound  of  bread  while  a  rich  man  or  a
 middle  class  man  consumes  two  slices  of
 bread  a  day,  Therefore  I  will  request  the
 Finance  Minister  that  he  should  withdraw
 the  excise  duty  which  he  Proposes  to  levy
 on  flour.

 व  welcome  the  crash  programme  for
 rural  employment  for  which  a  provision  of
 Rs.  50  crores  had  been  made  in  the  last
 Budget.  Another  Rs.  25  crores  have  been
 provided  for  creating  employment  for  the
 educated  unemployed  and  technical  perso- nnel.  Many  people  feel  that  this  sum  of
 Ra.  5  crores  is  very  little.  ¥  also  agree that  Rs.  75  crores  is  a  very  little  amount, but  what  about  the  enhanced  outlay  in  our
 Plan?  This  year  we  have  raised  the  Plan
 expenditure  by  Rs.  309  crores.  This  Rs.300
 crores  is  also  going  to  be  spent  on  creating
 further  employment  potential.  So,  it  is  not
 proper  to  say  that  only  Rs.  50  crores  are
 going  to  be  spent  for  creating  employment
 potential.  A  much  more  high  amount  is
 going  to  be  spent  on  creating  employment
 potential  and  ]  am  sure  that  this  unemp-
 loyment  problem  would  be  solved  to  a  great
 extent  by  these  measures.

 But  Iam  afraid  there  are  some  privi-
 loged  classes  who  always  take  advantage  of
 these  provisions  made  by  the  Government;
 others  do  not  get  them.  Certain  regions
 take  advantage  of  it.  Other  regions,  spe-
 cially  the  backward  regions,  are  deprived
 of  these  advantages.  I  can  cite,  for  exam-
 ple,  Chhota  Nagpur.  Chhota  Nagpur  is  a
 backward  area  althogh  people  feel  that—
 there  are  so  many  industries  in  public  sector



 287  Gen.  Budget,  97-T2—

 (Shri  P.  K.  Ghosh}
 undertakings,  private  undertskings,  coal-
 fields,  mica  fields  and  so  on  and  so  forth.
 But  in  the  real  sense  all  the  development
 that  has  taken  place  in  Chhota  Nagpur  is
 not  forthe  people  of  Chhota  Nagpur  butt
 for  the  people  who  have  gone  there  from
 outside.

 Now  we  are  going  to  have  the  district
 scheme  for  employment.  The  Government
 has  asked  the  district  suthorities  to  draw
 up  employment  schemes.  It  has  been  said
 that  at  least  one  person  in  each  family
 would  be  ensured  employment..  But  in  the
 districts  of  Chhota  Nagpur  and  Santhal
 Pargana,  not  a  Chhota  Nagpuri  will  get
 employment  under  this  scheme.  People
 from  other  parts  of  Bihar  will  come  and

 get  employment  there.
 It  is  because  the  local  people  of  Chhota

 Nagpur  are  not  at  the  helm  of  affairs  and
 that  the  people  from  north  Bihar  are  the

 officers  who  are  going  to  implement  the

 Plans  and  they  bring  their  own  friends  and

 relations.

 SHRI  K.  N.  TIWARY  (Bettiah)  :
 do  not  get  any  jobs  in  south  Bihar.

 SHRI  P.  K.  GHOSH  :  You  do  get.
 You  go  and  seein  the  public  undertaking,
 intheH.B.  C.,  etc.  The  local  people
 who  gave  their  lands  for  constructing
 H.E.C.  are  not  getting  any  chance  for
 employment  there.  It  was  decided  ]  years
 ago,  when  the  lands  were  taken  from  the
 local  people  of  Chota  Nagpur  that  at  least
 one  member  per  family  of  displaced  per-
 sons  and  affected  persons  will  be  given
 employment  in  the  H.  E.  C.  I]  years  have
 elapsed  and  the  H.  E.C.  has  not  fulfilled
 that  commitment.

 As  regards  their  employment,  the  local
 people  have  been  fooled.  With  the  same
 qualifications,  the  people  from  outside  are
 absorbed  in  the  permanent  cadre  whereas
 the  local  people  who  lost  their  lands,
 hearth  and  home,  are  employed  as  muster-
 roll  workers.  It  is  justto  fool  them,  to
 say  thet  they  are  being  given  some  jobs
 there.  This  is  happening  in  the  H.E.C.
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 in  the  Bokaro  Steel  Plant,  everywhere.
 We  always  fought  for  employment  of  local
 people  in  the  committees  and  the  Govern-
 ment  of  India  also  had  agreed  to  it.  An
 Officer  from  the  Government  of Bihar  has
 been  entrusted  with  the  job  to  see  that  the
 local  people  get  adequate  opportunities  of
 employment  in  the  H.  E.  C.  But  in  the
 name  of  local  people  the  people  from
 north  are  coming  and  getting  jobs  whereas
 the  local  people  of  Chota  Nagpur  are  being
 deprived  of  the  opportunities  of  employ-
 ment  in  theH.  E,  C.,  the  H.  S.  L.,  the
 Bokaro  Stee]  Plant,  everywhere.

 In  Government  service  also,  in  the  State
 Government  service,  99  percent  of  the  people
 are  from  north.  I  am  speaking  not  about
 my  feelings  only.  I  am  speaking  about  the
 feelings  of  my  electorate.  They  say  that
 even  a  chuprasi  in  a  block  is  brought  from
 north  Bihar.

 SHRI  K.  N.  TIWARY  :  Why  are  you
 creating  difference  between  north  and  south
 Bihar.  Do  you  want  separate  identity  from
 south  Bihar  ?

 SHRI  क.  K.  GHOSH  :  This  is  a  demand
 of  Chhota  Nagpur  people.

 If  this  state  of  affairs  continues,  the
 Government  should  note  that  the  situation
 will  go  out  of  control.

 Even  in  the  field  of  education,  it  is  so.
 These  people  do  not  want  that  Chhota-
 Nagpur  is  get  educated.  You  go  and  see
 that  99  per  cent  of  schools  are  in
 dilapidated  condition  in  the  villages  of
 Chhota  Nagpur.  In  the  case  of  appointment
 of  primary  teacher,  because  the  officer  comes
 from  north  Bihar  they  charge  Rs.  500  for  the
 appointment  of  a  primary  teacher.  For  pro-
 motions  also...  (Interruption)  I  must  tell  the
 facts.  Iam  expressing  the  feelings  of  my
 electorate.  They  are  very  much  sore  about  it.
 Tam  telling  you  that  the  people  there  are  very
 much  disgusted.  They  are  very  much  sore
 it.  When  I  go  to  my  constituency,  I  find,
 that  the  people  there  are  very  sore  about  it
 and  the  situation  is  very  explosive.
 “The  Government  should  take  note  of  it.
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 The  people  of  Chhota  Nagpur  are  being
 exploited.  It  is  the  same  as  in  Telengana.

 SHRI  K.N.  TIWARY  :  This  kind  of
 speech  is  creating  difference  between  north
 and  south  Bihar.

 SHRI  P.  K.  GHOSH  :  Unless  the  Gov-
 emment  trics  to  stop  this  exploitation  to
 which  the  people  of  Chhota  Nagpur  are  be-
 ing  subjected,  the  situation  will  go  out  of
 contro]...

 SHRI  K.N.  TIWARY:  I  protest  against
 this  kind  of  speech.  You  are  creating  diti-
 erence  between  north  and  south  Bihar.

 SHRI  P.  K.  GHOSH  :  I  am  expressing
 the  feelings  of  my  electorate.  They  are  yery
 much  sore  about  t€  Therefore,  I  suggest  that
 the  Government  should  do  something  on
 tle  pattern  of  ‘TIclengana  You  are  now
 thmking  seriously  about  Telengana  You
 should  also  think  about  Cbhota  Nagpur
 and  try  to  remove  the  difficuluics  of  the
 people  of  Chhota  Nagpur

 श्री  नागेश्वर  द्विवेदी  (मछली  शहर)  :

 माननीय  भ्रध्यक्ष  महोदय,  ह:  सामान्यत'  इस
 आय-व्ययन  और  जिन  नीतियो  पर  यह  निर्धन-
 पति  क्या  गया  है,  उनका  समथन  करता  हू  ।

 इसमे  कोई  सन्देह  नहीं  है  कि  जिन  नीतियो
 की  धोषणा  करके  हमारी  पार्टी  ने  यह  चुनाव
 लड़ा,  उन  नीतियो  के  आधार  पर  ही  इस
 आय-व्यक्त  को  बसाने  की  कोशिश  की  गई

 है  7  यह  बात  दूसरी  है  कि  हम  जो  झ्राशाए
 बाँधे  हुए  थे,  उनका  पूरा  चित्र  इसमे  म  जाता
 हो।  लेनी  दिशा  बही  है,  जिसकी  तरफ  जाने
 के  लिए  हमने  धोषणा  की  थी  कौर  जिन
 नीतियो  को  हमने  जनता  के  सामने  रखा  था,
 हम  उनको  कार्यान्वित  करना  चाहते  है  |

 यह  भी  सही  है  कि  कई  मदों  में  टैक्स
 बढ़ाया  गया  है  और  कुछ  नए  टैक्स  भी  लगे

 हैं।  लेकिन  यह  नहीं  हो  सकता  है  कि  नई  नई
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 योजनाये  हो,  उनके  कार्यान्वयन  के  लिए  अच्छी
 धनराशि  भी  निर्धारित  की  जाये,  जो  पिछले
 व्यय  है,  उनको  घटाया  भी  न  जाये  और  कोई
 नया  कर  भी  न  लगाया  जाये  ।  अगर  पुरानी
 मदो  को  पूर्ववत  तालू  रखना  है,  मगर  देश
 के  विक्रास  के  लिए  नई  योजना  को  कार्या-
 कवित  करना  है,  जो  खर्चे  पहले  से  निर्धारित
 और  चालू  है,  अगर  उनको  घटाना  नही  है,
 तो  यह  निश्चित  है  कि  उसके  लिए  धाय  का
 कोई  न  कोई  साधन  ढकना  पडेगा।  झगर
 राय  के  साधन  तू  बने  मे  कुछ  बड़े-बडे  लोगो
 पर  भार  पड़ता  है,  तो  छोटे  लोगो  को  भी
 उसका  कुछ  न  कुछ  बोला  उठाने  के  लिए
 तैयार  रहना  चाहिए  |  मै  समझता  हूं  कि
 जिस  तरह  का  यह  भार  बढा  है,  देश  की
 जनता  को  उस  पर  कोई  विशेष  एतराज  न
 होगा  ।

 लेकिन  उसके  साथ  सरकार  को  हस  बारे
 में  भी  सावधान  रहना  चाहिए  कि  पिछले
 समय  में  जिन  मदों  में,  जिन  कामो  मे,  घाटे
 को  देखकर  कर  का  भार  बढाया  गया,  रेट
 बढ़ाया  गया,  आमदनी  की  गई,  बाद  में  देखा
 गया  वि  उसी  विभाग  के  कर्मचारियों  की
 हडताल  के  परिणामस्वरूप,  जो  कुछ  आय
 बढी,  वह  उसी  मे  म्क्चं  हो  गई  शौर  घाटा  ज्यो
 का  त्यों  रह  गया  1

 इस  बात  का  भी  ध्यान  रखना  चाहिए
 कि  यदि  हम  देश  के  विकास  के  लिए  आय
 का  साधन  ढूंढते  है,  तो  जिन  विकास  की
 योजनाश्ो  के लिए  हम  साधनों  को  ह््ढ्ते  है
 जर  कर  लगाते  है,  उनमे  कोई  कमी  न  होने
 पाये  और  इस  व्यय  के  बढ  जाने  से  कही

 तमंचा  रियो  मे  ढिलाई  न  शाने  पाये  |  चाहे
 लोग  कहें  या  न  कहे,  लेकिन  राज  यह  श्राम

 शिकायत  है  कि  सरकारी  कर्मचारियों  के  काम

 में  दिलाई  भरा  रही  है।  कर्मचारी  बढ़ते  जा

 रहे  है,  उनके  वेतन  भी  बढते  जा  रहे  है,  उनके
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 खर्चे  मी  बढते  जा  रहे  है,  लेकिन  काम

 पिछडता  जा  रहा  है,  काम  पूरा  नहीं  हो  पा

 रहा  है  1

 आज  करा  जाता  है  कि  हम  बोकारो  को

 काम  देगे ।  बडी  भारी  समस्या  यह  है  कि

 किन  बोकारो  को  काम  देंगे।  मैं  गाव  का  रहने
 बाला  हूँ:  मैं  अनुभव  करता  हैं  कि  परिश्रम

 करके  काम  करने  वाले  भ्रांतियों  की  कमी  है।
 लेकिन  बेकार  कौन  हैं  जो  स्कूल  कॉलेजों  से

 से  पढ  पढ़कर  निकलते  है,  कोई  धन्धा,  कोई
 उद्योग  वह  सीखते  नही  है,  नौकरी  चाहते  है,

 वही  लोग  बेकार  पड़े  हुए  है  शौर  वह  नौकरी

 भी  कैसी  चाहते  है?  झगर  उनको  किसी

 प्राइवेट  जगह  पर  काम  मिला  ह्झ्रा  है  तो
 उसको  वह  नौकरी  नहीं  समझते  है।  कल
 कारखाने  मे  काम  करने  के  मुकाबले  अगर

 उनको  सरकारी  नौकरी  मिले  तो  उसको  वह
 ज्यादा  पसंद  करते  है  ।  कोई  भी  झ्रादमी  जिस
 के  पास  अच्छे  खेत  है,  जो  लेती  कर  सकता  है,

 हमने  देखा  कि  वह  प्राइमरी  पाठशाला  की

 भ्र ध्या पकी  चाहता  है,  वह  चपरास गिरी  पसंद
 करता  है,  लेकिन  खेती  करना  पसंद  नहीं
 करता  है।  कुछ  तो  राज  खेती  की  हालत
 ऐसी  हो  गई  है  और  फुछ  इस  तरह  की  मनो-

 बत्ती  हो  गई  है।  सरकारी  नौकरी  मे  काम
 कम  करना  पडता  है,  सुविधाएं  अच्छी  मिलती

 है,  इसलिए  ज्यादा  से  ज्यादा  झुकाव  उस  तरफ
 होता  जा  रहा  है  1  सरकार  को  इस  बात  के

 लिए  गंभीरतापूर्वक  सोचना  है  कि  अगर  वह
 इस  बात  को  बढ़ावा  देती  है  कि  लोग  सरकारी
 नौकरी  को  नौकरी  समझे,  उसी  तरफ  बढ़े
 तब  तो  और  कामो  की  तरफ  में  उदासीनता
 बढेगी  |  एक  तरफ  बेकारी  रहेगी  कौर  दूसरी
 तरफ  उत्पादन  के  जो  कार्य  है  बह  चाहे  खेती

 हो,  चाहे  उद्योग  घन्टे  हो,  उनकी  तरफ
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 से  लोगो  का  मन  हटेगा  ।  उस  तरफ  लोग  नही
 जाएंगे  |  हमारा  उत्तर  प्रदेश  कृषि  प्रधान  प्रान्त

 है  1  इसके  चारो  तरफ  भले  ही  पहाड़  हो  लेकिन
 बीच  मे  अच्छा  खासा  मैदान  है।  हिन्दुस्तान  का
 सबसे  उबर  क्षेत्र  है।  लेकिन  यहा  के  लोग  जो
 पढ  लिख  कर  निकलते  है  उनकी  ज्यादातर

 मनोवृत्ति  ऐसी  ही  है  कि  नौकरी  मिले।  कोई
 उद्योग  धन्धा  नहीं  करना  चाहते  यह  मनोवृत्ति
 वही  नही  है,  बगाल  के  लोग  जहा  उच्च  कोटि
 के  विद्वान  और  समझदार  लोग  होते  हैं,  बहा
 ज्यादातर  लोग  बाबू  ही  बनते  देखे  गए  है  ।
 दूसरे  कामो  को  कोई  नही  चाहता  |  और  कल
 कारखाना  की  स्थिति  नया  है?  उसमे  नौकरी
 करते  ह  ता  तनख्वाह  के  लिए  हड़ताल  करते
 रहेगे  ।  इस  तरह  की  मनोवृति  होती  जा  रही
 है  ।  इस  पर  सरकार  को  गम्भीरता  पूर्वक
 सोचना  चाहिए  V

 हम  को  स्वराज्य  मिला।  स्वर/ज्य  मिले
 23-24  साल  हाने  जा  रहें  है।  हम  चारो  तरफ
 से  कोशिश  कर  रहे  है  कि  देश  आगे  बढे  |
 इस  के  लिए  हर  तर  की  शवित  लगी  है।
 लेक्नि  हमारी  बदकिस्मती  कहिए  कि  अग्र जो
 के  जाने  के  बाद  हमे  प्रशासन  का  ढाँचा  मिला

 हरा  है  वह  बही  ज्यों  का  त्यो  मिला  हुआ  है  ।
 हम  उसी  के  बल  पर  काम  बर  रहे  है।  क्या  हम
 इस  झावश्यक्ता  वो  महसूस  नही  करते  है  कि
 उस  प्रशासनिक  ढाँचे  मे  परिवर्तन  किया  जाय  ?
 राज  तो  हालत  यह  है  कि  हमको  वही  मशीनरी
 मिली  हुई  है,  केवल  समय  समय  पर  हम  उस
 में  कुछ  पुर्जे  बदल  देते  है।  क्या  सीटें  पुर्जे
 बदलने  से  ही  हमारा  काम  चलेगा  ?  प्रशासन
 का  जो  ढाँचा  है  मगर  हम  इस  से  देश  की
 आवश्यकता  को  देखते  हुए  कोई  परिवर्तन  नहीं
 करते  है  तो  बाप  चाहे  जितने  सारे  उपाय  करे
 ऊपर  से  नीचे  तक  जो  सिथति  है,  यह  श्रवन जी
 ने  जिस  तरह  का  जरा  केवल  शासन  करने  के

 लिए  बनाया  था  झगर  भ्रापके  शासन  का  वहाँ
 ढाँचा  रहा  तो  आपको  कोई  ज्यादा  कामयाबी
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 नही  हो  सकती  है।  ऊपर  से  नीचे  तक  हम  देखे,
 हम  बात  करते  हैं  समाज  के  इन्दर  से

 विषमता  दूर  हो  एक  दसरे  से  भेदभाव  द्र  हो,

 कोई  किसी  को  ऊचा  नीचा  न  समझे  ।
 लेकिन  क्‍या  आपने  कभी  इस  घात  पर  गौर
 किया  कि  ऊंचे  भ्रमणकारी  किस  तरह  से  हेय
 दृष्टि  से  अपने  मातहत  कर्मचारियों  के  साथ

 व्यवहार  करते  है?  कितना  नीचे  का  कर्मचारी
 अपने  ऊपर  के  अधिकारियों  से  भयभीत  होकर
 उनके  साथ  बात  करता  है?  क्‍या  वह  दिल
 खोल  कर  सारी  कठिनाइयां  उनके  सामने  रख

 सकता  है  ?  क्या  भ्रावश्यकता  इस  बात  की  नही
 है  ?  कि  नीचे  के  कं  चारी  शर  ऊपर  के  कम-
 चारी  मे  परस्पर  एक  दूसरे  के  प्रति  ऐसा
 सम्बन्ध  हो  कि  वह  उनके  सहयोगी  के  रूप
 में  काश  करें  ?  लेकिन  राज  यह  स्थिति  नहीं

 है।

 प्रशासन  का  जो  ढाँचा  है  उसमें  और  सब
 के  रवैये  कुछ  न  कुछ  बदल  गए  है,  कुछ  न

 कुछ  स्तर  पड़ा  है  लेकिन  एक  पुलिस  विभाग
 है  जिसके  कर्मचारी  अब  भी  डंडे  के  बल  पर

 ही  हकूमत  कर  रहे  है।  उनके  इन्दर  कोई
 परिवर्तन  ही  जैसे  नहीं  आया  है।  देश  के
 अन्दर  मान  लिया  गया  जो  सुप्रीम  कोर्ट  का
 फैसला  हुआ  उसके  मुताबिक  यह  माना  गया
 कि  सार्वभौम  सत्ता  देश  की  जनता  के  हाम
 में  है।  जनता  ने  अपने  प्रतिनिधियों  को

 चुनकर  के  विधानसभा  श्र  ससद  में  भेजा  |
 हम  यहां  जाकर  के  पार्टी  का  नेता  घुनते
 है,  वह  मंत्रिमंडल  बनाता  है  और  फिर
 सरकार  बनने  के  बाद  भ्रधिकार  ऐसे  लोगो
 के  हथ  में  चला  जाता  है  कि  वेसे  असली

 अधिकारी  तो  जनता  है  जिसने  अपने  प्रति-
 निधियों  को  भेजा  लेकिन  अधिकारी  ऐसे
 लोग  बन  ज़ाते  हैं  क्रि  जिससे  न  हमारी  दाल
 गलती  है  1  कौर  न  जनता  की  दाल  गलती  है।

 Gen.  Disc.  294

 एक  दिन  बोट  कर  के  जनता

 अपने  अधिकार  का  उपयोग  करती  है  और
 फिर  उसकी  हालत  यह  है  कि  उसके  ऊपर
 डंडे  बरसते  रहते  है।  गाँवो  के  दर  मामूली
 लेखपाल,  चौकीदार  और  सिपाही  उसके  ऊपर
 इस  तरह  बडे  बरसाते  है,  इस  निगाह  से
 उसको  देखते  है  ऐसा  व्यवहार  करते  है  कि
 उसकी  कोई  :भजन  नहीं  है।  क्‍या  इस  ढाँचे
 में  परिवर्तन  किया  जायगा  ?  अगर  इस  ढाँचे
 में  परिवर्तन  नही  होता  है  तो  हम  सब  कुछ
 करते  रहेंगे  नतीजा  कुछ  नहीं  निकलेगा
 बजट  बनेगा,  मंत्री  जी  इस  बात  की  खोज
 करते  रहेगे  कि  देश  के  विकास  के  लिए
 योजनाये  बने,  मैं  इस  घात  को  नही  मानता

 हैं  कि  कोई  भी  बजट  ऐसा  पेश  हो  जिसके
 लिए  विरोधी  पार्टी  वाले  भी  क्‍या  सहयोगी
 पार्टी  वाले  भी  पूर्णतया  अक्षर  अक्षर  समर्थन
 उसका  करे,  कोई  न  कोई  त्रुटि,  कोई  न  कोई
 दोष  उसमे  वह  निकालेगे  ही  ,  चाहे  उसमे  व  सारी

 अच्छाइयाँ  हो  लेकिन  फिर  भी  जिनके  ऊपर
 उसका  सारा  दारोमदार  है  उसे  कार्यान्वित
 करने  का  वह  उसको  कहा  तक  अमल  में

 लाएंगे,  सब  कुछ  तो  उसपर  निर्भर  है ।
 राज  हमारा  जो  तरीका  है,  जो  सरकारी

 कर्मचारी  है  उन्ही  पर  सारा  दारोमदार  है।
 अगर  वह  इसी  तरह  से  सोचने  रहे,  ग्राम

 उन्होंने  अपने  विचारों  में  परिवर्तन  नहीं  किया
 तो  हमारी  योजना  सफल  नहीं  हो  सकेगी  ।
 राज  सारा  वातावरण  दूषित  हो  गया  है।

 किसी  कौ  किसी  पर  विश्वास  नहीं  रह  गया

 है।  न  स्त्री  को  मेम्बरों  पर  विश्वास  है,
 न  मेम्बरों  को  जनता  पर  विश्वास  है।  वोट
 लेने  के  बाद  हम  उनकी  बात  की  कोई  बुक
 न  करे,  यह  हालत  है  ॥  एक  कर्मचारी  का

 दूसरे  कर्मचारी  पर  विश्वास  नहीं  है।
 अ्रविश्वास  का  ही  सारा  वातावरण  कायम

 हो  रहा  है  ।  ऐसी  स्थिति  में  बहुत  गहराई  से

 हमको  सोचना  है  कि  इसको  किस  तरह  से

 हम  करे
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 [श्री  नाग्रेश्वर  द्विवेदी]
 मैं  एक  बात  और  मंत्री  जी  से  कहना

 चाहता  हू  कि  कोई  योजना  बनने  लगे  तो  राज
 जो  हम  देख  रहे  है  उसमे  यह  होता  है  कि

 कही  शहर  को  बढाया  जाता  है,  शहर  का

 विस्तार  विया  जाता  है  तो  वहा  मर  सड़क,
 पानी  और  सारी  सुबिधायो  का  इतजाम  पहले

 से  कर  दिया  जाता  है  और  वहा  पर  मकान

 बाद  में  बनते  है।  बस्तियाँ  बाद  में  बसती

 रहती  है।  लेकिन  गांवो  की  हालत  यह  है  कि

 पुराने  गाँव  दस-दस  पन्द्रह  पन्द्रह  मील  तक

 ऐसे  ही  पडे  है.  पक्की  सडक  का  वहाँ  ठिकाना

 ही  नही  है।  हमारा  सारा  देश  अ्रधिकाँश  गाँव

 में  ही  बसा  हुआ  है  1  किसी  कवि  ने  कहा  था

 कि

 है  मरा  हिन्दुस्तान  क्हाँ,

 वह  बसा  हमार॑  गाव  में  ।

 लेकिन  हम  दख  रह  है  कि  सारी  शक्ति

 जितनी  शहरों  द: 3  विकास  म  लग  रही  हे  उतनी

 गाँव  के  विकास  में  नही  लग  रही  है  जबकि

 आज  गावों  के  विकास  ८  सबसे  ज्यादा  जरूरत

 है  ऊपर  गाँवों  को  उठाना  चाहते  है  तो  वहाँ
 सडक  यातायात  का  साधन  हों  और  खेती

 चुकी  होती  है  इसलिए  वहाँ  सिचाई  का  साधन

 हो  और  बिजली  पहला  दी  जाय,  भ्रमर  यह
 तीन  चीजे  वहाँ  पर  पहुचा  दी  जाय  तो  वहाँ
 किसान  को  और  कुछ  नही  चाहिए  देश  उठ
 कर  खा।  हो  जायगा।  नहीं  तो  आज  हालत
 यह  है  कि  गाँव  की  चीजे  जा  शहरो  तक

 रानी  हैं  तो  पत्ते  आते  वह  बडी  महंगी  हो
 जाती  है  शर  शहर  की  चीज  गाँव  तक  हु  बने
 पशु  चते  महगी  हो  जाती  है  L  मैं  एक  उदाहरण

 द्‌  -“इसी  दिलों  शहर  गे  खरबूजा  डेढ  रुपये
 और  बीस  दाने  किलो  बिक  रहा  है  जब  कि

 हमारे  जौनपुर  मे  एक  रुपये  का  दस  किलो

 खरबूजा  बिक  रहा  है।  टमाटर  जहाँ  एक
 रुपये  किलो  के  नीचे  दिल्‍ली  मे  नहीं  बिका
 वहाँ  हमारे  जीनपुर  मे  रुपये  का  श्राठ  आठ
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 किलो  टमाटर  बिका।  यह  हालत  है।  केवल
 वहा  से  यहाँ  आने  जाने  में  इतना  दाम  बढ़
 जाता  है  कि  न  उपभोक्‍ता  को  सस्ता  माल
 मिलता  है  श्र  न  गाँव  वाले  को  पर्याप्त  पैसा
 मिलता  है  1  इस  तरह  की  कठिनाइयां  पड़ती
 है  1

 मैं  अपने  उत्तर  प्रदेश  की  बात  कह  देना

 चाहता  हू  ।  श्लोक  जगह  की  हालत  तो  जो  है
 वह  है  ही  लेकिन  हमारे  उत्तर  प्रदेश  मे  उघर
 काफी  दिनो  से  लगातार  असामयिक  ब्रिटिश
 हो  रही  है  सारा  अरन्य  खेत  से  निकालकर
 खलिहान  में  पडा  है  श्रौर  वहा  बह  सड  रहा
 है  ।  भूसा  और  खनन  राज  वहाँ  इस  तरह  से
 सड  रहा  है  कि  हाहाकार  मचा  हुआ  है  कि
 लोग  कंस  अपना  जीवन  व्यतीत  करेंगे  ?  न
 अन्न  खान  लायक  रह  गया  है  ते  भूसा  किसी
 काम  का  रह  गया  है  ।  तो  यह  परिस्थिति
 जो  पैदा  हो  गई  है  इसके  बार॑  मे  भी  सरकार

 कुछ  सहायता  दे  सके  तो  बडी  मेहरबानी
 होगी  ।  इन्ही  शब्दों  के  साथ  म॑  अपनी  बात
 समाप्त  करता  हू  और  अध्यक्ष  महोदय  को
 धन्यवाद  देता  हु  ।

 ‘SHRIM  ATI  JEYAIAKSHMI  (Stvi
 kas:)  I  represent  the  Sivakasi
 constituency  which  is  one  of  the  worst
 drought  affected  areas  of  the  country
 There  has  hardly  been  a  year  when  the
 rain-fall  has  heen  norma!  in  that  part  of

 the  country.  Fortunately  there  is  2
 concentration  of  Match-Manufacture  as
 cottage  industry  in  this  constituency  But
 for  it  the  reoplc  may  have  had  to  emigrate
 to  the  other  parts  of  the  country  It
 Provides  70  ner  cent  matches  of  the  country
 and  it  was  a  cottage  industry  and  the
 excise  duty  collection  5  about  4  crores  pet
 annum

 Now  the  industry  isin  pen!  of  dying
 out  It  was  950  and  5i,  that  the  mdustry
 was  divided  into  4  categories  and  the
 cottage  industry  factories  got  a  concession

 rate  of  excise  duty  which  enabled  t  to
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 vive  in  the  face  of  competition  by  the
 086  factories  using  machinery  Dr.  John
 athai  was  the  Finance  Minister  then  and

 [take  pride  in  saying  that  it  was  my
 father  Shri  Ramaswamy  Naidu,  M.  P.  who

 succeeded  in  persuading  him  to  do  so.

 As  such  the  excise  duty  was  then  collec-
 ‘ted  by  affixing  band  rolls  to  each  individual
 ‘match  box.  This  system  was  fool  proof

 and  knave  proof.  There  was  absolutely
 flo  evasion  and  no  loss  of  revenue.  But
 later  om  some  over  smart  official  ‘was

 ‘give  up  this  system  in  favour  of  what  is
 called  self  removal  system.  A  _  better

 ‘system  to  enable  tax  evasion!  could  not
 have  been  thought  of.

 You  have  now  the  curious  spectacle  of
 e  tax  payer  crying  not  for  the  reduction

 of  tax,  not  for  the  relaxation  of  rules  which
 “enable  him  to  evade  tax,  but  for  the  re-
 imposition  of  the  original  system  to  prevent

 evasion  of  tax.  This  cry  has  gone  forth

 from  the  Chambers  of  Commerce,
 -  political  bodies  and  the  labourers  in»  the

 area.  That  is  because  the  system  of  self
 removal  has  enabled  the  big  manufacturers
 to  evade  tax  and  then  indulge  in  unfair

 -  competition  against  the  cottage
 industries

 ©  |  make  bold  to  say,  that  if  this  is  not
 "prevented  immediately,  this  cottage  industry

 ploying  .  hundreds  of  thousands  of
 orkers  will  die  causing  untold  suffering

 ‘tothem:  Iam  aware  that  the  Finance
 inister  proposes  to  appoint  a  committee

 oconsider  this  system.  I  suggest  that
 amittees  have  a  way,  not  of  solving

 problems  but  of  shelving  them.  What  is
 led  isimmediate  action  to  save  the

 velihood  of  thousands  of  workers.

 The  fact  is  that  the  BS  R  system  is  a
 e  to  tax-evasion.  It  needs  no

 mittee  to  consider  this  question.  This

 m  shuold  go.  I  appéal  to  the  Finance
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 Minister  to  take  an  immediate  decision  on
 this  question

 MR.  SPEAKER:  |  Shri
 Sworup.  —Absent.  Shri

 Mohan
 Tarun  Gogoi,

 SHRI  TARUN  GOGOI  (Jorhat):
 Mr.  Speaker,  Sir,  this  budget  has  to  be
 considered  in  the  context  of  the  country’s
 overall  situation,  social,  economic  and
 political;  and  considering  all  these  factors,
 I  can  say  that  marked  departures  have  been
 noticed  in  the  budget;  the  budget  may  be
 described  as  a  mini-socialist  budget.  The
 Budget  indicates  the  intention  and  desire
 of  the  Government  to  move  towards  social-
 ism,  and  a  significant  beginning  has  been
 made  in  this  direction.

 Poverty  and  unemployment  are  the  two
 biggest  problems  and  biggest  challenges
 confronting  the  country.  It  is  heartening  to
 with  that  there  is  a  tone  of  determination
 and  consciousness  and  a  seriousness  of
 purpose  for  alleviating  the  miseries  and
 sufferings  of  the  poor  and  the  downtrodden
 and  for  the  removal  of  poverty  and  unem-

 ployment.  The  Government  has  taken{cer-
 tain  salutary  measures.  The  increase  in

 wealth-tax,  an  increase  in  the  surcharge  on
 income-tax  beyond  a  particular-level,  the
 tax  on  luxury  goods  and  provision  for

 solving  rural  unemployment  and  for  the
 educated  unémployed,  are  all  salutary
 measures;  they  are  measures  in  the  right
 direction,  and  they  are  socialistic  measures,
 except  in  respect  of  certain  minor  matters.
 For  example,  the  tax  on  coarse  and

 maida,  ready-made

 would  hit  hard  the  poor  and  the  downtrod-
 den  sections  of  the  people,  and  it  deserves
 a  reconsideration.  I  would  request  the
 Finance  Minister  to  consider  this  in  the
 interests  of  the  poor  and  the  downtrodden
 people.

 The  country  attained  independence
 quite  a  long  time  back;  25  years  have
 already  elapsed,  yet  there  are  millions  of
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 people  who  do  not  have  any  shelter,  who
 do  not  have  even  one  square  meal  a  day.
 The  disparity  between  the  poor  and  the
 rich  is  ever  widening.  The  difference  is
 as  between  heaven  and  hell.  {  do  not
 know  whether  such  wide  disparity  among
 human  beings  exist  in  any  other  part  of  the
 world.  The  country  has  yet  to  travel  miles
 and  mules  ahead  if  these  problems  ure  to
 be  removed,  and  many  more  revolutionary
 measures  have  to  be  taken.  It  is  heartening
 to  know  that  the  Government  have  started
 certain  revolutionary  steps  one  after  the
 other,

 There  are  millions  of  youth  in  our
 country,  who  are  of  full  vigour  and  able-
 bodied  and  willing  to  do  work  but  unfor-
 tunately  they  arc  without  any  employment.
 One  can  very  well  imagine  under  what
 strain  under  what  mental  tensions  these
 ablebodied,  unemployed  youth  have  to  pass
 every  moment  of  their  lives.  This  leads
 to  disappointment,  frustration  and  unrest,
 and  the  frustration  among  the  youth  is  a
 danger  to  society,  it  i5  also  a  danger  to
 the  country.  It  is  also  heartening  to  note
 that  the  Government  have  realised  the
 gravity  of  the  situation  and  have  allotted
 Rs.  SO  crores  for  creating  rural  cmploy-
 ment,  and  another  Rs.  25  crores  for  edu-
 cated  unemployed.  This  step  5  too  insig-
 nificant,  considering  the  magnitude  of  the
 problem,  and  therefore,  a  much  _  bolder

 and  vigorous  policy  is  the  need  of  the
 hour.

 Then,  the  allotment  of  Rs.  0  crores,
 by  way  of  an  increase  from  4  crores,  for
 nutrition  to  children  is  a  step  which  will  be
 welcomed  by  all  sections  of  the  people,  yet
 it  is  no  more  than  a  humble  beginning.

 There  are  also  thousands  of  children  who
 do  ot  have  shelter,  and  food,  and  they
 do  not  get  adequate  education  and  other
 help.  It  is  the  duty  of  the  Government
 to  see  that  all  the  children  get  due  care  and
 due  protection.  The  children  are  the
 assets  and  future  of  our  country  and  it  is
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 their  fundamental  right  to  get  food  and
 shelter  and  proper  education.

 Then,  as  regards  the  proposal  for  reser-
 vation  of  25%  seats  for  meritorious  stu-
 dents  in  the  public  schools,  I  beg  to  submit
 that  I  am  not  against  the  existence  of  such
 public  schools  providing  better  education.
 But  I  am  against  the  existence  of  such
 schools  only  for  the  children  of  the  rich
 and  th:  affluent  classes  of  society.
 One  type  of  better  education  for  the  fortu-
 nate  children  of  the  rich  and  affluent
 classes  :uns  counter  to  the  principles  of
 democracy  and  socialism.  T  want  cent  per
 cent  seats  should  be  reseved  in  public
 schools  for  meritorious  students  and  in  the
 case  of  poor  students,  all  the  expenses
 should  be  borne  by  the  Government

 80  per  cent  of  our  people  live  in  villages
 yet  the  difference  between  the  rural  area
 and  urban  area  is  ever  widening.  Stull
 there  are  thousands  of  villages  wifhout  any
 provision  for  pure  drinking  water.  I  hope
 Government  will  take  necessary  steps  to
 see  that  in  no  distant  date  all  villages  will
 have  pure  drinking  water.

 One  of  the  d  clared  policies  of  Govern-
 ment  ts  the  removal  ef  regional  imbalances

 and  disparities.  But  there  ere  many  areas
 which  are  lagging  far  far,  behind.  [  do  not
 know  how  far  Government  have  been  able
 to  remove  these  imbalances.  The  eastern
 part  of  the  country—Assam,  Meghalaya,
 NEFA,  Manipur  and  Tripura~are  lagging
 far  benind.  Assam,  from  where  IT  come,
 was  neglected  during  the  British  rule.
 It  lagged  behind  by  a  hundred  years.  After
 independence,  it  received  step-motherly
 treatment  from  our  Government.  In  the
 first  two  five  year  plans,  Assam  practically
 did  not  get  any  major  project.  Only  Ss
 per  cent  of  the  plan  outlay  was  spent  on  it
 by  the  Centre  in  contrast  to  7,  6  or  14
 एल  cent  spent  in  respect  of  certain  other
 States.
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 Tho  budget  by  itself  is  not  sufficient  to
 achieve  our  desired  goal.  The  immediate
 need  is  the  amendment  of  the  provisions  of
 the  Constitution  which  are  standing  in  the
 way  of  socialism.  Constitution  is  meant  for
 the  people;  the  people  are  not  meant  for
 the  Constitution.  People  are  supreme,  not
 the  Constitution.

 Raising  prices  does  affect  the  economic
 development  and  social  justice.  Pricos  have
 gone  up  by  50  per  cent  in  the  last  5  years,
 atfecting  our  development  projects  and
 social  justice  also.  I  request  the  Finance
 Minister  to  see  that  prices  do  not  shoot  up
 inthis  manner  affecting  development  Pro.
 yects  and  social  justice.
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 The  budget  as  a  whole  is  satisfactory  one
 and  steps  in  the  right  direction  have  been
 taken,  for  which  would  like  to  take  this
 Opportunity  to  congratulate  Mr.  Chavan.
 Only  those  who  have  seen  the  budget
 through  coloured  eyes  and  who  have  not
 seen  it  in  the  proper  perspective  will  oppose
 it.

 MR.  SPEAKER  :  There  are  two  or  three
 names  herc,  but  those  members  are  absent.
 They  should  either  remain  present  or
 should  not  send  their  names.

 7.59  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Friday,  June  4,  1971
 Jyvaistha  74,  ‘1893,  (Saka).


